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 LOK  SABHA

 Thursday,  April  6,  967/Chartra  16,
 १889  (Sofa)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 (Me  Speaxer  in  the  Chair]

 MEMBERS  SWORN

 i  Shri  Brasmo  de  Jesus  Sequeira
 (Goa,  Daman  and  Diu)

 2  Shri  Devapp&  Gurulingappa
 Patil  (Myscre)

 QRAL  ANSWERS  TO  QUESTIONS

 Pfoduction  of  Fertilisers,  Pesticides
 and  Agricultural  Implements

 289  Shri  D  C  Sharma:  Will  the
 Minster  of  Finance  be  pleased  to  state‘

 (a)  whether  there  is  any  proposal  to
 Tiberalise  the  import  of  taw  materials
 &nd  equipment  need  d  for  stepping  up
 production  of  fertiliser,  pesticides  and
 agricultural]  mmplements,  and

 (b)  If  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai);  (a)  and  (b)  Imports  of  raw
 materials,  components  and  spares  for
 production  of  f  rtlisers  pesticides  and
 agnicultural  implements,  both  in  the
 public  and  private  sectors,  have  aJ-
 ready  been  liberalised  from  June,  966
 treating  these  १३  pror.ty  industries.
 Wader  the  Liberalised  Scheme  as  app-
 Yeable  to  prioc  ty  isidusines,  import
 Mcences  are  granted  to  cover  the  full
 requirements  for  on  initial  period  of

 months  and  thereafter  as  s00n  at

 [उ
 units  have  opend  Letters  of  Credit

 r  90  per  cent  or  made  shipments  for
 यूह  per  cent  of  the  value  of  the  initial
 Beenoe,  they  can  apply  for  supplemen-
 tary  licence.
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 Shri  D.  C.  Sharma:  May  I  know

 what  is  the  quantum  in  terms  of  per
 centage  of  liberahsation  which  has
 been  given  to  these  industries  as  re
 ferred  to  by  the  hon,  Deputy  Prime
 Munster?

 Shri  Morarjl  Desal:  There  is  no
 question  of  any  quantum  of  ate  Under
 this  stheme  hecences  are  granted  to
 cover  the  full  requirements  Therefore,
 there  is  no  question  of  giving  any  Per-
 centage

 Shri  D  C  Sharma:  May  I  know  if
 it  has  been  seen  to  that  these  hcerices
 are  not  disposed  of  in  the  black  mar-
 ket,  f  so,  what  steps  have  the  Govern.
 ment  taken  to  see  to  it  that  the
 licences  are  given  to  the  persons  who
 really  fabricate  these  things  and  who
 make  these  fertilisers  and  pesticides?

 Sbri  Morarji  Desai:  I  cannot  guaran-
 tee  that  there  will  be  no  misapplica-
 tson  whatsoever,  but  we  are  tryimg  ४०
 Ste  that  there  is  none.  That  3s  all
 that  I  can  say

 Shri  Krishna  Kamar  Chatterji:  Is  the
 hon  Minister  aware  that  government
 undertaxingg  producing  insecticides
 and  pestiades  are  not  properly  en-
 couraged  and  the  result  is  that  there
 hag  been  sow  production,  if  60,  will
 the  Minister  enl'ghten  us  as  to  what
 steps  are  being  taken  to  make  produc-
 twon-onented  attempts  there?

 Shri  Morarji  Desai:  can  look  into
 it  only  of  such  instances  are  brought
 to  my  notice  On  a  genera!  statement
 it  is  difficult  for  me  to  answer.

 Shri  Baburao  Patel:  There  is  another
 aspect  of  this  question  of  pesticides
 which  I  want  to  bring  to  the  notice  of
 this  House  These  pesticides  are  made
 from  very  dangerous  chemicals  hke
 carbon  dimilpids  cakium  cyanide,
 methyl  bromide  and  the  most  notori-
 ous  DDT,  Latest  researches  in  the  use
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 of  pesticides  have  come  trom  America.
 Independent  scientists  who  are  not
 employed  by  chemical  cartelg  have
 given  the  following  opinion,  which  I
 am  quoting.

 Mr.  Speaker:  The  hon.  Member
 should  ask  a  supplementary.

 Shri  Bsburao  Patel:  This  is  a  very
 gma‘l  quotation  and  this  is  very  im-
 portant.

 Mr.  Speaker:  I  know.  But  please  ask
 the  supplemzntary.  No  explanation
 ig  neces3ary.

 Shri  Baburao  Patel:  All  right.  Shall
 I  come  to  the  question?

 Mr.  Speaker:  Yes,  please.

 Shri  Babarac  Patel:  Js  the  Govern-
 ment  prepcred  to  appoint  a  committee
 to  investigate  the  extent  of  poisonous
 contamination  of  fruits  and  foodgrains
 by  the  wre  of  various  pesticides  and”
 the  consequent  danger  to  Public  health
 before  blindly  importing  expensive
 equipments  and  raw  materials  for  the
 manufacture  of  pesticides  in  our
 country?

 Shri  Morarji  Desal:  Sir,  I  understand
 that  a  committee  was  appointed  and
 ite  recommendations  have  been  imple-
 mented.  But  if  any  details  are  wanted.
 T  cannot  give  them  today  because  that
 does  not  relate  to  this  Ministry.

 Shri  Chengatraya  Naidu:  Will  the
 hon.  Minister  please  consider  the  ques~
 tion  of  reducing  the  excise  duty  on
 the  import  of  agricultural  imp‘ements
 such  as  tractors?

 Shri  Morarji  Desai:  That  does  not
 arise  out  of  this  question  because  this
 ds  not  a  question  on  import  duties.

 Shri  Shivaji  Rao  8.  Deshmukh:  Im-
 port  duty  naturally  comes  out  of  im-
 ports.

 Mr.  Speaker:  The  question  is  about
 the  import  of  raw  materials.

 Shri  Shivajl  Rao  8.  Deshwekh:  But
 import  duty  is  indivisible  trom  imports.
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 Mr.  Speaker:  He  may  give  notice  of
 a  separate  question,  The  details  are
 not  available  with  the  Minister.

 Shri  8.  Kandappan:  it  is  a  matter
 of  common  knowledge  that  quite  8
 large  number  of  tyactorg  are  lying
 idle  due  to  want  of  spare  pacts.  In
 view  of  that,  while  importing  equip-
 ments  for  agricultural  purposes  will
 Government  give  priority  to  spare
 कुना ड  of  tractors?

 Shri  Morarji  Deagi:  May  I  request
 the  hon.  Member  to  address  this  ques-
 tion  to  the  Ministry  of  Agriculture?

 Shri  Kandappan:  This  question
 specifically  dea's  with  agricultural
 implements  and  My  question  alo
 deals  with  the  same  subject.

 Shri  Morarji  Desaj,  74  it  is  address24
 to  the  Agriculture  Ministry  he  will
 get  the  information.

 Shrj  8.  Kandappan:  Then,  Sir,  how
 did  the  Minister  answer  the  main
 question?

 Mr,  Speaker:  Evidently,  he  has  noe
 information  with  him,  That  informa.
 tion  has  tO  be  supplied  by  the  Agri-
 culture  Ministry.

 Shri  Morarji  Desai:  The  question  of
 the  hon.  Member  wags  about  the  import
 of  spare  parts.  I  dq  not  know  if  they
 are  required.  Ever  if  thoy  are  re-
 quired,  I  have  no  objection.  But  it  is
 for  them  to  say  whet  is  required  and
 what  is  not  required,

 Shri  Shashi  Ranjan:  in  actual  prac-
 tice  what  happ2ns  is  whi'e  the  licence
 for  the  import  of  nécesgary  raw  mate-
 rials  for  the  manufacture  of  fertili-
 zers  Snd  pesticides  are  issued  by  the
 Central  Governmem,  the  actual  exe-
 cution  of  the  projects  lieg  with  the
 State  Governments.  Our  actual  un-
 fortunate  experience  jg  that  the  States
 take  a  very  long  time  to  set  up  the
 units  for  the  manufacture  of  these
 things.  Will  the  Minister  periodically
 check  up  whether  the  import  licences
 that  are  issued  are  properly  utilized
 in  time  and  there  is  no  Inotdinabe
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 Gelzy  on  the  part  of  the  State  Govern-
 monte?

 Shri  Morarfi  Desi:  The  Finance
 Ministry's  powers  are  limited.  They
 do  not  extend  to  supervision.

 Shri  Jyotirmoy  Basu:  Has  the
 Finance  Ministry  asked  the  Agricul-
 ture  Ministry  to  find  out  the  possibility of  manufacturing  organic  manure  from
 the  loca!ly  available  resources?

 Shri  Morarfi  Desai:  We  tre  trying
 to  manufacture  whatever  we  can  here.
 If  any  suggestions  are  given  in  this  re-
 gard  we  shall  be  very  grateful  to  the
 hon.  Members.

 Shri  Jyotirmoy  Basu:  The  resources
 are  very  great  in  this  country.

 Shri  Morarjj  Desai:  I  am,  therefore,
 requesting  for  sPecific  suggestions.

 Shri  R.  Barua:  How  many,  of  the
 import  heences  issued  were  either  gur-
 rendered  or  not  utilised  on  thig  account
 after  devaluation?

 Shri  Morarji  Desai:  I  have  not  got
 the  details.  If  a  separate  notice  is
 given,  I  may  furnish  the  information.

 4
 Prof.  BR.  K.  Amin:  In  view  of  the

 higher  value  of  the  foreign  exchange
 in  terms  of  rupees  and  the  possibility
 of  black-marketing  or  selling  of  licen-
 ces  at  premium  prices,  will  he  consi-
 der  auctioning  of  licences  and  giving
 subsidies  from  the  returns  on  the
 licences  to  the  farmers?

 Ghri  Morarji  Desai:  Thig  will  egain
 increase  the  prices,

 Ghri  Tenneti  Viswanatham:  An-
 swering  a  question  the  Finance  Minis-
 ter  said  thet  he  cannot  guarantee  whe-
 ther  these  things  will  not  be  sold  in
 the  black  market.  May  I  know  what
 he  can  guarantee  in  regard  to  these
 imported  materials  which  admittedly
 @re  going  into  the  black  market?  To
 what  extent  can  he  give  the  guarantee
 that  these  things  will  not  travel  into
 the  bieck  market?  Have  the  Govern-
 ment  any  machinery  to  see  that  these
 things  do  not  trevel  into  the  diack
 market?  In  the  light  of  experience  of
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 these  l5  years  have  the  Government
 set  up  any  machinery  or  do  they  not
 Propose  to  do  s0?

 Sari  Morarji  Desal:  Government  ere
 trying  to  look  into  it  as  much  as  it  is
 possible  within  the  capability  of  the
 Government  to  do  so.

 Pref.  R.  K.  Amin:  That  is  why  I
 gave  the  suggestion  of  auctioning  the
 licences,

 Shri  Jyotirmoy  Basu:  J  asked  about
 organic  manures.

 Shri  Morar}i  Desai:  The  hon.  Mem-
 ber  wants  to  know  from  me  what  is
 being  done  by  the  Agriculture  Minis-
 try  in  the  matter  of  organic  manure.
 It  is  not  the  Finance  Ministry’s  busi-
 ness  to  deal  with  this.

 Shri  Jyotirmoy  Besa:  Has  the
 Finance  Ministry  asked  the  Agricul-
 ture  Ministry  to  explore  the  possibi
 lity?  Your  answer  is,  “No.”  That
 what  I  understand

 Shri  K.  ह.  Will  the
 raw  materials  and  equipment  needed
 for  stepping  up  production  of  fertili-
 zera,  pesticides  and  agricultural  imple-
 ments  be  imported  by  private  agencies
 or  by  Government  agencies?

 Ghri  Moerarji  Desai:  Theve  licences
 are  given  to  private  agencies  and  also
 to  public  sector  agencies.

 Shri  Indrajit  Gupta:  In  view  of  the
 numerous  statements  which  have  ap-
 peared  from  time  to  time,  by  people
 connected  with  the  fertiliser  industry
 and  the  Fertiliser  Corporation  of  India
 in  this  country,  may  I  know  specif
 cally  what  are  the  raw  materia's  for
 manufacture  of  fertilisers  whose  im-
 port  Government  wants  to  stimulate
 by  liberalising  imports  when  it  is
 being  stid  that  the  essential  basic  raw
 matesial  resources  are  avaiable  in
 thig  country?

 Shri  Morarji  Desai:
 list  of  these  with  me.

 Ghri  P.  Venkatesubbainh:  What  i
 the  decision  of  Government  in  the

 I  have  not  ७
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 matter  of  import  of  liquid  ammonia
 in  preference  to  naphtha?

 हिय  Morar}i  Dessi;  This  question

 Eid
 replied  by  my  colleague.

 @hri  Vasudevan  Nair:  This  Finance
 Minister  is  ignorant  of  everything.

 थी  Bo  ना०  तिवारी:  भ्रध्यक्ष  महोदय,
 कल  यह  बात  तय  हो  गई  थी  कि  एक  क्वेश्बन
 पर  सिर्फ  पांच  सप्लिमेन्द्रीज  होंगी  ।  भाज  के

 ल्यूजपेपर्स  में  भी  यह  बात  निकली  है  कि
 पांच  सप्लीमेन्ट्रीज  ही  होंगी  ।  लेकित  फिर
 धाज  इस  तरह  से  चल  रहा  है  |

 Myr.  Speaker:  Bven  after  48  ques-
 tions,  still  so  many  of  them  are  stand-
 ing  up  I  agree  with  you,  but  there  is
 ny  point  of  order.

 Shri  Pashabhai  Patel:  Does  the  hon.
 Finance  Minister  know  that  the  pri-
 vate  sector  set  up  many  factories  to
 manufacture  tractors  and  agricultural
 implements  and  before  their  capacity
 in  geached,  while  they  are  gtarved  for
 jeek  of  components  and  raw  materials,
 you  are  importing  complete  tractors
 from  Europe  and  America?  Has  Gov-
 ernment  got  anything  tO  say  about
 that?

 Shri  Morarjl  Desai:  I  can  only  say
 that  I  shall  go  into  this  question  and
 examine  it.

 सिचाई  सम्बन्धी  लिएसल  राय  समिति  का
 प्रतिवेदन

 +
 *200.  श्री  विभूति  लिन  :

 थनी  -  भा०  सिवारी  :

 ब्या  सियाईं  शोर  लि  कतरी  फ्ह  बताते
 की  कपा  करेंगे  कि  श्री  तिरुमल  राव  के

 नेतुत्य  में  सिंचाई  व्यवस्था  का  क्र्ययत  करने
 है  लिये  नियुक्त  झब्वयन  दल  की  सिफारिशों
 को  किपान्यित  करने  के  लिये  सरकार  से
 क्या  कार्यवाही  की  है  ?
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 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao)  A  statement  giving
 the  information  is  laid  onthe  Table
 of  the  House.

 STATEMENT

 Thirumel  Rao  Committee  known  as
 ‘Minor  Irrigation  Team’  was  appointed
 in  4959  by  the  Committee  on  Plan  Pro.
 jects,  Planning  Commission,  to  make  a
 study  of  minor  irrigation  works  in
 different  States  of  India  with  regard
 to  their  efficiency  in  respect  of  their
 construction,  maintenance  and  op-2ra-
 tion,  as  also  their  financial  aspects,
 Based  on  fie'd  studies  in  different
 States  of  India,  an  All-India  review  of
 minor  irrigation  works  was  brought
 out.  This  as  well  as  the  reports  on
 individual  States,  have  been  sent  to
 the  concerned  State  Governments,  for
 further  action.

 One  of  the  recommendations  of  this
 committee,  which  pertains  to  the
 Ministry  of  Irrigation  and  Power  also,
 is  about  setting  up  of  a  High-level  All-
 Indian  imrigation  Commission.  This
 Commission  is  to~study  the  problems
 relating  to  kocation,  quantitative
 assessment  of  resources,  creation  of
 irrigation  potential  and  possibilities  of
 its  speedy  utilisation  along  with  agro-
 economic,  administrative,  financial
 and  other  aspects  from  an  Al’-India
 point  of  view.  This  recommendation
 is  under  consideration,  and  is  being
 placed  before  the  Conference  of  Irriga-
 tion  and  Power  Ministers  which  is
 programmed  to  be  held  in  the  next
 month.

 sit  चिभूति  नि :  :959 की  कांऊेस
 में  फैसला  हुआ  कि  माइनर  इरिगेशन  के
 सम्बन्ध  में  कोई  कमेटो  बने  1  959  में

 एक  कमेटी  बनी  जिसके  चेशरमैन  श्री  थिरुमल

 र्थ  मेरी  बगल  में  बँठे  हैं  ।  उस  कमेटी ने
 25  जूद  966  को  भ्रपनी  रिपोर्ट  दी  ।

 देखिये  कितना  समय  लग  गया  ।  जून  3966

 में  रिपोर्ट  निकली  दौर  प्रय  हो  मया  6  अबल
 i967)  इस  त्रह  के  खेती  को  पैदावार

 बीसे  बढ़ेगी  ।  इस  कमेटी  ये  भो  कुछ  चिला  है
 उसके  दो  हिस्ते  ।  एक  तो  यह  है  कि



 करने  का  इस  समय  टाइम  कहां है  ?

 लकी  बिभूति  मिय  :  उनसे  कहना
 चाहिये  कि  बह  स्टेटमेंट  न  देते  ।  उन्होंने
 स्टेटमेंट  जो  दिया  है  उस  में  लिखा है  कि  :

 “One  of  the  recommendations  of
 this  Committee,  which  pertaing  to
 the  Ministry  of  Irrigation  and
 Power  also,  is  about  setting  up  of
 a  High-level  All  India  Irmgation
 Commission.  Thig  Commuss.on  बढ़
 to  study  the  problems  relating  i0

 jon,  quantitative  asseasment
 Of  resources,  creation  of  irrigation
 potential  and  possibilities  uf  its
 speedy  uti'isation  along  with  agro-
 economic,  administrative,  financial
 and  other  aspects  from  an  all-
 Incha  point  of  view.  This  recom-
 mendation  ig  under  consideration
 @nd  is  being  placed  before  tha
 Conference  of  Irrigation  and
 Power  Munisters  which  723  pro-
 grammed  to  be  held  in  the  next
 month.”

 सरकार  के  प्लैनिंग  कमीशन  ने  इसको  जन्म
 दिया  ॥  रिपोर्ट  भाई  ।  फिर  इरिंगेशन  शौर
 पावर  मिनिस्टर  के  यहां  गया  ।  भ्रव  इसके
 बाद  कांफरेस  होगी  ।  इस  तरह  से  कुल  नौ
 बचे  लग  गये  इस  रिपोर्ट  के  पैदा  करने  में  i
 'फीसला  कब  होगा  यह  कहना  मुश्किल  है  i
 मैं  सरकार  से  जानना  चाहता  हूं  कि  अगर  वह
 भुस्तैदी  से  चेती  को  पैदावार  को  बढ़ाना  चाहती
 है  तो  माइनर  इरिगेशन  के  सम्बन्ध  में  कया
 कर  रही  है  |  जितना  मैं  ने  सवाल  पूछा  है
 उसका  जवाब  दिया  जाये  1

 Dr.  K.  L.  Ras:  The  hon.  Member
 should  have  addressed  the  question  to
 the  Ministry  of  Food  end  Agriculture
 #s  minor  irrigation  is  under  the  charge
 of  that  Ministry.  The  Ministry  af  ir-
 wigation  dealg  with  only  major  aed
 medium  in

 Dr.  K,  L.  Rac;  So  far  ag  the  major
 frrigation  schemes  are  con
 there  is  Only  one  recommendation  with’
 which  we  are  concerned,  that  is,  the
 setting  up  of  a  High-level  All-India
 Irmgation  Commission.  As  the  hon.
 Member  may  be  aware,  we  had  a
 similar  commission  as  fr  back  -
 1901-1903.  To  set  up  a  commission
 like  that,  we  have  got  to  get  together
 various  Ministries  and  see  how  far  this
 is  feasible.  It  also  involves  financial
 commitments  and  so  on.  The  Commiz-
 sion  will  have  to  go  all  over  India.
 As  the  first  step,  I  thought  we  would
 discuss  it  at  the  forthcoming  meeting
 of  the  Irrigation  Ministers  which  I  am
 going  to  call  in  the  middle  of  next
 month,

 of  विभूति  भिथः  उन्होंने  अवाव  दिया
 कि  फूड  ऐड  ऐग्रिकल्चर  मिनिस्टर  से  सम्बन्धित

 है  माइनर  इरिगेंशन  ।  तर  यह  कह  देते  कि
 उन  से  इस  का  सम्बन्ध  नहों  है  इस  को  फूड
 ऐंड  ऐप्रिकल्चर  मिनिस्टर  के  पास  भेजा  जाय  |

 हसरी  बात  इस  रिपोर्ट  में  यह  लिखी  है  कि
 इरिगेशन का  जो  काम  है  यह  रेवेन्यू  झोरि-
 एन्टेंड  है,  प्रोडक्शन  भोरिएन्टेड  नहीं  है  |
 इस  के  बाद  फिर  लिखा  है  कि  इरिगेटेड
 ऐप्रिकल्बर  होना  चाहिये,  इरिगेशन  प्रोजेक्ट
 नही  होना  भाहिये  जिससे  पानी  मिलें  4
 इश्गिशन  प्रोजेक्ट  ऐग्रीकल्यर  नहीं  होना
 चाहिये  जिससे  कि  पानी  मिले  था  ने
 मिले ।  तीसरी बात  यह  है  कि  जो  इरिगरेशन

 का  काम  है  यह  डिर्फा  सब  रहा  1  अंग्रेजों के
 थक्त  में  जो  हुआ  बह  हुमा,  लेकिन  यह  पता
 नही  क्‍या  कर  रहे  हैं|  पता  नही  फंसे  यह
 छेती  की  पैदावार  बढ़ायेंगे  ।

 Mr,  Speaker:  Please  ask  a  question.
 ११००  cannot  discuss  the  whole  policy
 in  a  supplementary.  The  whole  report
 cannot  be  discussed  in  the  Question
 ‘our,  You  cannot  read  the  whole  re-

 rad
 and

 —
 the  report  in  thi

 question  Hour.  स्प  है.  a  लूरककन
 ton  and  the  Minister  wil  auwer  i,
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 थी  विभृत्ति  प््गि  :इस  रिपोर्ट  में  है  .  .

 ह. औ  K.  LL  Bao:  I  do  not  understand
 the  hon.  Member  as  to  where  is  the
 toistake.  I  am  very  clear.

 oft  बिलूति  मिल  :  हमारे  मिनिस्टर  को

 सही  सही  जवाद  देना  चाहिये  कि  बहु  करते  हैं
 या  नहीं।  धगर  नहीं  करते  हैं  तो  कहना  चाहिये
 कि  गलती  हो  गईं  1  रिपोर्ट  में  यह  है  A

 Mr.  Speaker:  I  do  not  know  what
 you  asked  and  what  he  replied.  So,  it
 is  all  right  for  both.  Shri  K.  N.  Tiwari.

 aft  विभूति  मिल  :  भ्ष्यक्ष  महोदय,  मेरा
 ध्याइंट प्राफ  झाढेर  है।  सवाल यह  है  कि  इस
 रिपोर्ट  में  है  कि  हमारी  प्लैन  होनी  चाहिये
 प्रोडक्शन  प्रंरिएल्टेड  न  कि  एबेन्यू  भोरिएन्टेड  |
 साथ  हो  हमारा  इरिगं शन  जो  है  ay  डिफेन्सिव
 है  त  कि  प्रसेन्सिद  -  इसलिये  मैं  चाहता  हूं  कि
 मंत्री  महोदय  जवाब  दें  |  हन

 Dr.  K  L.  Rae:  The  hon.  Member
 May  be  aware  that  the  Government
 of  india  has  taken  every  step  in  order
 {o  proceed  with  the  largest  number
 Cf  irrigation  projects  in  this  country.
 Actually,  the  irrigation  potential  that
 les  been  built  up  in  this  country  is
 more  than  what  any  other  nation  in
 fhe  world  has  done  in  the  last  89
 years.  Therefore,  I  do  not  see  what
 more  the  Government  can  do  except
 to  proceed  with  the  various  projects

 थी  बिभूति  मिथ  :  मैंने  पूछा  था  कि

 हमारा  जो  इरिगेशन  .  .  .

 Mr,  Speaker:  I  would  suggest  that
 oth  of  you  discuss  the  problem  out-
 tide  the  House.

 Shri  Bibhwii  Mishra:  He  has  -  ot
 replied  my  question.  He  says  that  80
 many  irrigation  projects  are  there.  f
 want  to  know  whether  irrigation  pro-
 jects  are  revenue-oriented  or  produc-
 tion-oriented.

 Dr.  x  ह क  Rao:  Production-oriented.
 @o  fer  ह. 3  irrigation  projects  are  con-
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 cerned,  we  know  that  they  do  not  give
 appreciable  direct  revenue,  as  measa-
 sured  by  any  standard.  Irrigation  is
 entirely  intended  only  for  food.

 की  we  me  तियारी  :  इस  टीम  मे
 लिया  &  :

 ee  .  to  make  a  study  of
 minor  irrigation  works  in  diffe-
 rent  States  of  India  with  regard
 to  their  efficiency  in  respect  of
 their  construction,  maintenance
 and  operation,  as  also  their  finan-
 cial  aspects.”

 उत्तर  बिहार  में  ट्यूयवल्ज  की  जो  चैनल्ड
 हैं  वे  टूटी  हुई  होतो  हैं  भौर  उन  से  पूरा  पायी
 नहीं  ाता  है  |  दूसरे  जो  ट्पूबर्वल  बने  हैं
 उन  में  जो  सारा  काम  होता  है  वह  पूरा  नहीं
 होता  है,  वे  झाउट  दझाफ  भार्डर  रहते  हैं  ।
 मैं  जानना  चाहता  हूं  कि  माइनर  इरिंगेशन  के
 ऊपर  स्टेट-वाइड  कितना  रुपया  ह | ई  किया
 गया  हैं  भोर  उससे  कितना  एप्रिकल्थरल
 प्रोडफ्शन  बढ़ा  है  ?  क्‍या  इसकी  स्टडी  की
 गई  है  या  नहीं  की  गई  है  ?  यदि  की  गई  है,

 ६  को  क्या  नतीजा  निकला  है  ?

 Dr.  K,  L.  Rao:  I  am  sorry  to  say
 once  again  that  tubewells  come  under
 minor  irrigation  scheme  which  is  un-
 der  the  Ministry  of  Food  &  Agricul-
 ture;  we  have  nothing  to  do  with  it.
 (interruptions).

 Shri  K.  N.  Tiwary:  He  has  given
 this  in  the  statement  which  he  has
 placed  On  the  Table  of  the  House,

 Dr.  K.  L.  Rao:  The  hon.  Member
 has  asked  a  question  with  regard  to
 tubewells  and  their  performance,  how
 they  are  going  on  and  what  amount
 of  money  has  been  spent  on  that.
 Naturally  it  is  a  question  which  has
 to  be  answered  by  the  Ministry  of
 Food  &  Agriculture  because  it  corr.cs
 under  the  Ministry  of  Food  &  Agri-
 culture.

 Shr,  K.  N.  Tiwary:  What  I  have
 read  is  mentioned  in  the  statement
 which  has  been  plased  on  the  Table
 of  the  House.  Tubewells  cons  undat
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 minor  frrigation,  Why  is  he  shirking
 to  give  a  reply?  Why  is  he  telling
 that  it  concerns  the  Ministry  of  Food
 and  Agriculture!  If  that  concerns  the
 Ministry  of  Food  &  Agriculture,  this
 question  should  have  been  addreseed
 to  the  Ministry  of  Food  &  Agricui-
 ture.  Why  is  he  replying?

 Mr,  Speaker:  He  ought  not  to  heve
 accepted  it,  if  that  did  not  concern
 him.

 aft  Ry  लिसये  :  श्री  के०  एन  ०  तिवारी
 की  बात  ठोक  है  t  प्रण्त  इस  श्ण्ट  पर  ही
 तो  है  1  कटा  हैं  खाद्य  मंत्री  ?  वह  ठीक  बात

 कर  रहे  हैं  t

 Mr.  Speaker:  I  have  already  told
 him.  if  it  is  not  his  concern,  he  cught
 te  have  ref‘rred  it  to  the  Ministry  of
 Food  &  Agriculture.  I  have  alrcady
 said  it.  What  else  can  be  done  now?

 करो  हुकम  क  wee  :  उत्तर  दें  |

 यह  छपरा  हुभा है  |

 Shri  Hem  Baraa:  It  was  reported
 that  in  Bihar  the  funds  allocated  for
 minor  irrigation  projects,  instead  of
 being  channe'led  into  the  field,  wre
 channelled  into  somebody's  pockets.
 ly  this  is  so,  may  I  know  whether
 ,overnment  have  inquired  intn  these

 allegations  and  if  they  have,  what  is
 the  conclusion  that  they  have  arrived
 at?

 Shri  P.  Venkatasubbaish:  How  can
 water  be  channelled  into  somebody’s
 pockets?

 Dr,  K.  w.  Rao:  I  have  already  ans-
 wered  that  minor  irrigation  does  not
 pertain  to  my  Ministry.  If  the  hon.
 Member  asks  me  a  question  about
 major  or  medium  irrigation  projects
 in  Bihar  07  elswhere,  I  will  be  able
 to  answer,  9  am  very  sorry  that  this
 question  was  accepted  by  my  Binls-
 try.  I  do  not  know  how  this  has  come
 about.  I  was  not  aware  of  it.  It  was
 a  mistake.

 Mar.  Speaker:  Let  us  ह.  ध्  िक  next
 Question.
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 Shri  Thiremala  Rao:  May  I  make  it
 clear...

 Mr.  Speaker:  It  ig  about  Thirumala
 Rao  Committee’s  Report.  He  will  be
 able  to  exp  ain  better,

 Shri  Bal  Raj  Madbok:  This  ig  an
 important  question.  Something  about
 him,  about  his  Ministry,  can  be  asked,

 Mr.  Speaker:  How  can  we  ask?

 Shri  Bal  Raj  Mudhok:  Something
 about  the  report  which  he  has  given.

 Shri  Thirumal,  Rao:  I  am  fot  a
 party  to  this  question  and  I  have  not
 aought  to  raise  this  question.  |  saw
 only  from  the  order  paper  that
 this  qu  stion  had  been  put.  It  refers
 to  me.  So,  I  want  some  clarification
 from  the  Minister  concerned.  This  4
 a  Committee  of  Plan  Projects  of  tht
 Planning  Commisnon,  appointed  by
 the  Chairman  of  the  Plan  Projects,
 the  former  Home  Minister,  What  is
 the  cOnnection  between  the  Ministry
 of  Irrigation  and  Power  and  this  Com~
 mittee,  that  he  has  taken  this  question
 on  hand  for  answer?  Another
 thing  he  says  is  that  these  as
 well  as  the  reports  of  the  individual
 States  have  been  sent  to  the  concern-
 ed  Sta'e  Governments  for  further
 action.  Have  the  Ministry  passed  their
 remarks  on  these  reports  and  then
 asked  the  State  Government  to  con-
 sider  those  remarks  or  have  they
 merely  invited  their  opinion  before
 they  could  make  up  their  minds  on
 these  things?  With  regard  to  the  other
 ome...

 Mr.  Speaker:  Since  it  is  by  mistake
 that  it  has  been  referred  to  this  Minis-
 try,  what  is  the  point  in  asking  sup-
 plementary  questions  now?  Let  us
 pass  on  to  the  other  questions.  The
 hon.  Minister  has  clearly  stated  that
 minor  irrigation  is  the  concern  of  some
 other  Ministry.  So,  I  would  suggest
 that  we  might  go  over  to  the  next
 question  so  that  we  may  elicit  some
 useful  information.

 Shri  D.  हर.  Tiwary:  This  question
 eoncerns  also  major  irrigation.
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 Shri  Thiromala  Rao:  What  is  the
 difficulty  in  answering  my  question?

 Shri  D.  N.  Tiwary:  If  it  concerns
 the  Food  Ministry,  he  may  collect  the
 information  and  supply  it  to  us  during
 the  next  session.

 Mr.  Speaker:  That  may  be  done.

 Shri  Shasi  Ranjan:  An  important
 question  like  this  should  not  have  been
 neglected  in  this  manner.

 Prices  of  Essential  Comm/dities

 +
 *29l.  Shri  S.  0.  Samanta:

 Shri  C.  C.  Desai:
 Shri  Chintamani  Panigrahi:
 Shri  M.  Sudarsanam;
 Shri  C.  Janardhanan:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani:
 Shri  Hirji  Bhai:
 Dr.  Mahadeva  Prasad:
 Shri  R.  Barua:
 Shri  M.  N.  Naghnoor:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of
 Pleased  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  there
 has  been  a  steady  increase  in  the
 prices  of  essential  commodities
 throughout  the  country  during  ‘the
 last  three  months;

 (b)  if  not,  the  States  in  which  the
 prices  have  fallen;  and

 (c)  whether  Government  have  taken
 any  concrete  measures  to  stabilise  the
 prices  of  essential  commodities  in  the
 country?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  (Shri  Morarji
 Desai):  (a)  and  (b).  Wholesale  prices
 of  essential  commodities  have  gene-
 rally  increased  during  the  past  three
 months.  At  certain  centres  prices  of
 a  few  commodities  have,  however,
 .declined  and  a  statement  showing  the
 commodities  and  the  centres  where  a
 fall  in  prices  has  been  reported  is  laid
 on  the  Table  of  the  House.  [Placed
 ६1 ल  the  Library.  See  No.  LT-265  (67).
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 (c)  Measures  taken  by  the  Goverm-
 ment  to  contain  the  prices  of  essentiak
 commodities  include,  among  others,
 subsidy  on  foodgrains,  fertilisers  and
 petroleum  products,  liberalisation  of
 imports  to  stimulate  production,  ex-
 pansion  of  the  network  of  consumers
 cocperatives  opening  of  departmentat
 stores  in  major  cities  and  the  appcint-
 ment  of  the  Civil  Supp’ies  Commis-
 sioner  to  take  corrective  action  in
 regard  to  essential  commodities  as  and
 when  necessary.  Government  has  alzo
 stressed  the  7९९०  for  fiscal  and  mone-
 tary  restraint  to  check  the  pressure
 of  demand.

 प  शी  एस०  सी०  सामन्ता :  अयावश्यक

 वस्तुओं  के  मूल्य  बढ़ने  के  क्या  क्‍या  मुख्य
 कारण  हैं  और  उनको  कम  करने  के

 लिए  क्‍या  क्या  कदम  उठाये  गये  हैं?

 Shrj  Morarji  Desai:  I  have  net  fol-
 lowed  the  question.

 Mr.  Speaker:  He  may  translate  it
 into  English.

 Shri  S.  C.  Samanta:  What  are  the
 reasons  for  the  increase  in  the  prices
 of  essential  goods  and  what  steps  have
 been  taken  to  check  it?

 Shri  Morarji  Desai:  I  have  already
 stated  what  steps  have  been  taker
 The  causes  for  rise  are  mainly  the
 rise  in  food  prices  and  the  prices  of
 agricultural  produce  because  of
 scarcity  and  drought  for  two  years
 There  may  be  other  causes  also,  f
 would  not  say  that  there  are  no  other
 causes,  but  the  immediate  causes  are
 these.  The  best  remedy  is  to  increase
 production  for  which  also  action  is
 being  taken.  As  regards  the  other
 steps  taken,  I  have  indicated  th:m
 in  my  reply.

 sit  एस०  सी०  सामन्ता:  उपादन  मृत्य
 तय  करने  के  लिए  फूडग्रेंज  इनक्वाय री  कमेटी

 ने  कोई  सुझाव  दिया  था  ओर  नहीं  दिया

 था  तो  एग्रिकल्चरल  रायल  कमिशन  कौ

 तरह  कोई  कमेटी  बिठाने  की  गवनयेंट
 फी  तजवीज  है  ?
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 श्री  मोरारजी  देसाई  :  फूडग्रेंज  की

 प्रोडकशन  बढ़ाने  के  लिए  कमेटी  धिठाने

 का  जहां  तक  सवाल  है  कमेटी  बिडाने

 मैं  तो  वह  बड़ेगा  नहीं।  इसके  लिए  किसान

 को  मदद  करनी  होगी  भौर  उसको

 ताना .  .  -

 Shri  5.  ©.  Samanta:  I  am  talking  of
 the  cost  of  production.

 et  भोरारजों  देसाई  :  कारट  आफ

 प्रोडकशत  धटाने  के  लिए  हम  सवकों  सहकार
 करता  होगा  n  हम  हर  एक  चीज  की  कोमत

 बढ़ायें  लेबर  की  कीमत  वड़ायें  लेकिन  काग

 कम  करें  तब  तो  प्रोडक्शन  की  कीमत  बढ़ती

 ही  जाएगो  ।  लेकिन  प्रोडक़शन  जो  है

 बह  ज्यादा  हो  यानी  जितना  प्रोडकशन'  एक
 एकड़  में  होता  है  वह  ज्यादा  बढ़े  तब  से
 कास्ट  द्याफ  प्रोडक्शन  भी  घटेगा  t  इसीलिये
 उसकी  झोर  ज्यादा  कदम  उठाने  के  लिए
 शवनंमेंट  ने  अनेक  इलाज  किए  हैं।  उसमें

 प्रच्छे  सीडज  अच्छे  इम्प्लेमेंट्स  पानी  का

 इंतजाम,  खाद  का  इंतजाम  शामिल  हैं
 झौर  इस  सबके  लिए  रोज  रोज  ज्यादा

 कदम  हम  उठाते  रहे हैं।

 Shri  S.  0.  Samanta:  May  I  know
 whether  any  commitee  is  going  to  be
 Set  up  to  fix  the  cost  of  production
 of  all  commodities?

 Shri  Morarji  Desai:  To  fix  the  cost
 of  preduction  by  a  committee  will  not
 be  a  practical  step.  But  to  take  steps
 to  see  that  the  cost  of  production  is
 kept  down  is  another  matter.  That
 has  constantly  to  be  inquired  into  and
 gone  into  and  remedial  steps  taken.

 Shri  Chintamani  Panigrahi:  It  was
 suggested  by  the  Foodgrains  Inquiry
 Committee  that  because  of  specula-
 tion  in  the  foodgrains  trade,  prices  are
 rising  over  which  Government  has  no
 control.  Therefore,  it  was  suggested
 that  greater  social  control  over  the
 wholesale  trade  in  foodgrains  must
 be  enforced.  Has  Government  done
 anything  in  this  respect  or  does  it
 propose  to  do  anything  in  that  direc-
 tion?
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 Shri  Morarji  Desai:  One  method  of
 tackling  the  question  was  the  setting
 up  the  Food  Corporation,

 Shri  Chintamani  Panigrahi  rose—

 Mr.  Speaker:  He  has  answered  it,

 Shri  Chintamani  Panigrahi:  He  has
 not  explained  it.  Notices  had  appeared
 in  Caleu'ta  papers  for  the  auction  of
 damaged  foodgrains  by  the  Food  Cor-
 poration.  What  was  the  quantity
 damaged?

 Mr.  Speaker:  How  can  the  Finance
 Minister  answer  that?

 Shri  Chintamani
 extent  of  damage.

 Mr.  Speaker:  No.

 Shri  M.  Sudarsanam:  What  about
 giving  some  incentives  for  larger  pro-
 duction?

 Panigrahi:  The

 Shri  Morarji  Desai:  All  steps  are
 being  considered,  and  if  there  are  any
 suggestions  in  this  direction,  they  will
 be  welcome.

 Shri  R  Barua:  Apart  from  the
 question  of  low  production  excessive
 money  supply  and  the  utilisation  of
 PL  480  rupee  funds  have  got  a  direct
 bearing  on  the  prices  of  essential  com-
 modities.  Are  Government  consider-
 ing  measures  to  put  a  stop  to  these
 things  at  least  partially?

 Shri  Morarji  Desai:  The  question
 of  excessive  money  supply  is  consi-
 dered  and  the  supply  is  curtailed  as
 far  as  it  is  possible  to  do  it.  The
 question  of  PL  480  funds  utilisation
 is  also  considered.  Those  funds  are
 being  utilised.  They  also  add  to  in-
 jecting  more  funds;  that  is  quite  true.
 But  we  have  got  to  get  the  PL  480
 grains  because  we  require  them.

 Shri  M,  N.  Naghnoor:  Government
 were  pleased  to  state  that  they  have
 taken  measures  to  open  departmental
 and  consumer  stores.  These  institu-
 tions  will  serve  only  the  urban  re-
 quirements.  Will  Government  take
 similar  steps  to  cater  to  the  needs  ef
 the  rural  areas?
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 Shri  Morarfi  Desai:  It  is  possible
 to  open  these  co-operative  stores,  for
 Government,  in  urban  areas,  In  rural
 areas,  this  should  be  done  only
 through  cooperative  societies.  If  co-
 operative  societies  take  them  up,  Gov-
 ernment  would  certainly  encourage
 them  and  help  them

 Shri  D.  C.  Sharma:  I!  am  afraid
 the  hon.  Deputy  Prime  Minister  has
 over  simplified  the  question.  The  rise
 in  prices  of  esssential  commodities
 is  due  not  only  to  below-normal  pro-
 duction  but  also  due  to  the  inflation-
 ary  process  we  have  set  up  on  account
 of  excessive  government  spending  and
 also  due  to  lack  of  controi  of  hoard-
 ers,  blackmarketeers  and  anti-social
 elements.  Therefore,  I  would  like  to
 ask  the  hon.  Deputy  Prime  Minister-—
 १  am  very  happy  that  he  is  Deputy
 Prime  Minister—to  give  us  a  compre-
 hensive  answer  as  tO  what  steps  he
 is  taking  to  curb  the  prices  if  essential
 commodities,  because  I  find  that  the
 prices  are  going  up  and  coming  down
 and  again  going  up,  How  cioes  it  hap-
 pen?  What  is  the  mechanism  which
 makes  the  prices  rise  8०  quickly  and
 fal!  so  quickly  and  again  rise  so
 quickly?  Has  the  hon.  Muni.ter  studi-
 ed  it?

 Shri  Morarji  Desai:  The  factors
 given  by  the  hon.  Mcmber  for  the  rise
 of  prices  are  there.  I  have  no  dispute
 with  that,  and  whatever  sicp:,  Gov-
 ernment  can  take,  are  being  taken,  and
 some  of  the  steps  taken  are  mentioned
 im  the  reply  which  I  already  read  out.

 bri  D.C.  Sharma:  What  is  the
 net  result  of  those  steps?

 Shri  Morarji  Desai:  Not  yet  very
 appreciable,

 eft  एस०  'एम०  जोझौ  :  कया  यह  दुब्स्त
 नहीं  है  कि  फूडचेन्ज  का  होससेल  ट्रेड
 क्ाईबट  लोगों  केहाब  में  है  उसके  कारण
 और  जो  जोज  बनाए  गए  हैं  उसके  कारण
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 थी  सोरारजी  देसाई  :  दे  कारण  थोडी
 सकते  हैं  शौर  इन  सारी  बातों  के  बारे में
 सब  चीफ  मिनिस्टर्य  के  साथ  ब्यर्चा  होने  बाती
 है।

 Sbrimati  Jyotena  Chanda:  Do  the
 Government  propose  to  constitute  a
 high-power  committee  to  go  into  the
 cause,  of  the  rise  in  Prices  and  also  to
 find  out  ways  and  means  to  control
 the  prices?

 Shri  Morarji  Desai:  १  do  not  know
 whether  a  committee  can  be  useful
 for  this  purpose  but  ig  a  suggestion
 which  certainly  will  receive  careful
 consideration.

 PE  श्री  हुकन  ाव  कछंधाय  :  कया  सरकार
 को  इस  बात  की  जानकारी  है  कि  रेडियो
 सेजो  प्रत्यावश्यक  वस्तुओं  के  मूल्यों  की
 भोषणा की  जाती  है  मार्कट  में  उस  हिसाव
 से  वे  बस्तुरयें  नहों  मिलती  हैं  यदि  हां,तो
 क्या  सरकार  इसकी  छानबीन  कर  उन
 लोगों  के  खिलाफ  तुरन्त  कायंवाही  करेगी,
 जो  रेडियो  से  घोषित  भावों  पर  वरतुझों
 को  नहों  बेचते  हैं?

 थ्री  मोरारजी  देसाई  :  रेडियो  से  जो
 भाव  कहे  जाते  हैं,  बाजार  में  उन  भावों  पर
 चीजें  नहीं  मिलती  हैं,  इस  बारे  भें  प्गर  कोई
 छास  शिकायत  दी  जाये,  तो  जरूर  उसको
 जांच  की  जायेगी  भौर  जो  कदम  उठाए  जाने

 चाहिए,  वें  उठाए  जायेंगे  t

 aft  yer  चरद  कछवाय  :  शिकायत  तो
 हम  दे  सकते  हैं  लेकिन  का  सरकार  ने  इस
 बारे  मेंकोई  खोज  की  है?

 ्नी  मोराश्ली  देसाई  :  मेरे  पास  ऐसी  कोई
 घिकायत  नहीं  पाई  है।  में  क्या  कर?

 Shri  Shivaji  Rao  S.  Deshmukh:  Wil)
 the  hon.  Deputy  Prime  Minister  be
 pleased  to  take  the  House  into  confi-
 dence  as  to  what  is  the  basis  of  009०
 ernment’s  assumption  that  the  rise  in
 prices  is  primarily  due  to  the  rise  in
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 the  price  of  foodgrains  and  agricultu-
 ral  products,  when  consistently  for
 years  together  studies  and  researches
 conducted  by  the  market  advisers  of
 the  Government  of  India  are  highlight-
 ing  this  point  that  the  rise  in  prices  of
 agricultural  produce  bears  absolutely
 no  relation  to  the  rise  in  prices  of
 other  manufactured  commodities,  and
 in  fact,  the  prices  are  much  less  wnile
 compared  to  them’?  How  does  he  pro-
 pose  to  reconcile  the  staternent  which
 he  has  laid  on  the  Table  of  the  House
 that  there  has  been  fall  in  prices  0  s0
 many  agricultural  commodities  not  ac-
 companied  by  a  fall  in  the  prices  of
 manufactured  articles?

 Shri  Morarji  Desal:  I  stick  to  the
 statement  that  [  have  made  in  spite
 of  what  my  hon.  friend  has  sid.  It
 48  obvious,  it  does  not  require  anything
 more  than  common  sense  to  know  that
 when  food  prices  increase,  other  prices
 also.  increase,  and  food  prices
 increase  because  of  scarcity.  They
 have  increased  during  the  last
 three  years  and  a  half  when  w?  have
 got  all  th:se  factors  coming  into  force.
 Of  courre,  injection  of  more  moncy  on
 account  of  the  Plan  and  defence  ex-
 penditure  and  other  thmgs  are  also
 responsi»!e  for  it  but  all  these  factors
 can  be  countered  by  greater  proditc-
 tion.  If  th  re  is  greater  production,
 then  fall  in  prices  will  come,  Then
 there  is  8४१30  a  demand  by  frends  like
 My  hon.  friend  that  prices  should  gO
 on  increasing  for  foodgraing  all  the
 while.  That  is  also  a  reason  for  the
 increase  in  prices.

 Shri  Shivajirao  8,  Deshmakh:  The
 latter  part  of  the  question  has  not
 been  answered.  He  himself  has  Jaid
 a  statement  before  the  House  detailing
 the  fall  in  prices  of  agricultural  com-
 modities  which  unrelated  to  the  fall
 in  the  price  of  manufactured  goods.

 Shri  Morarji  Desai:  These  are  tem-
 porary  fluctuations  and  only  im  some
 Places,  not  in  ह ४  places.  Some  are
 seasonal.

 थी  सरगम  पाण्डेय  :  माननीय  झब्यका

 महोदय  झभी  माननीय  संत्री  जी  ने  बताया

 है  कि  कल्ले  की  कमी  है इससे  दाम  बढ़  रहे
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 हैं.  लेकिन  जहां  जहां  कंफ्रेस  विरोधी  तरकारें
 बनी हैं  यहांसे  समायार  मिल  रहे हैं  कि
 गल्ले  के  भाव  गिर  रहे  हैंतो  कया  माननीय
 मंत्री  जी  कोई  ऐसा  एफंक्टिव  कदम  उठायेंगे
 जिससे  दे!  भर  में  गल्ले का  भाव  गिरे
 क्योकि  118  गैरकांग्रेसी  सरकार  हैंगहां
 बढ़े  हैं  ..  (व्यदबान) « « « »
 लोमें  मंत्री  महोदय  से  जानना  चाहता हूं  कि
 उनकी  तरफ  से  क्‍यों  नहीं  ऐसे  कदम  उठाये

 जाते  जिनसे  पूरे  देश  में  एक  पालिसी  हों
 धौर  इसमें  गल्ले  कीजो  होडित  हो  रही
 है  उसको भी  बेक  किया जा  सके  ?

 की  भोरारणी  देसाई  :  सम्मानित
 सभासद  नेजो  कहा  है  कि  नात-कांग्रेसी
 प्रदेशों  में  ही  भाव  टे  हैं  बहू  बात  सही
 नहीं  है पौर  हकीकत  दूसरी  है।  हकीकत
 देखा  जायतो  चावल  की  कीउत  गिरी  हैं
 शुजरात,  मैसूर,  उत्तर  प्रदेश,  देस्ट  बंगाल
 झौर  हिमाचल  प्रदेश  में  धौर  5मेंसे  3
 काग्रेसी  ब्रश  हैं।  दो  ही  नान-कांग्रेसी  प्रदेश
 हैं।......  (व्यक्षषाम).....  गेहूं  की
 प्राइस  गिरी  है  गजरात,  महाराष्ट्र  झौर
 केरल  में।  इनमें से  दो  कांग्रेसी  प्रदेश  हैं।
 फोकोनट  धायल  को  प्राइस  गिरी  हैं  भासाण,
 शुजरात,  केरल  मद्रास  और  बेस्ट  बं  ।ल  में
 इनमें  से  दो  प्रदेश  बांग्रिसी  हैं  भौर  तीन  नान-
 कांग्रेसी  हैं।  इसोलिए  जो  बातें  कही  जाती
 हैं  कि  नान-काग्रेसी  सरकारें  जहां  ह  dt
 प्रदेशों  में  भाव  दे  हैं  कांग्रेसी  प्रदेशों  में
 नहीं  बटे  हैं  इससे  उलटी  बात  दूसरी  कोईं
 नहीं  है  (ब्यच गान)...
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 fe  कौन  कौन  सी  बीजों  में  कितने  प्रतिश
 याय  हुर  साल  बढ़े  हैं?

 oft  मौरारणी  देसाई  :  जो  हकीतत  है
 ह &  बताई  जा  चुकी है।  मगर  फिर  से
 जानना  चाहते  हैं  तो  नोटिस  देगें  तो फिर,
 बता  देंगे  ।

 Siri  Hem  Barua:  Whatever  the  hon.
 Deputy  Prime  Minister  might  say,  the
 prices  have  reportedly  come  down
 Particularly  in  the  States  with  non-
 Congress  Governments  and  the  Con-
 gress  States  had  only  followed  suit,
 That  shows  that  the  hoarders  who  had
 been  basking  80  long  in  the  sunshine
 of  Congrtss  patronage  had  played  a
 redoubtable  part  in’  creating  artificial
 scarcity  conditions  in  the  country.  In
 the  light  of  these  facts,  what  steps  १8
 be  going  to  take  to  see  that  the  hoar-
 Gers  are  not  allowed  to  play  8  part  in
 creating  scarcity  conditions
 country?

 Shri  Morarji  Desai:  May  I  say  that
 the  insinuation  in  the  question  js  not
 catrect,

 Mr.  Speaker:  It  is  a  repetition  of
 the  same  question,

 Shri  Morarji  Desal:  His  facts  are
 not  correct.  He  says  that  it  first
 started  in  non-Congress  S  ates.  It  is
 not  so.  It  was  simultaneous  in  all  the
 States.  Therefore,  it  is  not  true  to  say
 that  this  was  followed  by  them.  I
 may  even  say  that  the  non-Congress
 States  followed  the  Congress  States.
 That  also  would  not  be  correct.  I  do
 not  claim  that  either.  My  hon.  friend
 does  not  give  facts.  I  give  the  true
 facts  which  he  does  not  take.
 wren  बेरल  एण्ड  इस  म॑मुफेक्थारण  कम्पनी

 (प्राइबेट)  लिमिटेड

 *392,  भी  सभु  लिमये  :  क्‍या  पेट्रोलियम
 शौर  रसायन  मंत्री  9  नवम्बर  i966  के
 बारांकित  प्रश्न  संध्या  iss  के  उतर  के
 सम्बन्ध  में  भह  बताने  की  कृपा  करेंगे  कि
 इन्डियन  भ्रायल  कारपो  रेशन  ते  भारत  बेरस
 प्छ्ब  डम  मैन्युफेश्नरिस  कम्पनी  (प्राइवेड),
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 लिमिटेड  को  काली  पर्सी  में  रखने  के बारे
 में क्या  कार्यवाही  की  है?

 The  Minister  of  State  in  the  Minls-
 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  The  connected  matt-
 @rs  ate  still  sub  judice.  Government
 will  await  court  decisions  before  con-
 sidering  any  further  action.  It  mizy,
 however,  be  added  that,  although  the
 Ministry  following  the  agreement  with
 the  various  undertakings  passed  ordets
 in  February  966  that  all  those  under-
 takings  should  follow  the  standardised
 code  of  procedure  for  black'isting,
 until  May  4966  orders  were  being
 placed  on  this  blacklisted  firm  by  the
 Indian  Oil  Corporation  Limited.  Some
 explanation  is  On  record  ag  to  how
 this  happened.  But  this  requires  fur-
 ther  examination  and  that  is  being
 done.

 fy  wy  लिमये  3  अध्यक्ष  महोदय,  इस
 फार्मे  के  गैर  कानूनी  कामों  के  कारण  इसको
 जनवरी  i9646%  काली  सूची  में  डाला
 गया  ।  इसके  परचात्‌  करीन  करीब  सवा
 दो  साल  तक  इसको  जानकारी  इंडियन
 झायल  कारपोरेशन  को  नहीं  दी  गईं
 भ्रौर  इस  बीच  में  सवा  दो  सल  की  प्रवधि
 में  इनको  बराबर  कोटे  भी  मिलते  गए
 झौर  ठेके  भी  मिलते  गए  तो  हम  यह  जानना
 चाहते  हैं  कि  क्‍या  सरकार  ने  इस  बात  की
 जांच की  है  कि  इस  तरह  के  काम  क्यों  होते
 हैं?  विलम्ब  क्‍यों  होते  हैं  जिससे  कि  ag
 गन्दे  काम  करने  बालों  को  प्रो  साहन  मिलता
 है?
 Shri  Rarbn  Ramaiah:  I  may  explain

 the  position  which  is  as  follows:  this
 firm  was  blacklisted  in  1964,  The  let-
 ter  went  from  this  Ministry  to  the
 Indian  Oi}  Corporation  in  964  itself
 showing  that  this  firm  also  was  black-
 listed.  am  giving  the  facts  as  ara
 availabie  in  the  file.

 at  ब्चु  लिमये  :  किस  तारीख  को

 (weet)...  तथ्य  ही  पूछ  द. ३
 ्फ्सि  तारीख  @?
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 Mr,  Speaker:  Date  is  demanded.
 Shri  Ragha  Bamaish:  The  date  on

 which  it  was  sent  was  2ist  May  1984.
 It  is  true  that  until  966  there  was  no
 order  that  8  firm  blacklisted  by  any
 Government  department  should  auto~
 ‘matically  be  blacklisted  by  any  public
 undertaking.  That  decision  was  ar-
 rived  at  in  1966,  but  still  even  earjier
 information  regarding  blacklisting
 was  being  sent  to  them  on  the  ex-
 pectation  that  they  would  act  on  it,
 fut  they  did  not  act  On  it,  Another
 fact  ig  that  on  further  looking  into  che
 files  we  now  notice  the  exp’anation
 which  is  as  follows:  the  Indian  Ou
 Corporation  says  there  is  an  entry  in
 the  register  cancelling  the  receipt  of
 this  fetter  but  that  letter  was  not  trace-
 abl?  so  that  the  officers  who  placed  the

 ‘orders  after  February  3966  had  no
 knowledge  of  this  order.  Further-
 more,  the  Indian  Oil  Corporation  says
 that  in  that  entry  relating  to  the  re
 ceipt  of  this  letter  the  name  “Bharat
 Barrels”  was  not  there.  All  ‘hes*  arc
 |rcumstances  which  must  be  investi-
 gated  and  we  are  going  to  do  that.

 श्मी  मर  लिम के  :  भ्ध्यक्ष  महोदय  भ्रभी
 इन्होंने  कहा  कि  मामले  प्रदालतों  में  गए
 है।  मेरी  जानकारों  के अनुसार  एक  पील
 इप  फर्म  के  खिनाफ  कोर्ट  में  है  और  एक
 रिट  ण्क  झर्जो  इस  फर्म  को  सरकार  के
 खिनाफ  पंजाब  हाई  कोर्ट  में  है।  मैं  जानता

 बहता हूं  किकया  पंजाब  हाई  कोर्ट  ने  कोई
 ऐता  भ्रादेश  जारी  किया  है  कि  काली  सूचो
 में  इस  फर्म  को  रखने  काजो  निर्णय  हुमा

 है  उस  पर  झमल  न  किया  जाय  1  इप  बीच  में
 सवा दो.  साल  में  इत  को  कितने  मूल्य  के
 ठेके  दिए  गाए  ौर  इसन  आदि  के  कोटे
 हिने  दिए  रए?  एक  साल  से  यह  प्रश्न  चल

 रहा  है  तो  कम  से  कम  झब  तो  इसको
 »  जानकारी  झाप  दे  t

 Shri  Raghu  Ramaish:  On  17-6-1968.
 telegraphic  orders  were  received  from
 the  High  Court,  Punjab,  ordering  that
 the  black‘isting  order  Of  Januaty  4904
 be  stayed  up  to  l2th  July,  1966,  Lawr
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 on,  on  ‘8-7-1966,  the  High  Court,  Pun-
 jab,  directed  the  suspension  of  the
 blacklisting  order  till  further  orders,
 But  I  m&y  say  so  far  as  this  Ministry
 is  concerned,  no  orders  have  been
 placed  after  May,  966  on  this  firm.
 The  value  of  the  orders  placed  on  this
 firm  between  964  and  966  is  of  the
 order  of  Rs,  77.26  lakhs.

 कीच  परिसर  :  भ्रष्यक्ष  महोदय  भ्र
 प्रश्न  का  उत्तर  नहीं  मिला  यह  मामला  एक
 साल  से  चल  रहा  है  ।  ग्राखिरकार  सदस्यों
 की  सड़नर्श लता  की  कोई  सीमा  होती
 है,  कब  तक  हम  इन्ताजार
 करे  ।  हमें  साफ  मालूम  होना  चाहिये  कि
 कितना  कोटा  दिया  गया  t  इन  को  बराबर
 इस्पात  मिलता  रहा  है,  झावात  का  परवाना
 मिलता  रहा  है,  77  लाख  रू,  का  आर  मिल
 गया  है  श्रापने  देश  को  इन  कम्पनियों  के
 हाथ  में  बेचा  है।इस  तरह  से  कैसे  चलेगा  1
 एक  खाल  से  में  इस  पर  मेहनत  कर  रहा
 हैं  इस  का  साफ  जवाब  झाना  चाहिये  ।

 The  Minister  of  Planning,  Petro-
 leum  and  Chemicaly  2nd  Social
 Welfare  (Shri  Asoka  Mehta):  We  are
 giving  all  the  information,  I
 do  not  understand  his  saying—
 इस  कापनी  के  हाथ  में  देश  को  बेचा  है।

 I  am  afraig  it  is  not  possible  to  mve
 information  if  this  kind  of  insinuation
 Is  going  on.

 st  मु  लिसपें  :  इन्म्रितृएशन  कटा  है,
 आपने  77  लाख  का  आडंर  दो  साल  में  दिया
 है।  यह  आरोप  है  तथ्य  के  आधार  पर  है।

 Shri  Asoka  Mehta:  May  [  know
 whether  the  Question  Hour  is  the  time
 for  अरोप  to  be  made?

 Mr.  Speaker:  The  Question  Hour
 is  intended  to  elicit  informatton.  Mr.
 Banerjee?

 थी  मजु  सिमये:  मेरे  है ह  का  उत्तर

 कहां है?  कोटे  का  उत्तर  क्यो  नहीं  मिले  !

 Mr  Speaker:  No,  please.  He  has
 declined  to  answer  it.
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 af  शभु  तिसये  :  कोटे  का  उतर
 क्यों  नहीं  मिलेगा  ?

 Mr.  Speaker:  Not  that.  What  is  the
 use?  He  is  not  prepared  to  answer
 insinuations.

 थी  मर  लिनये  :  धध्यल  महोदय
 बह  जातकारी  हम  एक  साल  से  मांग  रहे  हैं,
 मेरे  भ्रशन  का  उत्तर  क्‍यों  नहीं  झाया  ?
 क्या  आपने  इस  प्रश्न  की  इजाजत  नहीं  दी

 है  झगर  इजाजत  नहीं  है  तो  बेठ  जाता  हूं  ।
 एक  साल  से  यह  चल  रहा  है  यह  इन्सिनुएशन
 नहीं  है  तथ्य  के  भ्राधार  पर  कह  रहा  हूं  उन
 को  कितना  कोटा  इस्पात  का  दिया  गया  ?

 Mr,  Speaker:  It  may  be  so,  but  not
 in  the  Question  Hour.

 Bhri  8,  M.  Banerjee:  This  Bharat
 Barrel  and  Drum  Manufacturing  Com-
 pany  is  headed  by  a  very  big  industria-
 list,  Mr  Jalan.  When  this  firm  was
 blacklisted,  how  is  it  that  between
 3964  and  966  all  the  materials  were
 issued,  quotas  and  licences  were  also
 issued  and  they  got  orders  through  the
 D.G.S.&D.?  I  would  like  to  know  whe-
 ther  it  ig  a  fact  that  though  this  firm
 was  blacklisted,  and  they  are  facing
 trial  and  investigation,  they  were
 shown  some  leniency  because  they
 donated  a  huge  amount  to  the  coffers
 of  the  Congress  during  the  3967  elec-
 tiona

 Mr.  Speaker:  Shri  Indrajit  Gupta.

 Shri  8.  M.  Banerjee:  I  rise  on  8
 Point  of  order  under  Rule  376.  A
 question  is  asked  to  elicit  certain  infor-
 mation;  it  is  not  for  joke’s  sake....

 Mr  Speaker:  It  is  not  information
 that  is  sought.  Some  insinuation
 should  not  be  made.

 ओ  जु  'लिगये  :

 नहीं  झारोप  हैँ  सीधा  भारोप  है  ।

 Mr,  Speaker:  Not  in  question  time
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 Shri  8.  M.  Banerjee:  It  is  en  admi-
 ated  fact.  Last  time  thig  question  was
 asked  and  Mr  L.  N.  Mishra  was  क््िन
 ing.  One  of  the  ministerg  said  that
 they  had  no  information  at  that  tume.
 I  want  to  know  whether,  it  is  a  fact
 that  after  the  investigation,  conces-
 sions  were  shown  to  this  firm  becae
 use  Mr,  Jalan  had  given  a  handsome
 amount  to  the  Congress  Party?  Let
 them  say,  no.

 Mr  Speaker:  Shri  Indrajit  Gupta.

 eft  ह.  लिमये  :  एलीगेशन  का  इस
 में  सवाल  नहीं  है  हम  लोग  ऊानकारी  मांग
 रहे  हैं।  हर  एक  को  झाप  एलीगेशन-
 एलोगेशन  कहेंगे  तो  कैसे  काम  चलेगा  ?

 Mr.  Speaker:  I  have  absolutely  no
 Objection  to  allegations  being  made.
 But  he  must  take  some  other  opportu-
 nity  for  that;  not  in  question  time.
 This  is  not  the  opportunity  to  ask
 whether  some  body  has  contributed  to
 the  Congress  party  or  to  some  other
 party  fund.

 Shri  8.  M.  Banerjee:  This  will  have
 to  be  investigated  by  the  CBI.

 Shri  Indraji¢  Gupta:  If  I  heard  him
 correctly,  he  said  that  between  964
 and  966  orders  worth  about  Rs.  77
 lakhs  were  placed  by  the  Indian  Oil
 Corporation  with  this  company.

 May  I  know  whether  these  entire
 orders  were  duly  fulfilled  and  the
 compiete  payment  of  Rs.  77  lakhs  was
 made  to  this  company  or  whether,  sub-
 sequently,  when  it  came  to  light  that
 the  Indian  Oi]  Corporation  was  ignor-
 ing  the  earli:¢  circular,  any  step  was
 taken  to  freeze  this  position  and  try
 to  stve  some  of  that  money  at  least?

 Ghri  Raghu  Ramalah:  In  April  966
 a  complaint  was  received  that  in  spite
 of  the  fact  that  this  company  waa
 dlacklisted  orders  were  being  placed
 by  the  Indian  Oil  Company,  So  we
 Grew  the  attention  of  the  Indian  Oil
 Company  to  that  fact  and  after  6th
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 May  onwards  they  stopped  placing
 any  orders.  Ag  to  whether  there  was
 full  execution  of  those  orders  or  not,
 I  have  no  information  at  present.  I
 presume  it  was  done,  but  I  would  like
 to  check  up.

 Shri  Asoka  Mehta:  Sir,  I  would  like
 to  explain  one  point.  The  Indian  Oil
 Company,  as  you  know,  is  a  public
 corporation.  It  took  some  time  for  us
 to  reach  a  reciproval  agreement  with
 the  public  Corporations.  If  we  black-
 listed  someone  the  corporation  was  not
 prepared  to  blacklist  them  automatl-
 cally.  The  question  they  put  was  whe-~
 ther  if  they  blacklisted  some  firm  the
 Government  wag  willing  to  do  the
 game  thing.  All  these  things  needed
 to  be  straightened  out  and  that  was
 the  reason  why  any  automatic  black-
 listing  arrangement  could  not  be  made.
 Automatic  Ddlacklisting  arrangement
 hag  now  been  made  so  that  any  black-
 listing  done  by  government  is  also
 automatically  applicable  to  the  public
 undertakings.

 Shri  Tennet]  Viswanatham:  The  hon,
 Minister  admitted  that,  after  blacklist-
 ing,  orders  were  placed.  We  want  to
 know  the  reasons.  There  is  no  in-
 sinuation,  no  allegation.  Let  the  Mi-
 nister  give  the  answer.

 Shri  Raghu  Ramaiah:  I  have  already
 explained  that  the  explanation  given
 by  the  Indian  0  Corporation  is  not
 considered,  at  the  moment,  satisfac-
 tory  by  us,  and  we  are  going  to  investi~
 gate  the  matter  further.  (Interruption)

 थी  यज्ञपाल  सिंह  :  सरकार  इस  तरह
 को  रूल  क्यों  नहीं  बनाती  है  कि  जिस  तारीख
 में  जिस  फर्म  को  झ्राप  ब्लैक-लिस्टेड  करते  हैं,
 उत्ती  तारीख  में  उस  का  कोटा  मनसुख  किया
 जाय  ताकि  वे  मुनाफ़ाशोरी  न  कर  सकें  ?

 Shri  Raghu  Ramaiah:  This  has  ail-
 ready  been  explained  by  Shri  Asoka
 Mehta,  that  until  3966  there  w&s  no
 arrangement  whereby  once  a  firm  was
 blacklisted  by  Government  automati-
 cally  that  blacklisting  was  binding  de-
 finitely  on  the  Indian  जा  Company  or
 any  other  public  undertaking,  On  this
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 an  Agreement  was  arrived  at  in  29858
 and  thereafter,  after  that  was  cor
 municated  to  them—that  is,  after  6th
 May  onwards  there  were  no  further
 orders  pleced  on  this  firm  by  the
 Indian  Oil  Company.

 Shri  S.  M.  Banerjee:  Sir,  I  want
 to  seek  a  clarification.  Th:s  is  a  very
 serious  matter.  The  hon  Munster,
 Shri  Asoka  Mehta  said  that  tnis  rm
 was  black  isted  and  automatically  it
 did  not  follow  that  the  firm  was  also
 blacklisted  by  the  Corpora:iion.  Thus
 particular  firm  was  blackiisted  because
 of  certain  nefarious  activities  where
 the  Government  was  convinced  that
 the  firm  must  be  blacklisted  Now,
 the  Indian  Oi’  Corporation  is  an  autu-
 nomous  corporation  but  it  is  a  Gov-
 ernment  corporation.  Orders  were
 placed  on  this  firm  even  after  it  was
 blacklisted  by  Government.  I  would
 like  to  know  whether  any  action  was
 taken  against  the  officers  of  the  Indian
 Oil  Company  who  were  responsivle
 to  ignore  or  flout  the  orciers  of  the
 Government  of  India  and  give  tiem
 further  orders?  That  has  not  been
 made  clear  by  the  Minister.

 Shri  Asoka  Mehta:  Everything  has
 been  made  clear.  Firstiy.  the  Ind.an
 Oll  Corporation  was  not  bound  auto-
 matically  to  blacklist  them  till]  this  kind
 of  an  agreement  was  made  with  them,
 because  they  are  an  autonomous  cor-
 poration.  This  agreement  between  the
 ministries  and  corporations  has  now
 been  made.  Secondly,  it  has  teen
 pointed  out  that  the  letter  that  ‘vas
 sent  from  here  was  not  on  the  file,
 We  are  looking  into  the  matter.  We
 are  not  satisfied  with  the  explanation.
 The  concerned  parties  will  be  asked
 to  explain  and  necessary  action  taken.
 All  this  has  been  explained  ear  ler.

 Shri  K.  K.  Nayar:  When  the  Gov-
 ernment  blacklists  a  firm,  I  think  it
 does  it  for  a  certain  purpose,  namely,
 to  secure  or  ensure  that  the  firm  will
 not  be  in  a  position  to  do  that  kind  of
 nefarious  activities  for  which  black-
 listing  has  been  done.  In  the  prerent
 case,  it  appears  that  after  black  isting
 the  firm  was  able  to  cor‘inue  Ics
 nefarious  activities  for  two  years.



 ६  7  ९०८४  ६  Oral  Answers

 What  is  the  procedure  under  which
 bdlacklisting  has  been  made  effective
 ह.  the  Government  so  far  and  how  did
 ft  fail  in  this  particular  case?

 Shri  K.  Ragharamsiah:  Since  ‘his
 agreement  of  966  all  the  public  under-
 takings  are  bound  sutomaticelly  to
 take  action  on  the  b’achlisting  of  firms
 and  not  to  give  orders  to  those  firms.
 That  is  the  procedure  now.

 थी  झोकार लाल  बेरवा  :  यह  जालान  को
 कई  जगह  पर  कई  तरह  के  लाइसेंस  ओर  कोटा
 दिया  गया  है  ।  ऐसे  ही  कोटा  में  उस  को
 फटिलाइजर  फैक्टरी  का  लाइसेंस  देकर

 4  साल  तक  उस  को  बढ़ाते  चले  गये  उसे

 ््न्मु  करते  चले  गये  लाइमेंस,  तो  मैं  जानना
 ारत  हूं  कि  उस  को  कितनी  जगदू  भौर
 कितने  लाइसेंस  दिये  पि  है  और  किस  किस

 जगह  यह  फैल  हो  चुका  है  ?

 Shri  K.  Raghuramaish:  The  main
 question  relates  to  the  Indian  Oj]  Cor-
 poration  while  the  supplementary  re-
 lates  to  fertilizer  licences.-

 a  झोकार  लाल  बेरवा  :  उर्वरक  की
 %  बात  नहीं  कर  रहा  हूं  बल्कि  मैंने  तो  यह
 जानना  चाहा  है  कि  जालान  को  कितनी  जगहों
 चर  यह  लाइसेंस  श्रौर  कोटे  दिये  गये  हैं  ?

 Mr,  Speaker;  The  question  hour  is
 over.  Now,  the  Short  Notice  Question,

 wit  te  शि०  पाटिल  :  झ्राज  क्वैश्वन
 झ्रावर  में  पूछने  के  लिए  30  प्रश्न  थे  लेकिन
 केबल  3,  4  हो  पूछे  जा  सके  हैं  तो  क्या  इसी

 तरह  से  ण्क  घंटे  में  केवल  4  या  5  ही  लेते

 रहेंगे  श्ौर  यदि  ऐसा  हो  तो  फिर  रोज  के  लिए
 बार  से  श्रधिक  सवाल  रखने  का  फ़ायदा  ही
 क्या  है  ?

 SHORT  NOTICE  QUESTION

 Generation  of  Electricity  in  States

 €.N.Q.  ce  Shri  G.  8.  Reddi:  Will
 the  Minister  of  Irrigation  and  Power
 de  pleased  to  stale:
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 (a)  the  names  of  States  where  elec-
 tricity  generated  per  person  is  less
 than  the  average;  and

 (b)  the  steps  taken  to  rectify  the
 imbalance  specially  in  the  States
 where  power  generation  per  capita  33
 the  lowest?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 A  statement  giving  the  requisite  in-
 formation  is  laid  on  the  Table  of  the
 House.  [Placed  in  the  Library.  See
 No.  LT-266/67.]

 Shri  G.  5.  Reddl:  May  I  know  how
 much  of  joan  was  advanced  to  rectify
 the  imbalance?

 Dr.  K.  L.  Rao:  Substantial  finan-
 cial  assistance  is  being  given  for  the
 power  projeccs,

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Quarters  for  Lahourers  in  Delhi

 293,  Shri  Kanwar  Lai  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  any  subsidy  or  loan
 has  been  given  to  Delhi  Administra-
 tion  for  the  construction  of  labour
 quarters  in  the  Capital;

 (b)  if  so,  the  number  of  quarters
 required  and  how  many  of  them  have
 been  cons.ructed;

 (c)  whether  the  mill  owners  of
 Delhi  have  also  been  asked  to  cons-
 truct  labour  quarters  for  their  em-
 ployees;  and

 (d)  if  so,  the  result  thereof?

 The  Minister  of  Works,  Housing  an€@
 Supply  (Shri  Jaganath  R20):  (a)  A
 sum  of  Bs.  53.32  lakhs  was  made
 available  to  the  following  agencies  up-
 to  the  year  1966-87  for  construction  of
 houses  in  Delhi  for  industrial
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 workers—under  the  Subsidised  Industrial  Housing  Scheme:—

 Oy  Delhi  Administration

 (४)  Bexployers  नि
 (i)  Co-operatives.  ws

 Rs.  243°8z  lakhs.

 .  7  A  Rs.  8:36,  lakhs.

 .  .  «3२83.  x05  lakh-.

 Rs.  3९३  23  lakhs.

 (b)  The  estimated  requirement  of
 houses  for  eligible  indusrtial  workers
 in  Delhi  is  75,000.  367  houses  have
 been  constructed  so  far.

 (ce)  and  (d).  There  is  no  statutory
 obligation  on  industrial  employers  to
 construct  houses  for  their  industrial
 workers.  Under  the  Subsidised  In-
 dustrial  Housing  Scheme  they  can,
 fowever,  utilise  Central  financial  as-
 eitance  upto  75  pé&  cent  (50  per  cent
 as  loan  and  25  per  cent  as  subsidy,  to
 the  approved  cost  of  projects  for  cons-
 truction  of  houses  for  their  industrial
 workers.  Out  of  3i67  houses,  445
 fhouses  have  been  constructed  by  in-
 dustrial  employers  under  the  Scheme.

 fokur  Conmittee  on  Scheduled  Castes
 and  Scheduled  Tribes
 Shri  S.  M.  Banerjee:

 Shri  D.  S.  Patil:
 Shri  A.  V.  Patil:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  the  Report  of  the
 Lekur  Committee  on  the  Scheduled
 Castes  and  Scheduled  Tribes  has  been
 considered,

 (b)  if  so,  the  main  recommenda-
 tions  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  to  (c).  A  state-
 ment  showing  the  recommendations
 made  by  the  Lokur  Committee  is  laid
 om  the  Table  of  the  House.  [Placed
 én  the  Library,  See  No.  LT-267/67).
 The  whole  question  of  the  revision  of
 the  lists  of  Scheduled  Castes  and
 433  (ai)  LSD—2.

 Scheduled  Tribes  is  now  in  an  ad-
 vanced  stage  of  consideration  and  is
 likely  to  be  finalised  soon.

 Delhi  Master  Plan

 १295,  Shri  N.  0,  Chatterji:  Will  the
 Minister  of  Works,  Housing  and  Supp-
 ly  be  pleased  to  state:

 (a)  the  progtess  made  ia  the  imple-
 mentation  of  the  Master  Plan  for
 Delhi;

 (b)  whether  it  is  a  fact  that  the
 Master  Plan  for  Delhi  was  prepared
 more  on  theoretical  grounds  ignoring
 the  realities  of  the  existence  of  prac-
 tical  difficulties  of  the  people  who  are
 settled;  and

 (c)  if  so,  the  steps  taken  to  revise
 the  Master  Plan  in  the  light  of  practi-
 cal  difficulties  encountered?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  (a)
 Copies  of  the  Master  Plan  for  Delhi
 Development  Act,  1957  (Act  &  of
 957)  are  available  in  the  Library  of
 the  House.  A  statement  showing  the
 progress  made  in  the  implementation
 of  the  Master  Plan  is  being  prepared
 and  will  be  laid  05  the  Table  of  the
 Sabha.

 (b)  No.  The  Master  Plan  for  Delhi
 was  prepared  after  extensive  physical,
 social  and  economic  surveys  of  the
 city  and  its  surrounding  areas,  Due
 regard  was  paid  to  the  existing  land
 uses  and  other  factors  such  as  traffic
 and  transportation,  public  utilities  and
 community  facihties  having  a  bearing
 on  the  life  and  well-being  of  the  com-
 munity.  The  draft  Master  Plan  was
 published  for  public  objections  and
 suggestions  and  an  ad  hoc  Board  con-
 sisting  of  Members  of  Parliament,
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 Municipal  Councillors,  eminent  mem-
 bere  of  the  public  and  officials  exa-
 mined  nearly  600  objections  and  sug-
 gestions  and  also  carried  out  local
 imspections  before  making  its  report.
 Thereafter  an  Advisory  Council  as
 provided  in  the  Act  examined  ali  the
 Proposals  and  made  mod:fications  in
 fhe  Master  Plan  before  it  was  fina~
 lised.

 (c)  Does  not  arise;  but  the  DeJh
 Development  Act,  957  provides  under
 Section  ll-A  fot  modifications  to  the
 Master  Plan  and  the  Zonal  Develop-
 ment  Plans

 Committee  on  Essential  Drags
 *298.  Shri  Yashpal  Singh:

 Shri  Ramachandra  Ulaka:
 Shri  DhuleshWar  Meena:
 Shri  Khagapathl  Pradhani:

 Shri  Heerjl  Bhai:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  63  on  the  7st  December,  966  and
 state’

 (a)  whether  the  Report  of  the  Com-
 mittee  on  Essential  Drugs  has  since
 been  submitted;

 (b)  if  so,  the  main  features  thereof,
 and

 (c)  the  reaction  of  Governmint
 thereto?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):

 (a)  No,  Sur.

 (9)  and  (¢).  Do  not  arise.

 Gold  Smuggling  in  Bombay
 *297.  Shri  Hukam  Chand  Kachha-

 valya:  Will  the  Minister  of  Finance
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  73  on  the  3rd
 November,  966  and  state:

 (a)  the  progress  made  so  far  in  un-
 earthing  gold  smuggling  racket  in
 Bombay  with  its  national  and  inter-
 national  links  in  September,  1966;  and
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 (b)  the  action  taken  against  the
 38  persons  arrested  in  this  connection?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Eight  more  persons  have  been  arrested
 bringing  the  total  of  those  arrested  to

 26.  The  investigation,  which  is  com-
 plicated,  spread  over  the  States  of
 Maharashtra,  Mysore,  Madras,  West
 Bengal  &  Delhi,  is  being  pursued  by
 the  Central  Bureau  of  Investigation.

 (b)  The  8  persons  previously
 arrested  have  been  released  on  bail
 under  the  orders  of  the  Chief  Preci-
 dency  Magist:  ale,  Bombay

 PL  480  Funds

 °298.  Shri  Chintamani  Panigrahi:
 Shri  Indntal  ‘Yajnik:

 Will  the  Mimuster  of  Finance  be
 pleased  to  state

 (a)  the  tot.  amount  of  money  de-
 posited  in  terms  of  Rupees  in  PL  480
 Funds  in  India  till  March,  1967,

 (b)  the  withdrawais  from  this  fund
 during  the  periog  fiom  October  १9066
 to  February  967  and

 (er  the  different  heads  under  which
 the  withdrawals  have  been  made?

 The  Deputy  Prime  Minister
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  total  amount  of
 money  deposited  in  PL  480  Funds  tl)
 Ist  March,  1967,  was  about  Rs.  652
 crores

 (७)  The  withdrawals  from  this  Funa
 during  the  period  October  966  to  Feb-
 ruary  967  were  as  follows:

 (Rs.  crores}
 Octobe:  ’66  2  45
 November  ‘06.  4  2
 December  '68  3  46
 January  ’67  3°00
 February  "67  6°65

 Total:  19  62

 (९)  Rs.  °68  crores  were  withdrawn
 for  Cooley  Loans  and  Rs.  7°84  crores.
 for  US  Government  expenditures.
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 Aid  ह  US.A,  and  USS.B.  for  Pro-
 jects  in  Fourth  Pian

 $299,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  projects  under  the  Fourth
 Five  Year  Plan  for  which  the  Govern-
 ment  of  India  have  approached  U.S.A.
 and  U.S.8.R.  Governments  for  aid;
 and

 (b)  the  progress  made  so  far  in
 that  direction?

 The  Peputy  Prime  Minister  and
 Minister  of’  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  A  list  of  pro-
 jects  under  the  Fourth  Five  Year  Plan
 for  which  loan  agreements  have  been
 signed  so  far  with  the  Governments
 of  U.S.A.  and  U.S.SR.  is  laid  on  the
 Table  of  the  House  [Placed  in  the
 Library.  See  No.  LT-268/67).

 Improving  of  Data-Collecting
 Machinery

 *300.  Shri  N.  K.  Somani:  Will  the
 Mints‘er  of  Finance  be  pleased  to
 statae:

 (a)  whether  the  statistics  relating  to
 the  industrial  production,  economic
 and  fiscal  matters  available  at  a  given
 time  are  wholly  inadequate  and  out  of
 date  which  do  not  help  to  obtain  the
 current  situation  correctly  and  objec-
 tively;

 (b)  whether  there  are  any  plans
 under  consideration  ito  improve  the
 data  collecting  machinery  and  timely
 analysts  of  various  trends;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  There  is  no  general
 inadequacy  of  statistics  as  such,  a)-
 though  difficulties  are  sometimes  en-
 countered  in  certain  fields.  It  is  the
 constant  endeavour  of  the  Govern-
 ment  to  improve  the  statistical  machi-
 nery  and  special  provisions  are  made
 for  the  improvement  of  statistics  under
 the  Five  Year  Plans.

 Punjab  National  Bank  Ltd.

 *30l.  Shri  Abdul.  Ghani  Dar:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  78  a  fact  that  the
 Central  Government  have  ordered  an
 inquiry  into  the  irregularities  com-
 mitted  by  the  Directors  and  top  offi-
 cers  of  the  Punjab  National  Bank  Ltd;

 (b)  if  so,  when  the  inquiry  was
 ordered  and  when  it  was  actually  held
 and  whether  any  report  has  been  sub-
 mitted  to  Gavernment:  and

 {c)  the  result  of  the  inquiry?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  छू,  C.  Pant):  (a)
 to  (c)  The  Government  decided  in
 May,  J965  to  investigate  certain  comp-
 laints  against  some  officers  of  the
 Punjab  National  Bank.  The  investi-
 fations  are  still  in  progress.

 Financial  Aid  to  Mcet  Drought  Situa-
 tion  in  Bihar

 *302.  Shri  Yogindra  Sharma:
 Shri  Bhogendra  Jha:
 Shri  Chandra  Shekhar  Singh:
 Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Finance  be
 pleascd  to  state:

 (a)  whether  the  Government  of
 Bihar  have  asked  for  special  financial
 aid  from  the  Centre  to  meet  the  situa-
 tion  created  by  unprecedented  drought
 in  the  State;

 (b)  if  so,  the  nature  and  extent  of
 aid  asked  for;  and

 (c)  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  222९6  in
 the  Library.  See  No.  LT-269/67).
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 Forign  Cspital  Investment
 *393,  Shri  S.  Kothari:

 Shri  D.  N.  Patodia:
 Shri  Solanki:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  quantum  of  inflow  of  foreign
 investment  capital  into  the  country
 during  the  past  five  years;

 (ob)  whether  K  stows  a  deciining
 trend;

 (९)  if  so,  the  reasons  therefor;  and
 (8)  the  steps  being  taken  to  stimu-

 late  such  inflow?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  inflow  of  foreign
 Business  investments  in  the  Private
 Sector  since  Ist  January,  86]  is  indi-
 cated  below.  Information  subsequent
 to  8lst  March,  7965  is  not  yet  avail-
 able.

 (RS.  Crores)
 As  at  the  end  of

 7967  7962  1962- 6  )  -(§

 oe
 in-

 yw  4  I.
 2.  Retained

 44-9  $I-3  94.3  95.4
 earings  75.8  7.8  74  an

 Gross  inflow
 ~—

 (ra)  60.7  S90  ror,  4  116.3,
 Note  l.  There  has  been  a  change  in

 the  statistical  period  from
 calender  year  to  Anancia)
 year.

 2.  Thig  informatio,  is  com-
 piled  by  the  Reserve  Bank
 after  conducting  a  survey
 by  issuing  &  questionnaire.
 There  is  always  a  time  lag
 involved  in  such  compilation
 and,  as  such,  information
 for  the  years  1965-86  on-
 wards  is  not  yet  available.

 (b)  No,  Sir.
 (ce)  Does  not  arise.
 (d)  Government  has  been  taking

 various  steps  from  time  to  time  to
 encourage  inflow  of  foreign  invest-
 ment,  such  as  free  repatriability  of
 profits  subject  to  payment  of  income
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 tax  and  of  capita]  invested  in  approved
 projects,  non-discrimination  against
 foreign  investors  in  regard  to  the  ap-
 plication  of  Indian  laws  relating  to
 industrial  and  import  licensing,  taxa-
 tion  etc.  Government  had  also
 announced  some  measures  to  encourage
 foreign  investment  in  private  sector
 fertiliser  projects.

 Gold  Selsures  by  Custom,  and  Excise
 Departments

 *304.  Shri  5.  K.  Sambandhan:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  qa  fact  that  the
 smuggling  of  gold  is  on  the  increase
 and

 (b)  if  so,  the  steps  taken  to  tighten
 smuggling  of  gold?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  K.  C.  Pant):
 It  38  not  possible  to  make  a  pre-~
 cise  estimate  of  the  quantity  of  gold
 smuggled  into  India.  There  is  also  no
 material  before  the  Government  to
 indicate  that  smuggling  of  gold  is  on
 the  increase.

 (b)  Does  not  strictly  arise.  How-
 ever,  a  statement  showing  the  impor-
 tant  steps  taken  to  check  smuggling  is
 placed  on  the  table  of  the  Sabha.

 Statement

 Among  thz  enportant  steps  taken  to
 check  smuggling  are  systematic  collec-
 tion  and  follow-up  of  information,
 rummaging  of  suspected  vessels  and
 aircraft,  patrolling  of  vulnerable  sec-
 tions  of  the  coastline  and  land  fron-
 tiers  and  launching  of  prosecution  in
 suitable  cases  in  addition  to  depart-
 mental  adjudication.  In  the  field  of
 legislation  the  Customs  Act  now  pro-
 vides  for  imposition  of  heavier  s@n-
 tences  of  imprisonment  by  courts  of
 law.  In  the  case  of  seizures  of  gold,
 diamonds  and  watches  provision  has
 also  been  made  in  the  Customs  Act
 for  placing  the  burden  of  proof  that
 these  goods  are  not  smuggled  on  the
 persons  from  whom  they  are  seized,
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 Among  the  important  economic  mea-
 sures  taken,  the  two  significant  ones
 are:  (i)  replacing  by  a  special  cur-
 tency  3969  of  the  Indian  currency
 notes  circulating  in  the  Persian  Gulf
 atea  which  provided  an  easy  means
 of  financing  illegal  gold  transactions
 and  (ii)  introduction  of  the  Gold  Con-
 trol,

 Narmada  Valley  Project
 *305,  Shri  Indulal  Yajnik:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhan:
 Shri  Hirji  Bhai:
 Shri  Shashi  Bhushan:

 Will  thn  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  latest  steps  that  have  been
 taken  by  Goverrment  to  settle  the
 differences  ‘between  the  Government
 of  Gujarat  and  other  States  concerned
 tregarding  the  details  of  the  Narmada
 river  project  as  recommended  by  the
 Khosla  Committee;

 (b)  the  nature  of  the  differences
 that  remain  to  be  settled  between  the
 Governments  concerned;

 (c)  whether  the  Central  Govern-
 ment  have  decided  to  implement  the
 Narmada  Velley  scheme  as  a  Central
 scheme  along  with  some  others,  as
 finally  settled  in  consultation  with  all
 State  Governments  concerned;  and

 (d)  whether  any  practical  steps  have
 been  taken  bythe  Maharashtra  Gov-
 ernment  to  carry  out  the  Jalasindh
 Dam  scheme  without  waiting  for  the
 final  settlement  of  the  dispute  by  the
 Central  C:overnment?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  and  (b).  After
 separate  dispute  discussions  with  the
 Chief  Ministers  of  Gujarat,  Madhya
 Pradesh,  Maharashtra  ang  Rajasthan
 at  the  respective  State  Capitals  during
 May-Jame,  1968,  further  discussions
 were  held  by  the  Union  Minister  of
 Irrigation  and  Power  at  a  joint  meet-

 ing  on  the  22nd  August,  1966,  In  the
 intervening  period,  the  Chief  Engin-
 eerg  and  other  officers  of  the  concer-
 ned  States  and  the  Chairman  and  the
 concerned  officers  of  the  Central  Water
 and  Power  Commission  and  the  Minis-
 try  of  Irrigation  and  Power  discussed
 the  technical  aspects.  At  the  joint
 meeting  of  the  Chief  Ministers,  some
 suggestions  emerged  and  it  was  de-
 cided  that  these  should  be  discussed
 later  among  the  Chief  Ministers  con-
 cerned,  particularly  the  Chief  Minis-
 ters  of  Madhya  Pradesh  and  Gujarat,
 to  arrive  at  an  amicable  settlement
 of  tre  problem.  Further  action  will
 be  taken  to  settle  the  isstre.

 (e)  As  the  scheme  has  not  been
 sanctioned  as  yet  the  question  has  not
 been  considered.

 (d)  No.

 M/s,  Bird  &  Co.
 306.  Shri  A  K.  Gopalan:

 Shri  C.  K.  Chakrapani:
 Shri  Jyotirmoy  Basu:
 Shri  Madhn  Limaye:

 Will  the  Minister  of  Fimance  be
 Pleased  to  state:

 (a)  whether  Government  have  taken
 any  action  against  Mis.  Bird  and  Co.
 Calcutta;

 (b)  if  so,  the  nature  of  such  during
 the  last  3  years  and  the  penalty  im-
 posed  on  the  company;

 (९)  whether  Government  have  re-
 ceived  any  further  reports  about  the
 irregularities  of  the  said  Company;  and

 (d)  if  so,  whether  Government
 would  investigate  into  the  affairs  of
 the  Company?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  ©.  Pant):
 (a)  and  (b).  The  nature  of  actions
 taken  and  penalties  imposed  on  Mis,
 Bird  &  Co(P)  Ltd,  by  the  Customs,
 Income  Tax  and  the  Enforcement
 Directorate  of  the  Ministry  of  Finance,
 during  the  last  5  years  are  as  detailed
 in  the  Statement  laid  on  the  Table  af
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 the  House.  [Placed
 See  No.  L.T.-270/87].

 (c)  and  (da).  No  fresh  reports  about
 the  irregularities  on  the  part  of  Mis.
 Bird  &  Co.  have  been  received.
 However,  a8  mentaioned  in  the  State-
 ment  referred  to  in  the  reply  to  parts
 (a)  and  (b)  of  the  Question,  investi-
 gations  and  scrutiny  of  documents
 already  seized  are  being  carried  out
 by  the  three  agencies  mentioned
 therein.

 in  the  Library.

 National  Policies  for  Prices,  Wages  and
 Dividends

 9308,  Shrimati  ‘Tarkeshwari  Sinha:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  statement  made
 by  the  Governor  of  Reserve  Bank
 wherein  he  hag  Stated  that  fiscal  and
 monetary  policies  had  to  be  changed
 for  fighting  the  evil  of  inflation  in  the
 country;  and

 (b)  if  so,  the  step  Government  pro-
 pose  to  take  to  formulate  national
 policies  for  prices,  wages  and  divi-
 dends?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morariji
 Desal):  (a)  Yes,  Sir.

 (b)  A  Steering  Group  appointed  by
 the  Reserve  Bank  has  recently  gsub-
 mitted  a  report  on  “A  Framework  for
 Incomes  And  Pr:ct's  Policy”.  The  sug-
 gestions  made  in  the  report  are  under
 consideration  of  Government.

 Consolidation  of  Banking  Structure

 ©3909.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  policy  of  consolida-
 tion  of  the  banking  structure  has  been

 actively  pursued  by  the  Reserve  Bank
 of  Indie  end

 (9)  if  so,  the  result  thereof?
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 The  Minister  of  State  in  the  Minis-

 bs  ——
 (Shri  हि.  C.  Pant):  (a)

 es,  Sir.

 (b)  As  a  result  of  the  policy  adopt-
 ed  by  the  Reserve  Bank  of  India  the
 number  of  banks  functioning  has  been
 brought  down  from  342  at  the  begin-
 ning  of  1961  to97  at  theend  of  March
 (1987.  The  process  has  helped  in  thy
 growth  of  economically  viable  units,
 thereby  imparting  strength  and  stabi-
 lity  to  the  banking  structure  and  en-
 hancig  its  capacity  to  cater  to  the
 banking  needs  of  the  country  in  a
 more  efficient  manner

 Promotion  of  Fertilizer  production
 *3l0.  Shri  KR,  K  Birla:

 bri  है,  P.  Singn  Deo:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 fa)  the  present  policy  of  Govern-
 ment  in  regard  to  the  promotion  of
 fertiliser  production  in  the  country  in
 view  of  the  urgent  need  to  augment
 food  production;

 (b)  the  Government's  estimate  of
 total  production  of  fertilisers  in  the
 country  at  present  and  the  total  do-
 mestic  requirement;  and

 (c)  the  steps  taken  to  fill  up  the”
 gap”

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 and  Chemicals  and  of  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  Fertilizer
 production  in  the  country  is  proposed
 to  be  increased  by  the  establishment
 of  additional  fertilicr  factories  and
 expansion  of  existing  factories.

 (b)  During  ‘1967-68,  the  production
 of  nitrogenous  fertilizers  is  estimated
 to  be  about  525,000  tonncs  in  terms  of
 nitrogen  and  of  phosphatic  fertilizers
 275,000  tonnes  in  tertiis  of  P2  08.
 The  total  domestic  requirements  are
 expected  to  be  of  the  order  of  196
 million  tonnes  of  nitrogen  and  05
 million  tonnes  of  P2  05.
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 (2)  Four  new  plants  are  under  con-
 struction  at  present  beskles  ह..."
 sion  of  an  existing  plant.  This  will
 add  309,000  tonnes  of  yearly  nitrogen
 capacity  in  1967-68  to  the  existing
 capacity  of  585,000  tonnes.  Three
 other  new  plants  and  expansion  of  two
 existing  plants  will  add  534,000  ton-
 nes  of  yearly  nitrogen  capacity  in
 1969-70

 Further  capacity  of  over  .2  million
 tonnes  of  yearly  nitrogen  is  in  vari-
 @ug  stages  of  implementation  and  is
 likely  to  be  installed  before  the  end
 of  the  Fourth  Plan,  taking  the  total
 installed  capacity  to  about  28  million
 tonnes.

 Contraceptives
 *3ll.  Shri  8.  K  Tapuariah:

 Shri  Meetha  Lal:

 Will  the  Minister  of  Health  and
 Famity  Planning  be  pleased  to  state:

 (a)  whether  the  existing  produc-
 tion  of  all  types  of  contraceptives  is
 able  to  meet  the  total  requirements;

 (bd)  if  not,  what  is  the  shortfall  bet-
 ween  the  demand  and  supply  and  when
 will  Government  be  in  a  position  to
 meet  the  entire  demand:  and

 (c)  whether  Government  are  satis-
 fied  that  the  programme  they  have  in
 hand  will  be  effective  in  arresting  the
 high  growth-rate  of  population  within
 a  measureable  period  of  time

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S  Chandrasekhar):  (a)
 Except  for  condoms,  and  diaphragms,
 the  production  of  other  types  of  con-
 traceptives  like  Jellys/Cream/Paste,
 Form  Tablets,  Loops  and  inserters  १5
 sufficient  to  meet  the  requirements.
 The  diaphragms  are  not  manufactur-
 ed  in  the  country  but  their  require-
 ment  is  very  small.

 (b)  The  gap  between  the  annual
 demand  of  50  million  pieces  of  con~
 doms  which  was  the  maximum  during
 the  last  five  yearry  ang  the  present
 production  in  the  country  is  20  million
 pieces,  On  the  basis  of  the  Family
 Planning  Programme  for  ‘1067-68,  the

 demand  is  anticipated  at  |
 million  pieces.  In  subsequent  years,
 the  demand  is  likely  to  go  up  still
 further  and  it  may  be  about  300-400
 million  pieces  annuall  by  1970-71.
 The  shortfall  will  be  met  partlly  by
 increasing  production  in  the  country
 and  the  balance  by  imports,  as  neces-
 sary.

 For  increasing  production  in  the
 country,  the  rated  capacity  in  the  pri-
 vate  sector  has  been  increased  and  a
 factory  in  the  public  sector  is  being
 set  up  at  Trivandrum  in  collaboration
 with  a  Japanese  firm  which  will  go
 into  production  in  the  later  half  of
 1968.

 (०)  Yes,  Sir.  The  Government  are
 armung  at  and  working  for  reducing
 the  birth  rate  from  the  existing  ry
 per  thousand  population  to  25,  as
 expeditiously  as  possible,

 Strike  in  the  Hindustan  Housing
 Factory,  New  Delhi

 *3i2  Shri  Bal  Raj  Madhok:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  Whether  there  was  a  strike  in
 the  Hindustan  Housing  Factory,  New
 Delhi  in  December  last;

 (b)  the  reasons  for  the  strike  and
 their  demands  of  the  workers;  and

 (c)  the  steps  taken  to  meet  their
 demands?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  (a)
 and  (b).  Towards  the  end  of  Decem-
 ber,  1966,  a  labour  dispute  arose  in
 the  Hindustan  Housing  Factory  on
 account  of  a  claim  for  the  grant  of
 dearness:  allowance  at  the  Central
 Government  rates  to  the  workers.
 This  developed  into  an  illegal  stay-in
 strike  which  lasted  from  the  6th  to
 the  20th  January,  ‘1967.

 (c)  The  dispute  has  been  referred
 to  the  Industrial  Tribunal,  Delhi  for
 adjudication,
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 Foreigners  Employed  in  Banks  and
 Insurance  Companies  गा

 813.  Shri  Jyctiemoy  Basa:  Will  the
 Minister  of  Fimamce  be  pleased  to
 state:

 (a)  the  total  number  of  foreigners
 employed  in  India  during  1968-66  by
 (i)  the  banks  and  (ii)  Insurance
 companies;

 (b)  the  reasons  therefor;

 (c)  whether  the  Indian  citizens  were
 available  for  these  jobs;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  take  any  steps  to  ensure  prio-
 tity  to  Indian  citizens  in  guch  jobs?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  ©.  Pant):  (a)
 A  statement  is  laid  on  the  table  of  the
 House.  [Placed  in  the  Library.  See
 No.  LT-272/67].

 (b)  &  (०).  Though  Indians  may  be
 available  for  these  jobs,  the  foreign
 companies  would  prefer  to  employ
 persons  of  their  own  nationality  in
 higher  supervisory  posts.

 (d)  The  position  relating  to  the  em-
 ployment  of  foreigners  is  reviewed
 every  year  and  the  foreign  companies
 are  requested  to  take  adequate  steps
 in  regard  to  the  indianisation  of  the
 aupervisory  cadre,  wierever  neces-
 sary.  The  proportion  of  foreigners  in
 thig  cadres  as  compared  to  Indians  has
 been  progressively  brought  down.

 M|S.  Bird  and  Co.

 *3l4,  Shri  Indrajit  Gupta:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  it  is  q  fact  that  a
 substantial  reduction  has  been  per-
 mitted  in  the  fines  imposed  on  M/|s.
 Bird  &  Co,  for  violations  of  customs
 ang  foreign  exchange  regulations;

 (b)  if  s0,  the  extent  of  such  reduc-
 tion  and  grounds  for  the  same:  and

 (c)  how  much  of  the  personal
 fines  imposed  on  certain  ex-Direc-
 tors  of  the  Company  have  been
 realised  to  date?
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 The  Minkter  of  State  in  the
 Ministry  of  Finance  (Shri  EK.  ©.
 Pant):  (a)  and  (b).  Presumably  the
 reference  ig  to  the  orders  in  ई...
 passed  by  the  Central  Board  of
 Excise  and  Customs  in  two  cases  in-
 volving  Mis.  Bird  &  Co.  (P)  Ltd.
 Calcutta.  In  one  of  these  cases,  e
 penalty  on  Mjs.  Bird  &  Co,,  (Pvt.)
 Ltd,  was  reduced  from  Rs.  20  lakhs
 to  Rs.  3  jakhs  and  in  the  other,  from
 Rs.  l  crores  to  Rs.  30  lakhs.  The
 decisions  of  the  Board  are  being
 considered  by  Government,

 (e)  Out  of  the  personal  penalties
 of  Rs.  5  lakhs  each  on  Shri  D,  con  B
 Pilkington  and  Shri  W.  मा,  8,  Mich-
 elmore  amounts  of  Rs.  87,223.59  and
 of  Rs.  59,911.18  respectively  have  been
 realised  to  date.

 घोजगा  के  लिये  संसाथन

 *3i5.  भरी  रामासह  झ्ायरबाल  :
 थी  हुकम  कन  कलयाल  :

 क्या  जिस  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  योजना  मंत्री
 ने झपने  मंत्रालय  की  चालू  वर्ष  की  योजना  के
 लिये  2,600  करोड़  रुपये  की  शशि  नियत
 करने  के  लिये  कहा  है;  और

 (ख)  यदि  हां,  तो  उक्त  नियतन  पूरी
 राशि  का  न  किये  जाने  के  क्‍या  कारण  हैं  ?

 जप-अधान  मंत्री  झौर  जिस  संतरी  (जौ
 भोरारणी  देसाई)  :  (क)  जी,  नहीं  A

 (जल)  यह  सवाल  पैदा  ही  नहीं  होता  t

 Fertiliser  Policy
 *3i6.  Shri  N.  KR.  Laskar:  Will  the

 Minister  of  Petroleum  and  Chemicais
 he  pleased  to  state:

 (a)  whether  Government's  policy
 on  the  fertilizer  industry  has  oveen
 reviewed  since  the  marketing  and
 pricing  concessions  granted  to  it  was
 upto  March,  ‘1967;  and

 {b)  if  so,  the  details  thereof?”
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 The  Minister  of  Planning,  Petroleum
 and  Ohemicals  and  Social  Welfare
 (Shri  Asoka  Miobta):  (a)  and  (b).  As
 ampounced  in  the  statement  made  in
 Parliament  on  the  Slat  March,  ‘1967,
 all  proposals  pending  on  the  3ist
 March,  2967  for  the  establishment  of
 fertilizer  factories  will  be  dealt  with
 under  the  policy  of  December,  1965,
 provided  negotiations  with  the  con-
 cerned  parties  culminate  in  the  issue
 of  industrial  licences  by  the  3lst  Dec-
 ember,  967  and  the  projects  could  be
 expected  to  make  a  timely  contribu-
 tion  to  the  increase  in  indigenous
 production.  Any  new  proposals  re-
 ceived  will  be  dealt  with  in  the  same
 manner,  provided  they  satisfy  the
 same  conditions.

 Expansion  of  Money  डणमड़
 212,  Shri  R.  Barua:  Will

 Minister  of  Finance  be
 state:

 (a)  whether  average  expansion  of
 money  supply  during  the  past  =  six
 tmonths  following  devaluation  was  on
 the  increase;

 (b)  if  so,  at  what  rate  the  money
 supply  went  on;  and

 the
 pleased  to

 (c)  the  steps  taken  or  contemp-
 lated  to  be  taken  to  check  this
 malady?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Moerarji
 Desai):  (a)  The  money  supply  with
 the  public  declined  during  the  six
 months’  period  following  devaluation.

 (b)  and  (c).  Do  not  arise.

 Enquiry  into  Utilisation  of  Foreign
 Pands

 *3i8.  Shri  P.  K.  Deo:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  he  had  made  a  state-
 ment  at  a  Press  Conference  held  on
 the  24th  March,  1967  that  the  Central
 Intelligence  Bureau  will  be  engaged
 to  inquire  into  all  foreign  funds  ut!-
 lised  in  this  country;  and

 &)  if  so,  when  the  investigation  is
 likely  to  be  completed  and  which  are

 Written  Answers  37252

 the  foreign  funds  that  are  to  be  prob-
 ed  into?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  It  will  be  re-
 called  that  during  the  half  hour  dis-
 cussion  in  the  Lok  Sabha  on  March
 28,  the  Foreign  Minister  announced  that
 an  enquiry  would  be  made  into  the
 allegations  that  money  from  foreign
 sources  had  been  used  in  the  recent
 general  elections,  I  was  asked  qucs-
 tions  about  this  at  my  meeting  with
 the  press  the  next  day,  March  24,  and
 I  said  I  agreed  that  such  an  enquiry
 should  take  place  and  that  it  should
 cover  the  use  of  funds  from  any  and
 all  foreign  sources  about  which  al-
 legations  had  been  made.  As  stated
 by  the  Home  Minister  in  this  House
 on  March  29,  the  Government  have
 recently  ordered  the  Intelligence
 Bureau  to  make  such  an  enquiry  and
 its  findings  are  awaited.

 Food  Aid  Consortt

 Shri  C,  C.  Desai:
 Shri  A,  K.  Gopalan:
 Shri  Umanath:
 Shri  RB,  Barna:

 621.

 Will  the  Minister  of  Finance  be:
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Con-
 sortium  consisting  of  some  western
 countries  and  U.S.A.  has  been  formed
 at  the  suggestion  of  U.S.A.  to  coordi-
 nate  their  food  aid  to  India  to  tide
 over  the  present  food  situation  in  the
 country  due  to  drought  conditions;
 and

 (b)  if  so,  the  composition  of  the
 Food  Aid  Consortium  and  how  they
 are  helping  India  to  meet  the  shortage
 of  foodgrains  so  far?

 ‘The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Merarii
 Desai):  (a)  and  (b).  No,  Sir.  The  U.S.
 Government  have  proposed  that  food’
 aid,  like  economic  aid,  to  developing
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 countries  such  has  India  should  re-
 ceive  multilateral  consideration  from
 Geveloped  countries.  In  the  case  of
 India,  a  forum  already  exists  which
 considers  and  discusses  development
 aid  viz,  the  India  Consor‘:um  Meet-
 ings  of  this  Consortium  are  taking
 place  in  Paris  on  the  4th,  5th  and  6th
 April,  967  and  it  has  been  agreed  that
 the  question  of  fond  aid  to  India  may
 also  be  considered  in  these  meetings.

 Major  Irrigation  Projects  in  Orissa

 622.  Shri  Chintamani  Panigraht:
 Will  the  Minster  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  major  orrigation  projects  in
 ‘Onrssa  for  which  Central  assistance  is
 Iakely  ६०  be  granted  or  has  been  gran-
 ted  wn  the  year  1967-68,  ang

 (b)  the  total  amount  allotted  there-
 for?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K  L,  Rao):  (a)  and  (b).
 The  allocation  for  major  irrigation
 projects  out  of  the  Central  assistance
 to  be  granted  in  1967-68  will  depend
 upon  the  sectur-wise  composition  of
 the  State  plan  and  the  break  up  of
 the  Centra]  assistance  among  the
 sectors  This  will  be  known  only  after
 the  details  of  the  Stute  Plan  are
 received

 Rural  Water  Supply  Schemes  in  Orissa

 623.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Heaith  and  Fam-
 ly  Planning  be  pleased  to  state.

 (a)  whether  the  Orissa  Government
 have  made  any  specific  requests  to
 the  Central  Government  for  addition-
 al  outlays  for  their  rural  piped  water
 supply  schemes;

 (9)  af  so,  the  amount  which  has  been
 allotted  for  Orissa  for  this  purpose  in
 the  year  ‘1967-68;  and
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 (c)  the  details  thereof?

 The  Minister  of  Health  and  Family
 Planaing  (Dr.  8.  Chandrasekhar):  (a)
 The  Government  of  Orissa  had  re-
 quested  for  an  a'locaion  of  Rs,  25
 lakhs  during  1985-66  for  their  rural
 Piped  water  supply  s:hemes  to  be
 executed  under  the  Local  Develop-
 ment  Works  Piogramme  In  view  of
 the  limiteg  allotment  of  Rs  84  lakhs
 only  for  the  Local  Deve'opment  Works
 Programme,  during  that  year,  an  allo-
 cation  of  Rs,  30  lakhs  only  could  be
 made  to  Orissa.  How-ver,  on  the
 basis  of  the  actual  expenditure  re-
 Ported  by  the  State  Government,  a
 sum  of  Rs.  3  80  lakhs  only  was  releas-
 ed  as  Centra’  assistance  during  ¢hat
 year  The  Local  Development  Works
 Programme  in  respect  of  piped  rural
 water  supply  schemes  was  discontinu-
 ed  from  ‘1966-67  and  no  further  allot-
 ments  were  made  to  Orissa  or  any
 other  State  fo  rthis  programme.

 No  specific  request  hus  been  receiy-
 ed  from  the  Government  of  Orissa  for
 addtional  outlays  dunng  1367-63.  for
 then  rural  piped  water  supply  sche-
 mes  under  the  rura]  phase  of  the  Na-
 tional  Water  Supply  and  Sanitation
 Propramme

 (0)  and  (ec)  The  Government  of
 Orissa  proposed  an  outlay  of  Rs.  25
 lakhs  for  rural  water  supply  schemes
 for  ‘1967-68  The  Working  Group  on
 Wate:  Supply  and  Sanitation  recom-
 mended  Rs  2380  lakhs  keeping  in  view
 the  problems  to  be  tackled  on  the
 rura}]  water  supply  front,  especially  in
 regard  to  the  very  difficult  and  scar-
 city  areas  However.  the  amount  ac-
 tually  provided  by  the  State  Govern-
 ment  is  not  known.  It  may  be  stated
 that  the  Water  Supply  and  Sanitation
 Programme  is  8  Centrally-Aided
 Schem  for  which  necessary  provision
 has  to  be  made  in  the  State  Plans.  It
 is  primarily  for  the  State  Govern-
 ments  to  make  suitable  provision  for
 Tural  water  supply  schemes  in  their
 Plans.  Central  assistance  is  admis-
 sible  on  the  basis  of  80  per  cent  grants
 in-aid,
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 LLC.  Inveviment  in  Orisss

 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  of  investment  made
 by  the  Life  Insurance  Corporation  of
 India  in  Orissa  State  during  the  Third
 Five  Year  period,  year-wise,  either  in
 Industry  or  in  other  sectors;
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 (b)  whether  any  scheme  has  been
 submitted  by  Orissa  Government  to
 the  Corporation  for  further  investment
 in  the  State;  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  investment  made  by
 the  Life  Insurance  Corporation  in  the
 industrial  and  aon-industrial  sectors  in
 the  State  of  Orissa  during  each  of  the
 years  of  the  Third  Plan  period  is  as
 follows

 ह  lakhs  of  rupees)

 Amount  of  investments  made

 Year  “Tndustrial  Non-tndustrial  Sector
 Sector  (meluding  imvest-

 ments  in  State  Govt
 loans)

 396I-62  26  3  2570  6

 1962-63  ता  .  .  330  4.65  9

 1963-64,
 °

 93°7  ‘1,04,  0

 1964-65,  i3  4  9.37  2

 796§-66  37  ९  489  9

 tb)  No  Sir  (9)  386  (As  on  $i-2-66)  In  addi-

 (८)  Does  not  arise

 Accountant-General’s  Office  at
 Bhubaneshwar

 Shri  DhuleshWar  Meena:
 Shri  Ramachandra  Ulska:

 Will  the  Minister  of  Finance  be
 pleased  to  state.

 (a)  the  number  of  persons  of  all
 categories  working  at  present  in  the
 Accountant-General’s  Office  at  Bhu-
 baneshwar;

 (b)  the  number  of  employees  from
 the  said  office  who  were  provided
 with  family  quarters  till  the  end  of
 December,  1966;  and

 (९)  the  steps  taken  to  provide  family
 quarters  to  the  remaining  employees?

 625.

 Mintater  of  Finance  (Sh
 Tresad):  (a)  1043.  (As  on  $i-42-966).

 tion,  83  quarters  “are  utilised  for  ac-
 commodating  staff  without  families

 (c)  Additional  staff  quarters  num-
 bering  256  are  under  construction  and
 there  is  a  proposal  to  construct  another
 256  quarters  for  which  estimates  are
 under  preparation  by  the  Central
 Public  Works  Department.

 Income-tax  evasion  Cases  pending  in
 Oris,

 626.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  number  of  cases
 regarding  the  evasion  of  Income-tax
 in  Orissa  which  sre  pending  at
 present?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  29  as  on  ‘1§-3-1967,
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 Supply  of  Kerosene  08  to  ‘Orions,

 027.  Shri  Dhuleshwar  Meena  :
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Petroleum  and
 be  pleased  to  state:

 (a)  the  normal  monthly  _require-
 ment  of  kerosene  oil  of  Orissa  State;

 (b)  the  quantity  now  available  for
 distribution;  and

 (c)  the  plans  for  meeting  the  nor-
 mal  kerosene  requirement  of  Orissa
 State?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  anq  Socia)  Welfare  (Shri
 Raghuramaiah):  (a)  to  (c).  Qn  the
 basis  of  sales  during  July,  966  to
 January,  ‘1967,  when  there  were  *no
 complaints  of  shortage,  and  the  Stat-
 es  requirement  of  Kerosene  Oil  was
 being  met  in  full,  the  normal  monthly
 requirements  come  to  4,700  tonnes.
 The  existing  quota  of  5,750  tonnes  per
 month,  is  adequate  to  meet  the  re-
 quirements  of  Origsa  in  full.

 Dams  for  irrigation  in  Orissa

 628.  Shri  A.  Dipa:  Will  the  Min-
 ister  of  Irrigation  and  Power  be  pleas- ed  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  received  any  proposal]  from
 the  Orissa  Government  for  the  cons-
 truction  of  dams  for  irrigation  purposes
 On  the  rivers  Bag  Nadi,  Khadang,
 Sagadia,  Satighat  and  Laksminal;  and

 (b)  if  so,  what  stepes  Government
 are  going  to  take  in  the  matter  and
 when?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Bao):  (a)  No.

 (b)  Does  not  arise.
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 महाराष्ट्र के  यांधों  में  बिजलों  की  आधस्था

 629.  थी  दे०  ि  पाटिल  :

 नया  सिंचाई  शोर  चित  मंत्री यह  बताने
 की  कृपा  करेगे  कि  तीसरी  पंचवर्षीय  योजना  में
 महाराष्ट्र  के  गावों  में  बिजली  की  व्यवस्था
 करने  पर  कुल  कितनी  धमराशि  व्यय  की
 गई  थी  ?

 सिचाई  और  बिसूत्‌  मंत्री  (डा०  go
 Wo  राज)  :  2,0i:.92  लाख  रुपये  ।

 Surplag  Credited  to  1... ह  Govern-
 ments  Accounts

 630.  Shri  Manubhai  Amersey:  Will
 the  Minister  of  Finance  be  pleased
 to  state  the  total  surplus  credited  to
 the  Accounts  of  Foreign  Governments
 with  whom  India  has  Rupee  Payment
 Agreement?

 The  Deputy  Prime  Minister  and  Min-
 ister  of  Finance  (Shri  Morarji  Desai):
 A  statement  showing  Credit  balances
 of  Rupee  Payment  Countries  as  on
 28th  February  967  is  placed  at  the
 Table  of  the  House.  [Placed  in  the
 Library.  See  No.  LT-272  (67)

 योजनाप्रों  के  झन्तर्वत  राज्यों  को  थी  गई
 जिशीय  सहायता

 63i.  at  सीतिराणज  सिह  चौथरी  :

 क्या  जिस  मंत्री  यह  बताते  की  कृपा  करेंगे
 कि:

 (क)  केन्द्रीय  सरकार  ने  पहली,  दूसरी
 तथा  तीसरी  पंचवर्षीय  योजनामों  की  शवधियों
 मे  प्रत्येक  राज्य  को  पृथक्‌ू-पृथक  कितनी-कितनी
 राशि  दी  भी;

 (खि)  विभिन्न  शीषों  के  झन्तमेत  उपरोक्त
 राक्ति  के  पृथक्‌-पृथक्‌  झांकड़े  क्या  हैं;

 (ग)  राज्यों  ने  उपरोक्त  राशि  में  से
 कितनी  राशि  का  उपयोग  किया;  झौर
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 (थ)  बया फ्रयोथ  में  भ  लाई  गधी  शशि
 ह) द  राज्यों  को  शी  जावेगी  !

 सपनप्रयोग  मंत्री  कौर  क्ति  मंजी  (ी
 भोरारणी  देसाई)  :  (कक)  से  (थ).
 सूचना  इकट्ठी  की  जा  रही  है  धौर  उत्तर
 सभा  की  मेज़  पर  रख  दिया  जायगा  ।

 Development  of  Rouse  Avenue  Area,
 New  Dethi

 632.  Ghri  Eswara  Reddy:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  the  area  in  Rouse
 Avenue,  New  Delhi  is  being  develop-
 ed  and  plots  allotted  to  the  various
 cultural  and  educational  organisa-
 tions;

 (b)  if  so,  whether  the  plots  have
 been  handeg  over  to  the  various  orga-
 nisations  to  whom  the  allotments  have
 been  made;  and

 (o)  af  not,  the  reasons  for  the  delay”
 The  Deputy  Minister  in  the  Minis-

 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes.  An  area
 of  about  4  acres  has  been  added  for
 institutional  use  in  Rouse  Avenue
 under  the  Master  Plan

 (9)  Only  one  plot  has  so  far  been
 handeg  over  to  the  allottee  organisa-
 tion,

 (c)  It  will  take  some  time  to  get  the
 existing  houses  in  the  area  vacated,
 to  demolish  the  structures  and  to  re-
 develop  the  area  by  providing  roads
 and  services.

 Family  Planning  Programme

 633.  shri  Baburac  Patel:  Wil]  the
 Minister  of  Health  and  Family  Plan-
 Ming  be  pleased  to  state:

 (a)  the  precise  monetary  incentives
 ‘Government  propose  to  offer  to  pri-
 -vate  medical  practitioners  in  the
 family  planning  programmes,

 (b)  the  a¢ale  and  smount  payable
 ध्  the  medical  practitioners;

 (c)  other  cash  incentives  to  the
 people  willing  to  undergo  vasectomy
 and  sternlisation,

 @  the  hospital  facilities  that
 ‘would  be  made  available  to  those
 desiring  any  king  of  birth  control
 measure;

 (e)  the  names  of  cities  and  hospitals
 where  such  Yacihties  would  be  made
 available.

 (f)  whether  these  facilities  would
 be  free;  and

 (g)  if  not,  the  charges  to  be  levied?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 Detailed  discussions  in  this  regard
 have  recently  been  held  with  the  re-
 presentatives  of  the  India  Medical
 Association,  The  matter  is  under
 active  consideration  and  is  likely  to
 be  finalised  very  soon.

 (b)  The  required  information  is  as
 follows’

 l  Amount  payable  to  doctors—
 A  sum  of  Rs  00  p.m.  is  payable
 to  private  medical  practitioners  work-
 ing  on  part  time  basis  in  a  regular
 Family  Welfare  Planning  Centre  for
 a  minimum  period  of  six  hours  per
 week.

 2  For  Stentzation  —(:)  An  hono-
 rarium  of  Rs  0  for  vasectomy  ope-
 ration  and  Rs.  00  for  ten  operations
 (including  fees  for  professional  ser-
 vices,  transport  and  other  expenses)
 while  assisting  in  Stenlization  camps
 atranged  by  State  Governments.

 Gi)  Rs  00  for  5  Salpingectomy
 operations  in  a  hospital.

 3.  ह:  IUCD  —Rs  2  for  each  case  of
 insertion—The  amount  varies  from
 State  to  State  according  to  the  pat-
 tern  adopted  by  the  State.

 (c)  The  Government  of  India
 at  the  rate  of  over-all  amount  of
 Rs.  30  and  Rs,  40  for  each  case  of
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 vasectomy  and  tubectomy  respective-
 ly.  These  amounts  cover  the  pay-
 ment  of  out  of  pocket  expenses  to  the
 individual  concerned,  to  the  “oti-
 vator,  to  the  doctor,  for  transport  and
 for  drugs  and  dressings.  The  discre-
 tion  to  decide  the  break-up  of  hese
 amounts  has  been  left  to  the  States
 concerned.

 (d)  and  (e).  Necessary  hospital  faci-
 lities  are  made  available  for  steriliza-
 tion  operations  in  almost  a‘)  hospitals
 throughout  the  country,  and  for  loop
 insertions  in  many  of  the  hospitals
 where  lady  doctors  are  posted.

 (f)  Yes.

 (g)  Does  not  arise.

 Foreign  Exchange  Violation  Cases

 684.  Shri  Baburao  Patel:  Will
 Minister  of  Finance  be  pleased
 state:

 the
 to

 (a)  the  number  of  foreign  exchange
 violation  cases  apprehended  in  966
 till  the  3lst  December,  ‘1966,

 (b)  the  names  of  first  hundred  vio-
 lators  and  the  amounts  of  foreign  vx-
 change  involved  therein)

 (c)  the  stpes  taken  by  Government
 to  punish  the  offenders;

 (d)  the  number  out  of  ther  who
 have  been  actually  punished  so  far,
 and

 (ce)  the  details  of  the  fines  or  pro-
 secutions  lodged  against  the  offenders
 and  their  names?

 The  Deputy  Prime  Minister  and
 Minis‘er  of  Finance  (Shri  Morarji
 Desai):  (a)  During  the  year  906
 2660  cases  of  suspected  violation  vf
 the  provisions  of  Foreign  Exchange
 Regulation  Act,  947  were  registered
 for  investization  by  the  Enforcement
 Directorate;

 (b)  to  (e).  The  information  is  being
 collected.
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 Exchange  Viciation  by  Shri
 B.  8,  Tolani  of  Eastern  Machinery

 Trading  Ltd.

 635.  Shri  EHaburao  Patel:  Will  the
 Minister  of  Fimamce  be  peased  to
 state:

 (a)  the  stepg  taken  and  penalty
 levied  for  violation  of  foreign  ex-
 change  regulations  in  the  case  of
 Shri  B.  Ss.  Tolani  of  the  Eastern
 Machinery  T:ading  Ltd.  of  Bombay;

 (b)  the  stage  at  which  the  prosecu-
 tion  instituted  against  Shri  B.  s.
 Tolani  by  the  Enforcement  Directo-
 rate  stands;

 (c)  the  reasons  for  the  delay,  and

 (d)  the  reasons  why  the  files  of
 Shr:  8.  S.  Tolani  have  not  been  te-
 turned  to  him  so  far  by  the  Enforce-
 ment  Directorate?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  premises  of  the  firms
 of  Messrs.  Eastern  Machinery  &
 Trading  Co.  of  Bombay,  of  which  Shri
 B.  S.  Tolani  is  a  Partner,  were  first
 searched  in  July,  956  and  in  the  ad-
 judication  proceedings  that  followed
 the  Director  of  Enforcement  imposed
 a  penalty  of  Rs  5000  on  the  firm.
 The  premises  of  the  said  firm  were
 again  searched  by  the  Directorate  of
 Enforcement  in  June,  962  ung  as  a
 result  of  adjudication  proceedings  tne
 Director  imposed  a  penaity  of
 Rs,  50,000  on  the  firm  in  July,  1965.
 Once  again  in  August,  4955  the  pre-
 mises  of  this  firm  were  searched  by
 th  officers  of  the  Enforcement  Direc-
 torate  Four  show-cause  notices  have
 so  far  been  issued  and  the  adjudication
 proceedings  ate  in  progress.

 (b}  and  (c)  The  firm  paid  up  the
 penalty  of  Rs,  5000  imposed  in  the
 firs,  case.  The  pena'ty  of  Rs.  50.000
 however,  still  remains  unpaid.
 Accordingly.  for  non-payment  of  this
 penalty  prosecution  was  launched
 against  this  firm  and  its  two  Partners
 under  Section  23F  of  the  Foreign  Ex-
 change  Regulation  Act,  1947,  In  the
 meantime  the  party  went  in  appeal  to
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 the  Foreign  Exchange  Regulation
 Appellate  Board  against  the  order  of
 the  Director  of  Enforcement  passed
 in  this  case.  The  Appellate  Board
 Board  allowed  the  appeliants  tire  to
 deposit  the  penalty  within  one  week
 of  the  service  of  the  notice  of  the
 hearing  of  the  appeal.  In  view  of  this
 direction  of  the  Appellate  Board  the
 prosecution  case  before  the  court  had
 to  be  withdrawn.  No  date  so  far  has
 been  fixed  for  the  hearing  of  the  case
 by  the  Foreign  Exchange  Regulation
 Appellate  Board.

 (d)  The  seized  documents  in  the
 case  at  present  under  appea]  will  be
 returned  to  the  party  only  on  com-
 pletion  of  the  appellate  process.  हा
 so  far  as  the  third  case  38  concerned,  it
 is  at  present  under  adjudication  and
 the  documents  relating  to  it  cannot  be
 returned  at  this  stage.

 Palai  Central  Bank  Ltd

 637,  Shri  Tenneti  Viswanatham:
 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  the  Official  Liquidator
 of  the  Palai  Central  Bank  (under
 liquidation)  35  st:ll  looking  after  some
 liquid  assets  of  the  Pala:  Central
 Bank;

 {b)  if  so,  the  approximate  value  of
 such  assets  and  the  recurring  expen-
 diture  on  the  maintenance  of  the
 Office  and  staff  of  the  Official  Liquida-
 tor;  and

 (e)  when  it  is  proposed  to  declare
 the  next  dividend?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarijf
 Desai):  (a)  Yes.

 (b)  On  the  28th  March  ‘1967,  the
 liquidator  held  liquid  assets  amount-
 ing  to  Rs.  36-80  lakhs,  comprising  of
 cash,  bank  balances  and  Government
 securities,  The  monthly  recurring  ex-
 penditure  on  the  pay  and  allowances
 of  the  liquidator  and  his  staff  and  on
 the  maintenance  of  his  office  amounts
 to  about  Rs.  7600.

 (c)  An  application  has  been  filed
 before  the  High  Court  of  Kerala,
 under  whose  supervision  and  direction

 the  liquidation  proceedings  are  being
 conducted,  for  permission  to  declare  a
 further  dividend  of  3  paise  por  rupee.
 If  the  Court  agrees,  the  payment  of
 the  dividend  will  commence  in  June
 this  year,

 Menta}  Patients  of  Manipur
 638.  shri  M.  Megha  Chandra:  Wilh

 the  Mimster  of  Health  ang  Family
 Planning  be  pleased  to  state:

 (a)  the  number  of  mental  patients
 of  Manipur  getting  treatment  in  the
 various  mental  clinics  in  the  country,

 (b)  the  expenses  involved  in  their
 treatment  during  the  year  1966-67;

 (c)  whether  the  proposed  scheme
 for  setting  up  a  psychiatric  clinic  for
 mental  patients  in  Manipur  has  १९९५
 shelved;  and

 (d)  if  so,  the  reasons  thereof’

 The  Minister  of  Health  and  Farully
 Planning  (Dr.  8.  Chandrasekkhar):
 (8)  At  present  37  mental  patient.  of
 Manipur  are  getting  treatment  =  in
 various  Mental  Hospitals  in  the  coun-
 try,

 (०)  The  total  expenditure  incurred
 on  their  treatment  during  the  yea
 1966-67  is  Rs  68,800

 (c)  Funds  for  the  purpose  have.  in
 fact,  been  provided  in  the  =  annual
 Plan  for  1967-68.

 (9)  Does  not  arise

 Relief  to  Goldsmiths  in  Manipur

 638.  Shri  M  Megha  Chandra:  Wl
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  the  amount  santioneg  to  give
 relief  to  the  goldsmiths  of  Manipur
 upto  March  ‘1967,  year-wise,

 (b)  the  number  of  goldsmiths  wh:
 have  been  given  the  relief  so  far;  ard

 (c)  whether  Government  are  con-
 templating  to  give  them  further  relief
 either  in  terms  of  grant  or  loan?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morar}i
 Desal):  (a)  and  (b).  The  information
 is  being  collected.
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 (७)  The  policy  of  the  Government  is
 te  continue  to  allow  the  goldsmiths
 who  elect  not  to  revert  to  their  pro-
 fession,  to  enjoy  the  loan  assistance
 and  other  benefits  under  the  various
 rehabilitation

 Committes  on  Untouchabllity
 640,  Shri  8.  M.  Siddayya:  Will  the

 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  recommendations  made  by
 the  Committee  on  Untouchability  in
 its  interim  report  submitted  :n  Decem-
 ber,  ‘1986;

 (>)  whether  all  or  any  of  the  re-
 commendations  have  been  implement-
 @a  so  far;

 (c)  the  financial  implications  of
 those  recommeretinne.  and

 (d)  if  the  re
 be  in  the  negat
 tor?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  A  staterrent
 giving  the  main  recommendations
 made  by  the  Committee  in  its  interim
 report  is  laid  on  the  Table  of  the
 House.  (Placed  in  the  Iabrary.  See
 No,  LT-273/67].

 (>)  to  (d).  The  recommendations
 of  the  Committee  are  being  examined
 It  will  take  some  time  for  decisions  to
 be  taken  as  consultations  will  have
 to  be  held  with  State  Governments
 and  other  authorities.  Financial  im-
 plications  can  be  worked  out  only
 after  decisions  on  the  recommendations
 hhave  deen  taken.

 Revision  of  List  of  Scheduled  Castes
 and  Scheduled  Tribes

 @Al,  Shri  हि,  M.  Siddayya:  Wii)  the
 Minister  of  Social  Welfare  be  pleased
 te  state:

 (a)  whether  any  decision  regarding
 the  revision  of  the  ‘iste  of  Scheduled
 “Castes  and  Scheduled  Tribes  in  the
 -country  hag  been  taken:
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 b)  if  so,  the  nature  thereuf:  and

 (c)  when  the  Bill  to  reviae  the  Usts
 of  Scheduled  Castes  and  Scheduled
 Tribes  will  be  introduced?

 The  Minister  of  State  in  the  Depart-
 ment  ef  Social  Welfare  (Shrimati
 Phalrenu  Guha):  (a)  to  (c).  The
 matter  is  under  consideration,  and  is
 likely  to  be  finalised  soon.

 Special  Funds  for  improvement  eof
 Greater  Bombay

 42,  Shri  George  Fernandes:  चता
 the  Minister  of  Works,  Housing  an@
 Supply  be  pleased  to  state:

 (a)  whether  any  promise  was  made
 by  the  Prime  Minister  to  the  Presti-
 dent  of  the  Bombay  Pradesh  Congress
 Committee  to  provide  special  funds
 for  the  improvement  of  Greater
 Bombay,  four  weeks  before  the  Fourth
 General  Elections;

 (b)  if  so,  the  nature  thereof;  and

 (c)  whether  the  said  promise  has
 been  fulfilled?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 tee  परियोजना

 643.  शी  विभूति  मिथ  :
 श्री  So  ato  तिथारी  :

 क्या  सिचाई  और  बिश्युत्‌  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  28  फरवरी,  1967  तक
 गड़क  परियोजना  के  बारे  में  कितनी  प्रगति
 हुई  है  ”

 सिंचाई और  जिद्यत्‌  मंत्री  (डा०  go  wo

 राद):  लराज:  बराज  के  निर्माण  मे  लगभग

 67 प्रतिशत खुदाई  का  कार्य  तथा  55  प्रतिशत
 करक्रीट  का  कार्य  फरवरी  967  के  झन्त  तक
 हो  गया  था।  बराज  से  सम्बन्धित  बाम  गाईड
 बंध  शौर  बाम  उठान  यंध  जैसे  झामुबंगिक  कार्य
 लगभग  पूर्ण  हो  चुके  हैं  भौर  दक्षिण  याईड  बंध
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 तथा  दक्षिण  उठाम  बंध  थर  विरभाणि  कार्य
 प्रगति  कर  रहा  है  ।

 जहरे :  बिहार  में  तिरहुत  और  डॉन
 शाला  नहरों  पर  खुदाई  कार्य  प्रगति  कर

 रहा  है  |  तिहुत  नहर  पर  50  अतिशत

 मिट्टी  का  कार्य  पूर्ण  हो  गया  है।  डॉन  शाला
 नहर  पर  52  प्रतिशत  मिट्टी  का  कार्य  पूरा
 हो  गया  है।  मुख्य  पश्चिमी  नहर  पर,  नेपाल
 केत्र  में  il.6  श्ील  तक  शीर्ष  पहुंच  में
 35  प्रतिशत  मिट्टी  का  कार्य  हो  गया  है  1
 झगली  पहुंच  में,  उत्तर  प्रदेश  मे  2.6  मील
 से  लेकर  8i.5  मील  तक,  60  प्रतिशत

 मिट्टी  का  कार्य  पूर्ण  हो  गया  है  ।  बिहार  क्षेत्र  में

 नहर  (जों  कि  सरन  नहर  भी  कहलाती  है)
 की  टेल  पर  मिट्टी  का लगभग  74  प्रतिशत  कार्य

 पूर्ण  हो  गया  है

 नेपाल  बिजलीधर  के  उत्पादन  यूनिटों  के

 लिए  एक  जापानी  फर्म  को  प्रादेश  दे  दिये
 गये  हैं।  बिजलोधर  के  निर्माण  के  प्रारम्भिक
 कार्य  प्रगति  कर  रहे  हैं  |

 गोंडा  जिले  द. ल  तेल  को  खोज  के  लिये
 सर्वेक्षण

 644.  भी  शटल  बिहारी  बाजपेबी  :
 क्या  पेट्रोलियम  शौर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  तेल  तथा
 प्राकृतिक  गैस  आयोग  ने  तेल  की  खोज  के
 लिये  गोंडा  जिले  के  सीमावर्ती  क्षेत्र  का
 सर्वेक्षण  किया  है,  और

 (ख)  यदि  हां,  तो  इसके  क्या  परिणाम
 निकले  हैं  ?

 :  (क)  जीहां।

 (ख)  झन  तक  किये  गये  सर्वेक्षणों  से
 किसी  दिलचस्प  संरचना  की  विश्वमानता  का
 पता  नहीं  ह...  है  ।

 88  (Al)  LSD—3.

 Uniformity  in  Pay  anil  Aliewances  of
 Central  and  State  Government

 employees

 645.  Shri  Bibhati  Mishra:
 Shri  K,  N.  Tiwary:
 Shri  Shri  Chand  Goel:

 Will  the  Minister  of
 Pleased  to  state:

 Finance  be

 (a)  whether  Government  are  con-
 sidering  over  the  question  of  bringing
 uniformity  in  the  pay  and  allowances
 of  Central  Government  employees  and
 State  Government  employees;

 (b)  af  so,  the  amount  of  additional
 expenditure  to  be  incurreqg  by  the
 Centrai  Government  to  bring  the  em-
 ployees  of  different  States  at  par  with
 those  at  the  Centre?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No,  Sir.

 (b)  Does  not  arise.

 राज्यों  में  लगाम  को  समाप्ति

 646.  oft  बविभूति  मिथ  :
 भी  wo  wo  तिवारी  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  राज्यों  मे  लगान  की  समाप्ति  का
 चौथी  पचवर्षीय  योजना  के  संसाधनों  पर  क्‍या
 प्रभाव  पड़ने  की  संभावना  है;  शौर

 (ल)  इसके  परिणामस्वरूप  योजना  में
 ससाघनो  में  होने  वाली  कमी  को  कैसे  पूरा
 किया  जायेगा  ?

 योजना  पेट्रोलियम  ौर  रसायम  तथा

 समाज  कल्याण  जंतरी  दगी  सकोक  मेहता)  :

 (क)  झौर  (ल).  एक  विवरण  लोक  सभा के
 पटल पर  प्रस्तुत है  |  [पुस्तकालय  में  रख  गया)
 देखिये  संद्या  एल  f-274/67}
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 Quartets  bullt  by  Dethi  Develep-
 ment  Authority

 ol  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  quarters  com-
 pleted  by  the  Delhi  Development
 Authority  so  far;

 (b}  the  number  of  plots  fully  deve-
 Joped  and  how  many  of  them  have
 been  actually  allotted;

 (c)  the  annual  cxpenditure  on  the
 administration  of  the  De!hi  Develop-
 ment  Authority;  and

 (d)  the  steps  taken  by  Government
 to  increase  the  pace  of  development?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  180,

 (b)  6,660  residential  plots  had  been
 developed  upto  the  3lst  January,  967
 and  4,018,  plots  had  been  disposed  of
 by  auction  or  allotment.

 (c)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placeg  in  Li-
 brary.  See  No,  LT-275/67].

 (d)  The  main  difficulty  has  been
 about  the  provision  of  services,  eg.,
 water,  sewerage  and  electricity  by  the
 Delhi  Municipal  Corporation.  Ways
 and  means  are  being  explored  by
 which  these  services  could  be  provid-
 ed  by  the  Delhi  Development  Autho-
 rity  itself,  where  the  Delhi  Munici-
 pal  Corporation  are  not  in  a  position
 to  provide  them  in  the  near  future.

 Pay  Scales  of  State  Bank  Employees

 ‘648.  Shri  S.M.  Banefjee:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  State  Bank  Emp-
 loyees  including  class  J  and  Off-
 cers  have  demanded  better  pay  scales;
 and

 (७)  if  so,  the  reaction  of  Gevern-
 ment  thereto?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Str.

 (b)  The  demands  are  presently
 under  negotiation  between  the  State
 Bank  and  its  staff.  There  are  no
 circumstances  warranting  any  action
 by  Government  at  this  stage.

 भूतपूर्थ  मंत्रियों  सथा  भूतप्रू  संसद  सदस्यों
 हारा  अपने  निवास  स्थान  खाली  किया

 जाना

 649.  भी  ह उ  लिसमे  :  गया  निर्माण,
 झावयास  तथा  संभरण  मंत्री  यह  बताने  की
 कृपा  करेंगे  किः

 (क)  पिछले  दस  वर्षों  मं  जिन  केन्द्रीय
 मंत्रियों  प्रौर  संसद  सदस्यों  ने  अपने  पद  छोड़े
 अथवा  उनसे  वे  पद  छुड़ाये  गये  उन  में  स ेकितनों
 ने  सरकारी  निवास  स्थान  खाली  कर  दिये  हैं
 झोर  कितनों  ने  खाली  नही  किये  हैं;

 (ख)  मकानों  को  खाली  कराने  संबंधी
 नियमों  को  ध्यान  में  रखते  हुए  इसमें  कितना
 विलम्ब  हुआ;  भौर

 (ग)  भविष्य  में  इस  प्रकार  की  भनिय-
 मितताओं  को  समाप्त  करने  के  लिए  सरकार
 का  क्‍या  कार्यवाही  करने  का  विचार  हैं  ?

 जिर्माण,  crave  तथा  संभरण  मंजालय
 में  उपसंत्री  (शी  इकबाल  सिंह)  :  (क)

 I  जनवरी,  95e8  से  3॥  मार्च,  962  तक
 निम्नांकित  मंत्रियों  तथा  संसद  सदस्यों  ने
 कार्यभार  छोड़ा  तथा  उनको  मिली  रियायती
 अवधि  में  सरका री  वास  नही  छोड़ा  —

 मंत्री  संसद
 सदस्य

 i.  किसी  भी  कारण  से  कार्य-  हु
 भार  छोड़ने  वाले
 व्यक्तियों  की कुल  संदया  8  427

 2.  परिसरों  में  भ्रवधि  के  बाद
 रहने  वाले  व्यक्तियों  की

 कुल  संदधा  6  121
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 2  पर  उल्लिखित  कोई  भी  व्यक्ति  भव
 निवास  स्थानों  में  नहीं  रह  रहा,
 विविध  अ्रवधियों  के  बाद  रहने  पर

 सभी  ने  खाली कर  दिया है  1

 जहां  तक  तीसरी  लोक  सभा  का  प्रश्न  है,
 सेवानिवत  संसद्‌  सदस्यों  को  30  झ्प्रैल,  967
 तक  बास  को  अपने  पास  रखने  की  अनुमति
 दे  दी  गयी  है  |  केन्द्रीय  सरकार  के  भूतपूर्व
 मंत्तियों  को  भी  30  अप्रैल,  i967  तक--
 5  दिन  तो  सेलरीज़  एन्ड  प्रलाउन्सेज़  भ्राफ़

 मिनिस्टर्से  एक्ट  952,  के  अ-तगंत  तथा  शेष
 झवधि  सेवानिवृत्त  संसद्‌  सदस्यों  के  रूप  मे,
 बास  को  झपने  पास  रखने  को  अनुमति  दे
 दी  गयी  2)

 तीसरी  लोक  सभा  तथा  राज्य  सभा  के
 L0  ऐसे  भूतपूर्व  सदस्य  है  जिन्होंने  सदस्य

 ने  रहने  पर  वास  खाली  नहीं  किया  तथा
 प्रवधि  के  बाद  रह  रहे  है  |

 (ख)  सेलरीज़  एन्ड  एलाउन्सेस  अाफ
 'मिनिस्टसे  एक्ट,  i952  के  तर्गत  मंत्रियो/
 उपमंत्रियो  को  कार्यभार  छोडने  के  बाद
 अपने-अपने  निवास  स्थानों  को 15  दिन  तक
 अगैर  किराये  के  झपने  पास  रखने  की  प्रनुमति
 है।  संसद  सदस्यों  को  सदस्य  न  रहने  के  बाद

 उन्ही  शर्तों  पर  एक  महीने  तक  सरकारी  वास
 झपने  पास  रखने  की  भनुमति  है  ।

 झवधि  से  प्रधक  समय  तक  रहने  को
 झवधि  ]  दिन  से  ठ  महीने  तक  है  1

 (ग)  वास्तविक  कठिनाई  में  समयावधि
 बढ़ा  दो  जाती  है  रियायती  भ्रवध्ति  के  समाप्त

 हो  जाने  पर  जब  भूतपूर्व  संसदू  सदस्य  झवेधि
 के  बाद  तक  रहता  है  तो  पब्लिक  प्रेमिसेज

 (एविक्शन  झाफ़  भ्रन-भ्राथराइज्ड  झाक्यूपैन्ट्स )
 एक्ट  i959  के  अंतर्गत  सरकार  बेदखली  तथा

 नुक्सान  बसूल  करने  की  कार्यवाही  कर
 सकती  है  |
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 देश  में  जेजक  के  जानसे

 650.  शची  यवापाल  सिंह  :
 थी  'रासजला  ‘ZaTST  :
 भी  चुलेदबर  मौचा  :

 क्या  स्वास्थ्य  कौर  परियार  नियोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गत  तीन  मास  मे  देश  में
 चैचक  का  प्रकोप  बढ  गया  है  जिसके  परिणाम-
 स्वरूप  थातक  मामलों  की  संख्या  बढ़  गई;

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण  है;
 झोर

 (ग)  इसे  रोकने  के  लिये  क्‍या  कार्यवाही
 की  जा  रहो  है  ?

 स्वास्थ्य  शौर  परियार  नियोजन  मंत्री

 (डा०  भोपति  चनाशेलर)  :  (क)  जी  हां  t
 i967  के  गत  तीन  महीनों  में  इस  रोग  की

 घटनाओो  और  उससे  होने  वाली  मौतों  की
 समस्या मे  r966  की  इसी  भ्रवधि  की  तुलना  से
 कुछ  वृद्धि  तो  हुई  है  परन्तु  गत  सम्पूर्ण  बर्ष  की

 तुलना  में  इस  रोग  के  फैलाव  में  कोई  बृद्धि
 नहीं  हुई  है  1

 (ख)  बेजक  के  लाक्षणिक  ऋतु  सम्बन्धी
 आचरण  के  अनुसार  इस  रोग  का  संचरण
 जनवरी  से  मार्च  तक  अपनी  पराकाथ्ठा  पर

 रहता  है  t  दुष्काल  ग्रस्त  क्षेत्रों  में  लोगों  का
 टीका  लगवाने  की  प्रति  उदासी  रहना  इसका
 एक  सहायक  कारण  है  q

 (ग)  विशेषतया  प्रभावित  क्षेत्रों  मे
 स्वास्थ्य  शिक्षा  शीर  अचार  साधनों  के  साथ
 साथ  फील्ड  स्टाफ  मे  वृद्धि  करके  बचेलक  के
 टीके  लगाने  के  भ्रसियान  को  श्रौर  तेज  कर
 दिया  गया  है

 Income-tax  Arrears
 Kanpur  Industrialist.

 651.  Shri  Hukam  Chand  Kachha-
 vaiya:  Will  the  Minister  of  Finance
 be  pleased  to  refer  to  the  reply  given
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 to  Unstarred  Question  No.  380  on  the
 8rd  November,  986  and  state:

 (a)  the  action  since  taken  by
 Government  against  a  Kanpur  indus-
 trialist  in  respect  of  whom  Income-
 tax  arrears  amounting  to  Rs.  3]  lakhs
 Were  written  off;  and

 (b)  the  details  of  assets  concealed
 by  him?

 Th.  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  Tax  Recovery  Officer
 has  issued  notices  for  payment
 of  dues  to  the  assessees,  who  have
 filed  a  writ  petition  against  the  same.
 For  the  balance,  a  civil]  suit  has  been
 filed,

 (b)  As  the  matter  is  before  Courts
 of  law  it  would  not  be  desirable  to  go
 into  the  details  of  the  case  at  this
 stage.

 Gold  Smuggling  by  Post

 652.  Shri  Hukam  Chang  Kachha-
 valtya:  Will  the  Minister  of  Fin-
 ance  be  pleaseq  to  refer  to
 the  reply  given  to  Unstarred
 Question  No.  384  on  the  8rd
 November,  966  and  state:

 (a)  the  further  action  taken  against
 two  persons  who  were  apprehended
 by  the  Bombay  Customs  in  the  month
 of  September,  966  for  sending  gold
 bars  by  post;  and

 (b)  the  country  from  which
 gold  was  smuggled?

 that

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Departmental  adjudi-
 cation  proceedings  in  the  cases
 have  been  initiated  and  show  cause
 notices  have  been  issued  to  the  parties
 concerned.  Further  action  wil]  be
 considered  after  adjudication  proceed-
 ings  are  completed.

 (b)  No  information  ig  available  re-
 garding  the  country  from  which  the
 gold  was  smuggled.
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 Loop  Factory,  Kanpur
 653.  shri  Hukam  Chand  Kachha-

 vaiya:  Will  the  Minister  of  Health

 (a)  whether  it  is  a  fact  that  State
 ent  have  decided  to  hand

 over  the  loop  factory  at  Kanpur  to  the
 Central  Government;

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Government  in  this  regard;  and

 (c)  the  amount  spent  on  this  fac-
 tory?

 The  Minister  of  Health  and  Fami-
 ly  Planning  (Dr.  8.  Chandrasekhar):
 (a)  The  Government  of  Uttar  Pra-
 desh  agreed  in  principle  to  the  trans-
 fer  of  the  I.U.C.D.  Factory,  Kanpur
 to  the  Hindustan  Latex  Ltd.  (A  Pub-
 lic  sector  undertaking  under  the  Mi--
 nistry  of  Health  and  Family  Plann-
 ing).

 (b)  The  Government  of  India  have
 also  approved  the  taking  over  of  the
 IUC.D.  Factory,  Kanpur  by  the
 Hindustan  Latex  Ltd.

 (९)  The  capital  investment  on  the
 factory  is  about  Rs.  6  lakhs.

 Smuggling  in  Foreign  Exchange

 654.  shri  Hukam  Chand  Kachha-
 vaiya:  Will  the  Minister  of  Finance
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  408  of  the
 3rd  November,  966  and  state:

 (a)  whether  the  inquiry  against
 the  smugglers  of  foreign  exchange  ap-
 prehended  in  Punjab  and  Maharashtra
 has  geen  completed;

 (b)  if  8०,  the  details  thereof;  and

 (6)  if  not,  the  further  time  likely
 to  be  taken  in  the  matter?

 Desai):  (a)  and  (b).  The  enquiries
 are  still  in  progress,  and  show  cause
 notices  have  been  issued  on  thirteen
 persons.
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 (c)  Every  effort  is  being  made  to
 complete  the  investigation  as  early
 as  possible.

 Irrigation  and  Power  Schemes  of
 Orta

 655.  Shri  Chintamani  Panigrahi:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  the  number
 of  irrigation  and  power  schemes  of  the
 Government  of  Orissa  pending  at  prex
 sent  with  the  Central  Government  for
 sanction,  with  their  details  in  terms
 of  money  involved  and  the  benefits
 likely  to  be  accrued  therefrom?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  A  statement
 containing  the  requisite  information
 is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No
 LT-276  167).

 Capacity  of  Power  Generation  in
 Orissa

 656.  Shri  Chintamani  Panigrahi:
 ‘Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  present  capacity  of  Orissa
 for  generating  electricity;

 (b)  whether  there  is  any  proposal
 to  increase  the  quantum  of  power  in
 that  State  during  1967-68;

 (c)  if  so,  the  details  thereof;  and

 (a)  the  amount  of  money  that  the
 Central  Government  have  proposed  to
 advance  for  assisting  these  projects?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K,  L,  Rao):  (a),  The  installed
 generating  capacity  in  Orissa  at  pre-
 sent  is  34.55  MW  comprising  3044
 MW  Hydro,  4.3  MW  Diesel  and  5.8
 MW  Thermal  installations.

 (b)  and  (c).  Yes;  four  62.5  MW  ther-
 mal  generating  sets  are  under  instal.
 lation  at  the  Talcher  power  station.
 Of  these  three  units  are  expected  to
 be  commissioned  during  ‘1987-68,

 (d)  No  earmarked  assistance  is  be-
 ing  given  to  Orissa  State  for  Talcher
 Project.  However,  this  project  is  in-
 cluded  in  the  list  of  power  projects
 proposed  by  the  State  Government
 for  miscellaneous  loan  assistance.

 Consignment  of  cloves  of  a  repa-
 triate  from  Zanzibar

 657.  Shri  Madhu  Limaye:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  attention  of
 Government  has  been  drawn  to  the
 injustice,  done  in  the  matter  of  with-
 holding  the  consignment  of  cloves  of
 a  repatriate  from  Zanzibar  despite
 the  High  Commission's  written  assu-
 rance  to  the  party  (Mr,  R.  D.  Bhim-
 id;

 (b)  whether  Government  have  re-
 viewed  their  decision  in  this  regard
 in  the  hght  of  the  representation
 made  to  the  Prime  Minister  by  an
 opposition  Member  of  Parliament  du-
 ring  the  Winter  Session  of  Third  Lok
 Sabha;  and

 (c)  if  so,  the  result  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri
 Morarji  Desal):  (a)  Shri  R.  D.
 Bhim)i,  q  repatriate  from  East  Africa
 imported  two  consignments  of  cloves
 weighing  in  all  about  435  tonnes,  In
 accordance  with  the  concessions  ap-
 plicable  to  repatriates  from  Zanzibar
 he  was  entitled  to  clear  the  first  con-
 signment  which  had  arrived  on  80th
 December,  2904  but  the  second  con-
 signment  which  arrived  after  Sist
 December.  964  had  to  be  sold  to  the
 State  Trading  Corporation  at  cif
 price  to  which  Shri  Bhimji  was  not
 agreeable.  The  concession  referred  to  in
 the  High  Commission’s  letter  was  not
 applicable  to  the  second  consignment
 which  arrived  after  3ist  December,
 964  and,  therefore.  the  question  of
 any  injustice  to  Shri  R.D.  Bhimji  does
 not  arise,

 {b>  and  (©).  The  Govern-
 ment  reviewed  the  decision  in  this
 regard  in  the  light  of  the  representa-
 tion  received  from  the  Member  dur-
 ing  the  Winter  Session  of  Third  Lok
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 Sabha  and  the  Government  saw  no
 justification  for  giving  Shri  Bhimji
 any  concession  which  was  not  avail-
 able  to  other  repatriates,

 Fertiliser  Delegation  to  U.S.A.

 658.  Shri  M.  Sudarsanam:  Will
 the  Minister  of  Petroleum  and  Chemi-
 cais  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  send  a  Fertiliser  Delegation  to  the
 United  States  shortly;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 tey  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  No.

 (७)  Does  not  arise.

 Property  Dovated  by  M/s.  Ashoka
 Marketing  Ltd.  to  Sahu  Jain  ‘Trust

 660.  Shri  Madhu  Limaye:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  fact  that  M/s.
 Ashoka  Marketing  Ltd.  have  donated
 Some  property  to  the  Sahu  Jain  Trust
 in  ‘1964-65;

 (b)  whether  the  value  shown  of  this
 Property  is  much  below  the  market
 price;

 (c)  whether  the  Income-tax  Depart-
 ment  suffered  any  loss  88  a  result  of
 this  transaction;  and

 (d)  if  so,  the  steps  taken  to  recover
 the  Income-tax?

 (Shri  Morarji
 Desai):  (a)  Yes  Sir.  An  examination
 Of  the  accounts  of  M/s.  Ashoka  Mar-
 keting  Lad.  shows  that  land  and  build-
 ings  were  given  as  gift  to  Sahu  Jain
 Trust  in  August,  964  and  July,  1965;

 (b)  to  (d).  The  assessments  of  the
 above  company  for  relevant  years,
 which  are  29585.66  and  1986-67,  have
 not  yet  been  made.  All  these  matters
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 will  de  considered  when  the  assese-
 ment,  are  made.

 Production  of  Anti-Bhoticg
 66i.  Shri  Ramachandra  Ulaka;:

 Shri  Dhuleshwar  Meena;
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  the  efforts  made  to  increase  the

 production  of  Anti-biotics  in  the  coun-
 try;  and

 (b)  the  results  achieved  ao  far?
 The  Ministex  of  State  in  the  Minis-

 try  of  Petroieum,  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  and  (b).  Stens have  been  taken  to  increase  the  pro- duction  of  antibiotics  so  as  to  make
 the  country  self-sufficient  in  thig  field.
 Based  on  trends  in  consumption,  health
 programmes  undertaken  by  the  Minis-
 try  of  Health,  development  taking
 place  in  the  chemical  industry  to  meet
 the  raw  material  requirement,  targets of  production  are  drawn  for  jmple-
 mentation,  A  statement  showing  the
 hameg  of  major  antibiotics  that  are
 Produced  or  gong  to  be  produced  in the  country  along  with  their  targets suggested  by  the  Development  Council) for  drugs  and  pharmaceuticals,  for  the
 third  and  fourth  five  year  plan  periods, their  licensed/approved  capacities  as
 On  31-3-1967,  actual  production  and  im.
 ports  for  the  last  three  years  is  laid
 on  the  Table  of  the  House.  [Placed in  Library.  See  No,  LT-227  187},
 Production  of  amonium  sulphate  at

 Sindri  Fertilizer  Factery
 662.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena;
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 production  of  amonium  sulphate  at
 the  Sindri  Fertilizer  Factory  has  fallen
 during  recent  months;

 (b)  if  a0,  the  reasong  therefor;  and
 (९)  the  steps  taken  by  Government

 to  maximise  the  production?
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 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  No.

 (b)  amg  (c).  Do  not  arise.

 Master  Plans  for  Big  Cities

 663.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Works,  Honsing
 and  Supply  be  pleased  to  state’

 (a)  the  names  of  States  to  whom
 assistance  has  been  given  for  the  pre-
 paration  of  Master  Plans  for  their  big
 cities  and  towns  since  1965-66  so  fat;
 and

 (b)  for  which  of  these  cities  and
 towns  Master  Plans  have  been  pre-
 pared?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Andhra  Pra-
 desh,  Assam,  Bihar,  Gujarat,  Jammu
 and  Kashmur,  Kerala,  Madhya  Pra-

 Nagaland,  Orissa  Punjab,  Haryana,
 Rajasthan,  Uttar  Pradesh  and  West
 Bengal

 (b)  Gauhatj  (Assam),  Patna  (Bihar),
 Ahmedabad  Metropolitan  Area  (Guja-
 rat)  and  Faridabad  (Haryana).

 Mechanised  Brick  Plants
 6a  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Works,  Houstng
 and  Supply  be  pleased  to  atate:

 (a)  whcther  Government  propose  w
 set  up  mechanised  brick  plants  in  the
 country  in  the  near  future;

 (b)  if  so,  the  detailg  thereof;  and

 (c)  the  total  expenditure  likely  to
 be  incurred  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Four
 mechanised  brick  plants  have  so  far
 been  set  up  by  the  State  Governments
 and  Central  Government  Public
 Undertakings  at  the  following  places: desh,  Madras,  Maharashtra,  Mysore,

 Agency  setting  up  the  plant.  Location

 (2)  Brick  and  Tile  Board,  West  Bengal,  Government  Palta  (West  Bengal)

 (2)  Jammu  and  Kashmir  Government  Pampore,

 (3)  Heavy  Engineering  Corporation  Ltd.  Ranchi  Ranchi.

 Sultanpur  (Delhi) ey  Nationsl  Buildings  Construction  Corporation  Ltd.  Delhi

 The  following  authorities  are  aiso
 contemplatmg  to  set  up  mechanised
 brick  plants:

 (i)  Madras  State  Housing  Board.
 (ii)  Mysore  State  Housing  Board
 (iii)  The  Capital  Projects  Cuircle,

 P.W.D.,  Guyrat  Govern-
 ment.

 (०)  and  (ce).  The  plant  of  National
 Buildings  Construction  Corporation
 Lita  at  Delhi  is  being  set  up  in  colla-
 boration  with  a  Rumanian  concern.
 The  total  cost  of  this  Project  is  esti-
 mated  to  be  about  Rs.  35  lakhs.  It  is

 expected  to  go  into  production  shortly
 and  will  produce  about  4  crore  bricks
 Per  year.  Similar  information  about
 the  plants  at  Palta,  Pampore  and
 Ranchi  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  im  due
 course.

 Ty  B.  Clinia
 665.  Shri  Dhuieshwar  Meena:

 Shri  Ramachandra  Ulaka,
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:

 (a)  the  number  of  T.  B.  clinics
 which  have  already  been  opened  and
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 are  functioning  in  the  country  at  pre-
 eent;  and

 (b)  the  form  of  aid  offered  to  the
 voluntary  organisations  which  take
 steps  in  that  direction?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 427,

 (b)  The  following  assistance  is
 given  to  voluntary  organisations:

 I.  Grant  for  the  purchase  of
 equipment  like  X-ray  units,
 microscopes  and  other  hospi-
 tal  equipment  required  for
 treatment  of  शु  B.  patients,

 II.  Grant  for  improving  duildings
 by  additions  and  alterations.

 गा,  Free  supply  of  Anti-TB  drugs  to
 ali  TB  clinics  undertaking
 domiciliary  treatment  of
 Tuberculosis.

 Power  Generation

 666.  Shri  ह  K.  Deo:
 Shri  G.  C.  Naik:

 hri  K.  P.  Singh  Deo:
 Shri  A.  Dipa:

 Wu  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  recently  Soviet  Union
 have  been  drilling  holes  ten  miles  deep
 in  the  crust  of  the  earth  to  extract  heat
 for  purposes  of  power  generation;  and

 (b)  whether  similar  experiment  is
 proposed  to  be  carried  in  this  country
 to  mitigate  the  power  shortage  in  this
 country,

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L,  Rao):  (a)  According  to  a
 report  submitted  to  the  International
 Oceanographic  Congress,  Moscow,
 1966,  drilling  down  to  0  kilometres
 was  in  progress  in  U.S.S.R.

 (b)  No.  However,  a  Committee  was
 recently  set  up  to  study  the  prospects
 of  geothermal  power  generation  in

 India.
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 Price  of  Geld
 Shri  Yashyal  Singh;  Will  the

 =
 of  Fittng,  be  pleased  to

 (a)  whether  prices  of  primary  gold
 have  fallen  considerably  since  the  for-
 mation  of  new  Ministry  at  the  Centre;

 (b)  if  so,  the  reasong  therefore;  and

 (९)  whether  it  will  have  any  _इकडोसडं-
 cussions  on  the  economic  conditions  of
 the  country?

 Finance  (Shri  Morar{i
 Desai):  (a)  A  fall  in  the  unofficial  quo-
 tations  for  primary  gold  was  reported
 in  March,  1967.

 (b)  Fluctuations  in  gold  prices
 reflect  mainly  supply  and  demand  and
 expectations  regarding  them.

 le)  No,  Sir.

 Indravati  Project  in  Orissa

 668,  Shri  ग्  K.  Deo:
 Shri  G.  C.  Naik:
 Shri  K.  P.  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Irrigation  and
 PoWer  be  pleased  to  state:

 (a)  whether  the  indravati  project
 in  Kalahandi  District  in  Orissa  has
 been  recommended  by  the  Orissa
 Government  to  be  included  in  the
 Fourth  Five  Year  Plan;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K  L.  Rao):  (a)  and  (b).
 The  Government  of  Orissa  had  pro-
 posed  for  investigations  of  the
 Indravati  Project  in  their  Draft
 Fourth  Five  Year  Plan  proposals
 submitted  to  the  Planning  Commis-
 sion.  ‘The  State  authorities  have
 been  requested  to  furnish  the
 scheme-wise  details  in  respect  of
 the  various  schemes  proposed  under
 the  Fourth  Plan,  which  are  awaited.
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 Repatriation  of  Foreign  Exchange

 by  Firms

 669,  Shri  8,  Supakar:  Will  the  M-
 nister  of  Finance  be  pleased  to  state
 the  number  of  firms  liable  to  re-
 patriate  foreign  exchange  worth
 more  than  one  crores  of  rupees  each
 who  have  failed  to  do  so  beyond  the
 permissible  time  limit  of  six  months?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  None,  Sir.

 तीसरी  चंजबर्थोय  योजना  को  झबधि  में

 झायबद  का  विकास

 670.  भरी  क्‍्लोकार  लाल  लेरवा :
 क्या  स्वस्थ्य  हौर  परियार  नियोजन  मतरी
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  तीसरी  पंचवर्षीय  योजना  की
 अवधि  में  आयुर्वेद  के  विकास  पर  कितनी
 धन  राशि  खर्च  की  गई;

 (ख)  उपरोक्त  अवधि  मे  प्रायुवेंद  के
 विकास-कार्यक्रम  की  क्रियान्विति  के  लिये

 चालू  की  गई  नई  योजनापों  का  ब्यौरा  क्या  है;
 श्रौर

 (7)  आयुर्वेद  को  लोकप्रिय  बनाने  के
 लिये  सरकार  का  विचार  क्‍या  क्‍या  नये  उपाय
 करने  का  है  ?

 स्वास्थ्य  श्लौर  परियार  नियोजन  मंत्री

 (डा०  शीपति  चमादेखर)  :  (क)  तीसरी
 पंचवर्षीय  योजना  में  आयुवेद  के  विकास  पर

 विशुद्ध  केन्द्रीय  योजनाभों  के  अन्तर्गत
 54,11,869  रुपये  खच  किसे  गये  |

 ु)  धौर  (ग).  प्रपेक्षित  सूचना  के
 दो  विवरण  सभा  पटल  पर  रखे  जाते  है
 (परिशिष्ट  भौर  rr)  [पृस्तकाश्रय  में
 रखा  गया  देखिये  संस्था  एल  378/87]

 ायुचंद  के  लिये  साहित्यिक  भ्रमसम्यात  संस्था

 671.  कौ  ऑॉकार  लाल  शेरा :

 क्या  स्थास्थ्य एथं  परिधार  नियोजन  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  यह  सच  है  कि  आयुर्वेद
 के  लिये  झासी  मे  एक  साहित्यिक  प्रनुसन्धान
 सस्था  खोलने  का  विचार  है;

 (ख)  यदि  हा,  तो  इसके  लिये  हांसी
 को  उपयुक्त  स्थान  समझा  जाने  के  क्या  कारण
 हैं;  भौर

 (ग)  इस  पर  कुल  कितना  खर्च  झायेगा  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री
 (डा०  श्रीपति  चमाझझर)।  (क)  झासी  में
 आयुर्वेदिक  साहित्य  के  उच्च  भ्रष्ययन  एव
 अनुसन्धान  के  लिए  एक  केन्द्रीय  सस्थान
 खोलने  का  प्रस्ताव  है  1

 (ख)  दि  सर्वेन्टस  झाफ  दि  नेशन
 सोसायटी  ने  झासी  मे  जहा  झायुरवेदिक  शिक्षा
 एक  परम्परा  रही  है,  इस  प्रस्तावित  संस्थान
 के  लिए  स्थान  और  भवन  प्रदान  किया  था  ।

 (ग)  इस  पर  अनुमानतः  कितना  ब्यय
 होगा  इसका  व्यौरा  तैयार  किया  जा  रहा  है  t

 Malaria  Eradication  Programme

 672.  Shri  Onkar  Lal  Berwa:  Will
 the  Minster  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 malaria  eradication  programme  in
 the  country  has  been  completed  in
 its  first  phase;  and

 (b)  if  so,  what  is  the  follow-up
 programme  for  the  complete  eradi-
 cation  of  malaria?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 The  phasing  of  the  National  Maleria
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 Eradication  Programme  during  1987-68  is  as  under:

 No.  of  Population  Percentage
 in Phasing  units

 ()  Attack  Phase  455  5  30

 @  Consolidation  Phase  ‘120°  76  747  30
 Gis)  Maintenance  phase  after  eradication  of  malana  227°94  298  60

 Tora.  393°  25  439  १0०

 It  will  thus  be  observed  that  the
 malaria  eradication  programme  has
 been  completed  among  60  per  cent
 of  the  population  while  40  per  cent
 of  the  population  is  still  in  the
 earlier  phases  of  attack  and  consolida-
 tion  of  the  programme.

 (9)  For  the  complete  eradication
 of  malaria  from  the  entire  country,
 the  malaria  programme  is  to  be  con-
 tinued  till  such  time  as  the  entire
 country  enters  the  maintenance
 phase.  The  follow-up  action  for  the
 maintenance  of  malaria-free  status
 in  areas  which  have  entered  the
 maintenance  phase  will  be  entrusted
 to  the  general  health  services  for
 carrying  out  vigilance  activities
 through  Primary  Health  Centres

 Narmada  Project

 613,  Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Kishen  Gupta:

 Shri  Shashi  Bhushan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  US.S.R.  is  walling
 to  assist  financially  and  in  other
 ways  the  Narmada  Project;  and

 (b)  if  so,  in  what  manner  and  the
 reaction  of  Government  thereto?

 The  Minister  of  Irrigation  and
 Power  (07,  हूं,  L.  Rao):  (a)  and  (b).
 The  Narmada  Project  has  not  get
 been  sanctioned  as  no  final  settlement
 has  yet  been  arrived  at  in  the  dispute
 regarding  Narmada  Waters.  This
 question  hag  been  discussed  at  va-
 rious  levels  in  the  recent  past  and

 is  likely  to  come  up  again  at  a  joint
 meeting  to  be  held  with  the  Chief
 Ministers  of  Gujarat,  Madhya  Pra-
 desh,  Maharashtra  and  Rajasthan.  It
 is  only  when  this  ques.ion  has  been
 settled  that  the  question  of  its  sanc-
 tion  and  posing  for  foreign  assis-
 tance  may  be  considered

 Rural  Drinking  Water  Supply
 Scheme

 674.  Shri  N.  हैं,  Somani:  W:ll  =  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  current  policy  in  the  mat-
 ter  of  providing  drinking  water  faci-
 jities  in  the  villages;

 (b)  the  number  of  additional  wells
 provided  during  the  Third  Plan  in
 villages  and  the  cost  thereof;  and

 (c)  the  percentage  of  rural  and
 urban  population  that  stil]  do  not
 enjoy  reasonable  drnking  waier
 facilities,  fit  for  human  consumption,
 in  Rajasthan?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  S.  Chandrasekhar);

 (a)  The  broad  objectives  of  the
 Rural  Water  Supply  Programme  dur-
 ing  the  4th  Plan  are  a)  to  eradicate

 s  far  as  possible  endemicity  to
 Cholera  and  Filatiasis  in  rural  areas;
 and  (iy  to  give  a  high  priority  for
 rural  water  supply  in  the  scarcity-
 affect-

 Upto  the  Third  Pian,  Central  assis-
 tance  for  rural  water  supply  schmes
 executed  under  the  National  Water
 Supply  and  Sanitation  Programme
 which  js  80  per  cent  Grant-in-aid
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 was  given  to  the  rural  areas  with
 population  not  exceeding  5,000.  In
 the  Fourth  Plan,  this  assstance  is
 Proposed  to  be  extended  to  aYeas
 with  a  population  upto  20,000.

 (b)  The  required  information  is
 given  in  the  statement  annexed.
 (Placed  in  Library  See  No  LT-279/
 67.

 (c)  98°2  percent  of  the  rural  popu-
 lation  and  28°5  percent  of  the  urban
 population  in  Rajasthan  do  not  have
 protected  water  supply  facilities.

 Allocation  in  Fourth  Plan  for
 Haryana  State

 675.Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  total  amount  under  diffe-
 rent  heads  tentatively  allotted  to
 the  State  of  Haryana  under  the
 Fourth  Five  Year  Plan;  and

 (b)  the  total  amount  under  the
 same  heads  asked  for  by  the  Govern-
 ment  of  Haryana?

 The  Minister  of  Planning,  Petro-
 lenm  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  and  (b).
 A  statement  is  placed  on  the  table
 pf  the  House  indicating  by  heads  of
 development  the  Fourth  Plan  out-
 lays  proposed  by  the  State  Govern-
 ment  and  as  agreed  to  after  discus-
 sion  with  the  former  State  Chief
 Minister  n  November,  1966,  [Placed
 wn  Library.  See  No,  LT-280|87}

 Enquiry  Committee  for  Backward
 Districts  of  Haryana

 676,  Shri  Abdul  Ghani  Dar:  Wail
 the  Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  there  ३8  any  proposal
 under  consideration  of  the  Planning
 Commission  to  appoint  an  enquiry
 committee  to  look  into  the  backward-
 ness  of  districts  of  Gurgaon,  Mohin-
 dergarh  and  Hissar  in.  Haryana  on
 the  pattern  of  the  Patel  Commission
 for  eastern  districts  of  U.  P;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Planning,  Petre-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta)  (a)  No,  Sir.

 (b)  Does  not  arise

 Crash  Programme  to  reduce  Birth
 Rate

 677.Shri  Yashpal  Singh
 hi  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  a  crash  programme
 for  bringing  down  by  50  per  cent  the
 present  birth  rate  in  India  is  envi-
 saged;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Health  and  Fa-
 mily  Planning  (Dr.  S.  Chandrase-
 khar  (a)  Yes.  A  crash  programme  is
 envisaged  for  bringing  down  the
 birth  rate  from  the  present  4l  per
 thousand  to  25  per  thousand  as  ex-
 peditiously  as  possible.

 (b)  The  reduction  in  birth  rate  as
 mentioned  above  is  to  be  achieved
 by  gradually  increasing  the  number
 of  couples  in  the  reproductivity  age
 group  practising  various  methods  of
 family  planning  including  _  steriliza-
 tion,  FUCD  insertion,  conventional
 contraceptives  and  other  methods,
 through  extensive  educational  and
 motivational  efforts  and  increased
 supphes  and  services.

 Implementation  of  Plan  Projects

 678,  Shri  C.  C.  Desai:  Will  the
 Minster  of  Pianning  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  any  concrete  measures  to  en-
 sure  proper  implementation  of  plan
 projects,  as  per  their  schedule,  in
 States  where  non-Congress  Minist-
 rieg  have  been  formed;

 (b)  if  so,  the  details  of  the  mea-
 sures  taken;  and

 (c)  whether  there  is  any  proposal  to
 consult  the  Chief  Ministers  of  those
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 States  at  the  Conference
 of  Chief  Ministers  of  States  to  main-
 tain  the  process  of  implementation
 of  the  Pian?

 The  Minister  of  Planning,  Petro-
 feum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Michta):  (a)  to
 (c):  State  Plans  are  drawn  up  in
 consultation  with  the  State  Govern-
 ments  and  their  further  review,  es-
 pecially  of  the  progress  of  their  im-
 plementation  is  also  undertaken
 jointly  with  them.  It  is  the  respon-
 sibility  of  the  State  Governments  to
 take  measures  for  the  proper  imple-
 mentation  of  their  Plans.  In  the  con-
 text  of  this  procedure  the  question
 of  taking  any  special  measures  in
 this  respect  in  the  case  of  States
 which  have  non-Congress  Ministries,
 does  not  arise.  There  is  no  proposal
 to  specifically  discuss  matters  relat-
 ing  to  the  Five  Year  Plan  at  the
 forthcoming  Conference  of  Chief  Mi-
 nisters.,

 Debts  owed  by  the  States  to  the
 Centre

 679.  Shri  C.  C,  Desai:
 Shri  8.  S.  Kothari:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  Whether  it  is  a  fact  that  some
 State  Governments  have  _  recently
 asked  the  Central  Government  to
 write  off  debts  outstanding  against
 them  including  the  amount  of  over-
 drafts  on  the  Reserve  Bank  of  India;

 (b)  if  so,  names  of  the  States  with
 details  of  the  amount  involved  in
 each  case;  and

 (c)  the  decision  taken  by  Govern-
 ment  in  that  regard?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No  such  request  has  been
 received  by  the  Government  of
 India.

 (७)  and  (c)  Do  not  arise.
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 शत्मसिक  रोप  से  पीड़ित  सरकररी  कर्जरापरी

 68i.  भी  राम  जरण:  क्या  स्वास्थ्य
 एवं  परिवार  नियोजन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मानसिक
 रोगों  से  पीड़ित  सरकारी  कर्मचारियों  को
 केवल  एक  वर्ष  तक  मानसिक  रोग  भस्पतालों  में
 रखा  जाता  है  उसके  बाद  उनकी,  चाहे  बे
 ठीक  हो  गये  हों  झथवा  न  हुए  हों,  प्रस्पताल  से

 छुट्टी  कर  दी  जाती  है;  भौर

 (ख)  यदि  हां,  तो  इसके  क्या  का रण  हैं  ?

 स्वास्थ्य  झौर  परिथार  नियोजन  मंत्री

 (डा०  औपति  चमाषोलर)  :(क)  झौर  (ल).
 मानसिक  रोगों  से  पीड़ित  केन्द्रीय  सरकारी
 कर्मचारी  मानसिक  रोग  चिकित्सालयों  में
 झपने  इलाज  पर  2  महीनों  तक  के  खर्च
 की  ही  वापसी  भांग  सकते  हैं  ।  यह  समझा
 जाता  है  कि  जो  मानसिक  रोगी  भस्पत्ताल  में
 6  मद्दीने  इलाज  कराने  के  बाद  ठीक  नही  होता
 है  उसके  समाज  का  उपयोगी  सदस्य  रहने  की
 सम्भावना  नहीं  रहती  1  तथापि  यदि  संबंधित
 मानसिक  रोग  चिकित्सालय  का  सुपरिल्टेडेन्ट
 यह  प्रमाणपत्र  दे  दे  कि  पहले  6  महीनों  के
 उपरान्त  और  झागे  6  भहीने  इलाज  कराने  के
 बाद  रोगी  के  पूर्णत:  ठीक  हो  जाने  की  सम्भावना

 है  तो  सरकारी  खर्च  पर  इलाज  इतने  समय  तक
 करवाया  जा  सकता  है  ।  यदि  गह  झवधि
 i2  महीने  से  ऊपर  हो  जाये  तो  सरकारी

 कर्मचारी  इलाज  के  खर्च  को  वापसी  की  माग
 नहीं  कर  सकता  ।

 Irrigation  in  Mysore  State.

 682.  Shri  K  Lakkappa:  Will  the  Mi-
 nister  of  Irrigation  and  Power  he
 pleased  to  state:

 (a)  the  Central  assistance  given  to
 Mysore  State  since  964  up-to-date
 for  various  irrigation  projects,  major
 and  medium;
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 (b):  how  many  projects  have  been
 started  and  completed;

 (c)  whether  Centr#]  assistance
 given  is  adequate;  and

 (d)  what  are  the  proposals  sent
 by  the  State  Government  in  respect
 of  irrigation  projects?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (c)
 No  earmarked  assistance  for  any
 major  or  medium  irrigation  project
 of  Mysore  has  been  given  during  the
 years  (1964-85,  1965-88  and  1968-67.
 Certain  major  and  medium  irriga-
 tion  schemes  are,  however,  assisted
 every  year  indirectly  through  the
 Miscellaneous  Development  loan  as-
 sistance,  which  33  sanctioned  to  the
 State  Government  to  cover  the  gap
 between  the  Central  assistance  al--
 located  and  that  received  under  spe-
 cific  Heads  of  Development  on  the
 basis  of  expenditure  incurred.  The
 amount  of  Miscellaneous  Develop-
 ment  Loans  sanctioned  to  Mysore
 during  each  of  these  years  is  int-
 cated  below:

 (Rs.  in  lakhs)
 1964-65  844.27

 1965-66  568.80

 (1966-67  575.06

 (b)  Out  of  8  major  and  7  medium
 schemes  taken  up  during  the  three
 Plans,  one  major  and  8  medium
 achemes  were  completed  by  the  end
 of  Third  Five  Year  Plan.  Two  more
 medium  scheme  have  been  practi-
 cally  completed.

 (ad)  The  Government  of  Mysore
 had  proposed  an  outlay  of  Rs.  60  cro-
 res  for  the  Fourth  Plan  for  major
 and  medium  irrigation  projects,  out
 of  which  a  sum  of  Rs.  8:24  crores
 was  for  new  schemes  to  be  taken  up
 in  the  Fourth  Plan.

 wt  दिल्‍ली  में  अल  1... ह  पर  शेदों  का  मिराज

 683.  जी  राम  सिह  जायरबाल
 :

 भी  हकम  ere  कछवाप :
 ef  wren  स्थक्ृषप  पार्मा  :

 क्या  स्वास्थ्य  ्य  परियार  नियोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  मतदाताओं
 को  प्रभावित  करने  के  लिये  चौथे  झाम  चुनाव
 के  दौरान  नई  दिल्ली  में  दिल्‍ली  परिवहन  सेवा
 के  लगभग  सभी  बस  स्टैडों  पर  शैड  बनाये
 गये  थे;

 (ल)  क्या  यह  भी  सच  है  कि  यह  निर्णय

 चुनावों  के  दिनो  मे  किया  गया  था  प्रौर

 तुरन्त  ही  क्रियान्वथित  कर  दिया  गया  था;
 और

 (ग)  यदि  हा,  तो  इसके  क्‍या  कारण  थे  ?

 स्वास्थ्य  और  परिधार  नियोजन  भंत्री

 (डा०  भीपति  चसाधोखर) :  (क)  जीहा।
 नई  दिल्‍ली  नगर  पालिका  काफी  समय  से
 उन  सत्यापित  खोमचे  वालो  भौर  फेरी  वालों
 को  जो  उस  की  सीमा  के  प्रन्तर्गेत  सड़क  की
 पटरियों  और  न्य  स्थानों  पर  बैठा  करते  थे,
 रेहडियो  भ्रथवा  ऐसी  ही  कोई  वस्तु  देने  के
 प्रश्न  पर  विचार  कर  रही  थी  ताकि  वें  सफाई
 रखते  हुए  झपनी  जीविका  को  कमाते  रहें  ।
 इस  नीति  का  पालन  करते  हुए  नगर  पालिका
 ने  जुलाई  i966  में  वास्तविक  खोमने  भौर
 फेरी  वालों  को  देने  के  लिये  बस  स्टापों  के
 नज़दीक  50  शैड  बनाने  का  निर्णय  किया  था  |
 शैडो  के  डिजाइन  दिल्‍ली  विकास  प्राधिकरण
 से  परामशे  करके  प्रक्तूबर,  966  में  मंजूर
 किये  गये  ।

 पख)  जी  नहीं  ।

 (ग)  यह  प्रश्न  नहीं  उठता  ।
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 Electric  connections  to  the  Tube

 Wells  in  Chandigarh

 6s.  Shri  Shri  Chand  Goel:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  three
 tube  wells  had  been  constructed  in
 village  Maleya  of  the  Union  Terri-
 tory  of  Chandigarh;

 (b)  whether  the  owners  of  these
 tube  wells  had  applied  for  the  grant
 of  electric  connections  to  the  tube
 wells  more  than  an  year  ago:  and

 (c)  the  reasons  for  the  non-grant
 of  electric  connection  so  far?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Roa):  (a)  Yes.

 (b)  The  applications  for  grant  of
 electric  connections  were  received

 on  19-8-1966;

 (c)  Major  portion  of  the  work
 was  done  by  the  end  of  Januaiy,
 1967,  The  works  could  noi  be  com-
 pleted  for  want  of  7  K  V.  Pin  in-
 sulators  which  were  not  availab'c
 in  the  stores  of  the  Punjab  State
 Electricity  Board.  These  have  now
 been  arranged  and  the  connections
 are  hkely  to  be  given  shortly,  after
 the  same  are  inspected  by  the  Elec-
 trical  Inspector

 Exploration  in  Cambay  Galf

 685.  Shri  Yashpal  Singh:
 Shrimati  Tarkeshwari  Sinha:

 Wil)  the  Mihunister  of  Petroleum
 and  Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  off-
 shore  exploration  of  the  Cambay
 Gulf  for  crude  oil  is  in  jeopardy  be-
 cause  of  the  last  minute  withdrawal
 by  one  ur  the  two  American  Oii  Com-
 panies  from  the  venture;

 (b)  7१  ‘80,  the  reasons  which  com-
 pelled  the  company  to  back  out;  and

 (c)  the  action  contemplated  in  the
 matter?
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 The  Minister  of  State  in  the  Mi-

 nistry  of  Petrolum  and  Chemioals
 and  of  Planning  and  Social  Welfare
 (Shri  Raghu  Ramaiah):  (a)  One  of
 the  group  of  two  companies  with
 whom  negotiations  were  initiated  has
 withdrawn  from  the  negotiations.
 Negotiations  are  however  progressing
 with  the  other  company  in  that
 group,

 (b)  The  reason  was  reported  to  be
 certain  difficulties;  in  forming  an  ade-
 quate  group  to  undertake  the  explo-
 ration

 (c)  Government  is  awaiting  the
 final  outcome  of  the  negotiations
 now  in  progtess

 Opium  seized  on  Delhi-U.P.  Border

 686,  Shri  Vishwa  Nath  Pandey:
 bri  B.  N.  Shastri:
 hri  K.  M.  Madhukar:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  :t  is  a  fact  that  ninetv
 two  seers  of  contraband  opium
 worth  nearly  Rs  lakh  was  seized
 from  a  truck  on  the  Dethi-Uttor
 Pradesh  border  on  the  497  March.
 1967;  and

 (b)  if  so,  the  persons  or  parties
 involved  and  the  action  Government
 have  taken  so  far  in  the  matter?

 The  Devuty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Opium  weighing  9
 seers,  9  chhataks  and  3  tolas  (88°27
 kg.)  and  valued  at  about  Rs.  8,800
 at  the  official  ex-factory  price  was
 seized  by  the  Delhi:  Police  from  a
 truck  on  Delhi-Uttar  Pradesh  border
 on  19-3-67.

 (b)  The  truck  was  also  seized  and
 4  persons  were  arrested.  A  case
 under  the  Opium  Act  has  been  re-
 aistered  at  Police  Station  Shahadra
 and  is  now  under  investigation.
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 Seizure  of  Golg  at  Palam  Airport
 el,  Shri  Vishwa  Nath  Pandey:  Wil)

 the  Minister  of  Finamce  be  pleased
 to  state:

 (a)  whether  :t  is  a  fact  that  the
 Customs  authorities  at  Palm  air-port
 recovered  220  tolas  of  gold  valued  at
 about  Rs.  40,000  from  a  woman  passen-
 ger  who  arrived  in  Delhi  on  the  8th
 March,  067  from  Bombay;  and

 (b)  if  so,  the  action  Government
 have  taken  so  far  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  On  १490  March,  967  the
 officers  of  the  Delhi  Central  Excise
 Collectorate  apprehended  a  woman
 passenger  on  her  arrival  at  Palam
 airport  from  Bombay  and  on  search  of
 her  purse  as  well  as  her  person  reco-
 vered  220  tolas  of  gold  bearing  foreign
 marking  and  valued  at  Rs  21,652  at
 the  international  rate

 (b)  The  passenger  was  arrested  and
 subsequently  released  on  bail  Seven
 other  persons  were  also  arrested.  Some
 residential  and  business  premises  in
 Delhi  and  Bombay  have  since  been
 searched  and  a  few  incriminating
 documents  seized.  The  matter  is
 under  investigation
 Seizure  of  watches  ang  luxury  goods

 in  Bombay

 ees.  Shri  Vishwa  Nath  Pandey:  Wil
 the  Minister  of  Finance  be  pleased  to
 state:

 ¥

 (a)  whether  it  35  a  fact  that  on  the
 9th  March,  1967,  the  Customs  officials
 at  Santa  Cruz,  Bombay  seized  262
 wrist  watches  and  other  luxury
 good  valued  at  Rs  32,000  from  two
 Indians  who  arrived  by  a_  British
 Overseas  Airways  Corporation  plane
 from  Dhubai  in  Persian  Gulf  area;
 and

 (b)  ४  80,  the  action  Government
 have  taken  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  (Shri  Morarji
 Desai):  (a)  On  the  19th  March,  4967
 Bombay  Customs  authorities  seized

 262  wrist  watches  valued  at  Rs.
 approximately  alongwith  dutiable
 goods  valued  at  about  Rs.  5,200  from
 two  Indians  who  arrived  at  Santa
 Cruz  Air  Port,  Bombay,  by  a  British
 Overseas  Airways  Corporation  flight
 from  Dhuba:

 (b)  Both  the  persons  were  arrested
 and  presented  before  the  Presidency
 Magistrate  who  later  releaseq  them  on
 bail.  Further  investigations  are  in
 progress

 Indian  Embassy  in  Washington

 689.  Shri  R.  Barua:
 Shri  Indrajit  Gapta:

 Will  the  Minister  of  Finance  be
 pleased  to  state’

 (a)  whether  Government  have
 entered  into  a  further  contract  with
 Mr  Ganju  of  “Public  Relations
 Attaches  International”  in  the  matter
 of  publicity  by  the  Indian  Embassy  in
 Washington;  ang

 (9)  77  so,  the  special  considerations
 leading  to  the  renewal  of  this  contract?

 The  Deputy  Prime  Ministery  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  It  has  been  decided  to
 renew  the  contract  with  Mesers.
 Public  Relations  Attaches  Interns-
 tion  il  for  one  year  with  effect  from
 the  Ist  March,  1967;

 (b)  The  considerations  leading  to
 the  renewal  of  the  contract  were:

 ap  A  specialised  agency  was  re-
 quired  for  meeting  the  pub-
 licity  requirement  of  the
 Indian  Embassy  in  Wash-
 ington  and  Messrs  PRAI
 was  considered  to  be  the
 most  suitable:

 (u)  The  terms  offered  by  this  frm
 were  the  cheapest;  and

 (aul)  The  performance  of  this  firm
 during  the  perlog  of  the  ori-
 ginal  contract  has  been  good.
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 Upper  Krishna  and  Malaprabha
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 690.  Shri  Mohsin:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  present  stages  of  construc-
 tion  of  the  Upper  Krishna  Irrigation
 projects  and  the  Malaprabha  project;

 (b)  the  reasons  for  the  delay  in  the
 construction  of  these  projects  over
 such  a  length  of  time;  and

 (c)  the  number  of  years  it  will  take
 to  complete  these  projects?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  Upper
 Krishna  Project:  The  foundation
 excavations  for  the  Almatti  Dam  have
 been  done  to  the  extent  of  2,97,88i
 cum  out  of  a  total  quantity  of  511,688
 cum,

 Malaprabha  Project:  Out  of  a  total
 quantity  of  97,967  cum,  excavations  of
 foundation  to  the  extent  of  18,712
 cum  have  been  done.  Work  on  the
 canal  near  the  entrance  and  exist  of
 the  tunnel  in  the  head  reaches  is
 under  progress.  The  work  of  exava-
 tion  ang  bank  work  has  also  been
 taken  up  in  various  reaches  of  the
 Nargund  branch  canal.

 (b):  It  has  not  been  possible  for  the
 State  Government  to  make  adequate
 provision  for  the  projects  within  the
 State  plan  ceilings.

 (e)  Uupper  Krishna  Project:  The
 project  report  envisages  completion
 of  the  project  in  seven  years.

 Malaprabha  Project:  This  project  is
 expected  to  be  completed  in  the  Fifth
 Plan.

 Upper  Tungabhadra  Project
 eel,  Shri  Mobsin:  Will  the  Minister

 of  Irrigation  and  Power  ०९  pleased
 to  state:

 (a)  whether  any  proposal  for  Up-
 per  Tungabhadra  Project  is  being
 considered  by  the  Centra!  Govern-
 ment;
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 (b)  if  80,  the  stage  at  whieh  the
 Proposal  stands;  and

 (९)  the  area  that  would  be  irrigated
 if  this  project  comes  into  being?

 The  Miniter  of  irrigation  and
 Power  (Dr.  K.  L.  Bao):  (a)  to  (c).
 Upper  Tungabhadra  is  ome  of  the
 Projects  mentioned  in  the  draft  out-
 line  of  the  Fourth  Five  Year  Plan  of
 Mysore.  Detailed  surveys  and  investi-
 gations  have  been  recommended  dur-
 ing  the  Fourth  Plan  period.

 एक  च्पये  लासे  गोद

 692.  थ्ी  तारायण  स्थरूप  चारमा  :
 शी  राम  सिह  :
 oft  हुकम  जन्द  कलवाय  :

 क्या  बिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकारी
 खजाने  से  एक  ही  नम्बर  (968608)  के
 एक  रुपये  वाले  दो  नोट  एक  भूतपूर्व  संसद्‌  सदस्य
 को  दिये  गये  थे;  शौर

 (ख)  यदि  हां,  तो  एक  ही  नम्बर  के
 दो  नोट  छापने  के  क्‍या  कारण  थे  ?

 उप-ग्रधान  मंत्री  झौर  जिश  मंत्री  (भी
 जोरारणी  देसाई)  :  (क)  भौर  (ख).
 एक  भूतपूर्व  संसद  सदस्य  से  एक  ही  नम्बर  के
 एक  रुपये  वाले  दो  नोट  मिले  थे  शौर  उन्हें
 जाच-पड़ताल  के  लिए  'रिज्ें  बैंक  के  पास
 भेज  दिया  गया  है

 Kadana  Dam  in  Gujarat

 698.  Shri  Indalal  Yajnik:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Central  Water  and
 Power  Commision  has  approved  of  the
 project  of  Kadana  Dam  to  be  built  on
 the  River  Mahi  in  Gujarat  as  agreed
 upon  between  the  Government  of
 Gujarat  and  Rajasthan;



 3p  Wickes  Answers  CHAITRA  wy,  7089  (SAKA)  Written  Answers  377०
 (व)  the  dptaiie  of  the  project  os

 sanctionad  by  Government;
 (co)  the  details  of  the  financiai  aid

 which  the  Central  Gvernment  have
 agreed  to  give  to  Gujarat  State  for
 earrying  out  the  project?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes.

 (b).  The  project,  as  approved,  en-
 visages  the  construction  of  a  dam  (०
 8  maximum  height  of  208  ft.  from  the
 deepest  river  bed  level  and  of  a  length of  3240  ft.  ‘The  estimated  cost  of  the
 Project  is  Rs  696.75  lakhs  and  the
 annua]  irrigation  will  be  194,205.
 acres.

 (c)  Gujarat  has  not  asked  for  any
 financial  aid  for  this  project,  The
 Project  will,  however,  get  assistance
 indirectly  through  loans  sanctioned
 for  Miscellaneous  Development
 Schemes.

 HyGro-Electric  Ukal  Dam  on  Tapti
 River

 64,  Shri  Indulal  Yajnik:  Wil)  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  Planning  Commus-
 sion  has  drastically  cut  down  the  ori-
 ginal  plan  to  build  the  Hydro-Elec-
 tric  Ukai  Dam  on  Tapti  river  in  Guj-
 arat  with  a  view  to  convert  it  into  a
 mere  irrigation  project,

 (b)  the  details  of  the  plan  as  appro-
 ved  by  the  Planning  Commission;  and

 (c)  whether  the  project  as  approved
 by  the  Planning  Commission  will  com-
 pletely  divest  it  of  its  Hydro-Electrie
 potential?

 The  Minister  of  Planning,  Petroleum
 and  Chemisals  and  Social  Welfare
 (Shri  Agoka  Mehta):  (a)  No,  Sir.

 (b)  The  details  of  scheme-wise  out-
 lays  and  yrovision  in  the  plan  are
 awaited  from  the  Government  of
 Gujarat,

 (e)  No.
 323  (Ai)  LSD—4.

 Mie  Jardine  Henderson  &  Oa  2ta., Calcutta

 685  Shri  A.  K.  Gopalan:
 Shri  Jyotirmoy  Rasa:
 Shri  Cc  है,  Chakrapani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Mis.  Jardine  Hender-
 son  and  Co,  Ltd.,  Calcutta  has  been
 brought  to  book  by  Government;

 (b)  if  so,  the  total  amount  of  pena-
 Ity  imposed  by  hia  Ministry  in  each
 case  during  394  and  ‘1968;  and

 (c)  the  charges  levelled  against  the
 Company?

 The  Deputy  Prime  Minister  and
 Minister  of  Fioance  (Shri  Morarji
 Desal)  (a).  to  (c).  A  few  cases  of  im-
 port  of  goods  as  unmanifested  cargo
 in  vessels  of  which  Messrs.  Jardine
 Henderson  were  agents  came  to  notice.
 The  goods  were  confiscateg  ag  the
 8००0४  were  imported  without  valid
 Import  Trade  Control  licences,  and  a
 redemption  fine  of  Rs.  34,295|-was  im-
 posed,

 परिचसी  कोसी  नहर

 696.  थी  भोगना  mr:  क्‍या  सिचाई
 झौर  बिद्युत  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  यह  सच  है  कि  बिहार  के
 दरभंगा  जिले  मे  ब्स्तायित  पश्चिमी  कोसी
 नहर  बन  जाने  के  बाद  शझाठ  लाख  एकड़  से
 पझ्रधिक  भूमि  में  सिंचाई  की  जायेगी;

 ि)  क्‍या  यह  भी  सच  है  कि  इस  महर
 के  बारे  में  नेपाल  के  साथ  ह.  कोई  समझौता
 हो  गया  है;

 (ग)  क्‍या  यह  भी  सक्  है  कि  इस  नहर
 के  लिए  झयी  ae  भूमि  प्र्जन  करने  के  बारे  में
 ची  कार्यवाही  झारन्भ  बहीं  की  गईं  है;
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 (थ)  कया  यह  भी  सच  हैकि  विहार
 सश्कार  धन  की  कमी  के  कारण  इस  नहर  की

 खुदाई  का  कार्य  झारम्भ  करने  की  स्थिति  में

 नहीं  है;  भौर

 (ड)  यदि  हा,  तो  क्या  केन्द्रीय  सरकार
 का  विचार  बिहार  सरकार  को  इस  कार्य  को

 पूरा  करने  के  लिए  झनुदान  भ्रथवा  ऋण  के
 रूप  में  'झावश्यक  वित्तीय  सहायता  देने]
 का  है?

 सियाई  और  'चिछुलू  मंत्री  (डा०  :
 Wo  शाथ) :  (क)  जी,  हां  ।

 (ख)  जी,  हां  ।

 (ग)  नहर  की  शीर्ष  पहुंच  में,  नेपाल
 क्षेत्र  मे,  सर्वेक्षण  कार्य  भ्रारम्भ  कर  दिया
 गया  है।  इस  पहुंच  में  नहर  के  रेखांकन  को

 नहर  के  लिये  भूमि  अर्जन  के  कार्य  को  क्‍झ्ारम्भ
 करने  से  पहले  तय  करना  है  ।

 (+)  जी,  हां  ।  शीर्ष  पहुंचों  में  भूमि
 जेन  के  मामले  को  अन्तिम  रूप  देने  के
 झतिरिक्त  जो  कारण  हैं  उन  में  से  यह  भी

 एक  कारण  है  ।

 (8)  यह  मान  लिया  गया  है  कि  बिहार
 सरकार  को  राज्य  की  योजना  के  लिये  निर्धारित
 राशि  में  से  ही  इस  नहर  के  निर्माण  के  लिये

 एक  निश्चित  सहायता  दी  जायेगी  जो  कि
 ऋण  के  रूप  में  होगी  t

 Mahanadi  Delta  Irrigation  Projet
 697.  Shri  S.  Supakar:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 construction  of  the  Mahanadi  delta
 irrigation  project;  and

 (b)  the  totul  loan  sought  from  ¢#b-
 road  and  the  amount  out  of  that
 spent  so  fer  un  the  project?

 The  Minister  of  irrigation  and
 Power  (Dr.  BK.  L.  Rao):  (a)  The  diver-
 sion  weir  et  Mundali  has  been  com-
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 pleted.  The  gates  are  now  being
 fixed.  Work  on  the  entire  length  of
 27  mileg  of  the  Main  Canal  bas  been
 completed.  The  work  on  the  है- ........
 canal  is  nearing  completion  Excava-
 tion  of  distributaries  and  minors  is  in
 progress.  Under  the  old  cana)  system
 the  work  of  remodelling  of  the  Main
 Canals,  Branches  and  Distributaries
 and  the  weir  across  Birupa  and  Maha-
 nadi  rivers  has  been  completed.

 (b)  No  loan  has  been  sought  from
 abroad  for  this  project.

 Committee  on  Transport  and  Co-
 Ordination

 698.  Shri  Khagapathi  Pradhaui:
 Shri  Ramachandra  Ulaka;
 Shri  Dhuleshwar  Meena;
 Shri  Hirji  Bhai:

 Will  the  Minster  of  Planning  be
 pleased  to  refer  to  the  rep'y  given  to
 Starred  Qcestion  No.  223  on  the  10th
 November,  966  and  state:

 (a)  whether  the  Report  of  the  Com-
 mittee  on  Transport  Policy  and  Co-
 ordination  hag  since  been  considered
 by  Government;  and

 (b)  if  so,  the  decision  taken  thereon?
 The  Minister  of  Planning,  Petroleum

 and  Chemicals  and  Social
 Welfare  (Shri  Asoka  Mehta):
 (a)  and  (b).  The  Final  Report  of  the
 Committee  on  Transport  Policy  and
 Coordination  was  considered  at  a  joint
 meeting  of  the  Economic  Committee
 of  the  Cabinet  and  the  Cabi-
 net  Committee  on  ‘Trans-
 port  in  December  1968.  At  this  meet-
 ing  the  main  recommendations  of  the
 Committee  including  the  general  ap-
 Proach  to  transport  policy  and  coor-
 dination  and  the  scheme  of  regulation
 of  road  transport  were  broadly  sap-
 proved.
 Taking  over  or  Financing  of  Major

 Projects  by  the  Centre

 689.  Shri  Khagapethi  Pradhani:
 Shri  Ramachandra  Ulaka:
 Shri  DhuleshWar  Meena:
 Shri  Hirji  Bhai:
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 given  to  Starred  Question  No.  77  on
 the  Srd  November,  2966  and  state:

 (a)  whether  Government  have  since
 taken  any  decision  with  regard  to  the
 Proposs!  to  take  over  or  finance  some
 Major  projects;  and

 (b)  if  30,  the  broad  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (७).
 The  question  5  under  consideration
 in  the  context  of  the  outlays  proposed

 i
 irrigation  in  the  Fourth  Five  Year

 in.

 Irrigation  Scheme  in  Fourth  Five
 Year  Plan

 ‘700.  Shri  Khagapathi  Pradhani:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 ह... ह  Hirji  Bhai:

 Will  the  Monster  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  224  on
 the  0th  November,  966  and  state:

 (a)  whether  the  proposals  for  ir-
 Migation  in  the  Fourth  Five  Year  Plan
 which  have  been  formulated  by  the
 State  Governments  of  Uttar  Pradesh
 and  Madhya  Pradesh  and  which  are
 under  discussion  wth  the  Planning
 Commission  have  since  been  finalised;
 and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (a)  Not  yet.
 (b)  Does  not  arise.

 Refinery-cum-Lube-Piant  at  Haldia
 70i.  Shri  Khagapathi  Pradhani:

 Sthry  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Hirji  Bhai;

 Will  the  Minister  of  Petroleum  and
 Chemicalg  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 602  on  the  ist  D:cember,  966  and
 state:

 (a)  whether  the  proposals  of  French
 firms  for  8  refinery-curn-lube-plant  at

 Written  Answers  CHAITRA  i6,  7889  (SAKA)  Written  Answers  3074

 Haldia  have  since  betn  considered;
 and

 (b)  if  ao,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemioals  snd
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  The
 negotuations  are  still  m  progress  and
 a  final  decision  has  not  yet  been
 taken,

 Gold  Control  Order

 702  Shri  Khagapathi  Pradhanl:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Hirji  Bhai:

 Will  the  Minster  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  606  on  the  ist
 December,  3966  and  state:  -

 (a)  whether  the  Informal  Com-
 mittee  set  up  to  review  the  working
 of  Gold  Control  Order  has  since  sub-
 mitted  its  final  report;  and

 (b)  if  so,  the  broad  features  there-
 of?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjé
 Desai):  (a)  The  Informal  Committee
 on  Gold  Control  was  asked  to  consider
 the  question  of  “continuing,  discon-
 tmuing  or  modifying  Gold  Contra!
 having  regard  to  the  financial  in-
 terests  of  the  Community  and  in  the
 light  of  the  actual  working  of  the
 measure”.  The  Report  submitted  by
 the  Committee  on  30th  August,  966
 was  q  fairly  complete  document  and
 covered  the  issue  included  in  its  terms
 of  reference  The  Government,  upon
 consideration  of  the  Report,  took
 the  decision  to  continue  the  Gold
 Contro]  in  a  modified  form  and  the
 detailed  scheme  of  this  modified  form
 of  Control  has  in  fact  already  issued.
 Accordingly  no  further  report  5  ]
 awaited  from  the  Committee  on  the
 basic  policy  issue  referred  to  it.

 (७)  Does  not  arise.
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 Legalisation  of  Abortion

 Will  the  Minister  of  Health  and
 Family  Planming  be  pleased  to  state:

 (a)  whether  the  Commuttee  appoint-
 ed  to  go  into  the  question  of  legalisa-
 tion  of  abortion  has  since  submitted  its
 Report;  and

 b)  if  go,
 thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 Yes

 (b)  A  note  containing  the  broad
 recommendations  of  the  Committee  35
 laid  on  the  Table  of  House.  [Placed
 in  the  Litrary.  See  No.  LT-28(67}.

 the  recommendations

 Statues  of  National  Leaders  in  Delhi
 704.  Shri  Hirji  Bhai:

 Ghri  Ramachandra  Uleka:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani;

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  509  on  the  24th  November,  966
 and  state:

 (a)  whether  any  decision  has  since
 been  taken  in  regard  to  the  instalia-
 tion  of  statues  of  national  leaders  in
 Delhi;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 tey  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No

 (b)  Does  not  arise.

 Splitting  of  L.LC.  into  Zones
 105.  Shri  Heerji  Bhai:

 Shri  Ramachandra  Ulaka:
 1.  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhan:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No.  67  on  the  और्च
 November,  2968  and  state:

 (a)  whether  any  decision  has  since
 been  taken  regerding  the  splitting  of
 the  Life  Insuranoe  Corporation  into
 several  zones  in  order  to  provide  sti-
 mulant  to  efficiency;  and

 (b)  if  so,  the  nature  thereof?

 Desai):  (a)  Yes,  Sir.

 (b)  The  decision  in  this  regard  has
 been  communicated  to  the  Committee
 on  Public  Undertakings  who  had  made
 a  specific  recommendation  that  the
 present  Zoneg  of  the  Corporation
 should  be  constituted  into  completedly
 mdependent  Corporations.  The  Com-
 mittee  on  Public  Undertakings  will,
 no  doubt,  report  the  matter  to  Parlia-
 ment.

 High  Level  Irrigation  Commission

 106,  Shri  Hirji  Bhai:
 Shri  Ramachandra  Ulaka;
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  72  on
 the  3rd  November,  966  and  state:

 (a)  whether  the  suggestion  of  the
 Irrigation  Team  of  the  Committee  on
 Plan  Projects  for  setting  up  a  High
 Level  Irrigation  Commission  have
 since  been  considered;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 This  suggestion  is  being  placed  be-
 fore  the  forthcoming  State  Irrigation
 Ministers  Conference.
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 Central  Housing  Beard
 Shri  Mirfi  Bhai:
 ।  Ramachantira  Ulaka:
 Shri  Dkmieshwar  Meena:
 Shri  Khagapathi  Predhani:

 Will  the  Minister  of  Works,  Hous-
 ing  aud  Supply  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  75  on  the  3rd  November,  966  and
 state:

 (a)  whether  any  final  decision  has
 since  been  taken  regarding  the  pro-
 posal  to  set  up  a  Central  Housing
 Board  to  co-ordinate  the  activities  on
 the  housing  front;  and

 (b)  if  ao,  the  decision  taken  there-
 on?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  The
 proposal  is  stil]  under  consideration.

 Annuity  Deposits
 708.  Shri  हि.  है.  Damani:  Will  the

 Minister  of  Finance  be  pleased  to
 atate:

 (a)  the  details
 made  under  the  Annuity
 Sicheme  in  different  States;

 (०)  whether  the  collections  have
 tome  according  to  the  estimate;  and

 (९)  if  not,  the  reasons  for  the  short-
 fall?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (०).  The  figures  of  col-
 lections  upto  3lst  March,  967  and
 State-wise  details  thereof  are  not
 readily  available.  These  are  being
 collected.  These  along  with  replies  to
 parts  (b)  &  (c)  of  the  Question,  which
 are  dependent  upon  reply  to  part  (a),
 will  be  laid  on  the  Table  of  the  Howe
 as  s0On  as  possible,

 of  the  collections
 Deposit

 Wirms  owned  by  Mis  Chandrmall  Batis

 100.  ह... छ  Indrajic  Gupta:  Will  the
 ldinister  of  Finance  be  pleased  to
 ecfer  to  the  reply  given  to  Unstarred

 Question  No.  2328  on  the  2th  Nov-
 ember,  2966  and  stata  the  progress
 made  in  investigation  of  complaints  of
 financial  irregularities  committed  by
 certain  Calcutta  firme  owned  by  M/s
 Chandmall  Batia?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  As  a  result  of  investigations
 made  so  far,  certain  additions  have
 been  made  m  the  assessment  for  1962-
 63.  Further  Investigations  are  still  in
 progress.

 Post-Matric  Scholarships  to  Scheduled
 Tribes  Student,

 ‘710.  Shri  9.  8.  Patil:
 Shri  Tulsi  Ram  Patil:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Maharashtra  have  asked  for  financial
 assistance  from  the  Central  Govern-
 ment  with  a  view  to  give  post-matric
 scholarships  to  the  Scheduled  Tribes
 students  Jiving  outside  the  scheduled
 area  in  Maharashtra;

 (b)  whether  any  scheme  hag  been
 submitted  to  the  Central  Government
 in  this  regard;  and

 (९)  if  so,  Government's
 thereto?

 reaction

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phalrenu  Githa):  (a)  Yes.

 (b)  The  State  Government  had  pro-
 posed  that  the  scheme  of  post-matric
 scholarships  should  be  extended  to
 these  tribes  in  anticipation  of  their
 being  included  in  the  schedule.

 (c)  The  question  of  revision  of
 Schedules  relating  to  certain  tribes  in
 Vidarbha  is  under  consideration  and
 till  these  tribes  are  included  in  the
 Gchedules,  the  question  of  awarding
 post-matric  s-holarshipe  tto  them,  as
 admivsible  to  Scheduled  Tribes,  does
 Dot  erise.
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 थीने  के  पानी  की  कमी  The  Prime  Minister  and
 Minister  of  Finamce  (Shei  Morarfi

 11०  थी  ®e  fo  पादिश  :
 pen):  i  Fd  dividends  ssaregat- बालिल  ing  t  65 tt  go  बी०

 हु  cent  of  the  amounts  due  ६०  the  depesi-
 क्या  स्वास्थ्य  एवं  परियार  नियोजन.  tors,  have  80  far  been  paid  by  the

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  oficial  liquidator.

 (a)  किन  किन  राज्यो  के  कितने  गावों
 xB)  ‘No.

 में  पीने  के  पानी  की  कमी  है  तथा  इस  समस्या  (९)  The  liquidation  proceedings  are
 को  हल  करने  के  लिये  क्‍या  कार्यवाही  की
 गई  है  भरथना  की  जा  रही  है;  शौर

 (ख)  इस  समस्या  के  पूरी  तरह  से
 किस  वर्ष  तक  हल  हो  जाने  की  संभावना  है  ?

 स्थास्थ्य  शौर  परियार  नियोजन  संत्री
 (डा०  श्रीपति  =  लादकर)  :  (क)

 भ्रपेक्षित  सूचना  संलग्न  विवरण  सभा  पटल
 पर  रखा  जाता  है  |  पुस्पकालय  में  रखा
 चा 1  चेखिय  संख्या  LT-282/67)

 (aw)  देश  के  समस्त  ग्रामीण  क्षेत्रों  में
 देय  जल  की  व्यवस्था  करने  के  लिये  कोई
 निश्चित  झवधि  बताना  सम्भव  नहीं  है
 क्योंकि  यह  साधनों  की  उपलब्धि  पर  निर्भर

 करता, है  ।  देश  के  ग्रामीण  क्षेत्रों  में  पानी  की

 सुविधाओं  की  व्यवस्था  करने  के  लिये  भनुमानतः
 732  करोड़  रु०  की  झावश्यकता  है  जिसके

 मुकाबिले  चोथी  योजना  अवधि  में  इस  कायें
 के  लिये  प्रस्थायी  रूप  सके  25  करोड़  रुपये
 नियत  किये  हैं  ।  तथापि  यह  झाशा  है  कि
 राज्य  और  संघ  क्षेत्र  उपलब्ध  साधनों  के
 अन्तर्गत  यथासम्भव  ग्रामीण  जल  संभरण
 थोजनाभों  को  करियास्वित  करेंगे  ।

 Palai  Centra]  Bank
 112,  Shri  Viswambharan:  Will  the

 Minister  of  Fimanae  be  pleased  to
 Mate:

 (a)  the  dividend  so  far  paid  to  the
 Gepositors  of  the  Palai  Centrel  Bank
 wince  its  liquidation;

 (b)  whether  any  dividend  has  been
 paid  in  the  last  two  years;  and

 (6)  the  steps  Government  propose
 to  wake  to  expedite  settlement  of  the
 Claimg  of  the  depositors?

 being  conducted  by  the  official  liquid- ator  under  the  supervision  and  direo~
 tions  of  the  Kerala  High  Court.  The hquidator  hag  filed  claims  under  Sec-
 lion  45D  of  the  Banking  Regulation
 Act,  949  against  all  debtors  and  is
 making  every  effort  to  expedite  the recovery  of  the  loans.  However,  !n
 cases  where  the  Court  has  granted
 stay-order  or  has  extended  the  time
 for  repayment  of  the  debts,  it  is  not
 possible  to  expedite  further  the  re-
 covery  of  the  dues.

 मध्य  प्रदेश  &  सिम्भ  नदी  पर  बांच

 7i3.  ft  यशवत्त  सिह  कुशवाहा  :
 क्या  सिंचाई  शौर  विज्ञत्त  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  से
 सिंचाई  प्रायोजना  के  लिए  शिवपुरी  जिला
 (मध्य  प्रदेश)  में  मगरोनी  बाम  के  निकट
 सिन्ध  नदी  दर  एक  बांध  बनाने  की  एक
 योजना  उनके  मंत्ालय  को  सरकार  की  मंजूरी
 के  लिये  प्राप्त  हुई  है;

 (अ)  इस  योजना  का  काम  कब  झारम्भ
 होने  की  सम्भावना  है  गौर  यह  काम  कब  तक
 पूरा  हो  जायेगा;  ौर

 (ग)  इस  योजना  पर  कितनी  रास
 खर्ज  होते  की  सम्भावना  है  भौर  उससे  कितने
 एकड़  भूमि की  सिंचाई  होने  की  सम्भावना  है  ?

 साई  झौर  चिसयूत  नंची  (बा०  ge
 We  we)  (क)  थौर  (ल).  जी  हां;
 श्कौम  की  जांच की  जा  रही है  4
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 (मं)  स्कीम  पर  जयभन  443  लाख
 पने  अर्च  होने  का  झनुमान  है  t  इससे  हर
 साथ  59,000  एकड  भूमि  की  सिंचाई

 हुआ  करेगी  1

 Thermal  Piant  in  Kerala
 714.  Shri  है,  हू,  Nayanar:

 Shri  O.  K.  Chakrapani:
 Shrimati  Suseela  Gopalan;

 Will  the  Minister  of  Irrigation  and
 Fower  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kerala  State  Eleotricity  Board  has
 submitted  a  report  to  the  Central
 Government  for  establishing  a  thermal
 plant  in  Kerala;

 (by  if  so,  whether  Government  have
 e@onsidered  the  report  and  what  is
 their  reaction  to  the  said  report;

 (९)  the  total  estimated  cost  of  the
 project;  and

 (d)  when  the  work  of  the  project
 is  likely  to  begin?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Originally,  a  scheme  for  establishing
 a  30  MW  thermal  power  station  at
 Cochin  was  sanctioned.  But  subse-
 quently,  it  was  decided  that  a  55  MW
 unit  be  installed  instead  of  a  30  MW
 unit  sanctioned  for  installation.  The
 Government  of  Kerala  were  accord-
 ingly  requested  to  submit  the  modified
 project  report  with  estimates  etc,  This
 report  has  been  received  last  month
 and  is  under  examination.

 (e)  The  project  ig  estimated  to  cost
 Res.  625  lakhs

 ६8)  Preparatory  works  are  in  pro-
 gress.

 Barak  Dam  in  Cachar  District  (Assam)

 ‘Ts.  Gari  बे,  RB.  Laskar:  का॥  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (७)  whether  the  details  about  the
 “Barek  Dam”  Project  in  Cachar  Dis-
 trict  (Assam)  have  deen  worked  out;

 (b)  if  so,  their  nature;  and

 (e)  the  total  amount  that  will  be
 tequired  for  completion  of  the  project
 and  the  time  by  which  the  project  Js
 likely  to  be  completed?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rae):  (a)  and  (>).
 The  details  of  the  Barak  Dam  Projct
 are  being  finalised.

 (९)  These  will  be  known  after  the
 project  report  has  been  scrutinised.

 जाह-मियंत्रण

 716.  भी  राम  खरज !  कया  लिखाई
 झोर  बिद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  पिछले  पांच  वर्ष  में  बाढ़  नियंत्रण
 पर  कुल  कितनी  धन  राशि  व्यय  की  गई  ;
 झौर

 ख्)  इससे  कितने  एकड़  भूमि  को

 बाढ़  से  बचाया  गया  ?

 सिजाई  ट्लौर  चिक  मंत्री  (डा०  २०
 Wo  we):  (क)  8i7  करोड़  रुपये  ।

 (ख)  लगभग  45  लाख  एकड़  |

 Financial  Assistance  to  Assam  for
 Flood  Control

 ai,  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Aseam  have  asked  for  central  financial
 assistance  for  taking  effective  fiood
 control  measures  in  the  State;

 (७)  whether  any  scheme  in  this  re-
 gard  has  also  been  submitted  by  the
 Government  of  Assam;  and

 (c)  if  so,  Government's
 thereto?

 The  Minister  of  and
 Power  (Dr.  K.  L.  Bao):  (a)  Yes.

 rzaction



 trel  works  to  be  cafried  out  during
 the  Fourth  Five  Year  Plan,  at  #  cost
 Rs.  20  crores.

 (९)  The  proposals  of  the  State  Gov-
 ernment  were  examined  by  the  work-
 ing  Group  of  the  Planning  Commis-
 sion,  A  tentative  outlay  of  Res.  7
 crores  has  been  recommended  in  the
 Fourth  Plan.  Centra!  assistance  in  the
 form  of  lean  ig  given  for  the  exe-
 Cution  of  approved  flood  control
 discussions.

 Smuggling  of  Contraband  Opium
 from  Rajasthan  to  Assam

 18,  Shri  8,  च,  Shastri:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  an  inter-State  gang  of  opium
 emuggiers  is  active  in  smuggling  con-
 traband  opium  from  Rajasthan  to
 Assam;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morariji
 Desai):  (a)  and  (b)  Enquiries  made
 80  far  do  not  show  that  an  inter-
 State  gang  of  opium  smuggiers  is  ac-
 tive  in  smuggling  contraband  opium
 from  Rajasthan  to  Assam.  However,
 necessary  vigilance  is  being  exercised
 by  the  staff  of  the  Narcotics  Depart-
 ment  as  well  as  the  concerned  State
 Government  agency.

 Junior  Male  Nurses  of  Andaman
 Medical  Department

 ‘119.  Shri  K.  R.  Ganesh:  Will  the
 Minister  of  Health  and  Family  Plan-
 ming  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Junior  Male  Nurses  in  the  Andaman
 f4edical  Department  have  been  agi-
 tating  for  a  lonz  time  for  the  revision
 of  their  pay-scales;

 (b)  whether  it  is  also  a  fact  that
 4il]  v-e  recently  they  were  working
 in  ‘the  piece  of  staff  nurses  and  ¢re

 (७)  if  so,  whether  Government  pro-
 pose  to  revise  their  pay-scalea  or
 bring  their  pay-scales  on  par  with
 that  of  staff  nurses?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  S.  Chandrasekhar):
 (a)  Yes.

 (b)  Due  to  paucity  of  staff  some
 of  the  Junior  Nurses  were  posted  to
 hold  independent  charge  of  out-
 station  dispensaries  Dut  they  were
 not  expected  to  perform  duties  of
 staff  nurses  or  compounders.  They
 worked  independently  in  charge  of
 dispensaries  but  their  duties  were
 restricted  to  rendering  first-aid,  dis-
 pensing  simple  mixtures  and  mak-
 ing  arrangements  for  evacuation  of
 patients  to  hospitals,  when  required.

 (c)  There  are  different  scales  of
 pay  presently  in  force  for  staff
 Nurses  and  Junior  male  nurses,  res-
 pectively,  in  the  Medical  Depart-

 tent
 of  the  Andaman  Administra-

 tion.

 The  question  of  revision  of  pay  of
 the  Junior  mate  nurses  will  be  con-

 idered  after  they  pass  a  qualifying
 examination,  equivalent  to  that  for
 the  senior  grade  nursing  certificate.

 Training  of  Junior  Male  Nurses  of
 Anfaman  Medical  Department

 720.  shri  K.  R.  Ganesh;  Will  the
 Minister  of  Health  and  Family  Phan-
 ming  be  pleased  ‘o  state:

 (a)  whether  the  proposals  to  tréin
 the  Junior  Male  Nurses  in  the  Anda-
 man  Medical  Department  locally
 have  been  implemented;

 (b)  if  so,  the  progress  made  so  far;
 and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Health  and  Family
 VPiamning  (Dr.  S.  Chanfirasckhar):
 (a)  Wo.
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 {b)  Does  not  arise.

 (c)  The  Andaman  Admirustration
 had  made  a  proposal  to  the  State
 Nursing  Council,  Madras,  ta  recog-
 nise  the  training  proposed  to  be  im-
 parted  to  Nursing  personnel.  The
 State  Nursing  Council  did  not  agree
 to  this,  The  Andaman  Admunistra-
 tion  therefore,  approached  the  Indian
 Nursing  Council  for  the  recognition
 of  the  proposed  course.  The  Indian
 Nursing  Council  have  advised  that
 the  Administration  should  set  up
 their  own  Examination  Board  ana
 submit  a  formal  request  for  its  recog-
 nition  by  the  Council  along  with  the
 syllabus.  Accordingly  the  sy!labus  is
 being  formulated  by  the  Andaman
 Administration  on  the  basis  of  the

 ६8858  (SAKA)  Written  Answers  3186.

 Release  of  Vereign  Bavhenge  to
 Students  Abroad

 Isl.  Shri  Baburao  Patet:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  foreign  exchange
 released  every  year  for  the  purposes
 of  giving  education  in  Eng'and  to  the
 two  sons  of  the  Prime  Minister;

 (b)  whether  similar  facility  is  pro-
 vided  to  other  students  in  the  coun-
 try  ang  to  what  extent;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Prime  Minister  and:
 Minister  of  Finance  (Shri  Morarji
 Desat):  (a)  Foreign  exchange,  as  indi-
 cated  below,  was  released  to  the  two

 suggestions  of  the  Indian  Nursing  sons  of  the  Prime  Minister  for  the
 Council.  purposes  of  education  in  England:—

 Elder  son:
 Academic  year  Exchange  released

 1961-62,  £  675,  including  £  75  for  iniual  equipment
 3962-63  £650  including  for  fees

 7963-64  £  663°5  Do.

 1964-65,  L  658  Do.

 1965-66  £  600  Do.

 He  returned  to  India  at  the  end  of  this  period.
 Younger  Son

 3  ५6068  :
 {e

 300  per  annum  to  supplement  his  stipend.

 (He  is  doing  8  five  year  apprentieship  course).

 ~o  Yes  Sir;  to  the  same  extent.

 (९)  Does  not  arise.

 Marriageable  Age

 722.  Shri  N.  K.  Soman:
 Siri  D.  8.  Patil:

 Will  the  Minister  of  Heulth  and
 Planning  be  pleased  to  state:

 fa)  whether  Go-eran-t  orn  «ware
 @f  the  widesprerd  breach  of  la"  in
 respect  of  minimum  age  of  marriage
 in  India;

 (b)  in  view  of  its  direct  effect  on:
 the  population  pressure,  what  steps
 @re  under  contemplation,  i¢  any.  to
 strictly  enforce  the  law;  ang

 (९)  whether  expeditious  steps  are
 being  taken  to  raise  the  minimum
 marriageable  age  of  boye  tnd  girls  in
 view  of  its  utmost  desirability  in  the
 present  circumstances?

 The  Minister  of  Health  and  Family
 (Dr.  8S.  Chandrasekkar):

 (a)  ang  (b).  The  relevant  laws  are
 by  the  State  Gavern-

 ments.  It  is,  however.  jearnt  that  ह
 most  of  the  cases  where  the  breach
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 of  the  laws  is  reported,  prosecutions
 are  launched,

 (c)  Yes.  The  proposal  to  raise  the
 minimum  age  of  consent  and  marri-
 age  for  boys  and  girls  is  under  consi-
 deration.

 Unit  Trusts

 723.  Shri  Sarjoo  Pandey:
 Shri  Eswara  Refidy:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 holders  of  the  Income  Daustribution
 warrant  for  the  year  ending  30th
 June,  966  under  “Unit  Trust  of
 India”  are  required  to  discharge  the
 warrant  within  six  months  of  the
 date  of  issue;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  extend  the  time-
 Umit  of  six  months  for  those  who
 have  not  cashed  the  warrant  by
 depositing  in  the  bank?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjt!
 Desai);  (a)  Yes.

 (>)  The  dividend  warrant  will  be
 revalidated  for  payment  for  a  fur-
 ther  period  of  six  months,  95  a
 matter  of  course,  by  the  Unit  Trust
 of  India  on  presentation  by  the  unit
 holder.  No  action  is,  therefore,  call-
 ea  for  from  the  Government  in  this
 regard,

 Dearnees  Allowance  for  the  Employees
 ef  the  Hindustan  Housing  Factory,

 New  Delhi

 We.  Shri  Bal  Raj  Madhok:  Will  the
 ‘Minister  of  Works,  Honsing  and
 द...  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Gov-
 ernment  have  accepted  in  principle
 that  the  workers  in  the  Hindustan
 ‘Housing  Factory,  New  Delhi  will  get
 the  same  facilities  in  respect  of  pay
 ete.  which  are  permissible  to  the  em-
 ployees  of  the  Central  Government;

 and
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 (b)  if  so,  the  reasona  for  not  giving
 them  the  benefit  of  latest  Dearness
 Allowance  increase  given  to  the  Cen-
 tral  Government  Employeest

 The  Deputy  Minister  in  the  Minis-
 try  of  Works  Housing  and  हिबकर्छॉड
 (Shri  Iqbal  Singh):  (a)  No.

 (b)  Does  not  arise,

 भारत  a  सिजाई  की  स्थिति  के  आरे  wv
 इजराइली  विशेषज्ञ  कौ  रिपोर्ट

 725.  थी  वी  राय  :
 ह , अ  ary  लिखे  :

 क्या  सिंचाई  झौर  विद्युत  मंत्री  यह  बताने
 की  हुपा  करेंगे  कि

 :

 (क)  क्‍या  सरकार  को  कुछ  समय  पहले
 इजराइल  के  सिंचाई  विशेषज्ञों  से  भारत  में
 सिंचाई  की  स्थिति  के  बारे  भें  कोई  रिपोर्ट
 मिली  है  ;

 (ल)  यदि  हां,  तो  इस  रिपोर्ट की  मुख्य
 बातें  क्‍या  है  ;  धौर

 (ग)  क्‍या  सरकार  इस  रिपोर्ट  की
 एक  प्रति  सभा  पटल  पर  रखेगी  ?

 सिचाई  झर  _चिद्तू  मंत्री  (डा०  go
 Wo  राज)  :  (क)  भकक्‍तूबर  1961  में,
 इजराइल  के  निवासी  और  are  तथा  कृषि
 संस्था  के  विशेषज्ञ  श्री  मोशे  राम  से  एक  रिपोर्ट
 श्राप्त  हुई  थी  जो  कि  बिहार  में  सिंचाई  के  लिए
 जल  के  ठीक  उपयोग  की  समस्या  से  सम्बन्धित
 थी।

 च)  इस  रिपोर्ट  की  मुख्य  बातें  निम्न-
 लिखित  हैं  ॥--

 (i)  बिहार  में  सिंचाई  को  एक
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 के  लिए  जेतों  के  ध्ाफारों  को
 weer  जागा  याहिये  ौर
 कबन्दी  सागू  की  जानी
 अआहिये  ।

 (3)  अ्रधिक  वर्षापात  के  हुस्त  निकास
 के  लिए  शीर  जल-सग्नता
 की  रोक  थाम  के  लिए  भी  जल-
 निकास  में  सुधार  करने  की
 स्कीमों  को  व्यापक  रूप  से
 कार्यानियित  किया  जाना

 चाहिये।

 (4)  फसलों  की  पानी  को  झाव-
 यकताओं  का  वैज्ञानिक
 झाधार  पर  अध्ययन  किया
 जाना  चाहिये  ।

 (5)  पटना  विक्रमगंज  पौर  माधोपुर
 के  तीन  प्रनुसन्धान  केन्दों
 के  परिणामों  का  विश्लेषण
 किया  गया  ॥

 (ग)  इस  रिपोर्ट  के  प्रस्तुत  होने  के  बाद
 फसलों  को  पानी  की  भ्रावश्यकताझो  के  सम्बन्ध
 में  भौर  प्रध्ययन  तथा  अ्रनुसधान  किया  गया
 है  झौर  इस  लिए  इस  रिपोर्ट  का  इस  समय
 कोई  झधिक  महत्व  नहीं  है  ।

 यठना  को  ‘dy  set  का  मगर  धोजित
 क्वि  जाना

 727.  शबी  रामायतार  झास्मी  :  क्‍या
 जिस  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  पटना  की  जनसंख्या  में  हुई
 अप्रत्याशित  बृद्धि  तथा  बहां  पर  मूल्य  अत्यधिक
 बढ़  जाने  के  तब्य  को  ध्यान  में  रखते  हुए
 भारत  सरकार पटना  को  बो  ओणी का  सयर
 जोषित  करने  की  किसी  योजना  पर  विदार

 कर  रही है  ;  शौर

 (ल)  यदि  हा  तो  किस  तारीख  से  ऐसा
 करने  का  सरकार  का  विचार  है  ?

 उफ-जयान  मंत्री  तथा  विस-भंत्री  (जी
 भोरारणी  देशाई)  :  (क)  भौर  (ल).
 962  की  जनगणना  द्वारा  व्यक्त  जनसंख्या

 के  झाधार  पर  पटना  शहर,  बर्तंभ्ान  कसौटी
 के  अनुसार,  बी-2'  नगरों  की  श्रेणी  में  नहीं
 झाता  है  ।

 Foreign  Investment  in  Fertilizer
 Industry

 728.  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Petroleum  ang  Chemicals
 be  pleased  to  state:

 (a)  whether  the  target  for  required
 foreign  investment  in  the  fertilizer
 industry  under  the  liberalization
 scheme  has  been  achieved;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  projects  for  which  it  is  to
 be  used?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  ang  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  No  target  has
 been  fixed  for  foreign  investment  in
 the  fertilizer  industry

 (b)  ang  (०)  Do  not  arise.

 Rehabilitation  of  persons  cured  from
 Leprosy

 929.  shri  D.  C.  Sharma:  द. 1!  the
 Minister  of  Health  and  Family  Pilan-
 ning  be  pleased  to  state:

 (a)  the  steps  so  far  taken  for  the
 rehabilitation  of  persong  cured  from
 leprosy;  and

 (b)  the  success  achieved  in  the
 matter  80  far?

 ‘The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):
 (a)  and  (b).  Traimng  in  various
 crafts  is  given  et  a  large  number  of
 centres  for  the  treatment  of  leprosy
 However,  no  scheme  for  the  total
 rehabilitation  of  persons  cured  from
 leprosy  hag  been  undertaken  80  far.
 A  proposal  in  this  regard  ig  under
 consideration.



 ‘B19r

 Uneeed  External  Amtstance
 ‘730.  Shri  D.  C.  Shasma:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  the  unused  carry  over
 of  external  assistance  at  the  end  of
 the  Third  Five  Year  Plan  amounted
 to  Rs.  1,820  crores  in  post-devaluation
 terms;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  steps  taken  to  make  use  of
 it?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfji
 Dewal):  (a)  The  unused  carry  over
 of  external  assistance  at  the  end  of
 the  Third  Plan  (:e,  on  3lst  March,
 968)  amounted  to  about  Rs.  3830
 crores  (excluding  P.L.-480  579९९
 loans).

 (b)  and  (c).  Part  of  the  unutilised
 assistance  is  aid  earmarked  for  the
 Fourth  Plan.  Some  part  also  relates
 to  aiq  for  those  projects  and  pro-
 grammes  which  were  started  in  the
 concluding  years  of  the  Third  Plan
 and  would  spill  over  into  the  Fourth
 Plan  period.  Part  of  the  unused
 assistance  is  also  attributable  to
 delay  in  utilisation  of  aid  owing  to
 such  factors  as  protracted  negotia-
 tiong  and  slower  progress  of  work.
 Every  attempt  is  made  to  improve
 the  utilisation  of  aid  on  the  lines
 recommended  by  the  Committee  on
 Utilisation  of  External  Assistance.

 LIC  Employees
 hi  Shri  D  0.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state,

 (a)  whether  the  All-India  National
 Life  Insurance  Employees  Federation
 have  put  forth  a  charter  of  demands
 for  Class  III  ang  IV  employees
 recently;

 (b)  whether  these  above  demands
 have  deen  considered;  and

 (e)  if  so,  the  decision  taken  in  the
 matter?

 Tho  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
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 काला):  (a)  Yes,  Sir.  A  Charter  of
 Demands  on  behdlf  of  Class  YT  and
 IV  employees  was  ‘submitted  by  the
 ssid  Union  to  the  LLC.  in  January,
 1967.

 (७)  The  Lic  does  not  propose  to
 take  any  action  on  the  said  Charter
 ay  the  said  Union  is  not  recognised
 under  the  Code  of  Discipline.

 (९)  Does  not  arise.

 गाजीपुर  ate  कारणाने  की  प्रधोगशाला
 में  झटेन्देंह

 732.  ली  सरखू  पाण्डेय  :  क्‍या  जिस
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (=)  क्या  यह  सच  है  कि  गाज़ीपुर
 के  प्रफीस  कारखाने  की  प्रयोगशाला  के  पटेस्डेंटों

 के  ग्रेड  85-2-95-3-110-3-128
 पये  है  जब  कि  इस  कारखाने  में  थर्ड  डिवीजन
 बलक  का  ग्रेड  110-180  है  ;

 (ख)  यदि  हा,  तो  इस  बात  को  देखते

 हुए  कि  दोनों  प्रकार  के  पदों  के  लिये  समान

 झहंताये  निर्धारित  है,  यह  विषमता  होने  के
 ष्या  कारण  हैं  ;

 (ग)  क्‍या  लेबोरेटरी  भ्टेन्डेंटों  ने  इस
 सम्बन्ध  में  कोई  भध्यावेदन  दिया  है  ;
 झौर

 (थ)  यदि  हां,  तो  इसके  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 उप-प्रधान  मंत्री  तथा  वित्त-मंत्री  थी
 ओरारजा  देसाई)  :  (क)  गाजीपुर  झफीम

 कारखाने  मे  लेबोरेटरी  प्रटेन्डेंटों  का  बरतंमाव

 बतन  मान  =  85—-2-95-3~-0-Ao
 वो ०-31  HK  रुप्ये  है  जब  कि  नि  न  श्रेणी
 लिपिकों  का  वेतन  मान  0—  -]37-4«

 :55-%o  o—4—375—S—80 श्प्वे
 है  (इस  समय  तृतीय  श्रेणी  लिपिक  मान

 का  कोई  क्ले  नहीं  है  )  |

 (वा)  निम्न  श्रेणी  लिपिकों  के  लिए
 निर्धारित  न्यूनतम  योग्यता  मैद्रीकुलेशन  प्रथवा

 उसके  समकक्ष  परीक्षा  है  तथा  उनके  कार्य  की

 अरहृति  लिफिक  की  है।  सेडोरेटरी  प्रढेश्डेंटों
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 के  मामले  में  न्यूनतम  योग्यता  मैट्रीदु ले  शन  नहीं
 श्खी  गईं  है।  मेंट्रीडुलेशन  परीक्षा  में  फेस
 तथा  मैद्रिक  दर्ज  तक  शिक्षा  प्राप्त  उम्मीदवार
 ली  इस  पद  पर  नियुक्ति-योग्य  माते  जाते  हैं  ।
 लेबोरेटरी  झटेन्डेंटो  को  केमिस्टो  हारा  बताये
 गये  अंधे-शंधाये  कार्य  करने  होते  हैं।  इसलिये
 निम्न  चयी  लिपिकों  शौर  लेबोरेटरी
 झटेन्डेन्टो  के  पद  भ  तो  योग्यता  के  मामले  में
 चरस्पर  समान  हैं  शौर  न  कार्य  की  प्रकृति  के
 मामले  में  ।

 (ग)  और  (4)  i-5-:966  से
 सेबोरेटरी  झटेग्डेन्टो  का  बेतत  मान  80-
 0  रुपये  से  सशोधित  करके  85-128

 रूपये  कर  दिया  गया  है।  इसके  बाद  वेतन  मान
 में  भ्रागे  दृद्धि  क ेलिए  सशोधन  करने  के  सम्बन्ध
 में  कुछ  अभ्यावेदन  प्राप्त  हुए  हैं.  ।  लेबोरेटरी
 झटेन्डेन्टो  द्वारा  किये  जाने  वाले  कार्य  के
 स्वरूप  को  देखते  हुए  सरकार  ने  निर्णय  किया  है
 कि  उनके  वेतन  मान  में  और  जागे  वृद्धि  के
 लिये  सशोधन  करने  का  कोई  झ्रौजित्य  नहीं  है  ।

 परियार  नियोजन  का  प्रशिक्षण

 733.  जी  नरू  पाण्डेय  :  नया  स्थास्ण्य

 ्य  परियार  नियोजन  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  गत  बष
 गाधीग्राम  बम्बई  तथा  नई  दिल्‍ली  में  परिवार
 नियोजन  के  बारे  म  प्रशिक्षण  प्राप्त  करने
 के  लिये  प्रशिक्षणार्थी  बलाये  गय॑  थे  ,

 (@)  यदि  हा  तो  विभिन्न  राज्यो  मं
 इन  प्रशिक्षण  केन्द्रों  मे  कितने  प्रशिक्षणार्थी

 है,

 (ग)  इन  प्रशिक्षण  केन्द्रों  मे  ऐसे
 अशिक्षण  पर  कुल  कितना  व्यय  हुआ है  ,

 (थ)  क्‍या  यह  सच  है  कि  नई  दिल्ली
 के  प्रशिक्षण  केन्द्र  में  प्रशिक्षणाथियों  को  कोई
 शअजीफा  नहीं  दिया  मया  जब  कि  बम्बई  तथा
 जांधीवाम  के  प्रशिल्रण  केस्द्रों  मे  प्रशिकम

 प्राप्स  करने  वाले  प्रशिक्षणाथियों  को  प्रति  मास
 50  शयये  वजीफा  दिया  गया  ,  थौर

 (६ 34  यदि  हा,  तो  इसके  क्‍या  कारण
 ?

 earesa  ण्य  परिधार  नियोजन  मंत्री
 (डा०  शीमति  चला शखर)  :  (क)  जी,
 हा

 (ख)  भ्रपेक्षित  सूचना  का  एक  विवरण
 सभा  पटल  पर  रखा  [जाता  है  t
 विसल्सकालय  में  रखा  गया  ।  देखिये
 संख्या  एल  ‘f-283/67]

 (ग)  सूचना  एकत्र  की  जा  रही  है
 धौर  तैयार  होते  ही  सभा-पटल  पर  रख  दी
 जायेगी  |

 (4)  जी,  हैहा  ।

 (ड)  वर्तमान  प्रणाली  के  मुसार
 छात्रवुलि  केवल  उन  प्रशिक्षणा्थियों  को  मिल
 सकती  है  जो  प्रशिक्षण  केन्द्र  से  सम्बद्ध  छात्रा-
 वास  में  रहते  हो  ।  चूकि  नई  दिल्‍ली  स्थित
 प्रशिक्षण  सस्थान  से  कोई  छात्रावास  सम्बद्ध
 नहीं  है.  न्नत  प्रशिक्षार्थी  इन  छात्रवत्तियो
 को  पान  के  भ्रधिकारी  नहीं  थे  ।  हसके  बदले
 उन्हें  अपना  सामान्य  दैनिक  भत्ता  मिलता
 रहा  ।

 Eastern  Districts  of  UP
 734.  Shri  Rajdeo  Singh

 Shri  Shambhu  Nath.
 Shri  Nageshwar

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  the  amount  of  help  given  for
 the  development  work  for  Azam-
 garh,  Ghazipur  Jaunpur  and  Deorla
 Districts  of  Uttar  Pradesh  so  far,
 and

 (b)  the  amount  proposed  to  ode
 spent  in  the  next  financial  year?

 The  Deputy  Prime
 Minister  of  Finaneg  (Shri  Morarji
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 Desal):  (a)  and  (b),  Barmarked  Cen-
 ह:  assistance  to  the  extent  of
 Ra.  8.50  crores  was  given  in  the
 years  1964-65  and  1965-66.  In  the
 earlier  years  as  well  as  in  the  vear
 1966-67,  no  earmarked  assistance  was
 provided  for  the  purpose  and  the
 required  outlay  were  found  within
 the  State  Plan.  Since  the  Plan  alloca-
 tions  for  1967-68  have  not  yet  been
 finalised,  it  is  not  possible  to  indicate
 at  present  the  amount  which  will  be
 available  for  development  work  in  the
 four  districts  in  question.

 Palivendaia  Channel  Scheme,  im
 Andhra  Pradesh

 785,  ह. ह  Eswara  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Puh-
 vendala  Channel  Scheme  (Cuddapoh
 District,  Andhra  Pradesh)  wag  includ-
 ed  in  the  State’s  Second  Plan  as  a
 new  scheme  and  its  foundation  stone
 was  laid  in  January  962  by  the  then
 Chief  Munister;

 (o)  whether  any  project  report  has
 been  received  since  then  from  the
 Andhra  Pradesh  Government  and  the
 construction  work  taken  up;

 (e)  if  not,  the  stage  at  which  it
 stands  at  present  and  when  it  is  ex-
 pected  to  be  taken  up;

 (d)  the  satient  features  of  the
 scheme;  and

 (e)  the  estimated  cost  of  the
 scheme?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Bao):  (a)  Yes.

 (b)  No.

 (c)  The  State  Government  had
 suggested  its  inclusion  in  the  Fourth
 Plan.  The  decision  about  its  i:nclu-
 sion  the  Pian  will  be  taken  after  the
 project  report  has  been  received.

 (a)  The  scheme  is  proposed  to  be
 taken  up  in  conjunction  with  the
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 Tungabhedra  High  Level  Canal.  It
 is  intended  to  provide  frrigation  to
 85,000  acres  and  will  consist  of:—-

 (l)  Zxcavation  of  Mid  FPennar
 South  canal  up  to  mi'e  an
 to  carry  an  extra  discharge
 to  Pulivendala  block;

 (2)  Tumpera  cut/excluding  _lin-
 ing;

 (3)  Chitravathi  Anicut;  and

 (4)  Excavation  of  the  Pulivendala
 canal  for  a  length  of  24  miles.

 (e)  Rs.  860  lakhs.

 Foreign  Aig  required  for  Fourth
 Pian

 136.  Shri  Kansari  Haldar:
 Shri  sezhiyan:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  estimated  foreign  aid
 required  for  the  Fourth  Five  Year
 Plan;

 (b)  how  much  of  this  aid  has  been
 assured  so  far;

 (c)  the  name  of  the  countries
 which  have  so  far  pledged  aid;  and

 (d)  the  amount  of  aid  pledged  by
 each  country?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai);  (a)  According  to  the  Draft
 Outline  of  the  Fourth  Five  Year  Plan,
 the  gap  in  foreign  exchange  resources
 to  be  covered  by  inflow  of  capital
 from  abroad  is  placeq  at  Rs.  6,300
 crores.  A  part  of  this  is  expected  to
 be  met  from  inflow  of  private  fore-
 ign  capital  and  the  rest  represents
 the  requirement  of  foreign  aid.

 (b)  to  (d).  The  aid  made  avaiteble
 by  various  countries  and  institations
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 for  the  Fourth  Plan  is  indicated  in  the  statement  below:—

 Name  of  the  Country/Institution.
 l,  Austria  as  es
 2.  Belgium  :
 3.  Canada  a

 Federal  Republic  of
 Germany

 5.  France
 6.  Italy  as
 प्‌
 8.

 Japan  oe
 Netherlands  oe

 a  UK.
 10.  U.S.A,  नि
 l.  U.S  5.5.
 12,  Yugoslavia
 13,  I.B.R.D./I.D.A.
 Mm  Hungary  +  ms

 Total

 Aid  made  available  (Ra.  crores).

 47.25
 432.78
 49.2
 33.75

 &  28
 67.20

 338.63
 583  30

 60.00
 46.25

 25  00

 1445.72,

 Fertilizers  and  Chemicals  Travancore
 (Lt),  Alwaye

 737.  Shri  A  Sreedharan:  Will  the
 Minister  of  Petroleum  ang  Chemicats
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Fertilizers  and  Chemicals  Travan-
 core  Ltd.,  Alwaye  ३35  running  at  a
 Joss

 (b)  if  se,  the  reasons  therefor;  and

 (९)  the  amount  of  loss  incurred
 during  the  years  964  and  965°

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicais  and
 of  Planning  and  Social  Welfare  (Shri
 K.  Raghuramaiah):  (a)  Yes

 b)  The  reasons  for  the  loss  during
 1965-66  are  given  below:—

 (i)  Shortage  of  power  supply;
 Ci)  Voltage  drops  and  power

 failures;  and

 (ii)  Labour  unrest  from  2nd
 May,  988  leading  to  a  total
 strike  from  25th  August,

 39865  =  to
 965

 (c)  964-65—Net  loss  Rs  48,83,000
 965-66--Net  loss  Rs  69,85,773.

 Internal  disorders  caused  by  Loop
 438,  Shri  Joytirmoy  Basu:  Will  the

 Minister  of  Health  and  Family  Pian~
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 use  of  loop  causes  internal  disorders;

 6th  September,

 (b)  if  so,  whether  Government
 have  consulted  panel  of  experts  on  the
 subject;  and

 (e)  the  findings  thereof?
 The  Minister  of  Health  and  Family

 Phaning  (Dr.  S.  Chandrasekhar):
 (a)  No  The  use  of  loop  does  not
 cause  any  internal  disorders.  In  a
 few  cases  minor  side  effects  like
 bleeding  and  pain  have  however,  heen
 ह...“ ल  after  the  loop  insertions.
 These  are  general'y  transient  in  most
 of  the  cases

 (b)  A  reference  has  been  made  to
 the  panel  of  experts  and  the  Indian
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 Council  of  Medical  Research  in  re-
 gard  to  the  post-insertion,  minor  ode
 effects  mentioned  in  reply  to  part
 4a)  above.

 (९)  Studies  are  still  being  conduct-
 ed  to  find  out  the  causes  for  the  side
 effects.  In  the  meanwhile  some
 treatment  is  prescribed  and  in  a  few
 cases  not  responding  to  the  treat-
 ment  the  loop  is  removed.

 Searches  of  Foreign  Firms

 130,  तल  Jyotirmoy  Basu:  Will  the

 Minis
 er  of  Finance  be  pleased  to

 atate:

 (a)  the  number  of  premises  occu-
 pied  by  foreign  firms  and  their  em-
 Ployees  that  have  been  searched  hy
 the  investigating  agencies  under  the
 control  of  his  Ministry  during  the
 years  1062,  1963,  1064,  965  and  1966,
 and

 (b)  in  how  many  cases  proceedings
 have  been  drawn  up?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  required
 information  is  being  collected  and  it
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 will  be  laid  on  the  Table  of  the  House
 a3  early  as  possible.

 M/s,  Jardine  Wanderson
 Calontta  ed

 740.  Shri  Jyotirmoy  Basu:  Will  tne

 oo
 r  of  Finance  be  pleasea  to

 ate:

 (a}  whether  any  directors  and  offi-
 cials  of  M/s.  Jardine  Handerson  Ltd.,
 Calcutta  were  nominated  on  the  State
 Bank  of  India,  the  Reserve  Bank  of
 India  and  the  Central  Excise  Advi-
 sory  Committees  during  1054—60;

 (b)  if  so,  the  names  of  such  persons
 and  the  period  of  their  normnation;
 and

 (c)  in  how  many  such  Committees
 the  Managing  Director  of  the  said
 company  was  nominated  during
 960—63?

 ‘fhe  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai);  (a)  to  (c)  No  director  or  offi-
 cer  of  Messrs.  Jardine  Handerson
 Ltd.,  was  nominated  to  the  Central
 Excise  Advisory  Committee  during
 the  years  954—-63  The  details  of
 the  nominees  to  the  Boards  of  the
 State  Bank  of  India  ang  the  Reserve
 Bank  of  India  are  given  below:—

 a.  Sir  George  M  Mackinlay,
 Mg.  Director.

 : 1955.
 @)  Member  of  the  Calcutta  Local  Board  of  the  Imperial

 Bank  of  India  from  October,  79578  to  rch,

 (ii)  Director  of  the  Central  Board  and  Member  of  the
 Catcutte  Local  Board  of  the  State  Bank  of  India
 from  July,  7955  to  March,  ‘1957.

 a.  Sir  Ashok  Kumar  Roy.  Direc-
 tor.

 3  Mr.  J.  D.  K.  Brown,  Acting
 Mg.  Director.

 (४)  Member
 Resetve
 1963.

 Member  of  the  Calcutta  Jocal  Board  of  the  Imperial
 Bank  of  India  from  May,  r95r  to  June,  1955.

 ()  Member  of  the  Calcutts  Local  Board  of  the  Saxe
 Bank  of  Indis  from  March,  7955  to  July,  7955.

 of  the  Eastern  Area  Loca)  Board  of  the  state
 Bank  of  India  from  May,  7959  to  March

 enter  wt  परियोजना

 74.  कया  सिंचाई  कौर  बिछुत  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रूस  के  अतिरिक्त  किसी
 झन्य  देश  में  सी  नर्मदा  थाटी  परियोजना  के

 लिये  सहायता  देने  का  आश्यासन  दिया  है  ;
 झौर
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 (=m)  aft  ही,  तो  किस  देश  ने  शौर
 किस  छत  से  ?

 लियाई  जीर  जिशुत्‌  मंत्री  (डा०  go
 We  we)  :  (क)  और  (ख).  चूकि  र्मंदा
 जस  विवाद  मे  अभी  तक  कोई  झन्तिम  समझौता
 नहीं  हुआ  है,  इसलिये  नर्मदा  परियोजना  प्रभी

 स्वीकार नही  हुई  है।  जब  यह  मामला तय  हो
 जायेगा,  तभी  इसकी  स्वीकृति  झौर  विदेशी
 सहायता  के  प्रश्न  पर  विचार  किया  जा
 सकेशा  |

 Homoeopathy
 742.  Shri  Baburao  Patel:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state’

 {a}  the  amount  tentatively  earmark-
 ed  in  the  Fourth  Five  Year  Plan  for
 promoting  Homoeopathic  education  and
 treatment  m  the  country;

 (b)  the  general  details  of  the  scheme
 if  any,  formulated  by  Government  to
 encourage  the  Homoeopathic  system
 of  medicine;

 (९)  the  number  of  Homoeopathic
 Hospitals  which  are  helped  by  Gov-
 ernment,  and

 (d)  the  research  undertaken  by
 Government,  if  any,  in  the  matter  of
 manufacture  of  Homoeopathic  drugs
 in  the  country?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 An  amount  of  Rs.  70  lakhs  has  been
 tentatively  earmarked  for  Homoeo-
 pathy  in  the  purely  Central  Sector  and
 Rs.  40  lakhs  in  the  State  Sector  for
 promoting  Homoeopathic  education,
 treatment  and  research

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  the  (एक्का,
 See  No.  LT-284|87]

 (c)  Medical  care  being  a  State  sub-
 ject,  no  financial  assistance  is  given
 by  the  Central  Government  for  Homo-
 eopathic  Hospitals.

 (d)  No  research  on  the  marufacture
 of  Homoeopathic  drugs  has  been
 5  Ai)  LSD—S

 undertaken  by  the  Government  of
 India.

 Housing  Cooperative  Secieties  in  Dethi
 743.  Shri  Bal  Raj  Madhok:

 Shri  Prakash  Vir  Shastri:
 bri  Hardayal  Devgan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state.

 (a)  the  total  number  of  Housing  Co-
 operative  Societies  in  the  Union  Terri-
 tory  of  Delhi  and  the  total  area  of
 land  required  by  them;

 (०)  how  much  land  has  been  allotted
 to  them  Cooperative  Society-wise;

 (c)  whether  it  is  a  fact  that  some
 Cooperative  Societies  which  made  full
 payment  or  part  payment  for  the  land
 sanctioned  for  them  have  not  been
 given  possession  of  any  land  so  far;

 (d)  if  so,  whether  any  dead  line  has
 been  fixed  for  the  allotment  of  such
 land;  and

 (e)  whether  any  interest  will  be
 allowed  to  such  Cooperative  Societies
 on  the  money  deposited  by  them?

 The  Deputy  Minister  in  the  Minis.
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Out  of
 284  ~=registered  Cooperative  House
 Building  Societies  in  Delhi,  210
 have  applied  for  lang  in  Delhi.  The
 total  area  of  land  assessed  for  allot-
 ment  in  their  case  is  3,600  acres.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha  ([Piaced  in  the
 Table  of  the  House  See  No  LT-285/
 67)

 {ey  Out  of  54  Cooperative  House
 Bunaing  Societies,  who  have  made
 full  payment  of  the  amount  so  far
 demandeg  towards  the  cost  of  land
 offered  to  them,  possession  of  land  has
 been  given  to  37  societies.

 (a)  No
 (e)  No

 Grante-in-Aid  to  Hill  Districts  of
 Amam

 144.  Ghri  हि.  Barua:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:
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 (a)  whether  the  Central  Govern-
 ment  during  the  last  few  years  made
 an  ad-hoc  grants-in-aid  of  Rs.  40
 lakhs  only  per  year  for  the  hill  districts
 of  Assam;

 (b)  whether  this  grant  was  based  on
 any  dependable  calculation  of  the  need
 of  the  area  as  contemplated  by  Article
 275  of  the  Constitution,

 (९)  whether  Government  a.e  aware
 thet  this  meagre  contribution  against
 the  spirit  of  Article  275  of  the  Consti-
 tution  contributed  largely  towards  the
 continuous  st!ain  on  the  States’  finan-
 ce;  and

 (ते)  7  so,  what  :cmedisl  measures
 aTe  now  thought  of?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Giants-in-aid  amounting
 to  Rs,  40  lakhs  are  being  provided  to
 the  Government  of  Assam  every  year
 in  accordance  with  sub-clause  (a)  of
 the  Second  Proviso  to  Article  275  of
 the  Constitution.

 (७)  Yes,  Suir.

 (c)  and  (d)  The  grant  has  been  de-
 termined  7  accordance  with  the  pro-
 vision  in  the  Constitution  The  strains
 on  the  State's  finances,  if  any,  are  not
 attributable  to  the  quantum  of  |  this
 grant.  a

 Treatment  of  T.B.

 145.  Shri  ह  K  Deo:  Wili  the  Minis-
 ter  of  Health  and  Family  Planning  be
 pieased  to  state:

 (a)  whether  :t  is  a  fact  that  four  out
 of  every  ten  TB  patients  in  the  world
 are  in  India;

 (b)  if  so,  the  steps  so  far  taken  by
 Government  to  curb  this  disease

 (c)  whether  it  is  also  a  fact  that  a
 new  drug  by  the  name  of  Morphazina-
 mide  has  been  discovered  for  the
 treatment  of  T.B.;  and

 (d)  if  so,  its  efficacy?
 The  Minister  of  Health  and  Family

 Planning  (Dr.  8.  Chandrasekhar):  (a)
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 No  information  to  this  effect  is  avail-
 avle  with  the  Government  of  India.

 (b)  A  National  TB  Control  Pro-
 gtTamme  has  been  in  operation  from  the
 First  Plan  period.  T.B,  Clinics,  Train-
 ing  and  Demonstration  Centres,  Mobile
 X-Ray  Units,  B.C.G.  Veccination  and
 free  supply  of  anti-TB  drugs  are  the
 major  facets  of  the  National  T.B.
 Control  Programme  being  implemented
 in  the  country.  This  programme  is
 being  given  special  emphasis  in  the
 Fourth  Plan.

 (७)  and  (d).  Morphazinamide  ig  a
 derivative  of  the  drug  Pyrazinamide
 which  is  known  to  the  world  for  the
 last  14  years,  This  is  a  second  line
 drug  and  is  used  in  combination  with
 @rugs  like  Ethionomide  Cycloserine
 when  the  standard  drugs  have  failed
 to  act.  It  cannot  be  said  with  any
 certainty  that  Morphazinamide  is  bet-
 ter  than  Pyrazinamide.

 Forged  Bank  Draft  Racket
 746,  Shri  ९.  K.  Deo:  Will  the  Minis.

 ter  of  Finance  be  pleased  to  state:

 (a)  whether  lately  there  hag  been
 a  large-scale  sale  of  forged  bank  drafts
 to  the  tourists  in  Delhi;

 (b)  if  so,  whether  the  matter  has
 been  enquired  into;  and

 (c)  if  so,  the  results  of  the  inquiry
 and  the  action  taken  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  Three  bank  drafts  drawn
 on  a  London  Bank  and  aggregating
 £3,880  (Rs.  8.480)  which  were
 seized  by  officers  of  the  Enforcement
 Directorate  in  December  1968,  were  on
 verification  found  to  be  forged.  Apart
 trom  this  case  there  is  no  material
 before  the  Government  to  conchide
 that  there  has  been  a  large-scale  sale
 of  forged  bank  drafts  to  the  tourists  in
 Delhi.

 (b)  and  (c),  The  cate  of  the  three
 forged  bank  drafts  is  under  investige-
 tion  by  the  Central  Burem  of  Investi-
 gation
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 Nagarfunasager  Dam

 747.  ह... .... ह  Evwara  Re@dy:  Will  the
 Minister  of  Irrigation  ang  Power  be
 Pleased  to  state:

 (a)  the  additional  amount  requested
 by  the  Andhra  Pradesh  Government
 tor  Nagarjunasagar  project  for  1966-67
 over  and  above  the  Plan  allocation,

 (b)  the  amount  of  money  sanctioned;

 (c)  whether  there  was  any  slacken-
 ing  in  the  work  of  the  project  due  to
 lack  of  finances;  and

 (da)  if  30,  to  what  extent  the  work
 has  suffered?

 The  Minister  of  iIrrigatron  and
 Power  (Dr.  K  LL.  Rao):  (a)  A  maxi-
 mum  of  Rs.  22:5  crores  and  a  mini-
 mum  of  Rs  8  crores

 (b)  Rs.  8  crores
 (९)  There  was  some  slackening  in

 the  tempo  of  works  on  the  canal  sys-
 tems.

 (ad)  A  set  back  in  the  creation  of
 irrigation  potential  to  the  extent  of
 2°8  lakh  acres  in  1967-68

 Tungabhadra  High  Level  Canal

 148,  Shri  Eswara  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Andhra  Pradesha
 Government  have  swhmitted  the
 detailed  estimates  of  the  Tunga-
 bhadra  High  level  Canal  Project;

 (b)  if  so,  when  the  estimates  were
 submitted;

 (c)  the  salient  feautres  of  the
 scheme;  and

 (6)  whether  the  whole  ayacut  under
 Mylavaram  reservoir  has  been
 guaranteed  the  supply  of  Tunga-
 bhadra  water  or  any  other  reserve
 arrangement  hes  instead  been  made?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  l..  Rao):  (a)  Yes.

 (b)  Ist  April,  ‘19656.

 (c)  (i)  Widening  and  lining  of  the
 High  Level  main  canal  fron
 mile  68  to  mile  116,  which  He
 in  Andhra  Pradesh;

 (ii)  Guntakal  Branch  canal  taking
 off  at  mile  776  to  irrigate
 62,425  acres;

 (an)  Mylavaram  dani  across  the
 river  Pannar  near  Mylavaram
 village;

 (av)  Cuddapah  South  Canal  te
 irrigate  25,000  acres;

 (v)  Cuddapah  North  Canal  @
 irrigate  50,000  acres:

 (vi)  Lining  of  Uravakonda  Cut;
 (vir)  Mid  Pennar  Dam  2nd  Stage

 and

 (vm)  Mid  Pennar  South  Canal  2nd
 Stage.

 (da)  Supplies  from  Tungabhadra
 Reservoir  will  be  supplemented  by  the
 flows  in  Pennar  between  the  Mid-
 Pennar  dam  ang  Mylavaram  dam.

 Delay  in  the  execution  of  Russian-
 aided  projects

 749A.  Shri  D.  C.  Sharma;  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  Whether  there  has  been  any
 deluy  in  the  execution  of  the  projects
 being  built  with  Russian  collabora-
 tion;

 (b)  Whether  a  statement  will  be
 land  on  the  Table  showing  the  projects
 with  their  schedules  and  delay  posi-
 tion  and  the  stage  at  which  they  stang
 at  present;  and

 (c)  the  steps  taken  to  speed  up
 their  execution?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  The  information
 is  being  collected  ang  will  be  placed
 on  the  Tadie  of  the  House,  as  soon  as
 possible.
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 ALLEGED  PROPOSAL  YOR  PURCHASE  oF

 YSLANDS  IN  INDIAN  OCEAN  BY  U.K.  For
 Musrary  BASES

 थी  जार्ज  फर्मेग्डिस  (बम्बई  दक्षिण)
 अध्यक्ष  महोदय,  मैं  भ्विलम्बनीय  लोक  महत्व
 के  निम्नलिखित  विषय  की  ओर  वैदेशिक-कार्य
 मंत्री  का  ध्यान  दिलाना  चाहता  हूं.  और
 प्रार्थना  करता  हूं  कि  यह  इस  बारे  में  एक
 बक्तब्य  दें

 “हिन्द  महासागर  में  बहुत  से  ढीप  खरीदने
 शौर  वहा  जंगी  जहाजो  शौर
 विमानों  के  लिए  आंग्लक
 अमरीकी  भड्े  बनाने  के  ब्रिटिश
 सरकार  के  निश्चय  के  समायार"'

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  Sir,  this  subject
 was  discussed  in  the  Rajya  Sabha  on
 November  48  and  in  the  Lok  Sabha
 on  November  23,  1965.  The  Deputy
 Minister  made  a  statement  in  the
 Rajya  Sabha  while  the  then  Foreign
 Minister  made  a  statement  in  the  Lok
 Sabha.  We  stand  by  the  attitude
 taken  by  the  Government  of  India
 on  this  question  in  those  statements.

 With  reference  to  recent  reports  os
 this  question  Government  have  made
 further  enquiries.  According  to  the
 British  what  is  being  done  now  is
 nothing  more  than  what  was  contem-
 plated  before.  According  to  them,
 there  is  no  idea  of  setting  up  military
 bases  or  stationing  of  foreign  troops
 on  these  islands,  They  claim  that  the
 present  proposal  is  no  different  from
 their  previous  proposal  and  the  idea  is
 to  give  only  transit,  and  re-
 fuelling  facilities  to  British  and  Ame-
 rican  military  planes  going  to  the  Far
 East.  They  further  claim  that  this  is
 necessary  in  view  of  British  commit-
 ments  to  Malaysia,  Australia  and  Hong

 g  ane
 American  commitments  in

 the  East.  What  the  British  Gov
 ernment  are  proposing  to  do  now  is  to
 negotiate  the  purchase  of  three  pri-
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 vately  owned  islands,  viz.  Farquhar,
 Desroches  ang  Aldahra  in  the  Seyche-
 lies  and  the  Chagos  Archipalago
 which  be!onged  to  Mauritius,  for  ह... ड
 provision  of  transit  and  refuelling-
 cum-communication  facilities.

 Government  of  India's  position  has
 been  made  clear  in  the  past  and  there
 is  no  change  in  our  stand.  We  have
 subscribed  to  the  Bandung  Declaration
 of  1985.  We  have  also  signed  the
 Cairo  Declaration  of  7964  on  the  sub-
 ject  of  establishment  of  bases  in  the
 Indian  Ocean  and  we  stand  by  them.

 We  have  also  subscribed  to  resolu-
 tion  No,  5]4  of  l4th  December,  7960
 and  No.  2066  of  4th  Jaunary,  1966,
 adopteg  by  the  United  Nations  Gene-
 ral  Assembly  dealing  with  thig  subject,
 Resolution  No.  2066  “notes  with  deep
 concern  that  any  step  by  the  adminis-
 tering  power  to  detach  certain  islands
 from  the  territory  of  Mauritius  for
 the  purpose  of  establishment  of  mili-
 tary  bases  would  be  in  contravention
 of  resolution  No.  1514”,  It  further
 “invites  the  administering  power  to
 take  no  action  which  would  dis-mem-
 ber  the  territory  of  Mauritius  and
 violate  its  territorial  integrity.”

 We  are  opposed  to  the  establishment
 of  mi'itary  bases  in  the  Indian  Ocean
 area  as  it  might  lead  to  an  increas?
 in  tensions  in  this  region.  We  hope
 that,  in  the  larger  interest  of  peace,
 the  British  authorities  wil]  bear  In
 mind  our  feelings  ang  the  feelings  of
 other  countries  in  this  region  and  de-
 sist  from  setting  up  any  military  bases
 in  this  area.

 थी  जार्ज  'कर्मेग्डिस  :  झसल  में  ऐसा
 लगा  कि  इंग्लिस्तान  के  ही  वैदेशिक  अंत्री
 की  झोर  से  बयान  सुनने  को  हमें  मिल  रहा
 है।

 झष्यक्ष  महोदय,  मेरा  प्रश्न  यह  है  कि
 इस  दोनों  प्रकार  का  क्या  प्रंग्रेज  और  प्रमरीकी
 सरकारों  से  हिन्दुस्तान  की  सरकार  ने  यह
 हीप  खरीबने  के  बारे  में  शौर  वहां  यह  भ्ड्ढे
 बनाने  के  बारे  में  कोई  निचेध  व्यक्त  किया  है

 सूंकि  ग्रह  जो  बयान  यहां  पर  पेश  करने  में
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 गाता  है  उस  में  एक  तो  gears  का  जिक्र  है
 झौर  दूसरे  कुछ  ाशा  व्यक्त  करने  यें  भाई  है  |
 मैं  समझता  हूं  कि  द्द्म  मामलों  में  पूछताछ
 की  झाशा  व्यक्त  करने  से  काम  नहीं  होगा
 निषेध  व्यक्त  करने  का  काम  तत्कास  होना
 चाहिये  था  इसलिए  हम  यह  जानकायी  चाहेंगे
 कि  क्या  इंगर्लिस्तान  की  सरकार  ध्रौर  भ्रमरीका
 की  सरकार  था  दोनों  सरकारों  के  पास  कोई
 निषेध  व्यक्त  करने  का  काम  हिन्दुस्तान  की
 सरकार  ने  किवा  है  और  साथ  साथ  अध्यक्ष

 असहोदय,  क्या  इस  मसले  को  लेकर  संयुकत-
 राष्ट्र  संच  में,  दुनिया  की  अदालत  में,  कोई
 भी  कार्यवाही  करने  का  सरकार  का  विचार
 है  ?  अगर  यह  दोनों  सरकारे  इस  मामले
 पर  हमारें  खयालात  को  सुनने  को  तैयार  न

 हों  तो  एशिया  के  मुल्कों  में  खास  तौर  पर,
 झौर  दुनिया  के  मुल्कों  में  झाम  तौर  पर,  कुछ
 जनमत  संगठित  करने  के  बारे  में  क्या  सरकार
 के  सामने  कोई  भी  कार्यवाही  है  ?

 Shri  M.  0.  Chagia:  Yes,  Sir;  apart
 from  making  inquiries,  we  have  mare
 representations.

 bri  George  Fernandes:  Not  repre-
 sentations,  protests,

 Shri  M.  C.  Chagla:  Representatiuns
 which  amount  to  protests.

 Shri  Vasudevan  Nair  (Peermade):
 What  does  that  mean?

 Shri  M.  C.  Chagia:  That  means,  we
 have  pointed  out  to  the  High  Commis-
 sioner  for  United  Kingdom  in  Delhi
 that  what  they  are  trying  to  do  is
 opposed  to  the  United  Nations  resolu-
 tions.  The  explenation  given  by  the
 High  Commissioner  is  what  we  have
 stated,  namely,  that  their  intention  is
 not  to  set  up  any  base.  Even  so,  we
 pointed  out  that  it  was  opposed  to  the
 United  Nations  resolution  because  the
 resdlution  comes  to  this.  If  a  country
 is  independent,  it  can  do  what  it  likes
 with  any  part  |  हैं
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 independent,  to  dismember  that
 country  is  i  gainst  our  stand  for  anti-
 colonialism.  Today  Mauritius  ig  still
 not  independent,  Seychelles  is  still
 a  British  colony.  Therefore,  any
 attempt  on  the  part  of  the  British
 Government  to  dismember  either
 Mauritius  territory  or  Seychelles
 Islands  would  really  amount  to  a  vio-
 lation  of  the  United  Nations  resolu-
 tion.  We  have  pointed  this  out  ina
 unmistakable  terms  to  the  High  Com-
 missioner  here  ang  I  am  sure  he  will
 convey  our  views  to  his  Government.

 थी  लाले  फर्नेन्डिस  :  मेरे  पूरे  सवाल
 का  जवाब  नहीं  मिला  मैंने  पूछा  था  कि  क्‍या

 संयुक्त  राष्ट्र  संघ  भे  इस  सवाल  को  छेड़ने  का
 सरकार  का  खयाल  है  शर  जनमत  संग्रह
 संगठित  करने  का  सवाल  है  ?

 hri  M.  ९.  Chagia:  Certainly,  we
 will  take  up  this  matter  in  the  United
 Nations  because  it  is  the  violation  of
 the  Resolution  and  we  will  do  what
 we  can  to  mobilise  public  opinion
 against  what  is  happening.

 Shri  R.  Barua  (Jorhat):  Recently,
 there  was  a  Defence  Sem:rar  in  which
 8  experts  from  European  countries
 participated,  May  I  know  whether
 the  counterparts  of  India  used  this
 opportunity  to  project  our  feelings  in
 regard  to  the  security  r:sks  that  the
 Asian  countries  may  have  as  a  result
 of  this  new  transit  base?

 Shri  का,  C.  Chagia:  ]  am  sorry  I  am
 not  in  a  position  to  say  wi  this
 specific  question  was  discussed  at  this
 Seminar

 Shri  Chintamani  Taaigrahi  (Bhu-
 baneshwar):  May  I  know  whether  the
 Government  of  India  proposes  to
 Jaunch  a  joint  protest  against  this
 move  of  the  British  Government  with
 all  the  Asian  powers  concerned?  The
 Minister  said  that  they  are  mot  pur-
 chasing  the  islands  for  the  purpose  of
 having  a  foreign  base.  Are  they  pur-
 chasing  these  islands  for  cultivation
 then?
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 Shri  M.  C.  Chagla:  As  I  told  the
 House,  they  claim  that  ‘he  ideg  is  to
 give  only  transit,  staging  and  refuel-
 ling  facilities.  They  have  categori-
 cally  told  us  that  they  do  not  intend
 to  use  them  as  military  bases.

 Shri  Chintamani  Panigrahi:  Is  there
 any  joint  protest  by  Burma  and  other
 countries  and,  sf  20,  33  our  Govern-
 ment  joining  in  that  protest.

 Shri  M.  C.  Chagla:  At  present,  we
 do  not  know  it  because  this  has  just
 come  to  our  light.  We  have  taken
 action  and,  2f  necessary,  We  will  work
 together  with  other  countries  which
 are  interested  in  the  Indian  Ocean

 शनी  मधु  लिसये  (मुगेर)  प्रघ्यक्ष
 महोदप्र,  मत्री  महोदय  ने  जो  बयान  पढ़ा  है
 उस  में  मैंने  निम्न  वाक्य  देखा  :

 “What  the  British  Government
 are  proposing  ५0  do  now  is  to
 negotiate  the  purchase  from  some
 British  planters  of  three  priva-
 tely-owned  islands...

 में  यह  जानना  चाहता  हु  कि  हिन्द
 महासागर  में  कितने  द्वीप  ऐसे  है  जिन  पर
 निजी  मिल्कियन  है  बशीर  क्‍श्न्तर्राष्ट्रीय  कानून
 में  उनकी  क्‍या  हैसियत  है  1  क्या  यह  चीनी-
 कपडे  की  तरह  बिक्री  के  लिये  है।  मान  लीजिये
 कल  चीन  खरीद  लता  हैँ  शौर  उस  पर  श्रणु
 विस्फोट  करना  है  या  प्रक्षेपणास्त्र  जिसको
 मिज्ाइल  कहते  हैं,  का  आहा  डालता  है  तो
 उसके  सम्बन्ध  में  प्रस्तर्राष्ट्रीय  कानून  में  क्‍या
 स्थिति  होगी  ।  क्‍या  इस  मामले  के  बारे  में
 सरकार  ने  विचार  किया  है  गहराई  में  जाकर
 भौर  इसके  बारे  मे  क्या  कोई  इलाज  ढा  है  ?

 Shri  M.  C.  Chagla:  The  position  is
 clear.  What  the  Government  can  buy
 is  the  free-holg  rights.  Let  us  take  an
 example.  If  my  honfriend  has  got

 a  land  in  Delhi  which  is  free-hold,  he
 cannot  sell  it  to  Pakistan  but  he  can
 sell  it  to  an  individual.  He  cannot
 transfer  the  sovereignty  of  that  land
 That  land  belongs  to  India  and  it  must
 belong  to  India.  All  that  can  be  sold
 or  purchased  is  the  land  tenure,  free-
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 hold  or  lease-hold,  But  we  are  told
 by  the  British  Government  that  there
 is  already  an  agreement  between  them
 and  the  Governments  of  Seychelles
 and  Mauritius  by  which  they  have
 agreed  to  pay  certain  compensation.
 This  is  what  we  are  objecting  to.
 You  carfmot  transfer  sovereignty  ०
 the  colonial  country  by  paying  com-
 pensation  because  you  are  dismem-
 bering  the  colonial  country.  But  as
 regards  the  private  transactions  that
 is  a  different  matter,

 की  सथ्‌  लिखये  :  मेरे  प्रश्न  की  सफाई
 नही  हुई  ।  मैं  पूछना  चाहता  हूं  कि  प्राईबेटली
 श्ोन्ड  आइलैंड्स  का  क्या  मतलब  है  1  भन्त-

 राष्ट्रीय  कानून  और  सार्वशौमिकता  को
 ले  कर  इसकी  क्‍या  हैसियत  होती  है  ।

 श्री  qo  क०  चागला  हैसियत  यह  है
 कि  इन्टरनैशनल  ला  में  सावरेन्टी  किसी

 एक  व्यक्ति की  नहीं  रहुती  ।  आइलेंड फ्री
 होल्ड  हो  सकता  है  लेकिन  सावरेन्डी  तो

 एक  कन्ड़ी  की  ही  हो  सकती  है  |

 शी  मधु  लिमये  क्‍या  वह  इनको  बेच
 सकते  है  ?

 Shri  ™M,  C.  Chagla:  They  can  only
 sell  the  free-hold  rights  under  the
 international  law,  as  I  have  under-

 tood.  They  cannot  possibly  sell  the
 sovereignty

 डा०  शाम  मनोहर  लोहिया  (कन्नौज)
 प्रध्यक्ष  महोदय,  प्राज  फिर  कल  के  जैसा  हुआ  ।
 झब  मैं  समझ  गया हूं  कि  माननीय  मंत्री  महोदय
 कभी  भी  तकलीफ  में  आने  पर  द्वीप  को  समुद्र
 बना  सकते  है  झौर  समुद्र को  द्वीप,  जिस  तरह से
 झभी  उन्होंने  बेस  को  कह  दिया  द्राजिट
 फ़ेसिलिटीज़,  फ्युएलिंग  फ़ेंसिलिटीज़  बगैरह

 वरैरहु  |  प्राखिर  को  बात  तो  उन्होंने  भपने

 मुंह  से  साफ  कह  दी  है  कि  कोई  भी  सही  भौर
 सच्चा  उत्तर  पाना  उन  से  झसब्भव  हैं।
 फिर  भी  मैं  झपना  कर्तव्य  निभाता  हूं  भौर

 पूछता  हूं  कि  हिन्द  महासागर  में  ऐसे  होप
 जिसके  ऊपर  किसी  की  मिल्किवत  ह्  उमके
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 जवाब  से  साफ  नहीं  हुआ,  सेशेल्स  या  किसी
 व्यक्ति  का,--जो  भी  मुंह  में  आया  कह  देना

 कुछ  भी---उन  हीवों  में  जो  कुछ  भो  बेच  रहे
 हैं  योजें  यह  द्रांजिट  फेसिलिटीज,  फ्यु्ण लिंग
 फ़ेसिलिटीज  वगैरह  उनके  बारे  मे  भारत
 सरकार  क्‍यों  भविष्य  के  लिये  भ्रपनी  भाज
 की  स्थिति  साफ  नहीं  करती  ।  मैं  माने  लेता

 हूं  कि  झाज  भारत  सरकार  के  पास  दम  नहीं
 है  कि  बहू  कोई  भी  सच्चा  विरोध  कर  सके
 लेकिन  झागे  चल  करके  सचमुच  सक्रिय
 विरोध  से  लिये  एक  ताकतवर  विरोध  झाज
 सत्र  जगह  हो  जाना  चाहिये  कि  यह  द्वीप
 किसी  भी  हालत  में  भारत  महासागर  के  बाहर
 को  किसी  शक्ति  को  दिये  नहीं  जा  सकते  t
 किसी  शक्ति  को  भी  t  प्रमरीका  बाले  सेवेन्थ
 फ्लीट  न  जाने  कहा  कहां  भेजा  करते  है
 चीन  बाले  भेजने  पर  लगे  हुए  हैं  ।  नतीजा

 हो  रहा  है  कि  हमारा  पूरा  सार्वभौमित्व
 खत्म  होता  जा  रहा  है  |  यह  बिल्कुल  साफ
 झाना  चाहिग्रे  कि किसी  भी  तरह  की  कोई  चीज़
 भारत  महासागर  के  बाहर  नहीं  जा  सकती
 द्रॉजिट  फ़ेसिलिटीज़,  फ्युएलिग  फ़ेसिलिटीज
 कोई  चीज  !

 मैं  भ्रापसे  कह  रहा  हूं।  उन  से  जरूरत
 पड़  जाती  है  बोलने  की,  लेकित  ऐसे  झादमी
 से  बोलने  का  शब  दिल  नहीं  करता
 द्

 Shri  M,  C.  Chagia:  I  did  not  say
 that  we  have  agreed  to  the  measures
 taken  by  the  British,  I  was  only
 giving  information  to  the  House  as  to
 what  the  British  attitude  is.  I  am  not
 saying  that  we  have  accepted  this
 attitude,  Our  position  is  clear  and  J
 have  stated  it.  I  do  not  know  why
 my  hon.  friend  must  always  start  his
 question  with  a  certain  vituperative
 expression.  What  is  it  I  have  said
 which  is  not  correct?

 ato  राम  मपोहर  लोहिया  :  इसलिये
 कि  भाप  सच  बोलता  भूल  गये  हैं  |  भौर
 कोई  सबब  नहीं  है  1

 Indian  Ocean  (C.A.T
 Shri  M.  C.  Chagia:  I  think  the  hon.

 Member  has  forgotten  to  be  courte-
 ous  and  polite.

 Bo  राम  मनोहर  लोहिया  :  मैं  ऐसे
 झूठे  झादमी  के  साथ  किसी  भी  तरह  की  सभ्यता

 नहीं  रख  सकता  I

 Shri  M.  C.  Chagia:  I  object,  Sir.  It
 is  most  unparliamentary.  I  would
 request  you  to  expunge  these  re-
 marks.  Is  this  a  parliamentary  ex-
 Pression?

 Mr.  Speaker:  Which  one?

 Shri  M  C  Chagla:  43  आदमी  |

 Bro  र्म  मतोहर  लोहिया  जाने  दो

 बहुत  बाते  सुनी  है  पालियामन्द्री  एटिकेट
 को  बातें  ।  हमेशा  झसत्य  बोलने  रहे  हैं

 Mr.  Speaker:  Whether  it  is  parlia-
 mentary  or  not,  I  wish  to  say  that  an
 hon,  Membc:  should  not  use  such  a
 language  apainst  another  hon.  Mem-
 ber.  It  .s  not  proper.  After  all,  we
 have  to  respect

 Tro  रास  मतं।हर  लोहिया  भीर  वह
 बार  बार  मेरे  लिये  दिस्कटेंसी  कहते  रहेगे  ?

 Mr.  Speaker:  After  all,  we  have  to
 honour  und  respect  each  other.

 Bro  पर्स  नोहर  जं।हिया  डिस्कटेंसी

 बह  बार  बार  कहते  रहें  है।  राजनीति  में
 कल  के  झाये  हुए  लोग  हम  को  बता  रहे  है  ।

 Mr,  Speaker:  It  is  not  proper  to  use
 such  a  language  against  another  hon.
 Member.  I  regret  veiy  much.  I
 hope  the  members  will  not  use  such
 a  language  Whether  parliamentary
 or  unparliamentary,  they  should  cer-
 tainly  not  use  such  a  language
 against  another  hon  Member.

 Shri  H.  ह. ि  Mukerjee  (Calcutta  North
 East):  What  about  certain  things
 in  regard  to  the  Minister  to  which  he
 took  objection  and  which  happen  to
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 {Shri  मं,  N.  Mukerjee)
 be  on  record?  Are  you  going  to  per-
 mit  those  things  to  be  on  record?

 Mr.  Speaker:  My  point  is  this,  Even
 presuming  that  it  is  not  unparlia-
 mentary,  we  should  not  use  such  a
 language.  That  is  what  I  have  said.
 It  is  not  a  question  of  going  into  the
 technicalities—legal,  technical  and  all
 that.  We  should  avoid  using  such  a
 language,

 Shri  H.  N.  Mukerjee:  Certain  words
 were  used  which  should  not  have  been
 used.  It  was  said  that  the  hon,  Minis-
 ter  always  tells  an  untruth.  If  that  is
 on  the  record,  the  record  should  be
 corrected.

 Mr,  Speaker:  His  protest  and  my
 remarks  will  also  be  on  record.

 है । |  ह ९ औ  सनोहर  ल, हिया.  मिनिस्टर

 साहब  का  हिस्कटेंसी  कहना  बिट्परेटिव
 कहना  भी  रिकार्ड  पर  'हेगा  न  ?

 शी  झल  दिह।रो  बाजयंथी  (बलरामपुर):
 ये  जो  द्वीप  खरीद  करने  जा  रहे  हैं  इन  में  से

 ge  मारिशस  के  हिस्से  में  हैं  ।  मारिशस
 झभी  तक  स्वाधीन  नहीं  हैं  7  ब्रिटिश  सरकार
 मारिशस  की  स्वाधीनता  की  निर्धारित  तिथि
 जागे  बढ़ाती  जा  रही  है  ।  मैं  यह  जानना

 चाहता  हूं  कि  क्या  भारत  सरकार  इस  मामले
 को  कामनबैल्थ  की  मीटिंग  में  उठायेगी,
 कामनबैलथ  की  बैठक  में  उठायेगी?  साथ  ही
 साथ  हिन्द  महासागर  में  जो  देश  जुड़े  हुए  हैं
 उदाहरण  के  लिए  संका  है,  बर्मा  है,  इंडोनेशिया

 है,  क्या  इन  देशों  से  भी  इस  मामले  के  बारे  में
 सरकार  ने  राय  की  है  भर  क्या  मिल  कर
 ब्रिटिश  सरकार  के  सामने  कोई  बात  कही
 जायेगी  ?

 Shri  M.  C.  Chagia:  With  regard  to
 the  Independence  of  Mauritius,  the
 position  ig  this.  The  British  Govern-
 ment  have  agreed  that  independence
 would  be  granted  six  months  after
 the  elections  are  held.  गुह  date  of
 election  has  been  postponed  from  time
 to  time.  But  as  far  as  J  know  elec-
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 tion  is  going  to  be  held  this  year
 some  time  in  June  or  July,  and  six
 months  after  that,  the  United  King-
 dom  us  committed  to  grant  independ-
 ence  to  Mauritius.  Ag  regards  the
 Seychelles,  it  is  still  a  colony  of  the
 United  Kingdom,  and  no  further  pro-
 gress  has  been  made.

 With  regard  to  the  latter  part  of
 my  hon.  friend’g  question,  we  shall
 certainly  try  to  mobilise  public  opi-
 mon  of  like-minded  countries  to  see
 that  these  islands  do  not  in  any  way
 prejudice  the  security  of  the  countr-
 tes  bordering  on  the  Indian  Ocean  or
 even  lead  to  friction  or  tension  in  the
 Indian  Ocean  which  we  do  not  want.

 Shri  P.  K.  Deo  (Kalahandi):  In
 view  of  the  continued  Chinese  atomic
 blackmail  against  India  and  in  view
 of  the  fact  that  no  progress  383  being
 made  in  the  Disarmament  Committee
 regarding  non-proliferation  of  nuclear
 weapons,  especially  so  far  as  the
 mutual  obligationg  between  the
 nuclear  and  non-nuclear  countries
 are  concerned,  and  in  view  of  our
 stand  that  we  are  not  going  in  for  the
 manufacture  of  nuclear  weapons,  is  it
 not  proper  that  the  Government  of
 (ndia  ang  the  Government  of  the
 United  Kingdom  and  the  Mauritius
 sit  together  and  try  to  find  out  a
 common  atomic  shielq  against  this
 country  whose  security  is  being  con-
 stantly  threatened  by  the  Chinese
 blackmail?

 Shri  M  C.  Chagia:  This  is  a  ques-
 tion  regarding  policy.  I  have  already
 placed  before  the  House  a  statement
 on  our  nuclear  policy.  I  do  not
 think  that  I  can  usefully  add  anything
 more  to  what  our  policy  is  with  re-
 gard  to  proliferation  of  nuclear
 weapons.

 Shri  P.  K.  Deo:  All  the  three  could
 sit  together  and  try  to  find  out  a
 common  defence  arrangement,

 Mr,  Speaker:  The  hon.  Minister  has
 already  said  that  he  carmnot  edd  to
 what  he  has  already  stated,
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 Shri  M.  ©.  Chagia:  We  shall  take
 all  steps  to  see  that  our  security  is
 safeguarded  against  China,  This  is
 @  suggestion  for  action  and  we  shall
 certainly  consider  it.

 Shri  M.  B.  Masani  (Rajkot):  Thank
 you.

 Shri  Swell  (Autonomous  Districts):
 In  his  book,  Gandhiji's  Emissary,  the
 late  Mr,  Sudhir  Ghosh  reiterated
 what  he  had  stated  on  the  floor  of  the
 other  House,  nameiy  that  during  the
 most  agonising  phase  of  the  Chinese
 aggression  on  our  territory,  the  late
 brime  Minister  Shri  Jawaharlal  Nehru
 wrote  to  President  Kennedy  and  re-
 quested  for  l6  squadrons  of  fighter
 tvombers.  As  far  as  I  know,  Govern-
 ment  have  not  denied  this  assertion
 of  the  late  Mr,  Sudhir  Ghosh.  In
 view  of  this,  what  we  were  led  to  do
 during  the  mortal  hour  of  our  nation,
 in  view  of  the  growing  detente  bet-
 ween  the  USA  and  Russia  and  in
 view  of  the  continuing  aggressiveness
 of  China  which  now  possesses  nuclear
 weaponry,  I  would  like  to  know  what
 goog  it  does  to  our  national  interest
 to  raise  this  hullabaloo  about  these
 bases  in  the  high  oceans  about  which
 we  cannot  do  anything  in  any  case,
 and  whether  it  would  not  serve  our
 interests  better  to  keep  silent  about
 it  and  get  the  assurance  of  protection
 of  our  country  against  nuclear  black-
 mail  by  China.

 Mr,  Speaker:  Shri  P.  K.  Deo  also
 asked  the  same  question.  The  Minis-
 ter  has  replied  to  it.

 Shri  Vasudevan  Nair:  An  irrelevent
 question.

 Shri  M.  BR.  Masani:  A  relevant
 question,

 Shri  M.  C.  Chagia:  India  has  not
 been  in  the  habit  in  the  past,  it  is  not
 in  the  habit  now  ang  it  will,  I  hope,
 never  be  in  the  habit  in  future,  of
 not  raising  it,  protest  when  injustice
 je  done  or  something  is  done  which
 is  apposed  to  our  policy.  Our  policy
 is  non-alignment;  our
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 policy  has  been  the  policy  of  anti-
 colonialism.  What  ig  being  done  to-
 day  affects  our  policy  of  anti-colonia-
 lism.  This,  according  to  us,  is  a
 perpetuation  of  colonialism.  Since  the
 days  of  Bandung,  we  have  subscribed
 to  certain  principles.  We  must  stand
 by  them  and  if  somebody  violates
 those  principles,  it  ig  the  bounden  duty
 of  India  to  raise  a  protest.

 Shri  Swell:  My  question  is  not
 about  the  policy.  I  asked:  what  good
 does  it  do  to  the  national  interest  to
 raise  this  protest?  He  has  evaded
 that  question

 Mr,  Speaker:  Exactly  the  same
 question  was  asked  by  Shri  Deo.  The
 Minister  has  given  the  same  answer.

 भी  हुकुम  we  कलाबाय  (उज्जन)  :

 यह  जो  द्वीपों  को  खरीदने  की  बात  है  इसके
 सम्बन्ध  में  मे  जानना  चाहता  हूं  कि  क्‍या
 सरकार  को  अग्नेज़ों  की  कथनी  भौर  करनी  में
 जो  भ्रन्तर  रहा  है,  उसका  झनुभव  है  भौर  यदि

 है  तो  उन  बातों  को  ध्यान  में  रखते  हुए  क्या
 सरकार  कोई  कारंवाई  करेगी  ?

 Shri  M.  C.  Chagla:  The  purchate  is
 not  by  America;  it  is  by  Britain.
 America  does  not  come  in.  All  that
 the  British  say  is  that  they  will  give
 facilities  both  to  their  planes  and  also
 to  American  planes.  In  the  past  we
 have  had  experience  of  this  that
 British  professions  have  not  come  up
 to  their  performance.  All  that  we
 can  do  for  the  tume  being  is  to  ac-
 cept  their  statement  that  they  do  not
 propose  to  use  these  islands  as  mili-
 tary  bases.

 Shri  Hanumanthalya  (Bangalore):
 Does  the  hon.  Minister

 Mr.  Speaker:  No,  only  those  who
 have  given  notice  can  ask  questions.

 aft  यशपाल  सिह  (देहरादून)  :  सरकार
 ने  इस  बात  का  अहद  कर  लिया  है  कि  गसली
 पर  गलठी  करती  थाने  ।  आप  फिसी  को
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 [sit  यश  पाल  सिंह]
 काम्फिडेंस  में  लेने  को  तैयार  नहीं  हैं  fT  जब
 शाप  तान-दलाइनमेंट  की  पालिसी  को  मानते
 हैं  तो फिर  झापका  साथ  कौन  देगा  ।  झाप  से

 स्पूड्ल  लफ़्ड  ऐसा  निकाला  है  कि  बीस  साल  में
 कदम  कदम  पर  झापकी  पिटाई  हुई  है,  कदम
 कदम  पर  सरकार  को  पराजय  का  मुह  देखना
 पड़ा  है  ।  आज  तक  आप  ने  यू०  न  सार०
 झौर  सीलोन  को  कान्फिडेस  में  लेने  की कोशिश

 नहीं  की  है  1  न्यूट्रल  के  क्‍या  माने  हैं  ।  न्यूट्रल
 मींख  फेंथफुल  टू  नन  ।  जब  शाप  किसी  के
 फेथफुल  नहीं  हैं  तो  दुसरे  भाप  के  क्‍यों  फेयफुल
 होंगे  -  क्‍या  भाप  ने  सोचा  है  कि  भारत
 किसी  को  अपने  कारन्फिडेंस  में  ले  और  प्रपनी
 रक्षा  के  उपाय  करे  ?

 Shri  का,  ९.  Chagla:  I  strongly  repu-
 diate  this  suggestion  that  we  ale
 neutral.  We  are  not  neutral;  we  are
 non-aligned,  and  there  is  all  the
 difference  in  the  world  between  being
 neutral  and  being  non-aligned  I  hope
 my  hon.  friend  will  realise  the  dis-
 tinction,

 Shri  Vasudevan  Nair:  The  hon.
 Minister  has  just  conveyed  some  in-
 formation  that  he  received  from  the
 British  Government  as  far  as  the
 nature  of  the  military  bases  they  wish
 io  establish  in  these  islands  38  con-
 cerned.  I  should  hke  to  know  whe-
 ther  he  has  some  independent  infor-
 mation  about  the  type  of  military
 bases  they  are  going  to  establish  in
 these  islands,  and  if  so,  what  is  that?

 Mr,  Speaker:  I  think  he  explained
 in  answer  to  the  first  question  itself.
 Anyway,  he  may  repeat  it

 Shri  M.  C.  Chagla:  Our  information
 so  far  is  no  different  from  what  has
 been  conveyed  to  us  by  the  High
 Commission  here,  that  they  propose
 to  use  these  islands  for  the  purpose  of
 transit  facilities.  They  are  giving  a
 categorical  assurance  that  they  do  not
 want  to  convert  these  islands  into
 military  bases.

 Indian  Ocean  (C.A.)

 Shri  Indrajig  Gupta  rose—

 Shri  D.  C.  ह... ज  (Gurdaspur):
 Yesterday  in  the  Punjab  Assembly....

 Mr.  Speaker:  We  are  on  the  call
 attention  notice  now.

 Shri  Chintamani  Panigrahi:  The
 Punjab  Assembly  has  been  adjourned
 sime  die...

 hri  Indrajit  Gupta  (Alipore):  He
 is  an  Old  mentber.  I  do  not  know
 what  is  the  matter  with  han.

 Mr.  Speaker:  He  did  not  know  that
 we  are  on  the  call  attention  notice.
 He  may  ask  his  question.

 hri  Indrajit  Gupta:  The  statement
 refers  to  British  commitments  in
 Malaysia,  Australia  and  Hong  Kong
 and  American  commitments  in  the
 Far  East.  |  think  this  is  only  a  polite
 way  of  saying  SEATO  commitments.
 May  I  know  from  the  hon.  Minister
 whether,  in  the  course  of  these  diplo-
 matic  exchanges  with  the  High  Com-
 missioner  of  the  United  Kingdom,  it
 was  pointed  out  by  ou  side  that  if
 transit  staging  and  refuelling  facili-
 lies  to  planes  are  to  be  given  on  these
 islands,  it  will  obviously  necessitate
 the  sctting  up  of  air  fields,  because
 servicing  facilities  cannot  be  given
 without  air  fields  being  constructed?
 Was  it  pointed  out  that  once  these
 an  fields  are  constructed,  they  can  at
 any  time  be  utilised  as  full-fledged  air
 bases?  Also,  did  they  ask  how  it  is
 that,  apart  from  violating  the  United
 Nations  resolutions,  this  matter  was
 never  communicated  or  discussed  with
 that  happy  family  known  as  the  Com-
 monwealth  of  Nations,  of  which  we
 are  such  an  enthusiastic  member?

 Shri  M.  0.  Chagla:  We  have  pointed
 out  that  even  the  uses  to  which  they
 want  to  put  these  islands  would  vio-
 Jate  and  infringe  the  resolution  of  the
 United  Nations.  The  British  Govern-
 ment  did  communicate  to  us  their  deci-
 sion  as  a  member  of  the  Common-
 wealth  and  as  ह... छ  as  the  decision  wus
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 communicate;t  to  us,  we  protested;  we
 said  that  even  these  limited  facilities
 might  lead  to  something  more,  and
 even  as  it  is  it  constitutes  a  violation
 They  have  no  right,  we  have  pointed
 out  to  them,  to  purchase  islands  and
 try  to  dismember  Mauritius  and
 Seychelles  which  are  still  not  indepen-
 dent  countries,

 Shri  Indrajit  Gupta:  I  asked  a
 npecific  question.  He  can  say  yes  or
 no.  Was  it  pointed  out  that  provid-
 ing  these  facilities  to  the  United
 Kingdom  and  United  States  planes
 would  require  construction  of  military
 air  fields,  which  can  be  employed  as
 air  bases  at  any  time.  Was  this  point-
 @q  out?  What  reply  did  they  give?

 Shri  M.  C.  Chagla:  I  do  not  know
 whether  this  specific  thing  was  point-
 श्ते  out,  but  we  did  point  out  that  it
 may  ultimately  lead  to  something
 more.

 Shrj  Hem  Barua  (Mangaladai):  The
 nrea  in  which  three  islands  exist  that
 U.K.  proposes  to  purchase,  is  known
 as  the  British  Indian  Ocean  Territory
 That  is  an  anachronism,  and  that
 shows  how  the  Indian  Ocean  has  been
 membered.  Whatever  that  might  be,
 may  I  know,  except  raising  this  issue
 of  the  purchase  of  these  islands  in  the
 United  Nations  organisation  platform,
 what  else  our  Government  can  do?
 We  raise  this  in  the  United  Nations
 because  it  threatens  peace.  Besides
 that,  what  can  the  Government  do,
 because  it  is  their  own  territory,
 Britain’,  own  territory,  and  they  are
 purchasing  these  islands  from  their
 own  people?

 Shri  का,  C.  Chagia:  J  wish  my  hon.
 frieng  will  tell  me  what  we  can  do.
 I  agree  we  can  raise  it  in  the  United
 Nations.

 Shri  Hem  Berua:  He  is  bringing
 thig  to  the  United  Nations  where  there
 will  be  endless  talk  only,  and  nothing

 |
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 become  a  specialist  now  in  evasive
 answers

 Shri  M,  Banerjee  (Kanpur):
 After  these  bases  are  established  and
 we  have  taken  note  of  it,  I  want  to
 know  whether  any  correspondence  has
 been  addressed  to  them  by  the  Gov-
 2rmment  of  UK?

 Shri  M.  0.  Chagla:  Yes,  Su.  We
 have  received  a  note,  I  said  so,  tell-
 ing  us  that  they  are  purchasing  these
 islands  and  they  have  told  us  the  pur-
 pose  for  which  they  are  purchasing.

 Shrimati  Tarkeshwarl  sinha  (Barh):
 Is  this  kind  of  agreement  to  allow  the
 freehold  of  these  islands  to  the  British
 Government,  on  the  plea  that  these
 settlements  were  made  before  India
 achieved  full  sovereignty,  compatible
 with  the  position  of  India  and  Indian
 interests?  If  it  conflicts  with  the
 national  interests  of  India,  is  there
 any  via  media  by  which  it  can  be
 “esolved?

 Shri  M.  0.  Chagia:  I  think  the  hon.
 Member  is  under  some  ‘misapprehen-
 sion.  This  proposal  to  purchase  these
 islands  was  entered  into  after  India
 became  independent.  The  position  is
 that  Mauritius  and  Seychelles  are  not
 independent.  We  are  independent.
 and  our  attitude  75  that  unless  a  coun-
 try  is  independent  and  deliberately
 wants  to  dismember  itself,  it  should
 not  be  done.  If  we  want  to  give  a  part
 of  our  country  to  somebody,  it  is  our
 business.  Our  attitude  is  that  Mauritius
 ig  not  independent,  Seychelles  is  not
 independent;  it  -cannot  exercise  a
 right—which  it  does  not  possess—of
 dismembering  itself.  That  is  why  we
 are  objecting  and  we  are  saying  you
 cannot  purchase  these  islands.

 भी  सोकार  साल  बेरदा  (कोटा)  :

 मंत्री  महोदय  से  कहा  है  कि  बहु  इस  मामले

 को  संयूक्‍त  राष्ट्र  संच  में  ले  जायेंगे,  लेकिन
 उन  को  पता  होगा  भाहिए  कि  संयुक्त  राष्ट्र
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 (श्री  झोकार  शाल  बेरबा]
 सम  एक  ऐसी  रही  की  टोकरी  है,  जिस  में
 we  जाने  के  बाद  उस  की  कोई  परवाह
 नहीं  की  जाती  है,  जैसे  हमारे  काश्मीर  के
 केस  को  इतने  सालों  के  बाद  भी  सुलझाया
 नहीं  गया  है  1  इसी  प्रकार  कई  न्य  केस  भी

 रही  की  टोकरी  में  पड़े  हैं  7  मैं  यह  जानना

 चाहता  हूं  कि  क्‍या  इस  सम्बन्ध  में  कोई
 लिमिट  रखी  जायेगी  कि  हम  इतने  टाइम  में
 इस  केस  को  सुलझा  सकेंगे,  वर्ना  हम  कोई  सीधी

 कार्यवाही  कर  के  उन  के  भ्ड्ढों  को  तोढ़-फोड़
 देंगे  t

 Shri  M.  0.  Chagla:  Well,  Sir,  we
 will  certainly  press  upon  the  U.N.  to
 take  strong  action.  U.K.  is  a  member
 of  the  U.N.  ang  I  am  sure  that  the
 U.K.  will  isten  to  any  directive  given
 by  the  U.N.

 aft  खोंकार  लाल  बेरला :  कब  तक
 इन्तजार  करेंगे  ?  क्या  झगले  चुनाव  तक  ?

 ्य  वा।श्वानरद  (सीतापुर)  :  क्‍या  मंत्री
 महोदय  बतायेगे  कि  क्या  ag  द्द्स  मासले  को
 उन  टापुओं  के  खरीदने  से  पहले  या  बाद  में

 संयुक्त  राष्ट्र  सं  में  से  जायेंगे  ?

 bri  M.  0.  Chagla:  According  to  the
 note,  already  agreement  has  been  en-
 tered  into  and  compensation  has  been
 fixed.  One  is  aheady  held  as  free-
 bolq  by  the  Crown;  with  regard  to
 two  they  are  still  negotiating.  We
 will  send  the  necessary  note  to  the
 U.N.  and  point  this  out  and  if  some-
 thing  can  be  done  we  will  do  it.

 थ्पी  झोकार  लाल  चेरना :  रकम  कितमी

 मम्जूर  की  है  ?

 डिकाल  बज  Basa  (Diamond
 Harbour):  I  want  to  know  whether
 the  Government  is  inclineg  to  grant
 facilities  for  recruiting  Gurkhas  for
 the  British  Army.  Are  there  not
 many  recruiting  camps  and  transit
 camps  in  and  around  India?....(In-
 terruptione),
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 Mr.  Speaker:  We  are  discussing
 about  the  islands  in  Indian  Ocean  but
 you  are  talking  about  Gurkhas.  If
 the  Minister  can  reply  he  may  but
 this  is  not  relevant.

 Shri  M.  c  Chagia:  If  the  hon.  Mem-
 ber  puts  down  8  separate  question,  I
 will  answer  it.  I  have  not  the
 figures  now,  apart  from  the  fact  that

 it  does  not  arise  out  of  this  question.

 32.38  hrs.

 RE,  SITUATION  IN  PUNJAB

 Mr.  Speaker:  Papers  laid.

 मी  (मबीर  सिह  (रोहतक)  :  झध्यक्ष
 महोदय  हम  सरकार  से  यह  जानना  चाहते
 हैं  कि  भाज  पंजाब  में  गवर्नमेंट  किस  कामूनस
 के  तहत  चल  रही  है,  जब  कि  बहां  पर  भापोज़ी-
 शन  ने  गवर्नमेंट  को  डिफ़ीट  कर  दिया  है  ।
 उस  गवर्नमेंट  को  डिसमिस  किया  जाये  |

 हम  लोग इस  मामले  पर  डिस्कशन  जाहते  हैं  t

 Mr.  Speaker:  You  cannot  raise  any
 question  like  this.  Please  give  notice
 and  I  will  consider  it,

 Shri  Ram  Kishen  Gupta  (Hissar):
 The  Assembly  has  been  adjourned
 stne  die  this  morning.

 Mr.  Speaker:  Every  day  you  will
 have  dozens  of  questions  raised  like
 this  I  am  telling  you  this.  It  is
 dangerous.  I  do  not  want  to  allow  it
 now.

 Shri  Triguna  Sen.

 Shri  Ram  Kishen  Gupta:  Sir,  a
 situation  has  arisen  in  Punjab  where
 the  Assembly  has  adjourned  sine  die.

 Shri  Buta  Singh  (Rupar):  There  is
 no  government  in  Punjab.

 Several  hon.  Members  rose—

 Shri  Bata  Singh:  The  constitutional
 machinery  hag  failed  in  Punjab.

 Mg.  Speaker:  Order,  order.  What
 is  thig  indiscipline?  I  do  not  allow
 this.
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 Punjab

 Set  Chistamant  ह...  rose-—

 aft  wren  जिहृःरी  बाजपेई  (अलरामपुर  H

 नहीं,  नहीं,  में  एक  बात  कहना  चाहता

 Mr.  Speaker:  Why  do  you  compli-
 cate  the  issue?  I  have  not  allowed
 them  to  say  a  word,  to  utter  a  word.

 Shri  A.  B.  Vajpayee:  I  do  not  want
 this  impression  to  get  round,  that
 only  the  Congressmen  are  interested
 in  Punjab;  we  are  also  interested  in
 Punjab;  we  are  prepareq  to  discuss
 it,

 Shit  Buia  Singh:  Please  listen  to
 us  also.

 Shri  Shivajirao  S  Deshmukh  rose—

 (Unterruption)

 Shri  D.  C.  Sharma  rose—

 Mr.  Speaker:  Even  those  Members
 who  have  been  in  Parliament  for  two
 or  three  terms  get  up  and  apeak;  they
 are  all  shouting  lke  this,  when  I  am
 standing.  Shri  D.  C.  Sharma  is  also
 standing  If  one  person  stands,  ३  can
 understand,  but  what  am  I  to  do  when
 so  many  Members  rise  and  raise
 points,  ang  the  same  point  half  a
 dozen  or  more  times?

 An  bon.  Member:  What  is  your
 ruling?

 Mr,  Speaker:  No  ruling,  please  sit
 down.

 Shri  Chintamani  Panigrahi  (Bhu-
 baneswar):  We  have  given  notice.
 You  said  no.  We  have  given.

 Mr.  Speaker:  It  does  not  matter.

 An  hon.  Member:  I  have  also  given
 notice.

 Mr.  Speaker:  Order,  order.  It  hag  to
 be  considered;  you  may  pose  some-
 thing  there;  it  does  not  mean  that  the
 Speaker  is  ready  with  the  papers.  Shri
 Panigrahj  is  an  intelligent  man;  he
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 should  know  that  the  Speaker  is  not
 exclusively  for  one  hon.  Member  who
 is  sitting  there.  He  should  not  speak
 now.  Please  sit  down  now.

 Shri  Chintamani  Panigrahi;  Why
 should  I,  Sir?  (Interruption).

 Several  hon.  Members  rose—

 Shri  Nath  Pai  (Rajapur):  Sir,  can
 any  Member  go  on  threatening  you
 like  that?

 Mr,  Speaker:  What  can  I  do?

 Shri  Nath  Pai:  You  can  do  a  lot;  we
 are  with  you;  why  do  you  worry?

 Shri  Shivajirag  S.  Deshmukp;,  (Par-
 bhan):  By  the  time  you  take  it  up
 for  consideration,  there  may  be  no-
 thing  to  discuss

 Shri  Randhir  Singh:  The  position  in
 Punjab  must  be  saved.

 Shri  Buta  Singh  rose—

 Mr  Speaker:  I  have  not  given  him
 permission,

 Shri  Buta  Singh:  We  must  be  heard.

 Order,  order.  Shri Mr.  Speaker:
 Triguna  Sen.

 12:46  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  Report  07  Tux  INDIAN
 Instrrute  or  TECHNOLOGY,

 KAnror,

 The  Minister  of  Eéucation  (Dr.  Tri-
 guna  Sen):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Annual  Report  of  the
 Indian  Institute  of  Technology,  Kan-
 pur  for  the  year  1984-65.  [Placed  in
 Library,  See  No,  LT-250/67].
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 Inaporr  pouicy  ron  Newsprint  ror
 1987-68.

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  I
 beg  to  lay  on  the  Table  a  copy  of
 the  Public  notice  dated  the  6th  April,
 1967,  regarding  Import  policy  for
 Newsprint  for  the  year  1967-68  in
 respect  of  newspapers  and  periodicals.
 [Placed  in  Library  See  Ne.  LT-252/
 67].

 Devt:  DevELOopMENT  AUTHORITY
 (Comorirree  MEETINGS)  RrGuta-

 TIONS.

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Delhi  Development  Authority  (Com-
 mittee  Meetings)  Regulations,  1966,
 published  in  Notification  No.  8.0.
 36i9  in  Gazette  of  India  dated  the
 3rd  December,  1966,  under  section  58
 ०  the  Delhi  Development  Act,  1987.
 {Placed  in  Library.  See  No,  LT=253/
 67}.

 NOTIFICATIONS  UNDER  CENTRAL  Excrses
 AND  Sat  Act,  ETC.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  !
 beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  4962  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  1944:—

 44)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eighteenth
 Amendment  Rules,  ‘1967,
 published  in  Notification
 No.  GS.R.  443  in  Gazette
 of  India  dated  the  ist  April,
 1967.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Nineteenth
 Amendment  Rules,  1967,
 published  in  Notifleation

 APRIX,  &  0

 (iii)

 (iv)

 (v)

 (vi)

 (vii)

 Papers  Lott  9a38

 No.  G.S.R.  444  in  Gaastte  of
 India  dated  the  Tst  April,
 1987.

 The  Customs  ang  Central
 Excise  Duties  Export
 Drawhack  (General)  Twen-
 tieth  Amendment  Rules,
 1967,  published  in  Notifica-
 tion  No.  G.S.R.  445  in  Gazet-
 te  of  India  dated  the  ist
 April,  1967.

 The  Customs  and  Central
 Excises  Duties  |  है... उ
 Drawback  (General)  Twen-
 ty-first  Amendment  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  446  in  Gaz-
 ette  of  India  dateq  the  Ist
 April,  ‘1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-
 second  Amendment  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  447  in  Gaz-
 ette  of  India  dateg  the  ist
 April,  1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-
 third  Amendment  Rules,
 1987,  published  in  Notifica-
 tion  No.  G.S.R.  448  in  Gaz-
 ette  of  India  dated  the  ist
 April,  1967.

 G.S.R.  449  published  in  Gaz-
 ette  of  India  dated  the  Ist
 April,  1967,  containing  cor-
 rigendum  to  G.S.R,  i0  pub-
 lished  in  Gazette  of  India
 dateqg  the  28th  January,
 ‘1087,  [Placed  in  Library.
 See  No.  LT-254/67}.

 (2)  ै  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 i)  G.S.R.  395  published  jn  Gaz-
 ette  of  India  dated  the  25th
 March,  ‘1967.
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 (४)  G.BR,  Ne.  450  published  in
 Gazette  of  India  dated  the
 ist  April,  ‘1967.

 Gii)  GS.R.  45l  published  in
 Gazette  of  Indig  dated  the
 ist  April,  1967,

 Gv)  G.S.R.  452  published  in
 Gazette  of  India  dated  the
 lst  April,  19867.

 (v)  G.S.R.  453  published  in
 Gazette  of  India  dated  the
 ist  April,  1967,

 स)  G.S.R.  463  pubhshed  in
 Gazette  of  India  dated  the
 30th  March,  1967.
 [Piaced  wn  Library  See
 No  LT-255/67)

 ANNUAL  REPORT  OF  THE  Oxt  AND  NaTU-
 RAL  GAs  COMMISSION  FOR  THE  YEAR

 1965-66,  TC.

 Shri  K.  C  Pant:  On  behalf  of  Shr
 Raghu  Ramaiah,  I  beg  to  lay  on  the
 Table—  mk  7

 a)  A  copy  of  the  Annual  Report
 of  the  Oil  and  Natural  Gas
 Commission  for  the  year
 ‘1965-66,  under  sub-section  (3)
 of  section  23  of  the  On]  and
 Natural  Gas  Commission  Act,

 1950,  [Placed  ४४  Library,  See
 No.  LT256/67}.

 (2)  (1)  &  copy  of  the  Annual
 Report  of  the  Hindustan  Anti-
 biotics  Limited,  Pimpri,  for
 the  year  ‘1965-66,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  Genera]  there-
 on,  under  sub-section  a  of
 section  89A  of  the  Companies
 Act,  1986.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 [Placed  in  ILsbrary  See
 No.  LYP-257/67}.

 (3)  (i)  A  copy  of  the  Annual  Re-
 port  of  the  Indian  Oil  Cor-
 poration  Limited,  Bombay,  for

 the  year  1965-66,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-section  (l)  of  sec-
 tion  69A  of  the  Compani
 Act,  1956.

 (qu)  Review  by  the  Government

 (4)

 On  the  working  of  the  above
 Corporation.
 [Placed  iw  Litbrery  See
 No.  LT-258/67}

 (’)  A  copy  of  the  Annual  Re-
 port  of  the  Engineers  India
 Lrmited,  New  Delhi,  fo,  the
 year  1965-66  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Audited  General  thereon,
 under  sub-section  ay  of  sec-
 tion  8798  of  the  Companies
 Act,  ‘1956

 a)  Review  by  the  Government

 (5)

 on  the  working  of  the  above
 Company.
 {Placed  in  Library;  See
 No  LT-259/67)
 )  A  copy  of  the  Annual

 Report  of  the  Pyrite;  and
 Chemicals  Development  Com-
 pany  Limited,  for  the  year
 ‘1965-66  along  with  the  Audit-
 ed  Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon.  under
 sub-section  QQ)  of  section
 6l9A  of  the  Companies  Act,
 1956.

 (ay  Review  by  the  Government
 on  the  working  of  the
 above  Company
 [Placed  tn  Libary  See
 No  LT-260/67}

 (6)  A  copy  of  Certrfied  Accounts
 of  the  Oil  and  Natural  Gas
 Commission  for  the  year
 ‘1965-66  together  with  the
 Audit  Report  thereon,  under
 sub-section  (4)  of  section  22
 of  the  जा  and  Natural  Gas
 Commussion  Act,  ‘1959.
 (Placed  wn  Library  See  No.
 LT-26i/67)



 er  Papets  उन्दाद

 Anwnva.  Rervorar  or  tHx  Nariona,
 Paosscts  Construction  Conrorarion
 LIMrrep  AND  Buvoer  EstiMares  OF  THE

 DamopaR  VALLEY  CORPORATION.

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  I  beg  to  lay
 on  the  Table—

 CL)  dy  A  copy  of  the  Annual  Re-
 port  of  the  National  Projects
 Construction  Corporation
 Limited,  New  Delhi,  for  the
 year  1965-66  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-section  ()  of  sec-
 tion  69A  of  the  Companies
 Act,  ‘1956,

 (u)  Review  by  the  Government
 on  the  working  of  the  above
 Company
 [Placed  tn  Library.
 No.  LT-262/67}.

 See

 (2)  A  copy  of  the  Budget  Est:-
 mates  of  the  Damodar  Valley
 Corporation  for  the  year
 ‘1967-68,  under  sub-section  (3)
 of  section  44  of  the  Damodar
 Valley  Corporation  Act,  1948,
 [Placed  in  Library,  See  No.
 LT-263/67}.

 EssentTraL  Com™Monrities  ACT.

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Co-operation  (Shri
 Annasshib  Shinde):  I  beg  to  lay  on
 the  Table  &  copy  each  of  the  follow-
 ing  Notifications  under  sub-sec  ion
 (8)  of  section  3  of  the  Essential  Com-
 modities  Act  955:—

 (i)  The  Solvent-  Extracted  Oul,
 De-Oiled  Meal  and  Edible
 Fiour  (Control)  Order,  1967,
 published  in  Notification
 No.  G.S.R.  40  in  Gazette
 of  India  datea  the  77
 March,  1967,

 APRIL,  3,  WET  Atabomens.  xe,  Herecest  ह...
 Explanation  of  Minister

 (Hi)  5.0.  989  publishad  in  Gaset-
 te  of  India  dated  the  25th
 March,  1967,  extending  the
 Fertiliser  (Control!)  Order,
 1957,  to  the  Union  territory
 of  Dadra  and  Nagar  Haveli.
 [Placed  in  Library.  See
 No.  LT-264/67).

 2.50  brs.

 STATEMENT  RE.  PERSONAL  EX-
 PLANATION  OF  MINISTER

 ft  भू  लिगये  (मुंगेर)  :  झध्यका

 महोदय,  20  माले,  967  को  प्रश्न  काल  के
 दौरान  कबीना  के  दो  मंत्रियों  के  ऐसी  संस्थादयों
 तथा  संगठनों  के  साथ  गहरा  संबंध  होने  के
 बारे  में  भ्रनुपूरक  प्रश्न  पूछे  गये  जिम्हें  भ्रमरीकी
 सी०  श्ाई०  ए०  द्वारा  वित्त-पोषित  प्रतिध्ठानो
 यानी  फौंडेशनों  से  भ्रनुदान  मिलते  हैं  ।  उस
 समय  पैंने  श्री  ज्ञार्ज  फर्नांडीस  द्वारा  मुझे
 लिखा  गया  एक  पत्र  पढ़ा  था  जिसमे  उन्होंने
 बताया  था  कि  जब  उन्होंने  उस  प्रात:काल
 झखिल  भारतीय  काग्रेस  समिति  के  कार्यालय
 से  युवक  कांग्रेस  की  गतिविधियों  के  जिम्मेदार
 व्यक्ति  के  बारे  में  पूछ-ताछ  की  तो  जिस  लडकी
 ने  टेलीफोन  पर  उत्तर  दिया  उस  ने  यह  कहा
 कि  सर्वश्री  तियारी  तथा  दि  मैल्लों  युवक
 कांग्रेस  के  क्रमश:  प्रधान  तथा  महासचिव  हैं
 परन्तु  यह  कि  वाणिज्य  मंत्री  श्री  दिनेश  सिंह
 इस  कार्स  के  सर्वोपरि  कर्ताधर्ता  हैं  ।  वास्तव  में
 उस  लड़की  ने  यह  कहा  कि  जहां  तक  युवक
 कांग्रेस  की  गतिविधियों  का  सम्बन्ध  है
 श्री  दिनेश  सिह  सर्वे  सर्वा  (झआल-इन-धाल )
 हैं।  बाद  में  दोपहर  के  समय  श्री  दिनेश  सिंह
 ने  बैयक्तिक  स्पष्टीकरण  करते  हुए  मुझ  पर

 यह  झारोप  लगाया  कि  मैंने  यह  दोषारोपण
 किया  है  कि  श्री  दिनेश  सिंह  भारतीय  मुबक
 कांग्रेस  के  प्रभारी  हैं  घौर  यह  दुबक  कांग्रेस  का
 सगठन  सी०  प्राई०  fo  से  घन  प्राप्त  कर
 रहा  है।  उन्होने  कहा  कि  मैंने  दोनों  बातें
 गलत  कही  हैं  ।  उन्होंने  स्पष्ट  रूप  से  कहा
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 Se  ह... ६  ह  elle  के  प्रभारी  नहीं  हैं  ।”
 झतके  ६ -. 4  ।  are  लोहिया  ने  उप  से  पूछा
 ६, 4  चया  बह  पहले  उतर  संगठन  के  प्रभारी  ये
 खो  यह  चूप  रहे  |  स्पण्ट  है  कि  वह  जानबूझ
 कर  सभा  को  गुमराह  करने  झौर  धोबे  में
 रखने  का  प्रयत्न  कर  रहे  ये

 काग्रेस  बुलेटिन  के  जुलाई-सितम्बर
 १965  के  अंक  मे  पृष्ठ  255  पर  मैंते  यह  परि-

 ष्व्ल  देखा  :

 प्रिय  मित्र,

 भाप  को  सूचित  किया  जाता  है  कि
 केन्द्र  और  राज्य  दोनो  स्तरों  पर  “इंडियन
 यूथ  कांग्रेस”  का  विधटन  कर  दिया  गया  है
 नाकि  भारतीय  राष्ट्रीय  कांग्रेस  के  इस
 विभाग  का  पुनगंठन  किया  जा  सके  ।

 युत्रक  काग्रेस  की  समूची  जिम्जेदारी
 और  कार्यभार  श्री  दि।श  सिह  को  सौपा
 गया  है  जो  वैदेशिकर-कार्य  मंत्रालय  में
 उप-मत्री  है  ।

 चूकि  श्री  पुरग  सिह  आज़ाद  झब्
 “इंडियन  यूथ  काग्रेम”  के  प्रघ्नात  नहीं
 रहे  हैं  इसलिए  सभी  पत्र  दिमते  पते  पर
 भेजे  जाये

 श्री  दिनश  सिंह,
 आखिल  भारतीय  काय्रेस  समिति,
 7,  जन्तर  मन्तर  रोड,  नई  दिल्‍ली-  3

 भवदीय,
 हु  टी०  मनियन

 महा-मंती  4

 आब  श्री  दिनेश  सिंध  यह  7  कह  सकते  कि
 यह  परिपत्र  झनधिकृत  है  ।  मैं  थे  कांग्रेस  के
 अधिकृत  बलेटित  से  इस  को  नकल  उतारी  है
 कौर  इस  परिपत्र  पर  काग्रेस  के  महामंत्री
 ी  tte  मनियन  के  हस्ताक्षर  हैं  फिर,
 उसी  पृष्ठ  पर  एक  और  परिपत्र  प्रकाशित

 शुभा  है  जो  तीन  दिन  बाद  स्वयं  श्री  दिनेश  सिंह
 मे  आरी  किया  था  ।  इस  में  उन्होंने  उस
 महव  उत्तरदाधित्व'  का  ह...  किया  है
 ह अ  alte  साध्य,  क ेउत  के  ऊपर  डाला  है  4
 733  (Ai)  Laps.

 tion  of  Minister
 इस  परिषपत  में  उन्होंने  सुबक  कमंग्रेस  के  कार्य-
 कर्साझों  का  “समर्थन  और  संक्रिव  सहयोग”
 पाने  की  झाशा  व्यक्त  को  है  ।  अ्रतएव,
 श्री  दिनेश  सिंह  स्वय  अपने  ही  परिपथ  को
 ध्यान  मे  रख  कर  यह  नहीं  कह  सकते  कि
 युवक  काप्रेत  के  कार्य  के  सर्वोपरि  प्रभारी  के
 रूप  से  उन  की  नियुक्ति  उनकी  जानकारी
 और  अनुमति  के  बिना  की  गई  थी

 जहा  तक  मुझे  जानकारी  मिल  सकी  है
 क्री  दिनेश  सिंह  तभी  से  इस  रूप  में  कार्य  कर
 रहे  है  1

 बह  इस  कार्य  के  प्रभारी  व्यवित  के  रूप  मे
 पत्र  तथा  परिपत्र  जारी  करने  रहे  हैं  और

 युवक  कांग्रेस  के  उत्सवों  में  भाग  लेते  रहे  हैं  ।
 इसलिए  उनका  यह  कहता  कि  मेंने  उन  पर
 *'प्राह्ेप"  किये  है  पूर्णतवथा  निराघार  है  1
 जिन  परिपज्ञों  का  मैते  ऊपर  उल्लेख  किया  है
 उनते  तथा  भ्रखिल  भारतीय  कांग्रेस  कमेटी  के
 उस  कर्मचारी  के  वक्‍लव्य  से  जिसने  श्री  जाजें
 फर्नांडीस  के  प्रश्न  का  यह  उत्तर  दिया  था  कि

 युवक  काप्रेस  के  मानले  में  श्री  दिनेश  सिह  ही
 कर्ता-धर्ता  है  यह  सिद्ध  होता  है  कि  मेरा
 वक्तव्य  सत्य  था  और  व्यापार  मंत्री  महोदय  ने
 सभा  के  समक्ष  गलत  वबतव्य  देकर  वैयक्सिक
 स्पष्टीकरण  के  बहाने  झे  सभा  का  अपमान
 किया  |  इसका  एकमात्र  उद्देश्य  यह  था  कि
 वह  सी०  ‘Rigo  शुभ  द्वारा  बितसीय  सहायता
 प्राप्त  करने  वाले  सग्ठन  के  कलक  में  भागी

 नहीं  माने  जाय  |  युवक  कांग्रेस  इस  स्रोत  से
 धन  प्राप्त  कर  रहा  था  या  नहीं  इस  की  UTS
 एक  उच्च  स्तरीय  जाच  कमीशन  द्वारा,
 जिसके  गठन  के  लिए  हम  सब  ने  भाग  की  है,
 को  जानी  है  1  प्रमरीकी  समाचार  पफप्त्रो  नें,
 जिन्होंने  सी०  आइ  To  की  गतिविधियों
 का  इतने  साहस  के  साथ  भंडाफोड़  किया  है,
 उन  सभी  भारतीय  संस्थाथों  के  नाम  प्रकाशित
 किये  हैं  जिन्होंने  सी०  घाइ०  qo  से  धन  प्राप्त
 किया  है  भौर  'इंडियम  यूथ  कांग्रेस”  उनमें  से
 हक  है।  इसलिये  श्री  दिनेश  |... ड  का  इनकार
 कोई  भाने  नहीं  रखता  |
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 इस  के  बाद  qeve  महोदय,  मैं  से  कल

 इक  पत्र  ाप  को  दिया  है।  यूयक  कांग्रेस  का
 न्फ्ति”  नास  का  यह  हांंक  है।  इस  सबूस  को  भी
 दबाने  की  कोशिश  की  जा  रही  है  ।  इस  में
 श्री  दिनेश  सिंह  के  थारे  में  कहां  गया  है  :

 भारतीय  युवक  कांग्रेस  परामशंदात्‌  समिति
 के  प्रमुख  सलाहकार  श्री  दिनेश  सिंह  की

 झुम्रकामनाएं  )  और  भी  सबृत  इस  के  सम्बन्ध  में
 हमारे  सामने  हैं  लेकिन  मैं  प्रधिक  समय  जाया
 मही  करना  चाहता  |

 बाणित्य  मंत्री  (९  विनंधा  सिह)  :
 माननीय  सदस्य  ने  यह  सिद्ध  करने  का  प्रयास
 किया  हैं  कि  मैंने  सभा  में  यलत  वक्तव्य  दिया
 था  ।  मैंने  उनके  वक्‍तव्य  को  बहुत  ध्यान  से

 खुना है।

 सर्वप्रथम  यह  धारणा  उत्पन्न  करने  का
 प्रथास  किया  गया  है  कि  मैं  युवक  कांग्रेस  में
 /सर्वेरर्सा”  हूं  ।  साधारणत:  श्री  मधु  लिमये
 हारा  मुझे  यह  सम्धान  दिये  जाने  पर  कोई
 झापत्ति  नही  होती  ।  युवक  काग्रेस  देश  में  एक
 अमुख  युवक  सस्था  हैं  और  मैं  इसके  कार्यकलाप
 का  पूर्णलव:  संचालन  करना  अपने  लिये  झवश्य
 ही  सम्मान  आर  विशेषाधिकार  की  बात

 समझूंगा  ।  उनके  वक्तव्य  के  विषय  में  मेरे
 इस  स्पष्टीकरण  का  उद्देश्य  सभा  के  सामने
 सही  विद्यमान  स्थिति  को  रखना  ही  भा  ।

 इस  संगठन  के  साथ  अपने  सम्बन्ध  को
 मैंने  कभी  भी  छिपाना  नहीं  चाहा  t  वास्तव
 में  मैं  20  मार्च,  067  को  सन्ना  भे  स्पष्टत:
 कह  जुका  हू  कि  मैं  युवक  काकेस  की  केन्द्रीय
 सलाहकार  समिति  का  सदस्य  हूं  ।  यह
 स्वाभाविक  ही  है  कि  समय  समय  पर  युवक
 कांग्रेस  के  सदस्य  विभिन्न  मामलों  में  मुझ  से
 राय  लेते  हैं  ।  कभी  कभी  मुझे  विशिष्ट
 उत्तरदायित्व  भी  सौंप  गये  हैं  ।

 कांग्रेस  झब्यक्ष  ने  तदर्ण  समितियों  करे
 विवस्ति  करके  युवक  कांग्रेस  को  युनर्यटित

 मा  आई  Mike  Tey
 a  ad

 करने  का  उसरदाजित्व  त्द्वें  ६...  को  गे
 मैने  यह  कार्य  समस्त  i0965  में सम्हना। चा  wt
 राष्ट्रीय  परिषद आौर  राज्यों  की  परिफ्तों के
 पुर््भडन  का  कार्य  काफ़ी  समय  तक  चता ।

 किन्तु  यवक  कांग्रेस  को  चलाने  का  उत्त  रदायित्त
 संयोजक  को  सौंप  दिया  गया  था  जिसकी

 नियुक्ति  33  अगस्त,  ३965  को  की  गई  थी  ।
 इसके  पश्चात  भहा-मंत्री  की  नियुक्ति  की  गई
 झौर  राष्ट्रीय  परिषद  का  गठन  किया  गया.
 जिसमें  प्रमुक्षत:  प्रदेश  परिषदों  के  संमोजक  हैं  2

 अमान,  मेरे  विचार  में  मुझे  यहां  झफ्ने
 राजनीतिक  दल,  जिसका  सदस्य  होने  का  मुझे
 सम्मान  प्राप्त  है,  के  कार्यों  के  विषय  में  कुछः
 कहने  की  शायद  'श्रावश्यकता  नहीं  है  धौर
 मेरे  बयाल  में  ऐसे  प्रस्तावों  से  कोई  लाभप्रद
 प्रयोजन  सिद्ध  नहीं  होता  ।  किन्तु  अब  यह
 मामला  उठा  ही  दिया  गया  है  तो  मैं  यह
 कहना  चाहता  हूं  कि  यवक  काग्रेस  का  प्रधि-
 काशत:  पुनर्गठन  हो  गया  है  1  उस  का  अपना
 संविधान  है  झौर  वह  सामान्य  रूप  से  कार्य:
 कर  रहो  है।  भ्रखिल  भारतीय  कांग्रेस  कमेटी
 का  युवक  विभाग  होने  के  नाते  वह  स्वभावत्त:
 अखिल  भारतीय  काग्रेस  कमेटी  के  सामान्य
 पथ-प्रदर्शन  में  कार्य  करती  है  ।

 माननीय  सदस्य  का  दूसरा  लाछन  बहुत
 दुर्भाग्यपूर्ण  है  झोर  मैं  यह  स्पष्ट  कर  देना:
 चाहता  हू  कि  जहा  तक  मुझे  ज्ञान  है  युवक  काग्रेस
 को  झमरीको  सरकार  के  केन्द्रीय  गुप्तवर
 विभाग  से  कोई  धन  नहीं  मिला  है  ।

 माननीय  सदस्य  ने  जिस  दस्तावेज़  का
 हवाला  दिया  है  उस  से  उनकी  बात  सिद्ध
 नहीं  होती  ।  यह  वस्तावेज़  26  अगस्त,
 3965  की  तारीख  का  है  d  तब  से  दो  वर्ष:

 बीत  चुके  हैं  भौर  बहुत  चीजें  हो  चुकी  हैं  ।
 बहु  मामला  माननीय  झब्यका  के

 निदेश  ह ह है.  के  धन्तर्गत  उठाया  यया  है,
 इसलिये  मैं  ure  से,  झेघ्यक्ष  महोदव,  'निषेदन,
 करना  चाहता  हूं  कि  मैंने.  सगा  में  कोई  wear
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 वक्‍तध्य  नहीं  दिया  है  ।  यदि  माननीय

 सदस्यों  का  उस  वक्तव्य  के  बारे  में  जो  मैंने

 पहले  यहां  दिया  था  कोई  सन्देह  था  तो  वे

 आसानी  से  मुझ  से  सम्पर्क  स्थापित  कर  पूछ
 सकते  थे  और  उन  के  मन  में  कोई  गलतकहमी

 होती  तो  उसे  दूर  करने  में  मुझे  बहुत  प्रतन्नता

 होती  श्र  सदन  का  समय  भी  बचता

 श्री  एस०  एम०  ज.शी  (पुना )  :  अध्यक्ष

 महोदय,  मैं  आप  से  एक  प्रार्थना  करना  चाहता

 हूं  ।  मैं  एक  नया  सदस्य  हूं,  यहां  आने  पर  मैं

 बहुत  कुछ  सुन  रहा  हूं

 Mr.  Speaker:  What  is  your  subject?

 sit  एस०  एम०  जोशी  :  मेरा
 सब्जेक्ट  यह  है  कि  कई  लोगों  के  ऊपर  यहां
 आरोप  लगाये  जाते  हैं,  जिससे  उन  का

 चारित्रय  हनन  होता  है  ।  परसों  जब  मैं  यहां
 खड़ा  हुआ  और  प्रिवलेज  के  बारे  में  आपकी

 इजाजत  चाही  थी,  तब  भी  मैं  यही  कहना

 चाहता  था--जब  कि  माननीय  प्रधान  मंत्री

 कुछ  बातें  कहने  जा  रही  थीं  और  वे  जब  तक

 उन्होंने  कही  नहीं,  तो  यह  कैसे  कहा  जाता  है,
 कल  भी  हम  ने  सता  और  पत्रों  में  भी  पढ़ा,

 यही  कहा  To fa  ऐसा  होता  है,  ऐसा

 होता  है
 wy

 आखिर  हमारा  कतंव्य  क्‍या  है,
 व्यक्तिगत  मामलों  में  हम  नहीं  जाता  चाहते,
 लेकिन  शासप्तनकर्ता  मंत्री  महोदय  हैं,  उन  के

 जो  काम  हैं,  जो  हम  देश  के  हित  में  सही  नहीं
 समझते  हैं,  क्या  उनको  एक्सपोज़  करना  हमारा
 काम  नहीं  है  ?  यदि  वह  नहीं  है  तो  हम  यहां
 किस  लिये  बैठे  हुए  हैं  ?

 Mr.  Speaker:  When  you  have  _  to
 raise  a  point,  you  have  to  do  it  by
 following  the  rules.  That  is  all.  No-
 body  can  object  to  your  raising  a
 point.  But  there  are  certain  rules
 which  we  have  given  to  ourseives  and
 which  we  have  to  follow.  That  is  the
 only  short  point.  Otherwise,  you  will
 raise  one  point,  another  Member  a
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 second  point,  a  third  point  aiid  so  on
 and  there  will  be  no  end  to  it.

 श्री  एस०  एम०  जोशी  :  मैं  अक्सर  कभी

 उठते  वाला  ऑ्रादमी  नहीं  हूं  |  आप  ने  भी

 उस  रोज़  कहा  था  कि  जो  कुछ  बातें  उठाई  गई  हैं,
 उस  के  लिये  प्रधान  मंत्री  वक्‍त  चाहती  हैं  और

 उन  के  वक्त  चाहने  के  बाद  मैंने  डाक्टर  साहब
 से  कहा  कि  आप  को  रुकना  चाहिये  ।  कल

 उन्होंने  फिर  वही  बात  कहो  लेकिन  उस  का  कोई
 व्योरा  नहीं  दिया

 Mr.  Speaker:  Whatever  it  is,  I  only
 wanted  to  say  that  everything  should
 be  done  according  to  the  rules.  For
 instance,  a  senior  and  esteemed  friend
 of  mine,  Shri  Sharma,  and  some  other
 hon.  Members  wanted  to  raise  some-
 thing  very  urgent.  I  did  not  allow
 them  to  do  that  because  I  wanted  to
 consider  it.  Naturally,  I  would  give
 them  a  patient  hearing,  not  here  in
 the  House  but  certainly  in  my  cham-
 ber  and  I  will  give  my  decision.  Be-
 cause,  I  have  receiveq  a  number  of
 Calling  Attention  Notices  which  I
 have  not  allowed  as  I  can  ailow  only
 one.  Though  half  a  dozen  of  the
 Caliing  Attention  Notices  may  be  im-
 portant,  I  can  allow  only  one.  So,
 Shri  Sharma’s  Notice  could  not  be
 taken  up  today.  Similarly,  Shri  8.
 M.  Joshi  could  also  meet  me  in  my
 chamber  and  tell  me  what  he  wants
 to  raise.  I.  will  consider  them.
 Otherwise,  without  any  notice  to  me,
 if  hon.  lfembers  go  on  raising  points
 one  after  the  other  where  will  it  lead
 us?  If  I  had  allowed  the  notice  of
 Shri  Sharma,  a  very  senior  colleague
 of  mine,  whom  I  respect  most—I  know
 him  for  years—that  discussion  would
 have  lasted  for  more  than  one  hour
 because  it  was  on  the  Punjab  affair.
 Similarly,  I  would  request  Shri  Joshi
 also  not  to  raise  points  like  that  in
 the  House  without  notice.  Let  the
 rules  be  followed  in  whatever  we  do
 in  the  House.  I  am  making  this
 appeal  to  both  sides  of  the  House.
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 Bro  राम  मनोहर  लोहिया  (कलौज)  :
 अध्यक्ष  महोदय,  मैं  नियम  357.

 Shri  Hem  Batua  (Mengaldai):  Sir,
 why  do  you  say  that  you  respect  only
 Shri  Sharma  because  yGu  know  him
 well?  Why  this  differentiation?

 Mr,  Speaker:  I  respect  all  mem-
 छह,

 Shri  Shivaji  Rao  5S.  Deshmukh
 (Parabham):  Sir,  on  a  point  of  order.

 Sto  म  मतवहर  लहिया  अ्रध्यक्ष
 महोदय,  मेरा  भी  व्यवस्था  क।  प्रश्न  है

 ह, ड  रगधोर  सिह  (रोहतक )
 सहाब,  पंजाब  की  डिब्रेट  भी  चले  ।

 स्पीकर

 Mr.  Speaker:  Shri  Deshmukh  wants
 to  raise  a  point  of  order.  What  is  it
 about’?

 Shri  Shivaji  Rao  S.  Deshmukh:  Sir,
 my  point  of  order  relates  to  the  posi-
 tion  which  the  Speaker’  should
 eccupy  in  the  enforcement  of  the
 rules  of  procedure  of  the  House.  Sir,
 you  woulg  realise  that  ¢  ts  true  that
 the  House  and  every  member  of  the
 House  must  obey  the  dictum  of  the
 rules  and  where  the  rules  are  some-
 what  vague  then  we  have  to  refer  to
 precedents.  We,  all  of  us,  owe  allegi-
 ance  to  the  Constitution,  and  that
 Constitution  is  interpreted  by  various
 lawyers  on  the  basis  of  precedents.
 The  unportant  point  which  I  wish  to
 rasse  before  you  is  that  during  the
 proceedings  of  parliament  many  im-
 portant  issues  affecting  vitelly  and
 more  seriously  certain  issues  and
 points  of  decision  are  likely  to  be
 taken  which  are  likely  to  be  chal-
 lenged  by  the  opposition.  So,  what
 constitutes  a  substantial  issue  of  policy
 is  very  often  raiseq  in  this  House
 also.  In  this  light,  I  seek  your  ruling
 on  the  behaviour  of  the  Speaker  of
 the  Punjab  Assembly  in  abruptly  ad-
 journing  the

 TIGIETATE  ME.  SUTIONE)  «ATURE  TS  AACONQUION  “GSR  Ea  ह...

 Mr.  Speaker:  }  wili  discuss  the
 same  matter  with  Shri  Sharma  in  my
 chamber.  That  is  exactly  what  J  said.
 Then,  I  will  come  to  a  decision.  Now
 we  will  have  to  adjourn  the  House
 for  lunch.
 i383  hrs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  reassemlied  after
 Lunch  at  Fourteen  of  the  Clock.

 {Mr,  Derury-SpeAker  in  the  Chair}
 LAND  ACQUISITION  (AMEND-

 MENT  AND  VALIDATION)  छा...
 Contd,
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  further  considera-
 thon  of  the  Land  Acquisition  (Amend-
 ment  and  Validation)  Bill,  Shri
 Mahara)  Singh  Bharti  may  continue
 his  speech

 aft  महाराज  सिह  भारती  (मेरठ)
 उपाध्यक्ष  महोदय,  भूमि  अर्जन  कानून  के
 अन्तर्गत  जो  जर्म  ने  ली  जाती  है  उन  का  जिस
 तरीक  से  दुरुपयोग  होता  है  उस  पर  काफ़ी
 चर्चा  यहा पर  हो  चुक  है  t  मेरठ  में  ही
 केन्द्रीय  सरकार  द्वारा  हस्तिनापुर  का  गाव
 बसाने  के  लिए  भूमि  ली  गई,  कस्वा  बसाया
 गया  श्रौर  आज  तक  भी  वह  कोलोनाइजेशन
 की  रकीम  15-20  साल  खच  हो  जाने  के
 बाद  भी  पूरी  नही  हो  पाई  ।  जो  योजना
 बनाई  गई  थी  वह  श्रपनी  जगह  पूरी  तरह  से
 असफल  रही  |

 श्रीमन्‌,  गरीब  किसानों  की  भूमि  बहुत
 कम  पैसे  में  लेने  के  बाद  जो  उस  टाउन  की
 प्लानिंग  की  गई,  उक्ष  की  हदबंदी  की  गई,  जो
 गरीब  हब्जिन  लोग)  वहां  रहता  चाहते
 थे  उन्हें  हुदबंदी  से  बाहर  बसाया  गया  झौर
 झाज  जब  उन्हें  बसे  हुए  0  साल  हो  गये
 तो  फिर  उस  टाउन  की  सीसायें  बढ़ायी  नई
 ौर  फिर  उन  से  कहा  गया कि  आप  यहां  से

 भी  उछिये  पौर  किसी  सौर  जगह  जले  wee  ६
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 wit, यह  एक  मौलिक  प्रश्त  में  लोक  सभा

 हे  हाने  उपस्थित करता  हूं  चिस  तरीके
 के  इस  देश  मे  थिक  विषमताएं  बडी  महान
 हैं  भौर  जैसे  गरीब  झ्ादमियों  को  रहने  के  लिए
 जगह  नहीं  मिलती  उस  विदमता  की  एक
 बकी  झलक  ऊो  हम  हमीन  सेकर  नई  कालोनी

 बसा  रहे  हैं  पाप  पूरे  देश  मे  देख  सकते  है
 झहरो  मे  जितनी  नई-नई  बस्तिया  बसी  हैं  उन
 में  झाप  को  हरिजन,  भादिवासी,  गरीब  लोग
 झौर  गरीबो  में  से  गरीब  हिन्दू,  पिछड़ा  वर्ग
 उस  में  झाप  को  देखने  के  लिए  नहीं  भिलेगा।
 कौन  30,  40  ज्लौर  50  रुपये  गज  की  जमीन

 से  सकसा है  ?  फिर  उस  में  नियम  है  कि
 च्लाट  इतने  गज  का  कटेगा,  फिर  उस  में  नियम

 है  कि  उस  में  इतनी  जमीन  छोडनी  पदेंगी,
 बहू  प्यास  तरह  के  नियम  है  1  में  लोग

 देहात  के  अन्दर  पडे  हुए  है  एक  मामूली  कोठे  के
 धन्दर  वह  शहर  में  किस  तरीके  से  ऐसा  बना
 सकत  हैं  ?  झीर  फिर  उस  के  बाद  परिणाम

 we  निकल  रहा  है  कि  देश  के  राजस्व  का  बडा
 हिस्सा  शहरों  को  गुलजार  करने  में  खर्चे  किया
 जाय  और  शहर  में  मजद्री  करने  वाल  श्रमिक
 लोग  शहर  मे  न  रह  सके  ।  वे  गांवों  से  10,
 i5  ate  20  मील  साइकिलो  पर  चढ़  कर

 श्ाते  है  शहर  मे  मजद्री  करने  के  लिए  क्योकि
 उन्हें  शहरों  मे  झवास  के  लिए  जगह  नहीं
 मिलती  |  कालोनियों  में  भूमिली  जायेगी

 सस्ती  लेकिन  उस  मजदूर  के  लिए  उस  में  मे
 दी  नहीं  जा  सकती  ।  बड़े  मकान  वह  अना
 नही  सकता  सजदूरी  करेगा  शहर  में  और  जितनी

 मजूरी  शहर  में  करने  मे  वह  श्रम  लगायेगा
 उस  में  ज्यादा  श्रम  गायों  में  शहरो  और
 फिर  बापिस  गाव  में  जाने  में  लगेगा  ।  फिर
 शहर  के  बड़े  लोग  तो  26  रुपये  भन
 का  राशनिंग  से  गेह  लेकर  खायेंगे  शर  वह
 गरीब  गांव  का  झादसी  74  रुपये  मत  गेहूं  लेकर
 खायेगा  |  इससिए  श्रीमन्‌ू,  कोई  न  कोई  ऐसी
 व्यवस्था  की  जानी  चाहिए,  गरीब  लोगो  के
 लिए,  गरीब  हरिजनों  के  लिए,  गरीब  पिछले
 ब्य  के  लिए  विशेष  झवशर  दिया  जाग  नह
 म  बललोनियां  अक्ाई  जासकती  हैं  ताकि  उनमें
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 छोटे  मकान  भी  कस  सकें,  कम  पैस ेसे  भी  बन
 सकें,  पैसा  भी  सशरकार  की  तरक  से  उन  को
 मिल  सके  और  गरीब  लोग  भी  अ्रमीरो  की
 बस्तिया साथ  बस  सके  |  इस  देश  में जब  जब

 भूमि  प्रजित  की  जाती  है  कम  पैसे  से  तो  उस  मे
 कम  पैसे  वाले  गरीबो  को  भी  हिस्सा  मिल  सके  |

 श्रीमन्‌,  एक  दूसरा  सवाल  मैं  और  उठाना
 चाहता  हू  शौर  यह  यह  है  कि  भोय्योगीकरण  के
 साम  पर  जो  भूमि  ली  जाती  है  उसमें  कभी  वह
 हिसाब  नहीं  लगाया  जाता  कि  इस  उद्योग
 को  सचमुच  कितनी  भूमि  की  जरूरत  है  ?
 जैसे  कि  हम  रेल  निकालने  के  लिए  भूमि
 लेते  हैं  तो  पता  चलता  है  कि  इतनी  थोडी  और
 इतनी  लम्बी  जमीन  चाहिए।  ऐसे  हो  नहर  के
 लिए,  सडक  के  लिए,  सब  के  लिए  पता
 रहता  है  लेकिन  श्रीमन्‌,  भ्रश्चागीकरण  के  नाम
 चर  जितनी  बडी  धांधली  हुई  है,  किसानो
 को  जितना  लूटा  गया  है  ौर  सरकार  के
 इस  कानून  का  जितना  दुरुपयोग  किया  गया  है
 उस  की  तरफ  बहुत  कम  ध्यान  जाता  है  ।

 मैं  मिसाल  देता  हू  ।  गाजियाबाद  के
 झन्दर  भाटिया  पौटरीज  के  नाम  से  जमीन
 ऐक्सायर  की  गई,  (5—36  साल  हो  गये  हैं
 पौटरी  के  खडे  हुए  ।  सिर्फ  पाच  फीसदी
 जमीन  में  तो  भाटिया  पौटरी  है  श्रौर  बाकी
 ज़मीन  में  चारो  तरफ  एक  दीवार  बनी  हुई  है
 है  और  एक  बड़ा  शानदार  बगीचा  है  ॥
 खेती  हो  रही  है।  श्रगर  श्रीमनू,  बगीचा
 और  खेती  ही  होनी थी  तो  वहु  किसान  क्‍या
 बुरे  थे  जितकी  कि  ज़मीन  मुफ्त  में  लेकर

 भाटिया  जौटरीर  को  दी  गयी  ?  कई  बार  यह
 सवाल  उठाया  गया  और  कई  जगह  उठाया  गया
 लेकिन  आज  तक  सरकार  ने  कभी  यह  मुनासिय
 नहीं  समझा कि  उस  की  उस  जमीन  पर  बह  जो
 फालतू  लेती  is-i6  साल  में  कर  रहे  हैं
 वापिस  लेकर  झाज  भी  वह  जमीन  किसानो  को
 दे  दी  जाय  ।  यहु  सरकार  के  किस  काय
 लायक  है  ?

 श्ीमगू,  में  एक  और  मिसाल  देगा
 चाहता  हू  जसवन्त  शुगर  बिलल्‍स  बेर
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 [थी  कहाराथ  ॥... क  ह. |
 की,  इस  नाम  पर  कि  उन  को  एक  कानज  का
 कारणामा  लगाम  है।  किसानों  की  बह  भूमि
 जिसे  यह  जब  यादें  !  5-20  रुपये  ह... ह  में  बेल
 सकते  हैं  जोकि  शहर के  बाम्दर'  भा  गई  है।

 बहू  भूमि  कौड़िया  मे ंली  गई  इसलिए  कि  कागज
 का  कारणाना  गना है ।  झ्रौद्योगिकरण

 के  माग  पर  बह  जमीन  ले  ली  गई  ।  झाज  नहीं
 बहुत  दिन  हो  गये, कई  साल  हो  गये,  मीन
 सके  ली  गई  शौर  ाज  उस  जमीन  में  कारणाने
 की  जगह  शीक्षम  के  दरख्त  उगे  हुए  हैं  क्योकि
 कारणाने  का  लाइसेंस  विल्‍ली  सरकार  ने
 बसिल  कर  दिया  ।  उस  के  पास  विदेशी  सुद्रा का
 प्रबन्ध  नहीं  हो  पाया  जो  विदेशी  कोल॑बरेशन
 बहू  करना  चाहते  थे  कह  मिल  नहीं  पाया।
 उस  की  विदेशी  मुद्दा  का  प्रबन्ध  नहीं  हो  पाया  I

 चूकि  इस  का  शकल  नहीं  हो  पाया  इस  लिये
 सरकार  ने  लाइसेंस  देना  मुनासिब  भहीं  समझा
 झौर  उद्योग  का  लगाना  मुल्तबी  कर  दिया  गया  |
 लेकिन  25,  30  लोग  झाज  बेरोजगार  हो  कर,

 बेकार हो  कर  शहर  में  भटक  रहे  है  भौर  उस
 जमीन  के  बन्दर  शीशम  के  दरखत  शौर  जंगल
 ये  हुए  हैं  ।॥  कोई  पुरसां  हाल  नहीं  है  इस
 जहासाबाद  का  कि  उद्योग  पर  कितना  पैसा
 लगा,  कितनी उस  को  जरूरत  हो  सकती  है,
 कितनी  मशीनरी  झायेगी,  कित्ता  बड़ा
 #्लूपिट है,  कितनी जगह  लगेगी  '  कोई  नियम
 सरकार  ने  नहीं  बनाया  है  कि  कितने  द्पये
 की  स्कीम  है,  कितना  बड़ा  ब्लूप्रिंट  है,  कितने
 में  कारणामा  लगेगा,  कितने  में  क्याटेर  बनेगा।
 चांग  उद्योगपति  ने  कहा  कि  हमें  दस  एकड़
 लअमीन  फलां  उद्योग  के  लिये  चाहिये  तो  सरकार

 ने  उस  को  समझा  नहीं,  इजाजत  ले  दे  I  भाज
 देश  की  तरक्की  के  नाम  पर  कोई  पूछने  बाला

 नहीं  है  कि  सचभुझ  उस  में  कितनी  जमीन

 की  जरूरत है  1

 मेरा  कहना  हू  है  कि  एक  ऐसी  कमेटी
 जरूर  बनाई  जाय  जो  हन  सब  बातों  की  कान
 जीन  क  रे,  जो  भी  इस  दरह  के  केसेज  झाने  उनकी
 छान  बीन  करे  ौर  सरकार  को  झपनी  रिपोर्ट

 one  a  te

 दे  सरकार  श्री  उत्त  पर  शकर  कारवाई  करे  ताकि
 ertrer wore wr tar बनता  का  पैसा  जनता के  काम  के  (ek,
 गरीब  लोगों  के  काम  के  लिये  भी  दिया  भा
 सके r  ताकि  प्राइन्दा  उद्योग  के  शाम  पर
 जिस  जमीन  को  भी  हस्तगत  किया  जाये,  उस
 में  इस  बात  का  ध्यान  wer जा  सके

 कि  सचमुच  रुपये  को  देखते  हुए,  कारखाने
 के  फैलाब  को  देखते  हुए,  कारखाने  की  we
 रत  को  देखते हुए  उतनी  अमीन  की  जरूरत  भी

 है  या  नही  |

 इन  शब्दों  के  साथ  सैं  हस  बिल  को  प्रदर
 समित्ति  को  सौपने  की  सिफारिश  करता  हूं  ।

 Shei  Chintamani  Panigrahi  (Bhube-
 neswar):  The  Land  Acquisition
 (Amendment)  Bill  which  is  now  before
 the  House,  Wf  I  be  germitted  to
 say  so,  is  not  really  to  the  satisfaction
 of  the  people  themselves  because  the
 land  acquisition  proceedings  for  the
 last  80  many  years  have  become  a
 great  sources  of  harassment,  bribery
 and  corruption  in  the  hands  of  the  ad.
 ministration  ang  the  common  people
 who  have  been  deprived  of  their  lands

 in  respect  of  landy  which  were  a-
 quired  in  the  year  194%,  compensation
 amounts  have  not  been  valid  to  the
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 were  acquired  without  any  palnning,
 without  any  systematic  master  plan

 as  to  how  to  acquire  those  lands  and

 for  what  purpose;  thousands  of  acres
 of  cultivable  Jand  are  lying  fallow  and
 no  crops  could  be  grown  ail  these

 years  because  of  delay  in  acquisition
 proceedings  and  gelay  in  payment  of

 ecrmpensation.  When  I  went  to  diffe-
 rent  places,  I  came  across  people  who
 thad  been  affected  by  the  land  =  8९5५

 quisition  proceedings.  I  have  come
 to  know  that  for  every  hundred

 rupees  which  a  farmer  is  entitled  to

 get  by  way  of  compensation  for  his

 jand,  he  has  to  spend  at  least  Rs,  50
 for  running  at  least  fifty  times  to
 ‘the  land  acquisition  officers,  and  when
 he  gets  the  moncy  he  has  to  give.
 Rs.  20  to  the  cfficials  concerned  by
 way  of  bribery;  in  other  words,  for
 every  hundred  yupees  of  compensa-
 tion  paid,  the  farmer  acutually  gets
 ‘after  five  or  ten  or  fifteen  years  only
 Rs,  30  which  comes  to  just  30  per
 ‘cent.

 Therefore,  I  would  urge  that  the
 hon.  Minister  shoulg  not  bring  such
 piece-meal  amendments.  The  land
 ‘acquisition  proceedings  should  be
 ‘completed  within  g  limited  period,
 say,  within  three  months  or  six
 ‘months.  I  have  also  told  the  farmers
 -whose  lands  have  been  taken  away
 that  they  should  not  give  possession
 of  their  lands  till  the  compensation  is
 paid  then  and  there,  because  otherwise
 ‘what  happens  is  that  once  the  ad-
 ‘ministration  gets  hold  of  the  land  and
 ‘acquires  it  they  do  not  pay  compen-
 ‘sation  in  time  and  the  people  are  put
 ‘to  great  harassment.

 While  moving  this  Bil]  for  consi-
 deration,  the  hon.  Minister  has  said
 that  he  proposes  to  bring  forward  a
 consolidated  Bill  later  and  he  also  pro-
 poses  to  take  the  Members  of  this
 House  into  a  committee  so  that  they
 coulg  look  into  all  the  difficulties  in
 the  land  acquisition  proceedings  que
 to  which  the  peasants  are  put  to  a
 lot  of  hardship.  I  welcume  the  idea
 of  a  committee  to  look  into  such  a

 and  Acquisition  CHAITRA  16,  889  (SAKA)  etc,  Bill  3246

 comprehensive  Bill,  There  shouig  be
 a  consolidated  Act  first,  and  there
 should  not  be  any  piece-meal  amend-
 ments  becauSe  these  would  not  fulfil
 the  needs  or  the  demands  of  the  people
 and  would  not  relieve  in  any  way  the
 harassed  cultivators  from  their  hard-
 ships  whose  lands  are  being  acquired.

 I  would  like  to  make  one  more
 submission  here.  Whenever  any  plan
 or  project  is  implemented,  there  shoulg
 be  8  well-thought-out  plan  about
 how  much  land  is  actually  to  be  ac-
 quired.  Thousands  of  acres  should
 not  be  acquired  unnecessarily,  put-
 ting  the  cultivators  to  8  lot  of  harass-
 ment.  I  hope  the  hon.  Minister  will
 take  into  consideration  all  these  diffi-
 culties  that  the  farmers  are  under-
 going  and  see  that  the  land  acquisi-
 tion  proceedings  are  made  very  simple
 instead  of  being  allowed  to  be  com-
 plicated  which  compels  the  farmers
 to  run  a  hundreg  times  to  the  officers
 concerned,  There  should  be  speedy
 justice,  and  compensation  shoulg  be
 paid  when  the  lang  is  acquired,  The
 cultivators  should  not  be  kept  wait-
 ing  for  so  long  and  should  not  be
 harasseq  aS  they  are  being  harassed
 now,

 Shri  S.  C.  Samanta  (Tamluk):  I
 am  glad  that  this  piece-meal  legis-
 lation  has  at  last  been  brought  for-
 ward  before  the  House.  This  mea-
 sure  was  long’  overdue.  Govern-
 ment  should  have  thought  over  all
 these  sections,  which  are  so  valuable
 to  the  poor  cultivators  ang  others,
 long  ago.

 From  the  Statement  of  Objects  and
 Reasons  I  find  that  Government  have
 been  forceg  to  bring  forward  this
 piece-meal  measure.  I  would  ask
 Government  whether  they  were  sleep-
 ing  for  so  long,  This  had  been
 brought  to  their  noticg  long  ago.  :

 may  remind  the  House  that  I  had.
 introduced  a  non-official  Bill  to  the
 effect  that  sections  3,  l],  75.8  and  23
 of  the  parent  Act  should  be  amend-
 ed.  I  had  introduced  it  in  1964,  You
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 (Shri  8.  C.  Samanta]
 will  be  surprised  to  learn  that  I  was
 tofarmeg  that:

 “In  connection  with  the  above
 Bill  given  notice  of  by  you,  I  am
 directed  to  forwarg  herewith  for
 your  information  a  of  a
 letter  dated  22nd  February,  ‘1985,
 from  the  Minister  of  Food  and
 Agriculture  saying  that  the  Pre-
 sident  thas  withheld  his  recom-
 mendation.”

 Generally  thisisthe  fate  of  non-offi-
 ciel  Bills.  What  harm  would  have
 accrued  to  Government  if  those
 things  were  considered  in  the  House?
 The  House  may  or  may  not  aecept
 them.  But  these  are  matters  before
 the  country  whith  should  have  been
 looked  into.

 What  are  the  things  which  I  wan-
 ted  to  put  before  the  House?  The
 important  thing  was  about  the  com-
 pensation  about  which  many  hon,
 Members  here  have  given  their  ver-
 dict.  A  notification  is  issued  in  the
 gazette  to  gay  that  for  public  purpose
 lands  are  to  be  acquired,  We  general-
 ‘'y  find  that  after  four,  five  or  even

 .m  years,  those  lands  are  acquired,
 and  the  price  that  is  paid  for  ac-
 quisition  js  the  price  prevalent  at  the
 time  of  notification,  How  is  the  price
 that  was  prevalent  at  the  notification
 taken  into  account?  The  price  that
 Wag  prevaleng  at  the  time  of  notifi-
 cation  and  also  five  years  before  are
 taken  into  account.  But  we  fing  in
 every  ९७७९  that  the  land  has  appre-
 ciated  in  value;  the  price  increases
 even  by  a  hundred  times.  Why
 should  the  poor  people  whose  jands
 are  acquired  be  deprived  of  the  bene-
 fit  of  the  increaseg  price  at  the  time
 of  scquisition?  What  is  the  harm?
 This  shoulg  be  thought  of  by  ण्य
 ernment.  They  get  the  compensation
 to  sdme  extent,  but  what  do  the  poor
 culivators,  who  are  barghaders  and
 bhagchasis,  get?  Do  they  get  any-
 thing?  Is  not  Government  making
 the  poor  man  poorer  by  this
 method?  Why  should  not  these

 he  ae  ad

 poor  people  who  sarn  their  livelihood
 through  the  lands  be  compensated?
 That  is  my  contention.  2  feel  that
 these  things  have  not  been  considers
 ed  by  Government  in  the  Bill  brought
 before  २७

 I  would  therefore  request  the  hon.
 Minister  to  see  that  a  comprehensive
 Bill  is  brought  forward.

 An  hon.  Member:  The  whole  Act

 Shri  s.  C.  Samanta:  This  Act  was
 enacted  in  4894  Still  those  sections.
 are  being  honoured  by  ws.  There  is
 so  much  change  in  the  country.  Gov-
 ernments  have  changed,  but  our  laws
 have  not.  When  non-official  Mem-
 bers  point  out  these  things  and  also
 bring  in  a  Bill  for  the  purpose  of  dis-
 cussion  anq  passing.  Government
 should  deal  with  the  matter  and  give
 us  q  reply.  j  have  laig  before  you
 the  fact  that  Government  dd  not
 allow  me  to  have  the  Bill  discussed
 in  the  House.

 So  I  would  request  the  hon.  Minis-
 ter  to  see  that  an  exhaustive  Bill
 coverning  not  only  the  points  I  have
 mentioned  but  also  incorporating  other
 parts  is  brought  forward.  Meanwhile
 Government  may  appoint  a  Commit-
 tee  to  examine  how  the  Bill  cin  be
 amended  for  the  purpose  of  satisfy-
 ing  the  demand  of  the  people.  The
 hon.  Minister  should  look  into  this
 matter.  I  have  submitted  my  Bill
 again  this  time  and  I  would  request
 him*to  see  that  permission  is  obtain-
 ed  from  the  President  and  I  am  ale
 lowed  to  move  it  here.

 Shri  Gefraj  Singh  Rac  (Mahendra-
 garh):  As  the  Bill  has  been  drafted,
 it  would,  cause  great  hardship,  rather
 approve  of  the  gravest  hardshivs
 caused.

 Reference  was  made  by  the  hon.
 Minister  to  the  law  Commission,  but
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 cominittee  was  also  refered  to  Is  not

 आकर.  cquamttes’s  report  also  against
 iat

 %  would  submit  before  tus  House
 that  this  bas  been  very  harshly  prac-
 tived,  especially  in  the  neighbouring
 district  of  Gurgaon.  In  Faridabad
 what  happened?  Land  was  acquired
 fof  companies  and  others  Only  one-
 tenth  of  it  was  required  for  them,  the
 rest  was  sold  at  Rs  40  to  Rs  50  a
 square  yard,  whule  it  was  acquired  at
 four  annas  to  one  rupee  or  two  rupees
 That  38  what  happened?  Instead  of
 Faridabad,  people  now  call  it  Frauda-
 bad.  The  common  people  talk  lke
 that.  They  are  selling  at,  and  man-
 sions  are  erected,  instead  of  factories
 and  other  things  for  which  the  land
 was  acquired.

 Not  only  this.  The  Bull  :tself  would
 cause  graver  hardships  Let  me  give
 an  example  A  few  months  back,
 when  there  was  Governor's  rule  in
 Punjab,  a  notification  was  issued,  the
 like  of  which  would  not  have  been
 soon  by  any  law-abiding  citizen  67
 law-making  body,  that  on  such-and-
 such  date  village  such-and-such  will
 be  acquwred,  whereas  the  notification
 under  section  4,  according  to  the
 decisions  of  the  Privy  Council,  of  the
 Supreme  Court  and  High  Courts,  the
 abad:,  roads,  school  bwidings  and
 other  places  are  to  be  expected,  the
 name  of  the  owner  has  to  be  given
 whose  land  has  to  be  acquired,  the
 area  has  to  be  given  mm  the  prelimi-
 nary  notification  under  section  4,  but
 they  said  hadbast  so-and-so  s  propos-
 ed  to  be  acquired  For  what  pur-
 pose?  No  purpose

 For  development  there  is  another

 ac  BIR  32९5७

 I  had  the  misfortune  of  raising
 ahjection  that  this  notification  under
 section  4(a)  is  absolutely  void  Even
 the  land  of  the  ex-Speaker,  Sardar
 Hukam  Singh,  was  acqwre@  He  caB-
 @d  on  me  and  said  that  he  had  to
 file  an  objection  within  30  days,  and
 wanted  to  know  what  he  should  doa
 I  told  hum  that  I  had  filed  an  objec-
 tion  on  behalf  of  all,  we  shall  see  if
 the  notification  ४5  valid

 My  second  point  is_  constitutional
 @nd  legal  The  lest  resort  of  any  law-
 abiding  citizen  is  the  court,  and  when
 the  Supreme  Court  hag  decideq  8
 thing,  ९  we  validate  it,  we  are  bring-
 ing  the  highest  judiciary  into  con-
 tempt  because  the  other  remedy  is
 open  to  them?  What  is  that?  I  am
 requesting  them  to  withdraw  this  Bill
 now

 tt  get  अन्य  कछबाय  (उज्जेन)
 उपाध्यक्ष  महोदय,  आपकी  व्यवस्था
 चाहता  हू  ।  आपको  ध्यान  होगा  कि  पिछली
 लोक  सभा  भें,  जब  कि  श्री  लाल  बहादुर
 शास्त्री  प्रधान  मत्री  थे,  प्रध्यक्ष  महोदय  ने
 यह  नियम  बनाया  था  कि  जब  सदन  में  कोई
 अहस  चलती  हो,  तो  सदन  में  कैबिनेट  स्तर
 का  कम  से  कम  एक  मत्री  झ्रवश्य  रहना  चाहिये
 लेकिन  इस  सेशन  में  उस  नियम  का  बराबर
 उल्सघन  किया  गया  है  और  कोई  भी  कैबिनेट
 स्तर  का  मत्री  सदन  में  उपस्थित  नही  रहता  है  t
 मैं  प्राथंना  करता  हू  कि उस  नियम  को  कायम
 रखा  जाये  और  इस  समय  भी  कैबिनेट  स्तर
 के  किसी  मती  को  यहा  पर  बलाया
 जाये  t

 Shri  Gajraj  Singh  Reo:  |  cam
 take  the  papers  relating  to  the  notifi-
 cation  for  acquisition  of  land  in  these

 food
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 you  sell  the  land  to  us  or  your  land
 would  be  acquired;  this  land  would
 be  left  and  that  land  would  be  taken.
 The  gates  of  corruption  was  wide
 open.  That  is  how  they  manouvred

 .to  get  such  a  notification  issued.

 श्री  सरजू  पाण्डेय  (गाजीपुर):
 माननीय  सदस्य  इस  बिल  के  पक्ष  में  अपना

 वोट  न  दें।

 Shri  Gajtaj  Singh  Rao:  The  hon.
 Minister  has  to  satisfy  the  House.  I
 know  it.  I  have  been  here  for  more

 _years  than  my  friends  there;  I  am
 here  from  1932.  We  should  not  be
 taught  law.  In  their  opinion,  any-
 body  who  wears  a  turban  does  not

 .know  law.

 उम्र  के  साथ a एक  साननीय  सदरय

 नक्ल  नही  आती  हें  1

 ‘Shri  Gajraj  Singh  Rao:  So,  I  am
 .suggesting  remedies  that  this  Bill  be
 withdrawn  and  the  outstanding  pro-

 -ceedings  to  acquire  lands  may  be
 :stopped  so  that  they  may  get  the
 .price  at  the  market  rates  today.  In
 ithe  alternative,  the  Bill  may  be  sent
 to  the  Select  Committee  and  the  pros

 tang  cons  could  be  considered.  Or,  it
 :May  be  postponed  till  the  next  session
 ‘so  that  they  may  be  able  to  examine
 ‘what  the  hon.  Members  from  all  sides
 “have  to  say.  In  my  humble  legal
 “opinion,  even  this  validating  measure
 ‘is  illegal  and  voiq  and  this  would  be
 challenged  in  a  court  and  set  aside.

 “We  should  have  respect  for  at  least
 the  highest  judiciary,  the  Supreme
 ‘Court.  These  big  capitalists  some-
 “how  manouvred  in  the  lower  strata
 of  the  secretariat  and  they  got  these
 ‘things  done.  Food  production  has
 “been  adversely  affected;  money  has
 “been  looted.  At  least  one  tenth  of
 the  land  in  those  i2  villages  were

 “sold  at  a  low  price  by  telling  the  vil-
 ‘lagers:  your  land  would  be  acquired
 unless  you  submit  to  our  demands.

 “That  is  what  happened  in  Gurgaon,
 ‘Faridabad  and  Ballabhgarh.  Three-
 ‘fourth  of  lands  in  Ballabhgarh  was
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 taken  that  way.  Similar  was  _  the
 case  in  Gurgaon  also,  which  is  barely
 42  miles  away  I  request  the  hon.
 Minister  to  consider  the  legal  and
 constitutional  implications  as  also  the
 fact  that  it  would  create  hardship  to
 the  people  whose  cultivable  lands  had
 been  acquired.  This  has’  been  res-
 ponsible  for  the  reduction  in  _  food
 production.  So,  I  would  submit  that
 considering  all  these  facts,  the  Minis-
 ter  would  take  note  of  any  of  these
 courses  which  I  have  suggested  humb-
 ly  as  my  humble,  legal  and  constitu-
 tional  opinion  and  on  facts.

 श्री  प्रकाशवीर  हञास्ती  (हापुड़)  :  उपा-

 ध्यक्ष  महोदय,  अंग्रेज़ी  राज  में  जब  दिल्ली

 का  विस्तार  हो  रहा  था  और  शेष  भारत

 से  धन  छीन  छीन  कर  यहां  पर  बड़ी  बड़ी
 कोठियां  और  भवन  खडे  किये  जा  रहे

 थे,  उस  समय  महाकवि  दिनकर  ने  दिल्ली  को

 सम्बोधित  करते  हुए  ये  पंक्तियां  कही
 थीं:

 “ग्राह  उठीं  दीन  कृषकों  की,

 मजदूरों  की  तड़प  पुकारें।
 अरी  ग़रीबों  के  खूनों  पर,

 खड़ी  हुई  तेरी  दीवारें ॥।

 उस  समय  तो  वह  बात  समझ  में  दाती  थी

 क्योंकि  राज्य  पराया  था  और  अंग्रेज़  इस
 देश  का  शासक  था।  उस  ने  देश  को  चूसकर
 दिल्‍ली  का  विस्तार  किया।  लेकिन  स्वतंत्र

 भारत  की  सरकार  उन्हीं  पद-चिन्हों  पर

 चल  कर  दिल्‍ली  का  विस्तार  करेगी,  ऐसी

 कल्पना  आसानी  से  मस्तिष्क  में  नहीं  होती
 भी  ।  आज  इस  सदन  में  जो  भूमि  अधिग्रहण
 विधेयक  उपस्थित  हुआ  है,  वह  अंग्रेज़ी
 शासन  की  उस  पुरानी  याद  को  फिर  से

 ताजा  कर  रहा  है।

 उपाध्यक्ष  महोदय,  आप  को  और  हम
 सब  को  यह  भली  भांति  ज्ञात  है  कि  पिछले

 कुछ  वर्षों  से  दिल्‍ली  का  विस्तार  किस  ढंग  से



 शेबर  कियाजा  रहा है  या  हमेशा  के  लिये
 उजाका  जा  रहा  है।  झापकों  स्मरण  होगा
 1: स  कुछ  समय  पहले  गाजियाबाद  के  पञ्चीस
 मांधों  के  किसान  प्रदर्शन  करने  के  लिये
 लोक  सभा  भवन  पर  झाये  थे  शौर  ससद  के
 हारपर  झपने  बाल-जच्छो  को  लेकर  लगभग
 शक  महीने  तक  पड़े  रहे  न्याय  की  भील
 सागने  के  लिये  t  तत्कासीन  प्रधान  मंत्री
 aft  जवाहर  लाल  नेहरू  ने  उत्तर  प्रदेश
 सरकार  को  लिखा  कि  उन  किसानों  को

 सेरह  पैसे  गजके  हिसाब  से  उन  की  जमीन
 का  दाम  देकर  सदा  के  लिये  उन  के  घरो
 से  उजाड़ा  जाये  और  सद।  के  तिये  "नो
 विश्ञारी  बता  दिया  जाए  यह  उचित  श्रोर
 न्याय  नही  2)

 बहुत  go  परिश्रम  करने  झौर
 श्री  जवाहर  लाल  नेहरू  के  बीच  में  पड़ने
 के  बाद  यह  मुप्रावज़ा  तेरह  पैसे  प्रति  गज
 से  बढ़कर  लगभग  सत्तर,  शस्सी  पैसे  प्रति-गड़

 सक्‌  पहुचा  |  लेकिन  दुर्भाग्य  यह  है  कि
 उस  समय  यह  निर्णय  हो  गया,  लेकिन  अभी
 सके  उन गरोब'  कितानों  को  पूरा  पैसा  नहीं
 मिल  सका  है।

 खन  ग्रीन  किसानों  की  महू  सांग
 ली  कि  उन को  जमीन  से  लगती  हुई
 शहर  को  जमोत  का  मुझ्रावडा  जिस  भाव
 र  दिया  गया  है  या  जित  भाव  को  रजिस्ट्री
 हुई है,  झगर  वह  भाव  नहीं,  तो  कम  से  कम
 सगनग  उतना  हो  भाग  तो  उनको  दिया
 जाये  जबकि  उतकी  जमीनें  सदा  के  लिये
 छीनी  जा  रही  हैं।  लेकिन  उन  शरीब
 किसानों  की  इस  न्यायोधित  भाग के  सम्बन्ध

 में  उसर  प्रदेश  सरकार  की  झाखों  में  किसी
 जकौोर की दया का की  दया  का  उदय  नहीं  हुआ
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 इस  विधवक को  फिर  सदन  के  सामने
 साने  को  बजह  क्या  है?  मेरा  om

 थनुवान  है  कि  हमारी  बतंमान  सरकार
 न्यायालयों के  निर्णयों  को  धनी  खों  से

 बिल्कुल  धोझल  करना  चाहती  है  शौर
 एक  तरह  से  उनकी  महत्वहोतन  बसाना
 चाहती  है।  जमीनो  को  छोतनने  के  सम्बन्ध
 में  मुन्सिफ  कोर्ट  से  लेकर  सुप्रीम  कोर्ट
 तक  जो  भो  केस  दायर  हुए  हैं,  वे  सब
 सरकार  के  विपरोत  गए  हैं।  सरकार  उस
 स्थिति से  बचने के  लिये  सुप्रीम  कोर्ट  के
 निर्णेयो  की  परवाह  किये  बिना  इस  झचिवेशन
 में  यह  एक्ट  ले  भाई  है।

 इस  विधेयक  को  लाने  के  पीछे  एक
 भावना  श्रौर  भी  है।  कुछ  दिन

 पहले  सुप्रीम  कोर्ट  ने  यह  निर्णय  दिया  था
 कि  पालियामेट  फडामेटल  राइट्स  में  परिवर्तन

 नहीं  कर  सकती  है  v  मेरा  अनुमान  है  कि
 इस  विधेयक  को  पास  करा  के  सरकार  फंडार्मेटल

 राइट्स  के  बारे  में  झपने  उस  कर्तव्य  से  हटना
 चाहती है  जिसकी  झोर  सुप्रीम  कोर्ट  ने  निदेश
 किया  है  ।  झाप  तुसना  कीजिये  कि  झगर

 शहर  में  रहने  वाला  कोई  व्यक्ति  भ्रपनी  कोठी
 शौर  उसके  झ्रास-पास  की  खाली  जमीन  का
 मालिक  है  शौर  उसको  झपनी  भूमि  पर  पूर्ण
 स्वामित्व  प्राप्त  है।  उसको  इस  बात  का  भी
 ्र्ग  अधिकार है कि बहू है  कि  पह  उस  भूमि को  कितने
 बपये  में  या  किस  बुभावजे  पर  बेचे  ।  लेकिन
 किसान  ने  क्‍या  बूनाह  किया  है  कि  लस

 जमीन  पर  बह  लेती  करता  है  उस  को  झपते
 भाव  पर  बेचने  के  उसके  मौलिक  झधिकार  को
 छीना  जा  रहा  है  ?  सरकार  संविधान  में
 निर्दिष्ट  फडामेंटल  राइट्स  में  संशोधन  नहीं
 कर  सकती  है  इसलिये  ag  weit  कमजोरी
 को  छिपाने  के  लिये  इस  अधिनियम  को  इस

 सदन  में  लेकर  धाई  है।  झमरीका के संविधान के  संविधान
 में  05  |  के  परसे  में  केवल  पांच  बार

 सलोचत  हुए  हैं।  लेकित  उन  पांचो  बार  में
 भी  जो  संविशान  में  सशोधन  उन्होंने  किए

 सुतीम  कोट  का  निचेष  प्रम  किसी  के  सम्दता
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 [थी  बरकॉशवीर  ह... |
 मैं  हुआ  तो  उस  सम्बन्ध  में  अमेरिका  में
 शंजिधात  में  संशोधन  महीं  किए  ।  लेकिन  इस
 देश  का  दुर्भाग्य  है  कि  भपने  ही  बनाये  हुए
 सर्वोच्च  न्यायालय  के  निर्णयों  को  इस  देश
 की  पालियामेंट  या  इस  देश  को  सरकार
 मह-बहीन  समझती  है  ।  बार  बार  उनमें
 कही  संशोधन  के  नाम  पर  कहीं  परिवर्तन
 के  नाम  पर  इस  प्रकार  के  एक्ट  लाकर  सुप्रीम
 कोर्ट  के  निर्णयों  की  भो  उपेक्षा  करती  चलो
 जा  रही  है।  मैं  समझता  हूं  कि  इस  सरकार
 का  यह  न्‍्य  यालयों  को  मह-बहीन  बनाने  का

 दूसरा  प्रकार  है  ।

 तीसरी  सब  से  बडी  बात  यह  है  उपाध्यक्ष
 जी,  सरकार  उन  गरीब  किसानो  को  दोहरा
 मार  देना  चाहती  है  ।  एक  मार  तो  यह  है
 कि  इन  गरीब  किसानों  ने  कोर्ट  में  जाकर  के

 मुकदमे  लड़े  ।  वहा  पर  भी  सरकार  ने  पैसा
 सिया  कही  स्टैम्प  ड्यूटी  लो  और  कही  दूसरी
 लरहू  से  उन  किसानो  को  ्य  करना  पड़ा  ।
 झौर  जब  यह  ऐक्ट  पास  हो  जाएगा  तो  उसके
 बाद  जो  उन  गरीब  किसानो  को  मुझावज़ा
 दिया  जाना  है  वह  पूरा  मुझावजा  न  दिया
 जाकर  फिर  दोहरी  मार  उन  किसानो  पर
 पड़ने  बाली  है  ।  इस  तरह  से  सरकार  दोहरा
 खेल  उन  किसानों  के  साथ  खेलना  चाहती  है  ।
 एक  बार  बह  कजहरी  मे  केस  लेकर  गये

 वहां  जीते  बहा  च  किया  झौर  प्र्ब  उनको
 ‘araT  तिहाई  या  चौथाई  से  भी  कम  पैसा
 देकश  सरकार  फिर  दोहरी  मार  किसानों
 को  देना  चाहती  है  |  इस  तरह  से  सरकार

 शहरों  को  पनपाते  के  नाम  पर  गरीब  किसानों
 के  सों  पर  छुरी  फेरना  चाहती  है  जो  बहुत
 बड़ा  झस्याय  है  धौर  इसके  सम्बन्ध मे  हमको
 विचार  करना  चाहिए  ।

 दूसरी  बात  यह  है  कि  जैसा  भी  कई
 घिल्लों  ने  इस  सम्बन्ध  में  कहा  कि  बहू  विधेयक
 तवी  आसानी  से  इस  सदन  &  द्वारा  पारित

 नहीं हो  जाना  चाहिए  ।  इसके  लिए  cee

 Lang  ACgUINTON  APTAL  है,  200T

 बचाया  जा  सकता  है  ह  जब  इस  देश

 है  तो  ऐसी  स्थिति  में  यदि  इस  विधेमक  को
 प्रवर  समिति  को  सौंप  दिया  जाय  ।  जो  पूरी
 तरह  से  छान  बीन  करे  और  फिर  विधेयक
 थ्ाये  सो  उनके  साथ  भी  न्याय  होगा  और
 सदन  झपनी  गौरवपूर्ण  परम्परा  की  रक्षा  भी
 कर  सकेगी  I

 इस  से  भी  बड़ी  जीज  यह  है  कि  न  सिर्फ
 इस  विधेयक  को  बल्कि  मैं  तो  यह  चाहता  हूं
 कि  .874  के  बनाये  हुए  जो  भी  भूमि  सम्बन्धी
 अधिनियम  या  कानून  हैं  उन  सब  के  ऊपर
 भी  फिर  से  विचार  करना  भ्रावश्यक  है  क्योकि
 झग्रेजो  के  समय  में  परिस्थितिया  कुछ  झौर
 थी  ।  उसके  बाद  परिस्थितियां  धीरे  धीरे
 बदलती  गईं  |  इसलिए  यह  झावश्यक  हैं  कि

 यह  सदन  झपनी  एक  हाई  पावर  कमेटी  इरू
 प्रकार  की  बनाये  जिस  के  सामने  भूमि  सम्बन्धी
 सारे  कानून  लाये  जाये  और  उन  सारी  चीजों
 पर  विचार  किया  जाय  जिससे  किसान  के  साथ
 किसी  प्रकार  का  झन्याय  न  हो  सके  t

 इन  शब्दों  के  साथ  मैं  फिर  झपनी  बलवती
 भाषा  में  कहना  बाहता  हूं  कि इस  अधिनियम
 को  पारित  करने  के  बजाय  प्रवर  समिति  को
 सौपा  जाय  जिससे  मालूम  पड़े  कि  भारतवर्ष
 की  लोक  सभा  में  गरीब  किसानो  का  भी:
 प्रतिनिधित्व  होता  है  1

 की  ट्ुकम  श्दम्द  कपछबाय:  उपाध्यक्ष

 महोदय  झासी  राव  गजराज  सिंह  जी  बोले

 फिर  उसके  बाद  शास्त्री थी  बोले  सेकित
 माननीय  मंत्री  जी  का  इधर  ड््छ  ब्मान  नहीं
 है  पह  झपती  मक्तप  लिखापड़ी कर  रहे  हैं  +
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 ater  व्यक्ति कया  बोसता  है  कौन  किस मदद
 की  बात रख  रहा  हैं  इस  से  उम्र  को

 कोई  मतशथ  गहीं।  बह  मे  जाने  कया  अपना

 अलग  बैठे  बैठे  लिखने  में  लगे  हैं।

 The  Minister  of  State  in  the  Minis-
 नज  of  Food,  Agriculture,  Community

 Development  and  Co-opertion  (Shri
 Annasahib  Shinde):  I  strongly  pro-
 test  against  the  hon  member's  re-
 marks.  I  have  been  closely  folowing
 the  speeches  delivered  here  and  I
 have  been  taking  down  notes.

 Mr,  Deputy-Speaker:  Shr:  Randhir
 ‘Singh.

 sit  सरज  पाण्डेय:  उपाध्यक्ष  महोदय
 यह  परम्परा  यहा  रही  है  कि  पहले  जो  पार्टी

 की  तरफ  के  बकता  हैं  उन  को  बुलाया  जाता

 है  ।  शझाज  एसा  कुछ  भी  नहीं  हो  रहा

 है।  शाप  जिस  को  चाहते  हैं  उस  को  बलाते
 हैं।  ०»  (व्यवप्रान)  पहले  ह: 6 ल

 दलो  को  बुलाना  चाहिए  |

 Mr,  Deputy-Speaker:  Just  now  I
 have  rece:ved  some  names  from  the
 opposition  The  first  name  I  got  is
 from  Jan  Sangh

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Names  were  given  yesterday
 also

 Mr.  Deputy-Speaker:  Yesterday  you
 ‘were  not  present

 ी  were  लाल  गप्त  (दिल्ली  सदर)  :

 उपाध्यक्ष जी  मुझे  एक  बात  जो  उन्होंने कही
 पहले  उस के  बारे  में  कहनी है  कि  यहां
 पर  बौजिनेट  रैक  का  मिनिस्टर  कोई  रहना

 आहिए।  में  समझता  हूं  कि  कानून  में  चाहे
 कुछ  भी  न  हो  लेकिन  एक  प्रोप्राइटी  भाफ
 पिमांड  यह  है  कि  सीरियली  सदन

 मे  जो  बोला  जाता  है  यहां  पर  जो  कुछ  भी
 कार्यवाही  होती  है  सरकार  सीरिवयली  उसे

 खली  है  इस  का  ड्छ  पता तो  सगना  चाहिये
 ह. अ मैं  समझता  हूं  कि  हम  creer  पोटेक्यम

 ete,  Bui  5358

 चाहते  हैं  किसो  कैबिंगेट  रैंक  के  मिनिस्टर को
 झाप  यहां  पर  बुलाइए  झन्वया  मह  चीज  चाहे
 कानून  में  या  र्ल्स  रेगूलेशस  में  न  हो
 शौर  मैं  मानता  हूं  कि  नहीं  है  लेकित
 पहले  भी  परम्परा  पहलो  लोक  सभा  की
 हमेशा  यह  रही  है  भौर  मैं  समझता  हु  कि
 झावश्यकता  भी  है  ताकि  हम  जो  बोलते  हैं
 या  सदन  में  जो  कार्यवाही  होती  है  बह  जनता
 भी  सुनती  है  अखबारों  मे  भी  जाती  है
 तो  सरकार  पर  उस  का  कुछ  झसर  होता  है
 इस  का  कुछ  पता  रंगे  इसलिए  हम  झाप  का
 प्रोटेक्शन  चाहते  है  कि  भाप  सरकार  को
 कहिए  कि  कौबिनेट  ग्देक  का  कोई  मिनिस्टर
 यहा  रहे।

 Mr.  Deputy-Speaker:  I  have  taken
 note  of  the  observation  made  by  him
 and  I  am  conveying  it  to  the  proper
 quarters

 शी  हुकम  कक  काबाय  पहले  झव्यका

 का  निर्णय है  इस  तरह  का  ।  उ  होने  निर्णय
 दिया है है  श्राप  उस  को  देखें

 Shri  Kanwarial  Gupta:  After  all,
 there  are  so  many  Cabinet  Ministers.
 Anybody  can  be  present

 Shri  Annasahib  Shinde:  In  the  other
 House,  Sir,  the  Food  Debate  is  going
 on.

 An  hon  Member:  All  Ministers  are
 not  called  there.

 Shri  Annasahib  Shinde;  Pieasc  allow
 me  to  finish  What  should  be  the  con-
 vention  etc,  ॥  is  not  for  me  to  say,  it
 is  for  the  Deputy-Speaker  to  point  out.
 But  as  far  as  this  Bill  is  concerned,  I
 am  piloting  the  Bill,  I  am  in  charge
 of  the  Bill  and  J  have  been  here
 throughout  the  proceedings.

 Shri  Kanwarial  Gupta:  Su,  my
 point  is  only  this.  Only  one  Minister
 is  in  the  Rajya  Sabha.  There  are  79

 I  do  not  know
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 but  with  no  result.  This  is  not  fair.
 Sir,  I  seek  your  protection  (Interrup-
 tion),  This  is  not  a  question  of  party,
 it  is  a  question  of  prestige  of  the  3 House.

 एक  साननीय  सदस्य  :  अगर  विभागीय

 मंत्री  नहीं  है  तो  निविभागीय  मंत्री  को  बुलाया
 जाय  |

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  observations  will  be  con-
 veyed  to  the  proper  quarters.  Anyway,
 the  Minister  of  Parliamentary  Affairs
 and  Communications  has  come.

 श्री  हुकम  च-द  कछवाय  :  पिछली  बार

 इस  सदन  में  जब  सरदार  हुक्म  सिह  जी  अश्यक्ष

 थे  तो  उन्होंने  यह  निर्णय  दिया  था,  आप  उस

 को  निकालें  तो  मालूम  पड़ेगा,  कोई  भी  कैबिनेट

 मंत्री  इस  सदन  की  अवहेलना  करके  नहीं  जा

 सकता  ।  उन  को  यहां  रहना  चाहिए  एक  न

 एक  को  और  पिछली  बार  लोक  सभा  में  यह
 नियम  बना  था  कि  एक  न  एक  मन्त्री  रहता
 था  |  लेकिन  आज  श्राप  देखें  कि  कोई  नहीं  रहता
 ओर  यह  एक  माननीय  राम  सुभग  सिंह  मिल  गए

 हैं,  यह  बंधे  रहते  हैं  यहां  पर  लेकिन  वह  भी  हर
 वक्‍त  नहीं  रहते  ।

 Mr.  Deputy-Speaker:  Is  he  not  a
 Cabinet  Minister?

 Shri  Sheo  Narain
 State  Minister  is  equal  to
 Minister.

 (Basti):  Every
 a  Cabinet

 श्री  प्रकाशवीर  शःरत्री  :  मेरा  अपना

 सुझाव  यह  है  कि  डाक्टर  राम  युभग  सिह  जी
 के  आने  पर  आपने  यह  कहा  कि  डा०  राम

 सुभग  सिह  कैबिनेट  मिनिस्टर  हैं  लेकिन  राम

 सुभग  सिह  जी  आये  हैं  अब  ।  कंवर  लाल  गुप्ता
 का  सुझाव  यह  है  और  बिल्कुल  उपयुक्त  है  कि

 अगर  उस  विभाग  से  संबंधित  मिनिस्टर  राज्य
 सभा  की  वहस  में  वहां  लगे  हुए  हैं  तो  कोई
 न  कोई  कैबिनेट  रेंक  का  मिनिस्टर  होना

 APRIL  6,  967  etc.  Bill  3260

 चाहिए  ।  और  नहीं  यह  कर  लिया  जाय  कि

 जैसे  बिना  विभाग  के  मिनिस्टर  एक  हैं  तो  एक
 के  बजाय  दो  बना  लिए  जांय  जिनमें  एक  का.

 काम  यह  हो  वह  हमेशा  यहां  पर  रहें  ।

 Mr.  Deputy-Speaker:  I  ful'y  share
 your  feelings.

 श्री  रणधीर  सिह  (रोहतक  )  :  आदरणीय

 डिप्टी  स्पीकर  साहब,  यह  कानून,  लैंड  ऐक्वीजी-
 शन  ऐक्ट  श्राफ  i994,  यह  किसान  के  लिए
 काला  कानून  है  ।  किसान  के  लिए  यह  मौत  का

 वारंट  ह ैऔर  किसान  के  साथ  उस  की  शहरियत
 पर  एक  हमला  है  |  किसान  के  साथ  यह
 इम्तियाज़  किया  जा  रहा  है  और  जो  विधान'

 में  बुनियादी  हकूक  हैं,  विधान  में  देश  का  हरएक
 ग्रादमी  बराबर  है,  हरएक  पेशा  बराबर  है,

 हरएक  जाति  बराबर  है  और  हरएक  मजहब
 बराबर  है,  उसमें  किसान  में  और  गैर-किसान

 में  इस  कानून  की  रू  से  फक  समझा  गया  है  जो

 कानून  की  नजर  में,  आईन  की  नजर  में  गलत

 है  ।  ऐसा  जाहिर  होता  है  इस  कानून  से  कि

 जैसे  किसान  एक  श्रनटचेबिल  है  |  उस  को  कोई

 शहरियत  हासिल  नहीं  ।  उस  को  कोई  हक

 हासिल  नहीं  जो  कि  बाकी  गैर-किसान  को

 हासिल  हैं  |  स्पीकर  Ted,  यह  एक  पुराना,

 मुत्ताफिन  और  बोसीदा  कानून  है  जो  अंग्रेजों

 के  वक्‍त  में  पास  किया  गया  और  किसान  और

 गैर-किसान  को  भिड़ने  के  लिए  पास  किया

 गया  t  इस  कानून  से  लाखों  नहीं  करोड़ों  कि  यान

 हिन्दुस्तान  में  नुक्सान  बर्दाश्त  कर  चुके  हैं  |  श्र्ब

 देश  आजाद  है  ।  यह  ज्यादती  जो  किसान  के

 साथ  हो  रही  थी,  यह  जो  इम्तियाज़  कियरान

 के  साथ  हुआ  था,  यह  श््ब  बन्द  होना  चाहिए  t

 मैं  आप  से  यही  कहना  चाहता  हूं  कि  इस  में

 विधान  के  अलावा  बाकी  जो  पहली  बात  है  वह

 यह  है  कि  किसान  ऑपनी  जमी न  को  बड़ी  मेहनत
 से  दिन  रात  कोशिश  करके  अपने  जेवर  बेचकर,
 दिन  रात  पसीने  को  कमाई  करके  खरीदता  है।
 किसान  जाड़े  में  कितनी  मेहनत  करता  है,
 गर्मियों  में  कितनी  मेहनत  करता  है,  जमीन
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 से  कितना  प्यार  करता  है,  यह  आप  सब  को

 मालूम  है  ।  किसान  अपने  बच्चों  से  इतना
 प्यार  नहीं  करता,  अपनी  बीबी  से  इतना  प्यार

 नहीं  करता,  अपने  बाकी  रिश्तेदारों  से  इतना

 प्यार  नहीं  करता,  जितना  ज़मीन  से,  धरती  से,
 प्यार  करता  है।  किसान  अपनी  धरती  को  खोना

 अपनी  इज्जत  पर  हमला  समझता  है  और  अगर

 किसान  के  हाथ  से  कोई  ज़मीन  जबरदस्ती

 ले  ले,  तो किसान  उस  को  अपने  खिलाफ  ऐलान
 जंग  समझता  है  ft  एक  चप्पा  भर  ज़मीन  के

 लिये  किसान  हाई  कोर्ट  और  सुप्रीम  कोर्ट  तक

 और  अंग्रेजों  के  वक्‍त  में  तो  प्रीवी  कान्सिल  तक

 जाता  था  t  आपने  देखा  होगा  कि  कत्ल  के

 मुकदमे  जो  किसान  के  साथ  होते  हैं,  वे  ज़मीन

 के  मामले  को  लेकर  होते  हैं  { किसान  ज़मीन

 के  छीनने  को  अपनी  खुददारी  पर  हमला
 समझता  है,  अपनी  शहरियत  पर  महला  समझता

 है  ।  इसलिये,  डिप्टी  स्पीकर  साहब,  मैं  कहना

 चाहता  Ba  एक  किसान  का  बेटा  हूं,  किसान

 के  घर  पर  जन्म  लिया  और  करोड़ों  किसानों

 के  बीच  में  हर  वक्‍त  रहता  gt  इस  कानून
 को  अपने  बुनियादी  हुकूक  पर,  इज्ज़त  पर

 हमला  समझता  हूं  |  डिप्टी  स्पीकर  साहब,  यह
 कोई  दिल्‍ली,  रोहतक,  चण्डीगढ़,  बम्बई  या

 कलकता  का  सवाल  नहीं  है,  यह  चार  सौ

 करोड़  किसानों  की  इज्ज़त  का  सवाल  है,  उनकी

 खुददारी  का  सवाल  है  ।  झ्ाज  किसान  को  दूसरे
 किसम  का  ग्रादमी  क्‍यों  समझा  जाता  है  ।  जहां
 किसान  की  इंगलिस्तान,  अमरीका,  यूरोप  और

 दूसरे  देशों  में  इतनी  इज्जत  है,  यहां  उसे  घटिया

 किस्म  का  हिन्दुस्तानी  क्‍यों  समझा  जाता  है  ?

 डिप्टी  स्पीकर  साहब,  जब  चण्डीगढ़
 बनाया  गया,  तो  दर्जनों  गांवों  को,  50-60

 गांवों  को  उठाया  गया,  जब  दिल्‍ली  को  एक्स-
 टेण्ड  किया  गया,  तब  भी  दर्जनों  गांवों  को,
 पचास-साठ  गांवों  को  बरबाद  किया  गया,  यह

 नहीं  सोचा  गया  कि  वह  बेचारा  कहां  जाकर

 बसेगा,  कम  से  कम  उस  वक्‍त  की  हुकूमत  को

 शौर  आज  की  हुकूमत  को  किसान  को  उजाडने

 से  पहले  उस  से  पूछ  लेना  चाहिये  था  कि  आखिर
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 उस  का  क्या  बनेगा--मजदूर  बनेगा,  घसियारा

 बनेगा  |  आज  किसान  को  ज़मीन  से  उजाड़  कर

 घसियारा  बनाया  जाता  है  ।  मेरे  दोस्त,  बहुत  से

 फाज़िल  दोस्त  जो  उधर  बैठे  हैं,  एल०  आई०
 सी०  या  दूसरी  कम्पनियों  की  बातें  करते  हैं,
 उन  में  होने  वाली  छटनी  की  बातें  करते  हैं
 लेकिन  जहां  करोड़ों  आदमियों  की  जिन्दगी

 का  सवाल  है,  इन  कम्पनियों  में  तो  दूसरी  जगह
 लोगों  को  दी  जाती  है,  लेकिन  किसान  के  लिये

 आज  कोई  प्रबन्ध  नहीं  है  कि  उसको  कहां  जगह
 दी  जायगी  t

 श्री  सरजू  पाण  गये  :  हम  सब  आपके  साथ:

 हैं  1

 श्री  रणधीर  सिंह  :  डिप्टी  स्पीकर  साहब,
 अंग्रेज  ने  किसान  को,  खास  तौर  से  यू  पी०  के

 किसानों,  दिल्‍ली  और  उसके  चारों  तरफ़  के

 किसानों  को  सन  957  के  गदर  के  बाद  उस

 को  उजाड़ने  के  लिये  जो  ग्ब  से  बड़ी  सज़ा  दी

 थी--वह  थी  उसकी  ज़मीन  का  नीलाम  किया

 जाना  |  उसकी  ज़मीन  को  नीलाम  किया  गया,
 उसकी  ज़मीन  को  नीक्षाम  किया  जाना  सब  से

 बड़ी  सजा  थी  ।  मैं  यह  कहना  चाहता  हूं  कि

 किसानों  को  उजाड़ो  तो  कम  से  कम  यह  तो

 महसूस  करो  कि  किसानों  के  लिये  क्या  कर  रहे
 हो  ।  उस  को  वहां  से  उजाड़  रहे  हो  तो  क्या

 उसको  नीलामी  का  चेकर  समझ  रखा  है,

 कीड़ा-मकौड़ा  समझ  रखा  है  ।  किसान  जो

 ज़मीन  बेचता  है,  वह  सेलर  है  ग्रौर  जो  किसान

 की  जमीन  खरीदता  है,  वह  परचेज़र  है,  सेलर

 और  परचेज़र  का  रिश्ता  होना  चाहिये  |  जब

 ाप  एक  मकान  को  सेलर  की  मन्जूरी  के  बिना

 नहीं  खरीद  सकते,  किसी  की  दुकान  को,  बैंक

 को,  कारखाने  को  उसके  मालिक  की  मर्जी  के

 बगैर  नहीं  खरीद  सकते,  बड़े-बड़े  बाजारों  के

 मालिक,  वड़े  बड़े  सरमायेदारों  से,  बैंकों  और

 कारखानों  के  मालिकों  से  उन  की  मर्जी  के  बिना:

 उनकी  जायदादों  को  नहीं  ले  सकते,  बाबू  के

 मकान  को  नहीं  ले  सकते,  वकीलों  के  दफ्दरों

 को  नहीं  ले  सकत,  अफसरों  की  कोठियों  को.



 3263  Land  Acquisition

 [arr  रणधीर  मिंह]

 नहीं  ले  सकते,  तो  किसानों  को  क्‍या  जापने

 जानवर  समझ  रखा  है,  कीड़ा  मकौड़ा  समझ

 रखा  हैं  कि  इस  कानून  की  दफ़ा  :  और  8

 के  तेहत  उसकी  ज़मीन  में  जबरदस्ती  घुस  जांय,
 उसकी  जायदाद  पर  कब्ज़ा  कर  लें  और  श्रगर

 वह  कुछ  बोले  तो  उस  को  जल  में  डाल  दें  और

 मुकदमा  चला  दें  |

 एक  बात  मैं  यह  कहना  चाहता  हूं  कि  यह
 सवाल  एक  जगह  का  सवाल  नहीं  है  सारे

 हिन्दुस्तान  का  सवाल  है  ।  कम  से  कम  यह

 कानून  जिसको  सुप्रीम  कोर्ट  न ेसमझा  है  कि  यह
 किसानों  के  फण्डामेन्टल  राइट्स  पर  हमला

 है  और  बार  बार  उस  बात  को  दोहराया  गया

 है  तो  कम  से  कम  सुप्रीम  कोर्ट  की  आवाज़  की,
 जो  कि  हायेस्ट  ज्यूडाशियल  बाडी  है  आपको
 कद्र  करनी  चाहिये  बजाय  इस  के  कि  उस  के

 “व्यू को  एब्रोगेट  किया  जाय  म  सूख  किया  जाय  ।

 जो  इशारा  उसकी  तरफ़  किया  गया  है  उस  को
 समझ  कर  मैं  यह  कहना  चाहता  हूं  कि  एक  तो

 यह  मेहरवानी  करे  कि  इस  पब्लिक  परपज  का

 नाजायज़  फायदा  न  उठाया  जाय  ।  कोई  एक

 मूंगफली  की  दुकान  खोलना  चाहता  है  बिस्कुट
 की  फैक्टरी  लगाना  चाहता  है,  स्कूल  खोलना

 चाहता  है  श्रायरन  रोलिग  मिल  लगाना

 चाहता  है  बाइसिकल  के  स्पेश्नर  पार्टस  की

 छोटी-मोटी  फैक्टरी  लगाना  चाहता  है  उस

 को  जरूरत  है  0  गज़  की  50  गज़  की  एक

 बीधे  की  लेकिन  पश्लिक  परपज़  के  तेहत  उस

 यूटिलिटी  के  तेहत  एक  बीघे  के  बजाय  50

 बीघे  जमीन  ले  ली  जाती  है  उस  का  एक-एक
 “बीधा  कौड़ियों  के  दामों  पर  लिया  जाता  है
 श्र  उस  पर  थोड़ा  स्ट्रक्चर  खड़ा  कर  के  बाकी

 जमीन  की  कीमत  शण्क  रात  में  i0  ko  50
 प्रु०  और  00  रु०  गज़  हो  जाती  है  ।  उसकी

 ज़मीन  को  कौड़ियों  के  दामों  पर  कुछ  शाने

 गज़ों  में  एक  रुपये  या  दो  रुपये  गज़  में  लिया

 जाता  है  और  उसको  100,  200  और  400%.

 गज़ा  में  अगले  दिन  फरोख्त  किया  जाता  है  ।

 न्यावर्न मेन्ट  रेल  बनाती  है  इसी  एक्ट  के  तेहत
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 जमीन  बहुत  सस्ते  दामों  पर  ली  जाती  है  और
 फिर  उससे  रेलव  लाखों  और  करोड़ों  रुपये

 कमाती  है  ।  लेकिन  दूसरी  तरफ़  सरकार  नहर
 बनाती  है  तो  किसान  से  वैटरमेन्ट  टैक्‍स  लिया

 जाता  है  सुपर-चार्ज़  लिया  जाता  है  उसको

 पानी  दिया  जाता  है  तो  कहा  जाता  है  कि किसान

 की  फसल  बैटर  हो  गईं  है  उस  पर  बैटरमेन्ट

 चार्ज  लगाया  जाता  है,  सुपर  चार्ज  लगाया  जाता

 है  ।  मैं  कहना  चाहता  हूं  कि जब  किसान  पर

 वैटरमेन्ट  जाज  लगाया  जाता  है,  सुपर  चार्ज

 लगाया  जाता  है,  तो  गवर्न॑मेंट  पर  भी  और

 सरमायेदारों  पर  भी  जो  कि  किसानों  की

 ज़मीनें  लेकर  कारखाने  बनाते  हैं,  जायदादें

 बनाते  हैं,  उन  के  ऊपर  भी  वैटरमेन्ट  टैक्स
 क्यों  न  लगाया  जाना  चाहिये  और  यह  वैटरमेन्ट
 चार्ज  उस  किसान  को  दिया  जाना  चाहिये  ।

 (प्यक्षघत )

 श्री  हुकम  प्च्न्द  कछवाय :  आप  उधर  बैठ

 हुए  हैं  इस  तरफ़  ञ्रा  जाइये  ।

 श्री  रणधीर  सिह  :  मेरी  बात  को  समझने

 की  कोशिश  कीजिये  ।  मैं  आपसे  दरख्वास्त

 करना  चाहता  हूं  कि  किसान  के  साथ  सौतेली

 मां  का  सलूक  नहीं  होना  चाहिये  |  आज  उस

 के  मामले  में  सेलर  ज्रौर  परवेज़र  के  रिश्ते

 को  नहीं  समझा  जाता  है  पब्लिक  परपज्  के

 नाम  पर  एक  बीचें  के  बजाय  सैंकड़ों  बीघ  ज़मीन
 ली  जाती  है  किसान  को  बेघर  बेदर  बनाया

 जाता  है--इस  एक्वोजीशन  के  तेहत  ।

 तीसरी  बात  मैं  यह  कहना  चाहता  हुं  कि
 किसान  को  ज़मीन  की  कीमत  जो  कानून  के

 तेहत  इखलाक  के  तेहत  वाजिब  है  वह  उस

 को  कम  से  कम  ज़रूर  मिलनी  चाहिये  ।  arg

 कहते  हैं  कि  उसको  मार्क  वैल्यू  मिलेगी  ।

 मैं  भी  एक  वकील  हूं  और  अ्रपोजीशन  के  भी  कई
 फाजिल  दोस्त  जो  वकील  हैं  वे  इस  बात  को

 जानते  हैं  कि किसान  की  ज़मीन  की  क्या  हालत

 होती  है  किसान  को  जमीन  की  कीमत  वसूल
 करने  में  कितना  रुपया  बरबाद  करना  पड़ता
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 है  सब  से  पहले  तो  पटवारी  खूटता  है  उस
 के  बाद  जब  यह  झदालित  में  जाता  है  तो  अदालत
 का  सारा  झमला  सौर  मुम्शी  उसकी  खाल
 उतारते  हैं.  उस  के  बाद  नीचे  से  ले  कर  ऊपर
 सक  तीन  साल  तक  छोटे  से  छोटे  मुकदमे  में
 यफ़ा  07  शौर  752  या  09  भौर  110
 के  मुकदमे  में  झगर  हिसान  लगायें  तो  पांच

 छुजार  से  दस  हजार  to  लक  उस  का  लिटिगेशन
 में खर्चे  दो  जाता  है  ।  डिप्टी  स्पीकर  साहन,  झाप

 ्द  वकील  हैं,  भाप  जानते  हैं  कि  इस  में  ठेके

 होते  &  मैं  इस  पेश  की  कोई  बेइज्ज़ती  नहीं
 करना  चाहता हूं  लेकिन  यह  फैक्ट है  कि किसान
 को  ह 16  मुप्रावजा  मिलता  है.  उसका  50
 फीसदी  ये  लोग  च्ब्ट  कर  जाते  हैं  7  इपलिये  तीन
 साल  का  जो  वक्‍त  दिया  गया  है  वह  बहुत  ज्यादा

 है  यह  भी  उसके  लिये  एक  तलवार  है  ।

 बाकी  जो  चोड़  मैं  कहता  चाहता  हूं---एक
 लम्बा  मिलविला  है,  चूकि  आपने  घटो  बजा  दी
 है  शौर  टाइम  बहुत  कोमती  है  इपलिएे  दो-
 चार  बात  वीर  स्‍झ्ापको  जव्थिदमत  में  श्र्ज  करना

 चाहता  हूं  ।  एक  तो  मैं  यह  कहना  चाहता  हूं  कि
 किसान  को  पूरा  इन्सानी  हक़  मिलना  चाहिये  1
 यह  जो  कानूत  झाया  है  यह  कानून  उस  को
 हक़  नहों  देता  है  उस  को  उस  के  हक  से  महरूम
 करता  है।  कानून  के  तेहत  भाईन  के  मुताबिक
 उस  को  ठोक  कता  मिले  और  वह  लम्बे  लिटिंगेशत
 से  बव  जाय--ऐसा  प  में  इन्तज़ाम  होता
 चाहिपे  ।  पलिये  मेरी  दरष्वास्त  है  कि  इप
 कानून  को  यहां  पेश  करने  के  बजाय  इत  के
 बारे  में  पह्लिक  ओपीनीयल  ली  जाय  या  इप
 को  सिलेक्ट  कमेटी  के  सुपुर्दे  किया  जाय  मेरी
 यह  दरख्वाल्त  है  कि  जल्दवाज़ी  न  को  जाय  1
 इस  में  करोड़ों  झादमियों  को  शित्दगी  का
 सवाल  है  खनके  रोजगार  का  सवाल  है  इशलाक
 भी  इस  बात  को  मानता  है  झाईन  भी  इत  बात
 को  मानता  हैं  इस्साफ़  भी  इस  बात  को  मानता
 औ--अब  एक्ट  इन्तकाले-भाराडी  सुप्रीम  कोर्ट
 गलत  समझ  सकती  थो  वह  मन्सूद्य  हो  सकता
 था  तो  यह  कानून  भी  जो  कि  एक  खराब

 कानून  है  एब्रोगेट  हो  सकता  है
 388  (Aly  LSD—7.

 ete,  Bilt  3266

 इस  पर  जल्दी  a  की  जाय  ।  इस  कानून
 को  या  तो  वापिस  लिया  जाय  या  सेलेक्ट
 कमेटी  में  भेजा  जाय।  पबलिक  भ्रोपीनियन
 लेने  के  बाद  शौर  इस  में  सूटेबुल  भर्मेंडमेंट
 करने  के  बाद  फिर  इस  बिल  को  पायलेट
 किया  जाय  t  प्रब  चूकि  मेरा  समय  खत्म
 दो  गया  है  शौर  भाप  दो  बार  घंटी  बजा  चुके
 हैं  इसलिए  शौर  भधिक  a  कह  कर  मैं  समाप्त
 करूगा  ।  भ्रगर  मैंने  कोई  श्रनुचित  बात
 कह  दी  हो  तो  मैं  उस  के  लिए  झाप  से  माफी

 चाहूंगा  ।
 38  hrs,

 Mr.  Deputy-Speaker:  Shri  Kanwar-
 lal  Gupta.

 झो  कंबर  लाल  भुप्त
 उपाध्यक्ष  महोदय

 श्यो  सरअू  पाण्उंय  :  उन  के  ग्रूप  के
 श्री  बलराज  मधोक  बोल  चुके  हैं  श्राखिर  यहां
 पर  हपीकर्स  को  बुलाने  का  कोई  प्रोसीजर
 होगा  ?

 Mr.  Deputy-Speaker:
 Shri  Kanwarlal  Gupta.

 Shri  Sarjoo  Pandey:  Shri  Madhok
 spoke  yesterday  Zrom  that  party.  What
 procedure  are  you  following?  I  want
 your  ruling  on  this.

 Mr,  Depaty-Speaker:  I  am  following
 the  procedure  and  you  will  get  an
 opportunity.

 थी  कंबर  लाल  गष्क  :  उपाध्यक्ष  महोदय,
 बड़ी  प्रसन्‍नता  की  बात  है  कि  जो  बिल  सदन्‌
 के  सामने  रक्खा  है  सभी  सदस्यों  ने  उसका
 विरोध  किया  है  शौर  यह  मांग  की  है  कि  इस
 बिस  को  या  तो  जनता की  राय  के  लिए  भेजा
 जाय  या  सेलेक्ट  कमेटी  के  पास  भेजा  जाय  |
 मैं  समझता  हूं  कि  सरकार  जब  चारों  तरफ़
 से  यह  भावाज़  सुन  रही  है  तो  ज़रूर  इस  के
 कऊपर  कुछ  अमल  करेगी  |

 उपाध्यक्ष  महोदय,  मुझे  सरकार  को  कोई
 झौर  ज्यादा  अधिकार  देने  के  बारे  में  कोई
 एतराज़  नहीं  होता  यदि  सरकार  ने  कुछ  काम
 कर  के  बतलाया  होता  बदि  सरकार  के  कुछ
 जनडित  या  देश  की  सेवा  कर  के  ।  इतके

 :  भ्रादरणीय

 I  have  called
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 जरिए  बताई  होती  ।  लेकिन  बुत्ख  की  बात
 तो  यह  है  कि  यह  जो  सरकार  है  यह  पायस
 डिक्लेरेशस  करती  है,  बड़े-बड़े  वायदे  करती  है,
 बड़ें-वडे  अट्रैक्टिव  स्लॉोगस  देती  हैं  ।  तरह
 तरह  के  |  सारे  लगा  कर  लोगो  से  अधिकार
 ले  लेती  है  इस  सदन्‌  से  श्रधिकार  ले  लेती  है
 लेकिन  जब  बाम  का  सवाल  आता  है  तो
 उस  की  हाउस  में  बात  नही  झाती  ।

 मेरे  एक  साथी  ने  वहा  कि  बह  किसान
 के  बेटे  है  लकिन  20  साल  की  आज़ादी  के
 बाद  भी  इस  सरकार  ने  उन्हें  सेकेंड  रेट  सिटीज़न
 बनाया  हुया  है।  उन  की  कोई  इज्जत  नहीं  है  1

 एक  कॉग्रेस  सदस्य  +  कहा  कि  जो  गांव  वाले

 है  वह  लूट  जा  रहे  हैं  और  सरमायेदार  झपनी
 झोलिया  भरे  जा  ?हें  है।  क्या  मैं  झाप  के

 जरिए  उन  से  प्रार्थना  करूं  कि  अगर  सरकार
 झाप  की  इस  बात  को  नही  सुनती  है  तो  क्या
 झाप  उन  किसानों  की  बात  नहीं  सुनेंगे  ?  क्‍या
 आप  भी  गदही  पर  बैठ  कर  गदई  की  लालच
 से  मिसनी  की  चीख  पुन्द  को  नहीं
 सुनेगे  ।  झगर  शाप  के  कान  भी  झौर  सरकार
 के  कान  भी  बहरे  हैं  तो  कृपा  करके  झाप  के
 कान  तो  खुलने  चाहिए  भौर  ऐसे  कान  झगर
 उस  तरफ़  20-25  भी  खुल  गये  तो  यह  सरकार
 उलट  सकती  है  इसमे  कोई  संदेह  की  बात  नही
 है

 दूसरी  बात  उधर  की  तरफ  से  कुछ
 लोगों  3  कही  कि  दिल्‍ली  डेवलपमेंट
 के  लिए  बहुत  सी  बाते  कही  जाती  हे  1  दिल्ली
 की  भी  कहानी  जभी  तक  प्रमटोल्ड  रही  है  ।
 जनरल  कोल  ने  दी  झनटोल्ड  स्टोरी  रबखली
 मे  कहूंगा  की  दिल्ली  को  भी  कहानो  प्लनटो  ड
 स्टोरी  है।  5  साल  तक  यहा  काग्रेस  के  सदस्य

 रहे  लेबिन  दिल्‍ली  के  लोगो  की  ब्या  भावनांए
 हैं  भाज  तक  वह  इस  पालियामेंट  के  सदन्‌
 में  कर्भा  नहीं  सरक्खी  गई  ।  दिल्‍ली  की  समरया
 को  देखिये  कि  यहां  पर  शाज  60,000  एकड़
 खैंड  एक्वीजीगन  एक्ट  के  सेक्शन  4  के  भन्‍्दर
 ररबवी  गई  है  -  208)  तक  कोई  भी  ज़मीन
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 जो  दिल्‍ली  में  डेबलप  हो  सकती  है  बह  एक
 इंच  भी  सरकार  ने  नहीं  छोड़ी  है  झौर  60
 हज़ार  एकड़  जमीन  सेवशन  4  के तत  कर
 ली  गई  है  जिसका  कि  नतीजा  यह  है  कि  न
 वहां  पर  मकान  बनाये  जा  सकते  है  न  यहां
 खेती  होती  है  1  वहा  सेकड़ों  नही  हजारों  लोगों
 को  बेकार  कर  दिया  गया  ब्ौर  जमीन  लेने  के
 बाद  i957  से  यह  एक्वीजीशन  का  प्रोसैस
 शुरू  हुआ  और  भभाज  दस  साल  के  बाद  इस
 60,000  एफड  में  से  इन्होंने  जो  एक्वायर
 किया  है  जो  पजैश्शन  में  लिया  है  वह  केवल
 25,000  एकड़  ज़मीन  ली  गई है ।  25,000

 में  से  केवल  साढ़े  4  हजार  एकड़  ज़मीन
 डेबलप  करने  के  लिए  दी  है  |  साढ़े  24  हजार
 जो  ढेवलप  करने  के  लिए  दी  है  उस  में  केवल
 7,000  एकड  जमीन  डेवलप  हुई  है  भौर
 दस  साल  बीतने  के  बाद  यह  जो  25,000
 पकड़  खर्मन  भ्रपते  णएक्बाय'  की,  50  करोड़
 रुपया  उस  के  उपर  खर्च  किंगा  गवा  और  50
 करो  ह  रुपया  शर्च  करने  के  बाद  भ.  श्राम  दित्ली
 कं.  जो  मकानो  की  समस्या  है  उस  की  क्‍या
 हालत  है  मैं  बहू  भी  थोडी  सी  बताना  चाहता  ह्

 दिल्ली  के  भ्रन्दर  डेढ़  लाख  श्रावादी  हर
 साल  बढ़ती  है  बौर  भगर  दिल्‍ली  की  जो
 स्थिति  झाज  है  उसको  बसे  का  वैसा  रक्‍्खा
 जाय  तो  30,000  टैनेमेट्न्स  डुएलिग  यूनिट्स
 बनानी  चाहिए  ।  20,000  बनाने  के  बाद
 कोई  स्थिति  भें  तबलोबी  नहीं  होती  लेकिन
 दिल्‍ली  का  एक  मारटर  प्लान  बनया  गया।
 यहा  पर  दिल्‍ली  डेवएपर्मेंट  एय/रिटी  बनाई  गई
 झौर  उस  मास्टर  प्लान  को  जिस  से  बनाया  वह
 लंदन  का,  न्यूयाकं  का,  वाशिगटन  का  झीर
 मास्को का का  वान  लेकर  रहता  था  |  दिल्‍ली
 मे  है  लेकिन  डिजाइन  वहा  का  रख  कर
 बनाया  गधा  ।  उन  का  वासता  दिल्‍ली  की
 गलियों  से  नही,  हिन्दुस्तान  के  गायों  से  नहीं
 वह  एक  इमैंजिनरी  यूटोपियत  स्कोम  बनाई
 गई  जिसका  व्यवहार  के  साथ  कोई  ताल्लूक
 नहीं  ।  जब  कोई  सुझाव  जाता  है  किसी  चीज
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 के  बारे  में  झौर  लोगों  की  दिक्कत  बतलाई
 जाती  है  तो  सरकार  एक  चीज  सामने
 रख  देती  है  मास्टर  प्लान  को  जिसको  कि
 झाल्टर  नहीं  किया  जा  सकता  ।  शब  वेदों
 में  परिक्‍्सन  हो  सकता  है  या  कूरान  के
 झनन्‍्दर  बदल  झा  सकता  है,  बाईबिल  बदली  जा
 सकती  है  लेकिन  यह  काग्रेस  गवर्नामैंट  का
 बनाया  हा  मास्टर  प्लान  नही  बदला  जा  सकता
 हैं  -  इस  तरीके  से  उस  को  समझनः  झौर
 व्यवहार  से  परे  रखना  यह  ग़लत  होगा  t  मैं
 अपने  माननीय  मज्री  से  चाहुंगा  +  भगवान
 के निए  बह  अपने  इप  सास्टर  स्लान को  वेद

 भौर र.  एन  न  बनाये  1  लेकिन  इस  के  हिसाब
 से  में  ने  वबतलाय  कि  30,000  टेतमैंटस

 एक  साल  में  बनने  चाहिए  |  दिल्‍ली  का  स्टेटस
 को  मैंटेन  करने  के  निए,  बैक्नौग  कितना  है  वह
 भी  मै  आप  के  सभ्ने  बतल  ऊंगा  ।

 ]  लाख  45  हजार  मकानों  को  कमी
 s960  में  दिल्ली  में  था  |  मास्टर

 प्लान  के  हिसाब  से  42  साख  45

 हजार  मकानों  क॑  कभी  थी  श्राज  i966  सें
 7  साल  बीतने  के  बाद  मास्टर  प्लान  बनने

 के  बाद  2  लाख  70  हजार  टैतनेग्रेटस  को
 कमी  प८  गयी  f  इस  का  मतलब  यह  है  कि

 ]  लाख  का  बेकतीग  वह  उस  में  और  भी
 शामिल  हू,  गया।  उस  में  डी०  डी०  एु०
 ये  क्‍या  किया?  डी०  डी०  शु  का  ्न
 पिछले  दस  सालों  में  श्ाज'  ही  सदन्‌  के  सामने
 मंत्री  महोदय  ने  बतलाया  कि  1057-58
 से  लेकर  i967  तक  |  करोड़  30  लाख
 रुपया  उस  का  ऐडमिनिस्ट्रेशे  पर  ख्ज

 हुमा हैं  i  |  कराड़  30  लाख  झोर  कितने
 कितने  बनाये  ?  मैं  अपन  भाई  थी
 रणधीर  सिंह  को  कहना  चाहता  हू  कि  )  करोड़
 30  लाख  रुपया  ऐडमिनिस्ट्रेश  पर  खर्च

 होते  फे  बाद  केवल  is0  बवार्टर्स  बनाये
 l0  साल  मैं  ।  झोर  उस  so  ware  के
 बन  के  बाद  भी  उस  को  ऐलाट  एक  कवाटेस
 भी  नहीं  हुआ  ।  इस  के  झन्दर  श्ादमी
 कभी  तक  एक  भी  नहीं  बसा  ।  नतीजा
 यह  है  कि  30  साल  सके  ag  citer
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 ्य्ल  रही  हैं,  प्लांड  डेवलमैंट  हो  रहा  है,  गारे-
 बाजी  हो  रही  है,  लोगो  की  जमीन  ली  जा
 रही  है  लेकिन  झाज'  कया  डेवलपमैंट
 झाप  ने  किया ?  प्लाड  डेवलपर्मेट  बा  नारा
 लगा  ्र  रह  गये  है,  नारा  कोई  प्लान
 नही  है  और  न  कोई  डेवलपमैंट  है।  दोनों
 ही  चीज़े  बेकार  हैं।  इसलिए  मैं  मंती
 महोदय  से  वहूगा  कि  झाप  क्‍या  करते  है  ?
 जमीन  लेते  है  किसान  की  3  रुपया,  2  रुपये
 गद  श्रौर  दिल्‍ली  के  झन्दर  झाप  उन  जमीनो  को
 नीलाम  करते  है  40  रुपये  गज,  00  रुपये  गज़,
 I50  रुपये  गज  और  200  रुपये  गज़  तक  I
 I50  रुपये  गज़  तक  जमीन  नीलाम  की  गई  है  1

 यह  जो  ब्लैकमार्कोटेग  है  सरवार  की  वह  बंद
 होनी  चाहिए  ब्लैकमार्केट  बरने  वाले  व्यापपरियों
 को  तो  सरकार  कसती  है  और  उन्हें  बंद  करती
 है  लेकिन  सरकार  जो  इस  तरह  स्वयं  ब्लैक-
 मार्केटटिग  करती  है  उस  के  मंत्री  महोदय  के
 साथ  क्या  व्यवहार  होना  चाहिए  ?  हो
 सकता  है  कि  भाज  जनता  प्राप  का  कुछ
 नबिगाडसके  ।  लेकिन  मैं  उन  से  कहना
 चाहता  हूं  कि  बह  दिन  नजदीक  oF

 रहा  है  हिन्दुस्ताता  के  अधिकांश

 हिस्से  में  तो  वह  a  गया  यहां
 भी  नजदीक  ar  रहा  है  कि  जनता  झाप
 से  चन  चुन  कर  बदला  लेगी।  जिस  प्रकार  स
 झाप  से  लोगों  के  साथ  व्यवहार  किया  उस  के
 ऊपर  लोगों  को  खेद  है  1

 एक  चीज  की  जोर  मैं  श्राप  का  ध्यान
 दिलाना  चाहता  हू  कि  दिल्‍ली  के  अन्दर
 दफा  4  के  श्रन्दर  जो  ज़मीन  ऐक्वायर  की  गई
 है  उस  हे  झन्दर  करीब  210  भन-
 झाथाराइज्ड  कालोनीज  है  शौर  यहा  पर
 करोब  55  हजार  प्लाट  हैं।  उन  55  हजार
 प्लाटों  में  स ेलगभग  40  हजार  प्लाटों  पर
 मकान  बन  चुके  है  ।  इन  40  हजार  प्ला्टों
 के  ऊपर  करीब  एक  लाख  परिवार  रहते  हैं  t
 5  लाख  लोगों  को  उरूाड़त  शौर  उन  की
 जमीन  को  कब्जे  में  लेन  भोर  बने  हुए  मकान
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 को  गिराने  की  धमकी  देना  इन्सान  के  साथ
 इन्सानियत  का  सलूक  भारत  सरकार  के
 द्वारा  करना  नहीं  है  यह  कोई  व्यवहा  रिक  वात
 नहीं।  सरकार  बार  वार  कहती  है  कि  हम  उन्हें
 रेगुलाराइज  करेंगे  ।  इस  लिये  सरकार
 के  भ्रपनी  नीति  बदलनी  चाहिये  और  अगर
 मास्टर  प्लैन  में  भी  परिवर्तन  करने  की  जरूरत
 हो  तो  जनता  की  सेवा  के  लिये  और  जनता  के
 हित  को  सामने  कर  उसे  करना  चाहिये  ।

 मैं  यह  नहीं  कहता  कि  श्राप  सड़कों  पर  मकान
 बना  दीजिये,  मैं  नहीं  कहता  कि  जो  खली
 जगह  है  उस  पर  झाप  मदगन  बनायें  लेकिन
 जिन  लोगों  ने  मकान  बना  लिये  उन  को  हम
 कसो  तरीके  से  नहीं  गिरा  सकते  हैं
 जो  बसे  हुए  लोह  उन  को  किस  प्रकार  से
 हम  न  उजाड़े  टम  की  कोशिश  वह  जरूर  कर
 सकती  शर  यह  उसे  करना  चाहिये  ।

 दिल्ली  भाहिस्ता  भाहिस्ता  स्लम  की
 सरफ  जा  रही  है।  आप  को  जान  करफ्रे

 दुख  होगा  कि  सन  i960  में  यहां  पर  केवल
 30  हजार  झोंपड़ियां  थीं  और  i067  #

 we  करीब  एक  लाख  के  हो  गई  हैं।  यानो एक
 लाख  परिवार  यहां  झ्ोंपड़ियों  में  रहते  हैं  ।
 झाप  ने  इतने  लाजंस्केल  पर  ऐक्विजिशन  किया
 लोगों  की  जमीनें  छीनीं  लेकिन  भाप  ने
 उन  को  सजबूर  कर  दिया  कि  हू  लोग  घर
 छोड़  कर  झोपड़ियों  में  जाकर  रहें  ।  एक
 तरफ  तो  हमारी  प्रधान  मंत्री  हैं  मैं  उन  की
 बड़ी  इज्जत  करता  हूं  उन  का  बड़ा  सत्कार
 करता  हूं,  में  उन  के  सम्मान  के  विष्द्ध  कोई
 शब्द  नहीं  कहना  चाहता  ।  एक  झगड़ा
 पष्बला  हुआ  है  कि  मकानों  यह  हो  या  वह  हो
 एस  एकड़  का  हो  या  पांच  एकड़  का  हो  |

 हमें  झपने  मंत्ियों  को  सुविधायें  देनी  हैं  हमें
 देगा  चाहिये  ज्यादा  से  ज्यादा  सुविधायें,
 लेकिन  इन  मंत्रियों  का  फर्ज  नहीं  कि  जो  और
 इन्सान  रहते  हैं,  जो  शहरी  रहते  हैं,  कम  से
 कम  उन  के  लिगे  भी  कोई  छत  हो,  उन  के
 बच्चों  को  भो  सर्दी  और  गर्मी  लगती  है  1
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 लेकिन  सरकार  प्रांखें  मृद  कर  के  झपनी  कोठियों
 की  बात  सोचती  है,  यहां  के  मजदूरों,  किसानों
 ढेले  वालों  सुबह  से  शाम  तक  जो  टिक  टिक
 कर  तांगा  हाकता  है  उस  की  तरफ  ध्यान  नहीं
 देती  ।  यह  दिल्‍ली  एक  स्लम  बनती  जा
 रही  है  और  वह  दिन  दूर  नहीं  कि  श्रगर  यही
 तरीका  रहा  और  यह  लार्ज  स्केल  ऐक्विजिशन
 होता  रहा  उस  के  ऊपर  कोई  चेक  नहीं  रक्खा
 गया  तो  दिल्ली  दुनिया  का  सब  से  बड़ा  गांव
 बनता  जायेगा  जिस  में  कोई  भी  नागरिक

 सुविधायें  नहीं  होंगी  ।

 मैं  एक  चीज  और  कहना  चाहता  हूं  कि
 सेक्शन  4  झौर  सेवशन  ७  के  बीच  में  भी
 कोई  समय  निश्चित  करनी  चाहिये  7  अब
 बया  हो  रहा  है  ।  मैं  एक  केस  दिल्‍ली  का
 जानता  हूं  जिस  में  मेरी  पैदाइश  के  पहले
 सेनशन  4  का  नोटिस  हु  i

 Shri  Annasahib  Shinde:  May  I  say
 for  the  information  of  the  hon.  Mem-
 ber  that  the  present  Bill  provides  for
 a@  specific  time-limit  between  a  notffi-
 cation  under  section  4  and  a  declara-
 tion  under  section  67

 et  wet  लाल  गुप्त :  जहां  तक  मैं
 समझता  हूं  सेक्शन  4  शरीर  सेक्शन  6  के  बीच
 में  कोई  समय  नहीं।  इस  बिल  में  एक
 प्राविजन  हैं  और  वह  यह  कि  सेक्शन  4  में
 जब  नोटिफाई  आप  करते  हैं  तो  उस  के  बाद
 तीन  साल  या  दो  साल  के  सेक्शन  6  का
 डिक ने  रेशन  करना  होगा  ।  लेकिन  सेक्शन
 4 भर  सेक्शन  6  के  बीज  में  जो  समय  होता
 जाहिए  वह  भी  ह. ह  निश्चित  किया  जाये  i
 झगर  मैं  इसमें  गलती  करता  हूं  तो  मंत्री

 सहादय  मुझे  बतलायें।

 Shri  Annasahib  Shinde:  A  time-limit
 has  been  provided  in  the  Bill  itself.

 Shri  Kanwar  Lal  Gupta:  Not  for
 this.
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 अध्यक्ष  महोदव,  भ्रभी  तक  भहीं  द््पा
 है।  मुझे  एक  केस  का  पता  है  उस  पर
 सेक्शन  4  का  नोटिस सन्‌  922  में  शुरू  हमा
 ह.  कि  मैं  शायद  पैदा  भी  नहीं  हुआ  था  ।
 में  कारपोरेशन  का  मेम्बर  भी  था  तब  भी  कुछ
 नहीं  हुआ  झर  भगर  यही  प्रोग्रेस  रही  तो

 हो  सकता  है  कि  मेरा  लड़का  भी  कारपोरेशन
 का  मेम्बर  बन  जाय,  लेकिन  वहां  डेवेलपमेट

 नहीं  होगा।  जिस  तरीके  से  इस  को  स्पीड
 अल  रही है,  उस  से भगर  भाप  शोर  अधिकार

 हम  से  मांगते  हैं  तो  मुझे  कहना  हैं  कि  इस
 में  कोई  जस्टिफ़िकेशन  नहीं  है।  झाप

 पहले  कुछ  कर  के  दिखलाइये  ।  झपने  किराय-
 दार  से  कहिए  कि  हमें  प्लैन्ड  डेवेलपमेंट  करना
 है,  भौर  उस  को  कर  के  दिखलाइये  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 सेक्शन  4  में  भौर  कम्पेन्सेशन  मे  कोई  समय
 निर्धारित  होना  चाहिए  झभौर  मेरे  ब्याल  से

 यह  तीन  साल  में  कम्प्लीट  हो  जाना  चाहिए।
 लेकिन  झभी  कुछ  नहीं  हुआ  झभी  तो
 झाप  लोगों  को  कम्पेन्सेशन  देना  भ्रवायड  करना

 चाहते  हैं  ।  श्राप  चाहते  हैं  कि  लोगों  को
 कृस्पेन्सेशन न  देना  पड़े  ।  जब  झाप  सेक्शन
 4  का  नोटिस  देते  हैं  तो उस  के  बाद  दस
 इस,  पन्‍्द्ह-पना ह  भौर  बीस-बीस  साल  तक
 सेक्शन  6  का  नोटिस  नहीं  होता  ।  प्राप
 लेंगे  तो  .  so  गण  लेकिन  जब  झाप  कोग्राव-
 रेटिब  सोसायटीज  को  जमीन  देते  हैं,  लोगों
 को  बेचते  हैं,  तब  मार्केट  रेट  पर  श्रावशन
 कर  के  देते  हैं।  मंत्री  महोदय  को  यह  ब्लेक
 मार्कट  नहीं  करनी  चाहिए  |

 shri  Ansasahid  Shinde:  If  the  hon.
 Member  wi'l  kindly  listen  to  me
 Patiently,  on  thig  point  also  we  have
 provided  for  payment  of  interest  if  the
 declaration  does  not  come  within  three
 years  for  the  pending  cases.

 थी  कॉवर शाला  णुच्ल :  झाप  ने  केवल
 Af  कहा  है  कि  इंटेरेस्ट  देंगे  |  में  चाहता  हुं  कि
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 are  निश्चित  कीजिये कि  पहुले  के  हों  या  बाद
 के  हों,  तीम  साल  ज्यादा  से  ज्यादा  लगाने
 चाहिए  सेक्शन  4  में  कम्पेसलेशन  देने  में  ।
 झगर  इस  में  देर  होती है  तो  कोई  जस्टिफिकेशन

 नहों  है  कि  आ्राप  किसी सोसायटी  को  जमीन  को
 सें  यौर  मार्कट  के  भाग  पर  बेजें  ।

 भेरे  याल  से  यह  बिल  इन्कम्लीट  है  भौर
 लैंड  ऐक्विजिशन  ऐक्ट  की  भी  कई  भौर
 श्ीजें  है  जिन  के  झन्दर  हम  को  जाना  चाहिए
 मैं  इस  बात  का  समर्थन  करता  हूं  कि  इस
 बिल  को  सेलेक्ट  कमेटी में  भेजा  जाये  ताकि
 इस  की  तफ़्सील  से  एन्क्यायरी  हो  क्योंकि
 इस  बिल  के  जरिये-सरकार  झ्धिकार  लेगा
 चाहती  है  और  कवर  करना  चाहती  है
 झपनी  इनएफ़िशिएन्सी  झौर  नेपाटिज्म  को  |
 जो  करप्शन  हो  रहा  है  उस  के  डंकने  के  लिए
 अधिकार  भागती  है  t

 तीसरी  बात  जो  मैं  कहना  चाहता
 हूं.  बह  यह  है  कि  दिल्‍ली  के  झन्दर  जो  ae
 झायराइज्ड  करस्ट्रफ्शन  हो  रहा  है  उस  में
 एक  कारण  यह  हैं  कि  भाप  ने  लाज  स्केल
 ऐक्विजिशने  किया  है  ।  मैं  धाप  के  जरिए
 से  सरकार  से  मांग  करना  चाहता  हूं  कि
 जितनी  जमीन  का  डेवेलपमेंट  भाप  पांच  साल
 में  कर  सकते  हैं  उतनी  जमीन  को  ही  सेक्शन
 # धौर  6  में  रखिए,  बाकी  जमीनों  को
 छोड़  दीजिए  ।  झगर  ay  यह  कहें  कि
 यह  पहले  से  प्लेन  नहीं  हो  सकता  तो  जो

 सुप्रीम  कोर्ट  का  जजमेट  हैं,  जिस  का  हवाला
 मंत्री  महोदय  ने  दिया  है  शौर  जिस  को  जज
 से  स्वयम  झपने  फैसले  मे  लिखा है,  उस  को

 झाप  की  सेया  मे  पढ़ना  आहता  हूं
 “Ip  wag  stated  that  the  Govern-

 ment  may  have  difficulty  in  mak-
 ing  the  plan  of  its  project  com-
 plete  at  a  ime  particularly  when
 the  project  is  lerge  and,  therefore,
 it  is  necessary  that  it  should  heve
 the  power  to  make  a  number  of
 decierations  under  sec.  I  am 6.
 who'ly  unable  to  accept  this  argu-
 nent”.
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 [लो  कर  ल.ल  गुप्त]
 गू  cannot  imagine  a  Govern-

 ment  which  has  vast  resources  not
 being  able  to  make  a  complete  plan
 of  its  project  at  a  time.  Indeed,  ६
 think  when  a  plan  is  made,  it  is  a
 complete  plan.  ६  should  suppose
 that  before  the  Government  starts
 acquisition  proceedings  by  the
 issue  of  a  notification  under  sec.  4,
 है! 3  has  made  its  plan,  for  otherwise
 it  cannot  state  in  notification,  as
 it  has  to  do,  that  the  land  is  likely
 to  be  needed.  Even  if  it  had  not
 comp'eted  its  plan,  it  would  have
 enouch  time  before  the  making  of
 the  declaration  under  sec.  6  to  do
 #0”.

 मो  भाव  इस  फैपले  में  ब्यक्त  किये  गये  हैं

 इस  बिल  में  उनकी  स्पिरिट  को  ही  शग्म
 करने  की  बातह।  इसलिए  मैंने  कहा  है  कि
 प्लानिंग  की  कमी  है  ।  इस  वजह  से
 कौर  आपके  यहां  जो  इनएफिशेंसी  है  उसकी

 बजह  से  आप  अधिकार  ज्यादा  मत  लीजिये।
 दिल्ली  में  जितनी  धतभ्राथोराइज्ड  कंस्ट्रकशन
 हुई  है  वह  केवल  सरकार  की  गलत  हाउसिंग
 पालिसी  को  वजह  से  हुई  हैँ  ।  प्रापको

 चाहिए  कि  भाष  दिल्ली  की  हाउसिंग  प्राबलैम
 को  डिनामिक  तरीके  से  हल  करें  ।  लंदन
 में  जो  Go  के०  की  कैविनेट  है  उसने  एक  सब-
 कमेटी  बता  रखी  है  भौर  वह  लंदन  की

 हाउसिंग  प्राबलैम  को  देखती  है  ।  हमारे
 यहां  खिचड़ी  बनी  हुई  है  ऐसा  मालूम
 पढ़ता  है  कि  आज  तक  कोई  हाउसिंग  स्कीम
 बनी  ही  नहीं  है।  दिल्ली  में  कोई  सोगल

 हाउतिंग  स्कीम  सास  की  चिड़िया  नहीं
 है।  झुत्गी  भोंपड़ी  वांलों  को  कभी  पर्वीस,
 गस  शौर  कभी  झस्सोी  गज़  ज़मीन  देने  की
 बात  होती  है  ।  गर्भियों  में  पण्चीस  गस,
 सर्दियों  में  भस्पी  गस  झौर  वर्षा  में  फिर
 पच्चीस  गज  देने  की  बात  कह  दी  जाती

 है।  कोई  निश्चित  पालिसी  नहीं  है।  में
 कहना  चाहता  हू  कि  दिल्ली  में  प्रनधायो-

 राइज्ड.  कंस्ट्रकशन  को  रोकने  का  तरीका

 यह  नहीं  है  कि  पुलिस  भेज  दी  जाए  आर
 लोगों  के  मकान  सुड़वा  दिये  जायें।  आपने
 एमरजेंसी  चावज़ें  ली  हैं  1  लेकिन  इस
 पावर्ज़  को  लेंने  के  वाद  भी  दिल्ली  में  झन-
 आयोराइज्ड  कंस्ट्रकशन  बन्द  नहीं  हुआ  है  ।
 इसको  बन्द  करने  का  तरीका  यह  है  कि
 दिल्‍ली  के  लिए  एक  श्रच्छी  हाउसिंग  स्कोम
 बने,  सभी  लोगों  के  विचार  मांगें  जायें  उनको
 देखा  जाए,  उन  पर  वित्रार  किया  जाए  शर
 यह  जो  बिल  है  इसको  सिलेक्ट  कमेटी
 के  पास  भेज  दिया  जाए  a

 Shri  Nath  Pai  (Rajapur):  May  I
 make  a  smal!  enquiry?  We  have  given
 the  name  of  Mr.  Srinibasa  Misra.  May
 I  know  when  you  propose  to  call  him?

 a
 indication  will  be  always  help-

 Mr,  Deputy-Speaker:  Shortly.

 लीमती  गंगा  देवी  (मोहनलालगंज  )  :
 उपाध्यक्ष  महोदय,  झाज  सदन  में  जिम
 बिल  पर  चर्चा  चन  रही  है  वह  लैंड  एक्विजिशन
 एक्ट  की  धारा  4  का  एनेंडमेंट  बताया  जा
 रहा  है।  परन्तु  इत  एनेंटरमेंट  का  सीधा
 अतर  उस  कानून  की  धारा  23  पर  पड़ता  है
 जिप  में  ह. (ड  निधम  दिये  गये  है,  जिन  से

 मुप्रावजा  तय  किया  जाता  है।  मैं  आपके

 सम्मुख  उसे  पड़  कर  सुनाना  चाहती  हूं  ।

 “Matters  to  be  considered  in  de-
 termining  Compensation:

 (३)  In  determining  the  amount  of
 compensation  to  be  awarded
 for  ‘and  acquired  under  this
 Act,  the  Court  shall  take  into
 consideration—.

 first,  the  market  value  of  the
 land  at  the  date  of  the  pub-
 lication  of  the  notification
 under  section  4,  sub-section
 qi)...”

 झप  अब  समसल  गए  होंगे  कि  धारा  4
 का  भतली  महत्व  मुपावजें  से  है।



 3277  «land  Acqélisiion  CHAITRA  i6,  ‘989  (SAKA)

 ware  इस  बात  का  नहीं  है  कि  सरकार
 को  भूमि  भ्रधिध्रहण  करने  में  दिक्कत  होती
 है,  बल्कि  झसली  है. । ल  सौर  झतली  दिक्कत
 सरकार  को  मंशा  की  है,  भावना  को  है  कि
 बह  जमीन  के  मालिक  को  जो  झाज  जमीदारी
 के  खातमे  के  बाद  किसान  लोग  हैं,  उनको
 उनकी  जमीन  का  पूरा  मुझावजा  देना  नहीं
 चाहती  भौर  उसकी  भूमि  कौ  एक  बार  धारा
 4  का  गज्जट  करने  के  बाद  टुकड़े  टुकड़े  करके

 कई  बार  धारा  ८  को  गज़ट  करके  लेना  चाहती
 है।  झौर  किसान  को  जो  वक्‍त  के  गुजरने
 से  कीमत  में  बढ़ोतरी  होती  है  उससे  बंचित
 करना  चाहती  है  t

 सरकार  स्वयं  सोचे  कि  जो  गज़ट  धारा
 4  के  जून  9663  पहले  हुए  उनके  प्रन्तर्गत
 किसानो  को  जमीनों  की  पुरानी  कीमत  क्‍यों
 नन  मिले  ?  जब  कि  6  जून  को  रुपया  57
 प्रतिशत  नीचे  गिरा  दिया  गया  और  भारत  के
 झ्रन्दर  भी  हर  चीज़  को  और  ज़मीन  को  भी
 कीमत  बहुत  भ्रधिक  बढ़  गई  ।

 मंत्री  सहोदय  ने  एक  संशोधन  6  परसेंट

 सूद  दिलाने  का  पेश  किया  है।  इससे  साफ
 जाहिर  है  कि  सरकार  भी  यह  मानती  है  कि
 बार  बार  धारा  6  का  गज़ट  करके  कई
 यर्धो  में  किसान  की  भूमि  लेने  से  उसको
 विशेष  झ्ाथिक  हानि  होती  चली  जाएगी  i
 6  प्रतिशत  सूद  लैंड  एक्विज़िशन  एक्ट
 की  धारा  34  में  कब्जा  लेने  की  तारीख  से
 झनिवायें  रूप  से  सरकार  को  देना  ही  पड़ता
 है।  यह  न्यायसंगत  भी  है।  परन्तु  जिस

 भूमि  का  सरकार  ने  झाज  से  दस  वर्ष  पहले
 धारा  4  का  गज़ट  किया  शोर  अब  तक  छोड़
 रखा  और  कत  तक  धारा  6  का  गज़ट  करके
 कब्जा  नहीं  लिया,  परन्तु  झाज  घारा  6  का
 गज़ट  करके  कब्जा  लेती  है,  तो  किस  प्रकार
 सात  वर्ष  का  सूद  सरकार  दे  सकेगी

 48.28  hrs,
 (Saar  P  K.  7580  in  the  Chair}

 में  सरकार  के  सामने  गाजियाबाद  की
 मिसाल  भी  रखता  चाहती  हूं  ।  जुलाई,

 ete,  Bill  3278

 960  में  35,000  एकड़  भूमि  का  थारा
 4  का  गज़ट  दिल्‍ली  की  नकल  करके  किया  गया
 झसली  मंशा  सरकार  की  यह  थी  कि  ज़मीन
 का  बढ़ता  हुआ  झोर  मुनाफे  वाला  ध्यापार
 झपने  हाथ  में  ले  मे  इम्पूवमेट  ट्रस्ट
 भी  बन  गया।  परन्तु  पिछले  साढ़े  छः  वर्षों
 में  धारा  ७  के  गजट  को  चार  बार  करने
 के  बाद  भी  कुल  भूमि  पर  कब्जा  नहीं  किया
 गया  क्योंकि  सरकार  न  उचित  कीमत
 न  देना  चाहती  है,  भोर  न  सूद  ही।  गाजियाबाद
 में  लाखों  रुपये  यं  करके  किसानो  ने  रिट
 दायर  किए  और  सरकार  को  कोर्ट  फीस  भी
 दी  झौर  कोर्ट  से  यह  तय  करा  लिया  कि

 यह  बार  बार  के  धारा  6  के  गज़ट  नाजायज
 थे  ।  इससे  किसानो  को  यह  हक  हासिल
 हो  गया  कि  सरकार  धारा  4  का  नया  गज़ट
 करे  घ्रौर  उस  नए  गज़ट  की  तारीख  की
 मा्किट  वैल्यू  किसान  को  दें  ।  सरकार
 से  क्षड़ा  था,  किसान  सरकार  से  जीत  गया  1

 यून  पी०  में  हाई  कोर्ट  में  भौर  मध्य  प्रदेश
 में  सुप्रीम  कोर्ट  में।  परन्तु  सब  कोर्ट  फीम

 बसूल  कर  लेने  के  बाद  भी  सरकार  प्रपनी
 ताकत  के  बल  पर  कहती  है  कि  हम  ही  जीते

 हैं  प्रौर  वह  भी  भाडिनैन्स  इस  संसद  में  ला
 कर  |  बड़ी  इज्जत  करते  हैं  हम  सुप्रीम  कोर्ट  की
 जो  हमारे  फण्डामैन्टल  २ाइट्स  की  संरक्षक  है।

 यहां  गाजियाबाद  का  एक  और  नक्शा
 मैं  मंत्री  महोदय  के  सामने  रखती  हूं  1
 गाजियाबाद  मेरठ  जिले  में  है।  मेरठ  जिले
 से  कांग्रेस  के  तीन  एम०  पी०  शौर  पंद्रह
 एम०  एल०  Yo  चुने  जाया  करते  थे  ।  परन्तु
 गाजियाबाद  की  लैंड  पातिसी  जैसे  झौर
 श्ाज  के  एमेडमेट्स  बिल  जैसे  क्‍फ्नुचित
 कार्यों  क ेकारण  केवल  चार  काग्रेसी  एम०  एल
 एग  इस  बार  इस  जिले  से  चुने  गए  झौर  इन
 में  से  भी  तीन  जनकाग्रसी  बन  गए  ॥

 यह  वह  नीति  है  जोकि  झाप  के  एडमिनिस्ट्रेशन
 में  ह. थ  पी०  में  गाजियाबाद  के  किसानों  के

 साथ  खेली  है  ।  किसानों  ने  बहुत  एप्रोच  किया,
 बहुत  कोशिश  की  कि  शून्  the  गवर्नचेंड
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 [ीमती  गंगा  देवी]
 उनके  साथ  कम्प्रोमाइड  कर  ले  लेकिन
 सरकारी  भ्फ़्सरों  के  सामने  हमारे  मंत्री  महोदय
 कुछ  नहीं  कर  सके  भर्माद्‌  कोई  सही  फैसला
 नहीं  दे  सके  t

 wa  मैं  केवल  यही  कहना  भाहती  हूं  कि
 यदि  किसानों  के  साथ  वहां  इंसाफ  नहीं  किया
 गया तो  उसकी  प्रक्रिया  देश  के  भविष्य  फे  लिए
 हितकर  नहीं  होगी  ।  अगर  इनके  साथ
 इंसाफ़  नहीं  हुआ  भौर  यही  नीति  सरकार  की

 रही  तो  हमारी  पार्टी  पता  नहीं  क्‍या  करेगी
 झौर  कहां  जाएगी  i

 Mr.  Chairman:  Shri  Sarjoo  Pandey.

 Shri  Senavane  (Pandharpur):  On  a
 point  of  order.

 Mr.  Chairman:  You  should  quote  the
 rules.

 Shri  Sonavane:  Direction  No,  :5A—~
 I  am  ready  with  it.  I  would  draw
 your  attention  to  rule  ISA  (a)  which
 reads  as  follows:  Un'ess  a  Member
 rises  in  his  seat  and  catches  the  Spea-
 ker’s  eye,  he  shall  not  be  called  upon
 by  the  Speaker  to  speak...

 Mr.  Chairman:  He  has  already
 eaught  my  eye.  Will  you  please  re-
 sume  your  seat?

 ghri  Sonavane:  Did  he  rise  in  his
 seat?

 Mr,  Chairman:  This  is  an  aspersion
 on  the  Chair.  Wi)  he  please  sit  down?

 Shri  Sonavane:  I  am  not  casting  any
 aspersion.  But  the  fact  is  that  he  did
 not  stand  up  in  his  seat.

 Mr,  Chahyman:  Order,  order,  I  have
 ¢alled  Shri  Sarjoo  Pandey.

 wt  सरल  पाण्डेय  :  सभापति  महोदय,
 सदन के सामने के  सामने  जो  बिल  है,  लगभंग  सभी

 दलों  के  मायनीय  सदस्यों  मे  उसका
 विरोध  किया  हैं  |  झलग  झलग
 अदेशों  फे  माननीय  सदस्यों  ने  यह  बताया

 है  कि  किस  तरह  से,  इस  कामूत  के  हारा  हजारों

 ete,  Bit  3280

 are  लाखों  लोगों  की  जमीन  छीनी गद  है!
 कल  एक  मानूनीय  सदस्य  मे  यह  भी  बताया
 कि  इस  कामून  में  कहाँ  प्ौ  इस  बास  को  स्पष्ट

 नहीं  किया  गया  है  कि  “पब्लिक  परपतजिध”
 का  क्या  सतलब  है।  सरकार जिस  जमीन  को
 लेना  चाहती  है,  उसकों  छीन  लेती  है,
 हजारों  भादसियों  को  बेदखल  करती

 है  भौर  भच्छी  भच्छी  लेती  लायक
 ज्मीनों  को ले  कर  उन  पर  मदल  चढ़े  करती
 है

 यह  बिल  सिर्फ़  इसलिये  सदन  में  लाया
 गया  है  कि  सरकार  के  ग ेर-कानूनी  कामों  को

 काततनी  रूप  दिया  जाये  ।  इस  देश  के  सब  से

 बड़े  न्यायालय  ने  बहू  फैसला  दिया  है  कि

 सरकार  ने  जितनी  भी  जमीनें  एक्‍्वायर  की  है,
 के  अ्संवेधानिक  तरीके  से  एक्वायर  की  गई

 हैं।  सरकार  की  इस  कार्यवाही  को  संवैधानिक
 रूप  देने  के  लिये  ही  मंत्री  महोदय  ने  यह  विधेयक
 सदन  के  सामने  रखा  है।

 इस  बहस के  दौरान  एक  कांग्रेसी  सदस्य

 बड़े  जोरों  से  किसान  के  बेटों  की  दुह्ाई दे  रहे  थे।

 एक  झन्प  कांग्रेसी  सदस्य  बता  रहे  थे  कि

 चुनावों  में  कांग्रेस  के  उम्मीदवारों  की  हार  के

 कारण  इसी  तरह  के  नियम  हैं।  मैं  झपने  उन

 मिलों  से  कहना  चाहूंगा  कि  उन  लोगों  को
 झपनी  कथनी  भौर  करनी  में  भेद  नहों  करना

 चाहिये।  जिन  कांग्रेसी  सदस्यों  ने  इस  बिल
 का  विरोध  किया  है  ,  झगर  थे  वास्तव  भे  चाहते

 हैं  कि  यह  पास  न  हो,  तो  इस  के  खिलाफ  मठ
 देना  उनका  नैतिक  कर्तंब्य  हो  जाता  है  t

 wat  महोदय  इस  बिल  को  यहा  साए

 हैं,  लेकिन  उनको  पता  नहीं  है  कि  इस  के

 झन्दर  क्‍या है।  उनके  झधिकारियों  ने,  जिस
 को  यहा  के  लोगो ंकी  समसस्‍्यापझ्रों  से  कोई
 मतलब  नहीं  है,  हिन्दुस्तान के  लोगों  को

 सबाह  शौर  बरबाद  करता  जिनका  पेशा

 है,  जो  कुछ  तैयार  किया है,  मंत्री  महोदय  ने

 उसी  को  यहां  पर  पेश  कर  दिया  है।  मैं  os

 हे  बढूंगा कि कक  we  deh  ven  से
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 जिकलें ,  वर्ना  बह  इस  देश को  चाट  आयेगी ।
 व्यू  दोक  मंत्रियों  को  जो  कुछ  सिलाती है---
 मुझे  कहना तो  नहीं  चाहिये, लेकिन  उनको

 झक्ल ही ही  बहुत  कम  मिली है--, है--,  दफ़्तर  उन
 को  जो  कुछ  उल्टा  सीधा  देता  है,  मंत्री  लोग
 उसको  सदन  मैं  पेश  कर  देते हैं  भौर  भनु गासन के
 शाम  पर  अपने  सदस्यों  से  पास  करा  लेते  हैं।

 जब  सरकार  ने  बना रस  में  डीजल  लोको-
 मोटिव  का  कारखाना  बनाने  के  लिये  ऊमीन
 एक्वायर  करने  की  कार्यवाही  की,  तो  हम  लोगों
 ने,  और  कांग्रेस  के  लोगों  ने  भी,  उसका  विरोध
 किया।  उस  समय  सरकार  ने  यह  प्राश्वासन
 दिया  कि  जिन  लोगों  की  ज़मीन  ली  जायेगी,
 उनको  सविस  में  फर्स्ट  प्रेफ़रेंस  दिया  जायेगा  |
 लेकिन  झाज  स्थिति  यह  है  कि  वहां  पर  जैनेरण
 मैतेजर  सुबैधा  बैठा  हुआ  है,  जो  सारे  हिन्दुस्तान
 से  लोगों  को  बुला  बुला कर  काम पर  रखता
 हैं,  लेकिन  पूर्वी  उत्तर  प्रदेश  के  लोगों  को  जगह
 नहीं  देता  है  i

 सब  माननीय  सदस्यों  ने  कहा  है  कि  इस  कानून
 के  द्वारा  भासाम,  बंगाल,  बिहार,  दिल्ली,
 उत्तर  प्रदेश  झ्ादि  सब  प्रदेशों  में  तीन  तीन
 शौर  लचार  चार  प्रति  गज  का

 मुझावज्ा  देकर  जमीन  एक्वायर  की  जाती  है  |
 झौर  वही  जमीन  300-400  रु0  प्रति  गज़

 के  हिसाब से  बेचो  जातो है  ,  दिल्‍ली  जैसी
 जगहों  में  सरकार  की  नाक  के  नीचे  हज़ारों
 रुपये  गज़  के  हिसाब  से  जमीन  बेची  जाती  है
 इसके  बावजूद  सरकार  ने  सदन  में  यह  बिल
 रखा  है  कि  उसको  पावर दी  जाये,  जिससे
 किसानों  के  पील  करने  के  प्रधिकार  को  भी

 शरम  कर  दिया  जा  सके  भौर  वह  किसानों की
 खमीन  लेकर लूट  मचा  सके।  कांग्रेस  पार्टी
 को  हब  तो  कुछ  सबक  सीखता  चाहिये।  इस
 प्रकार  के  कानूतों  प्रौर  कार्यबाहियों  ने  ही
 उसको  देश  के  बहुत  से  भागों  में  शासन  से

 हटा  दिया  है।  धगर  यही  द्वालत  कायम  रही
 झौर  उसने प्रपने  सदस्यों  की  राय  का  झपमात
 लिब्रा, दो तो  भाझियी  शौर  पर  देश की  स्थिति

 etc,  Butt  3282

 बिनड़ेगी  सौर  कई  श्रकार  की  मुसीयतों  का
 सामना  करना  पड़ेगा  |

 भुझे  यह  मालूम है  कि  जिन  लोगों की  जमीन
 ली  गई  है,  यही  नहीं  कि  पांच  पांच,  दस  दस
 बरस  के  याद  भी  उत  को  मुग्रावज़ा  नहीं
 दिया  गया  है,  बल्कि  भ्रव  भी  उस  से  सैन्य

 रेवेन्यू  कलेक्ट  किया  जाता  है  |  यह  सरकार
 हम  से  कहती  है  कि  झगर  इस  बिल  को  पास
 नहीं  किया  जायगा,  तो  सब  प्रोजेक्टस  की
 जमीन  की  एक्वीजीशन  इल्लीगल  हो  जायेगी  ।
 यह  किस  की  ज़िम्मेदारी  है  ?  गर  सरकार
 मे  कोई  ऐसा  कानून  बनाया,  जिस  में  लीगल

 फला  था,  कानूती  प्रड़चनें  थीं,  जिन  के  कारण
 झदालतों  ने  किसानों  को  प्रोटेक्ट  किया,
 उन  को  बचाया,  तो  यह  ज़िम्मेदारी  सरकार
 की  है  भौर  उस  को  सजा  मिलनी  चाहिये,
 क्योंकि  यह  इतने  महत्वपूर्ण  कानूनों  को
 जल्दी  में  इस  सदन  में  पास  करा  लेती  है  1

 जैसी  कि  हम  सब  ने,  शौर  कांग्रेस  के
 सदस्यों  ने  भी,  मांग  की  है,  सरकार  इस  बिल
 को  सिलेक्ट  कमेटी  के  पास  भेज  दे,  ताकि  इस
 की  पूरी  तरह  से  छान  बीन  की  का  सके  धौर
 यह  व्यवस्था  की  जा  सके  कि  हस  का  दुरुपयोग
 न  हो  सके  t  सरकार  के  अधिकारी  एक्वीजी-
 न  का  नोटिस  इम  तरीके  से  देते  हैं  कि  जिन
 लोगों  की  जमीन  एक्वायर  की  जाती  है,  उन
 को  इस  का  पता  तक  नहीं  चलता  है  ।  सर-
 कारी  झ्धिकारी  सम्बद्ध  किसानों  की  भ्रदम-

 मौजूदगी  झौर  गैर-हाजिरी  में  दूसरे  झ्ादमियों
 से  दस्तखत  बनवा  लेते  हैं  शौर  प्रगट  करते  हैँ
 कि  नोटिस  की  तामील  हो  गई,  जिस  के  परि-
 जाम  स्वरूप  किसानों  को  अपने  हितों  की  रक्षा
 करने  का  मौका  नहीं  मिलता  है  |  इस  प्रकार
 उन  झहश्िकारियों  ने  एक्वीज़ीशन  के  सारे
 मामले  को  अष्टाथार  का  प्रणाड़ा  बनाया

 हुभा है ।

 में  मंत्री  महोदव  से  कहना  याहता  हूं
 कि  वह  इस  बिल  को  वापस  मेमें,  क्योंकि
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 ादिनेंम  उन  के  पास  है  भौर  उस  के  कारण

 यह  कोई  जरूरी  नहीं  है  कि  इत  बिल  को
 फौरन  पास  किया  जाय  ।  बल्कि  सब  से  पहले
 एक  ऐसा  कानूत  बताया  जाना  चाहिये,  जिस
 में  बहुत  विस्तार  के  साध  किपानों  के  सारे
 अधिकारों  की  सुरक्षा  की  गई  हो  |  जिन  लोगों
 की  जमीनें  ली  जातो  है,  उन  को  काफो  मौका
 दिया  जाय  कि  वे  प्रपने  हितों  को  रक्षा  कर
 सकें  ।  आज  स्थिति  यह  है  कि  चुपके  चुपके
 जमीन  एबवायर  कर  ली  जाती  है  और  उस
 के  मालिकों  को  बहुत  कम  मुप्रावजा  दिया
 जाता  है  और  वह  मुप्रावजा  भो  घूयखोरो  में
 चला  जाता  है|  एक  बांप्रेसी  सदस्य  ने  अभी

 कहा  कि  खब  घूपखोरी  होती  है,  लेब्गाल
 से  ले  कर  बड़े  बड़े  अधिफारी  चूत  खाते  हैं
 शौर  किसानो  को  उजाड़त  ।  है।  मैं  उन  कांग्रेती
 सदस्य  महोदय  से  बहुंगा  कि  इस  सारा  खुरा-
 फात  की  जड़  है  कांग्रेस  का  राज्य,  क्‍योंकि
 कांग्रेस  के  लोगों  का  जनता  से  सम्पर्क  टूट
 गया  है  वे  जनता  में  नहीं  जाते  हैं।  वे  निर्भर
 करते  हैं  सिर्फ  अपने  दफ्तरों  के  क्‍्लकों  श्रौर

 बाबुओों  पर,  जो  उन  को  घेरे  रहते  हैं
 wear  में  मैं  फिर  कहना  चाहता  हूं  कि

 सरकार  इस  जिल  को  वायस  खेले  |  मैं
 इस  सदन  के  सदस्यों,  और  खास  तौर  से  कांप्रेपी
 सदस्यों  से  यह  कहना  चाहता  हू  fe  वे  कुछ
 करें,  वर्ना  यह  सरकार  इथ  बिल  के  पास  होने
 के  बाद  हज़ारों  आदमियों  को  उजाड़ेगी  और
 इस  के  नौकर  मुल्क  को  लूट  लूट  कर  खायेगे।
 ये  लोग  चुनावो  में  वोट  खरीदते  है,  हर  तरह
 की  क्रियायें  करते  हैं,  लाखो  रुपये  खर्च  करते
 हैं,  लेकिन  फिर  भी  हार  जाते  है  ।  मत्री  महोदय
 इस  बिल  को  भिलेक्ट  कमेडी  में  भेजे  शौर
 तमाम  लोगों  को  राय  लेने  के  बाद  एक
 ऐसा  काम्प्रीहेसिब  बिल  लाये,  जिस  से  किसानों
 की  रक्षा  हो  सके  और  वें  पूजोपति  शौर  बड़ें
 लोग,  जो  जमीन  ले  कर  उस  को  खालो  रखे

 हुए  हैं,  नाजायज  फायदा  न  उठा  सकें  -  इन
 बाब्दों  के  साथ  मैं  इस  बिल  का  बिरोध  करता
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 कीमतों  तक्‍्मोथाई  (मेदक  )  :  सभापति

 महोदय  मैं  इस  बिल  का  विरोध  करना  चाहती
 हूँ  t

 ay  ger  ह ८: द  कथचाय :  बोट  भी  इस
 के  विरोध  में  ही  देना  ।

 श्रीमती  लक्ष्मोथ ई  :  मुझे  इस  बात  की

 बहुत  खुशी  है  कि  सब  माननीय  सदस्य  इस
 बिल  के  बारे  में  एक-मत  हैं  भोर  सब  ने  एक
 हो  राय  प्रकट  की  है  |  मैं  इस  के  लिये  सब
 को  धन्यवाद  देना  चाहती  हूं  ।  हमारे  मिनिस्टर
 साहब  किसान  के  बच्चे  हैं।  इम  लिये  उन  को
 प्रच्छो  तरह  से  मालूम  है  कि  किसानों  की  क्‍या
 समस्‍यायें  हैं  श्रौर  उन  को  हल  करने  के  लिये
 क्या  करना  हैं  t

 हमारे  घरों  में  मर्द  लोग  कमाते  हैं
 शौर  श्ौरतें  अपनी  हुशियारी  से  चर  को
 सम्भालतो  है  |  हमारे  जो  हुशियार  शौर

 तजुर्बेकार  झ्ाफिसर  हैं  जो  बहुत  एजूकेटिड
 है  जो  देश-विदेश  में  जाते  है  अर  एक्सपर्ट
 बनते  है  उन  में  से  कितने  किसानों  के  बच्चे

 हैं  यह  मुझे  मालूम  नहीं  है---  उन  से  मैं  यह
 कहना  चाहती  हूं  कि  कानून  तो  हम  लोग  बनाते
 हैं  लेकिन  उन  की  एक्सीक्यूशन  वे  लोग  करते

 हैं  ।  इस  लिये  उन  को  अपना  काम  इस  ढंग
 से  करना  चाहिये  कि  हमारी  साधारण  जनता
 शौर  हमारे  किसानों  को  कठिनाई  न  हो  ।
 आज  हम  देखते  हैं  कि  विमान  की  बात  सुनने
 बाला  कोई  नहीं  है  ।  किसान  बोलते  बोलते
 थक  गया  हैं  लेकिन  उस  की  सुनवाई  नहीं  होती
 हैं  7  झभी  कल  दिल्‍ली  के  पांच  छः  सौ  लोग

 डैयूटेशन  में  आये  थे  लेकिन  कोई  उन  की  बात

 नहीं  सुनता  है  ।

 पुराने  जमाने  में  जो  गांव  बसते  थे  मैं
 अपने  प्लान  के  एक्सपर्ट  से  कहना  चाहती
 हूं  कि उस  समय  गांव  की  सरहद  का  ध्यान
 रखते  थे  कि  इतनी  ज़मीन  हों  तो  इस  में
 इतने  लोग  बस  सकते  है,  उस  में  हर  चीज  का
 कपल  रखते  थे  कि  इतनी  जमीन  पशु्नों  के
 ष्ब्रने  के  लिए  नाहिये  t  eat:  दूसरे  क  मो  के
 लिए  चाहिए।  बह  थांद  की  एक  सरहद  बमाकर
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 रखते  ने  ।  लेकि  झाज  हमारे  प्लान  के

 श्यसपटेस  क्‍या  करते  हैं  ?  महां  दिल्‍ली से  लेकर
 झागरा  तक  चयले  जाइए,  कहीं  चले  जाइये,
 जहां  देखिए  कहीं  कोई  प्लान  नहीं  ।  गांगों  में

 पशुभो  के  चरने  के  लिये  जगह  नहीं,  कोई
 रास्ता  नहीं,  बीच  में  कोई  जगह  नही  शहरों
 में  देखिये  ।  इंस्लैंड  में  मकान  ऊपर  को  बनते

 हैं  और  यहां  चौड़ाई  में  बनते  हैं।  फिर एक  एक
 बंगले  में  देखिए  पांच  पांच  हजार,  दस  दस  हजार
 गज़,  एक  एक  एकड़  दो  दो  एकड़  जमीन  लेकर
 घेर  लेते  हैं  प्रौर  वह  ज़मीन  बेकार  पडी  रहती
 =

 हमारे  यहां  इन्डिपेंडेंस  आई,  इसके  लिये

 हमें  खुशी  है।  मगर  जमीन  का  नाश  करके
 छोड़  दिया  जाय  ।  सब  बिगाड़  दिये  जमीनों
 को  ।  हम  ने  इस  देश  में  रहने  वाले  85  प्रति-
 शत  किसानों  को  नाराज़  कर  दिया  झौर  भाज
 इसका  फल  भी  मिल  गया  सबको  1  किसान
 नाराज़  हो  गया  ।  इस  से  पहले  बिजनेस  वाले
 लाराज  ,  सब  लोग  नाराज्,  लेकिन  किसान
 नाराज़  नही  होता  था  |  लेकिन  किसान  नाराज
 इस  वास्ते  हो  गया  इस  बार  कि  यह  भअपो-
 जीशन  वाले  जा  कर  उन  को  सिखा  शाये
 झौर  सारा  मामला  खराब  हो  गया  i  तो
 यह  तमाम  बात  देखनी  चाहिये  ।  यहा  से

 हैदराबाद  को  हम  निकलते  है  तो  दिल्‍ली  से
 आगरा  तक  बड़े  बडे  प्लाटम  पड़े  हैं  ।  बडी

 सुन्दर  सुन्दर  जगह  है।भौर  वह  फट  इल
 इतनी  है  कि  कुछ  कहा  नहीं  जा  सकता  |  इतनो
 इतनी  जमीने  लेकर  बैकार  डाले  पड़े  है  t
 कोई  इनकी  परवा  करने  वाला  नहीं  है।
 किसान  भी  दुखी  हो  गया  है,  वह  देखता  है
 कि  कोई  सुननने  वाला  नही  है  |  वह  भी  सम-
 झता  है।  कि  समीन  कोई  भी  ले  लेगा  ।  आज
 हर  एक  जमीन  डव  नेपमेंट  में  भा  रही  है।.
 नहीं,  साहब,  में  नही,  मुझे  ज्यादा  समय  दिया
 जाय,  मैं  तो  एक  बार  भी  नहीं  बोली  हूं  इस
 सेशन  में  1

 मैं  झाफिसर्स  से  अपील  करना  याहती
 हूँ,  ऐग्रीकल्बर  डिपार्टमेंट  कालों  से  फूड  बालों
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 से  बह  इस  तरफ  ध्यान  दें  ।  झाप  देखें  बिल्ली
 में  i959  में  करी  ब  35  हजार  एकड़  जमीन
 धारा  4  के  अन्दर  नोटिफाई  करके  छोड़  दी
 गई  ।  यहां  झे  किसानो  को  उजाड़  दिया  गया  1
 शाप  झार  करते  हैं  छोटे  छटे  झाफिसस
 जाकर  उन  को  उठा  देते  हैं,  फेक  देते  हैं।  भाज
 उस  में  से  50  प्रतिशत  जमीद  ली  और  सब
 बेकार  पडी  है।  और  उन  को  पैसा  क्या  देते
 हैं।  मैं  बताती  gi  एक  एक  नम्बर  का
 एवार्ड  मेरे  पास  है  ।  एवार्ड  नम्बर  1666,
 उस  के  एवार्ड  की  डेंट  है  958  और  पैसा  दिया
 हैं  670  रुपये  पर  बीघा  ।  मतलब  क्‍या  होता
 है  20  पैसे,  12 पैसे  पर  यार्ड  से  भी  कम  1
 झौर  एक  बात  और  मैं  कहना  चाहती  हूं  ।
 जमीन  झाप  लेते  हैं  तो  उस  में  कुंभा  होता
 है,  उसमें  पशुओं  से  बाधने  को  जगह  होती  है,
 उसमें  उस  की  झोपड़ी  होती  है,  इन  सब  का
 कोई  हिसाब  नहीं  रखते  ।  एक  बोधा  जमोन
 दिल्ली  की  झाप  खरोदते  हैं  670  रुपये  में
 दस  पैसे  गज़  भी  नहीं  पड़ती  ।  दस  पैसे  में  तो
 शाज  एक  कागज  का  छोटा  टुकंडा  भी  नहीं
 मिलता,  कोई  चीज़  नहीं  मिलती  ।  इतनी
 सी  मिट्टी  भी  दस  पैसे  में  नहीं  मिलती  भौर
 झाप  दस  पैसे  गज़  में  उस  को  जमीन  लेते  हैं  ।
 यह  क्‍या  तमाशा  है?  यह  बसे  होता  है?  इस
 में  कोई  सोचने  वाला  नही  है  क्या  ?  श्राप  झ्राज
 जो  जमीन  अपने  पास  लेकर  रख  नेते  हैं
 उस  में  कोई  काम  नही  करते  |  20  हजार  एकड़
 जमीन  पडी  है  हुई  है  1  श्रगर  पांच  पांच  मन
 भी  फी  एकड़  चैदा  होता  तो  कितनी  पैदावार
 होती?  लेकिन  नहीं,  वह  सारी  जमीन  लेकर

 बेकार  करके  डाल  दिया  |  शाज  दो  रुपये
 सेर  टमाटर  बिक  रहा  है  |  क्या  वह  उस  में  नहीं
 उगाया  जा  सकता  था  ?  कितती  जमीन  बेकार
 पड़ी  है  ?

 फिर  देखिये,  .958  में  तो  670  रुपया
 पर  बीचा  दिया  और  भी,  16.3.867  को
 आप  700  रुपया  बीचा  दे  रहे  हैं।  यानी  30
 चपये  ज्यादा  कर  दिया  ।  58  में ओ  दिया
 है  उसके  9  साल  बाद  जाज  67 में  30  दपया
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 ज्यादा  करके  700  रुपया  पर  बीणा  कर  दिया  |
 कौन  सुनता  है  उनको  बात  ?  वह  खुदकशी
 कर  के  मर  जाय,  कोई  उन  की  सुनने  वाला

 नहीं  है  1  इस  लिये  आप  लोगों  से  ज्यादा
 उन  को  मैं  झपील  करती  हूं  कि  तमाम  जांच
 का  कागज  झाप  के  पास  तैयार  है,  भाप  इस
 को  देखिये  ।  प्राखिर  क्या  मतलब  है  ?  किसान
 के  देश  में  किसान  को  कोई  पूछता  ही  नहीं  ।
 कौन  प्ाखिर  यहां  पर  टिकेगा  ?  कौन  राज्य
 करेगा  ?

 मैं  एक  बात  शौर  कहना  चाहती  हूं  ।
 मिनिस्टर  जब  तक  नहीं  बनते  तब  तक  लोग

 बहुत  होशियार  होते  हैं,  बहुत  सवाल  करते

 है,  बहुत  बात  करते  हैं,  लेकिन  जब  मिनिस्टर
 बन  जाते  हैं  तो  बनने  के  बाद  ऐसे  उस  में  जकड़
 जाते हैं  कि  सब  भूल  जाते  हैं।।  कोई  मिनिस्टर
 फिर  मुंह  नहीं  खोलता  ।  मैं  पूछना  चाहती  हूं
 झाफिससं  बैठे  हैं,  श्राफिसर्स  समझते  हैं  कि  मि-
 निस्टसें  के  खिलाफ  नही  करेंगे  ।  मुझे  मालूस
 है।  मैं  भी  ऐडमिनिस्ट्रेशन में चार  साल  रही
 हूं,  मैं  जानती  हूं  वहां  क्या  हालत  होती  हैं  ?
 मिमिस्टर  मुंह  नहीं  खोलता  है,  भाफिसस

 मुंह  नहीं  खोलते  हैं  मुझे  खुशी  है,  मैं  तो
 नाराज  नहीं  हूं  श्राप  लोगों  से  ।  मैं  भ्रापकी  बहन
 बनती  हूं,  भाप  की  मां  बनती  हूं  ।  सगर  मैं

 दुनिया  की  हिस्द्री  पढ़ती  हूं,  जमेनी  की  हिस्ट्री
 पढ़ती  हूं  भौर  दूसरे  देशों  की  हिस्द्री  पढ़ती
 हुं  तो  मैं  देखती  हूं  कि  भ्राफिसर्स  ने  ही  उन
 देशों  को  बनाया  1  हमारे  ही  बच्चे  उस  में

 हैं  ।  मेरे  भाई  हैं,  मेरे  बच्चे  हैं  मेरी  कम्प्नेंट
 ऐडमिनिस्ट्रेश  पर  है  झाखिर  हम  एक
 साल  या  दो  साल  के  लिये  भाये  हैं  लेकिन  भाष

 हो  परमानेंट  रहने  वाले  हैं।  ाप को तो समझ तो  समझ
 कर  सब  काम  करने  चाहिये  |

 Wir.  Chairman:  Please  conclude  now.

 श्रीनती  सक्मीयाई ।  :  दस  सास  के  झन्दर
 देद्ीकल्यर  पर  कितना  रुपया  भाप  ने  खर्च
 किया  ?  यहां  क्‍या  द्ोता  है  ?  हम  मेम्यर
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 बन  कर  झाते  हैं  शौर  करोड़ों  रुपया  ह ।
 करते हैं  ।  पालियामेंट में  बैठते  हैं,  एक  एक
 सिनट  का  कई  कई  हजार  रुपया  खार्च  आता

 है  |  क्या  मतलब है  ?  भाप  को  देखता  चाहिये,
 करोड़ों  रुपया  1 , 2  करके  यहां  ऐग्रीकल्थर
 पर  कितना  रुपया  हम  देते  हैं  ?  मुझे  मालूम
 है।  मैं  ऐग्रीकल्चरस्ट हूं  ।  25  एकड़ में  मैं
 50  बच्चों  को  खिलाती हूं  t  मैं  ग्रपील  करती

 हूं  भ्ाफिसरस से  कि  जल्दी  से  जन्दी उन को उन  को
 सुधर  जाना  चाहिये  नही  तो  दिखेगा  कि  हम
 तो  डूब  जायेंगे,  हमारे  साथ  श्राप  भी  डूब
 जायेंगे  ।  भाफिसस  में  हमारे  बेटे  भी  हैं,  भाई
 भी  हैं।  मैं  उन  से  कहना  चाहती  हूं  सही  मश-
 बिरा  होना  चाहिये  झौर  सही  काम  करना

 चाहिये  |  फिजूलखर्ची  बन्द  कर  देनी  चाहिये
 झौर  एप्रीकल्बर  के  ऊपर  ध्यान  देना  चाहिये  a
 कितने  लोग  दाज  रो  रहे  हैं,  उन  को  पैसा  नहीं
 देते  ?  भर  एक  छोटी  बात  कहना  चाहती
 हूं  जब  कोई  जमीन  लेना  चाहता  है  तो  उस
 की  सहायता  देनी  चाहिये  wees

 Mr.  Chairman:  Please  conclude.
 Time  is  over.

 Shri  Nanja  Gowder  (Niigiris):  Mr.
 Chairman,  Sir,  the  Government  thinks
 it  difficult  to  make  the  plan  of  the
 project  complete  at  a  time  particularly
 where  the  project  is  large  and,  there-
 fore,  thinks  it  necessary  that  it  should
 have  the  power  to  make  a  number  of
 declarations  under  section  6.  The
 Supreme  Cout  judgment,  the  relevant
 portion  of  which  has  been  cited  by
 one  hon.  Member  earlier,  I  wou'd  like
 to  read  once  again  for  the  benefit  of
 the  House.  In  Civil  Appeal  No.  70१8
 of  963  the  hon.  Justice  has  clearly
 stated:

 “I  cannot  imagine  a  government
 which  has  vast  resources  not
 being  able  to  make  a  complete
 plan  of  its  project  at  2  time”.

 He  further  states:
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 “Indeed,  I  think  when  4  plan  is
 prepared  it  is  a  complete  plan.  I
 should  suppose  that  before  the
 Government  starts  acquisition
 proceedings  by  the  issue  of  a  noti-
 fication  under  section  4,  it  has  to
 make  itg  plan,  for  otherwise  it
 cannot  state  in  the  notification,  as
 it  has  to  do,  that  the  land  is  likely
 to  be  needed.

 Even  if  it  had  not  been  complet-
 ed  its  plan,  it  would  have  enough
 time  before  the  making  of  a  de-
 claration  under  section  6  to  do  so.
 I  think,  therefore,  that  the  diff-
 culty  of  the  Government  even  if
 there  is  one,  does  not  lead  to  the
 conclusion,  that  the  act  contem-
 pilates  the  making  of  qa  number  of
 declarations  under  section  6.”

 In  my  opinion,  the  Government
 wants  to  defend  the  inordinate  delay
 in  the  administration.  Secondly,  the
 main  aim  of  the  Bill,  in  my  view,  is
 to  facilitate  the  Government  to  avoid
 the  increased  payment  of  compensa-
 tion  fo-  the  Owner  or  owners  of  the
 lani  after  the  lapse  of  a  considerab‘’e
 time  which  is  unavoidable  under  the
 present  circumstances.  Such  thinking
 on  the  part  of  the  Government  is  de-
 priving  the  rightful  claim  of  the
 owner  or  owners,  and  so  not  justifi-
 able.

 In  case  the  price  falls,  which  is
 also  a  possibility,  it  is  clearly  stated
 in  the  Supreme  Court  judgement,
 above  cited,  that  as  it  is  open  to  the
 apvropriate  Government  to  issue  ano-
 ther  notification  under  section  4  with
 respect  to  the  same  loca‘ity,  after  one
 such  notification  is  exhausted  by  the
 issue  of  q  notification  under  section  6,
 ह) 3  may  proceed  to  do  so  where  it  feels
 that  vrices  have  fallen  and  more  land
 in  that  locality  is  nee‘ied  and  this  takes
 advantage  of  the  fa'l  in  the  prices  in
 the  matter  of  acquisition.  So  it  is
 clea-  that  there  is  likely  to  be  pre-
 judice  to  the  awner  of  the  lari  whi'e
 there  will  be  no  prejudice  to  the  Gov-
 ernment.  if  it  is  rejected,  for  it  can
 a'wavs  feure  a  fresh  notification  under
 se-tion  4(i)  after  the  previous  one  is
 exhausted  in  case  prices  bave  fallen.
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 I  am,  therefore,  of  the  opinion  that

 the  Bill  is  more  intended  to  deprive
 the  public  of  their  legitimate  demand
 for  a  proper  compensation  than  merely
 to  legalise  what  has  already  deen
 done.  The  Government  in  their  deal-
 ings  with  the  public  should  show
 exemplary  honesty  and  hence  it  does
 not  behove  Government  to  deprive
 the  landowners  of  the  enhanced  price
 of  land.  I,  therefore,  suggest  that  the
 Bill  be  circulated  for  eliciting  public
 opinion  or  be  referred  to  a  Select
 Committee.

 Mr.  Chairman:  The  hon.  Minister.

 Shrj  Himatsingka  (Godda):
 wanted  to  speak  on  this.

 Sir,  I

 Mr.  Chairman:  There  is  a  long  list
 of  speakers  and  the  time  is  limited.
 You  can  speak  during  the  clause-by-
 clause  consideration.

 Shri  Himatsingka:  How  can  I  speak
 on  the  clauses  when  I  could  not  speak
 during  the  general  discussion?

 Mr.  Chairman:  So  many  Members
 wanted  to  speak.  I  was  instructed  by
 the  Deputy-Speaker  that  the  Minister
 will  be  called  at  a  quarter  to  four.  It
 is  already  past  a  quarter  to  four.

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  The  point  is  this,  Up  ह ११14  now
 those  who  have  spoken  have  all  spoken
 against  the  Bill.  There  might  have
 been  speakers  who  would  have  sup-
 ported  the  Bi'l....  (Interruption).

 Mr.  Chairman:  Do  you  want  more
 time?

 Shri  Annasahib  Shinde:  Sir,  the  time
 is  so  limited.  The  hon.  Members  wha
 are  expressing  their  anxiety  to  speak
 may  be  allowed  at  the  subsequent
 stage  of  the  Bilt.

 Shri  V.  Krishnamoorthi  (Cuddlore):
 If  you  want  to  send  it  to  the  Select
 Committee,  we  can  avoid  further  dis-
 cussion.

 Shri  Annasahib  Shinde:  I  shall  be
 making  obse:vations  about  it.
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 Mr.  Chairman,  Sir,  ]  am  thankful

 to  the  House  and  to  the  large  number
 of  Members  who  have  participated  in
 this  debate.  The  large  number  of
 Members  have  voiced  their  criticisms
 against  the  Biil  nal  some  of  them  have
 expressed  very  strongly  their  feel-
 ings.  I  entirely  share  their  views  and
 their  feelings  and  as  a  farmer  |  know
 the  difficultics  of  th2  farmers.  I  may
 give  you  my  personal  expesience.  A
 piece  of  land  which  I  was  cultivating
 as  a  tenant  was  acquired  and  the

 iod  betwzen  the  acquisition  and
 the  payment  of  compensation  was
 more  than  I0  years.  So,  I  can  quite  see
 the  validity  of  the  criticisms  made  on
 the  floor  of  the  House.

 Shri  D.  ्.  Sharma
 Withdraw  the  Bill.

 Shri  Annasahib  Shinde:  Please  bear
 with  me.

 (Gurdaspur):

 I  quite  see  that  there  are  certain
 genuine  grievances  against  the  Bull.
 Some  of  the  Members  have  really
 highlighteq  the  need  to  examine  the
 entire  scheme  of  the  Act.  There  have
 been  various  shortcomings  in  the  Act
 itself.  As  is  well  known  to  the  House,
 the  original  Act  was  enacted  in  the
 yea-  7894  and  the  times  have  now
 complete'y  changed  though  there  have
 Deen  some  amendments  from  time  to
 time  and  the  Law  Commission  also
 looked  into  it  and  a  committee  of  ex-
 perts  was  also  set  un  by  the  Ministry
 Of  Food  and  Agriculture  to  look  into
 the  various  provisions  of  the  Act.

 Sir,  I  know,  many  times  the  agri-
 cultural  lands  are  acquired  for  non~
 arcicu'tural  purnoases.  Sometimes,
 after  acquisitior.  the  lands  aquired
 remain  unutilised  for  no  reason  and
 sometimes  there  are  complaints  about
 the  adequacy  of  compensation.  Even
 when  the  compenentinn  pro-redings  ate
 Roing  an,  considerab’e  delavs  take
 place.  There  are  hundreds  of  instances
 where  comnensation  was  not  paid  in
 time.  In  addition  to  that.  the-e  have
 been  adminictrative  delavs.  That  is
 whv  fT  बाफना प,  that  there  ie  the  nowd
 to  examine  the  entire  scheme  of  the
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 Act  and,  as  7  have  assured  the  House
 while  making  preliminary  observations
 on  the  Bill  yesterday  evening,  we
 wish  to  appoint  a  Parliamentary  Com-
 mittee  to  go  into  the  entire  scheme  of
 the  Act.  Of  course,  it  is  a  Concurrent
 subject  and,  therefore,  the  represen-
 tatives  of  the  State  Governments  will
 have  to  be  associated  with  that  Parlia-
 mentary  Committee.  Moreover,  it
 being  a  legal  issue,  legal  experts  wil
 have  to  be  associated  with  it.  As  and
 when  the  Committee  submits  its  re-
 commendations  to  Parliament,  we
 shall  be  bringing  a  new  legistation
 before  the  House.  I  think,  that  should
 satisfy  the  hon.  Members  and  also  the
 persons  who  are  aggrieved,  that  is,
 the  farmers.

 As  far  as  the  present  legistation  is
 concerned,  I  think,  there  is  consider-
 able  misunderstandine  about  the  Bi}
 that  has  been  brought  before  the
 Rouse.  For  instance.  I  may  bring  to
 the  notice  of  the  House  one  of  the  proe
 visions  of  the  Bill.  One  of  the  hon.
 Members  from  Delhi  said  trut  there
 was  considerable  delay  between  the
 time  when  the  notification  under  sec-
 tion  4  is  issued  and  the  time  when  de-
 claration  under  section  6  is  made.  That
 is  a  valid  criticism.  Now,  in  ord°-r_  to
 overcome  that,  the  present  हग  pro-
 vides  that  from  the  time  not'fication
 is  issued  under  section  4  and  decla7a-
 tion  is  made  under  section  6  the  maxi.
 mum  time-limit  that  should  be  al‘ow-
 ed  will  be  three  years.  I  think  that
 is  an  improvement  on  the  present
 position  of  the  Act  and  as  far  ne  that
 provision  is  concerned,  I  do  not  know
 whv  the  hon.  members  shold  oonose
 thet.  That  is  a  very  healthy  provision
 and  that  will  go  a  ‘one  way  to  ‘ime
 Prove  the  present  working  of  the  Act.

 76  hrs.

 Some  hon.  members  have  suggested
 some  amendments  as  far  as  the  time
 factor  is  eoncerned:  «me  members
 have  suggested  that  it  show'd  he  three
 months  end  cama  have  sumen-tod  sig
 months,  like  that.  May  I  say  that  it  is
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 really  a  very  difficult  ang  8  complex
 matte:?  In  fact,  the  Law  Commiasion
 itself  has  looked  into  this  and  the  Law
 Commission  itself  has  suggested  this—
 not  that  I  am  implying  thereby  that
 the  House  should  accept  this;  I  am
 only  trying  to  bring  to  the  notice  of
 the  House  certain  comp  ications  in-
 volved  in  the  scheme  of  the  Act.  When
 the  Law  Commission  examined  the
 scheme  of  the  Act,  it  suggested  vari-
 ous  time  hmuats  for  various  procedures:
 for  instance,  for  survey  and  investi-
 gation  under  Section  4(2),  the  Law
 Commission  suggested  that  three  to
 807  months’  time  should  be  p-sovided;
 then,  for  filing  of  objections  under
 Section  5A,  one  month  from  prelimi-
 nary  notification  under  Section  4)
 should  be  provided;  then.  hearing  of
 objections  and  report  of  the  Collector
 to  Government,  12,  to  2  months
 should  be  provided;  order  to  the  Col-
 lector  to  prepare  a  plan,  l-I!2  months;
 preparation  of  plan,  two  months;  de-
 claration  under  Section  6  that  ‘and  is
 needed  for  a  public  purpose,  one
 month  from  preparation  of  plan;  tak-
 fing  possession  of  land  unde-  Section
 18,  after  the  award  is  made,  two
 months  which  may  be  extended  ६०
 four  months,  from  the  date  of  ds-
 elarrtion  under  Section  6  that  land  is
 needy  for  a  public  purpose:  notire,
 erniry  ant  offer  of  compensation  by
 the  Co'lector.  72  months  which  may
 be  extended  to  6  months,  in  all.  from
 rrtiminary  notification  under  Section
 42).

 If  you  take  into  consideration  the
 various  time  limits  prescribed  by  the
 Law  Commission  the  total  comes  to
 27  to  28  months  Of  course,  ३६  is  for  the
 comn‘etion  of  the  entire  proceedings
 urier  the  Land  Acquisition  Act.  The
 limite’  noint  that  I  was  submitting
 was  this.  The  provision  which  has
 been  made  in  the  present  Bil),  namely,
 that  the  time  limit  between  notification
 und>r  Section  4  and  dccla-ation  under
 Section  6  should  be  ‘imited  to  three
 yeirx  ic  a  very  helnful  provision  and
 that  will  perhens  reduce  g  number  of
 difficulties  which  come  in  the  way  of
 im  ementation  of  the  Act  I  wonld
 like  to  request  the  hon.  House  that,
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 as  for  as  this  provision  is  concerned,
 there  should  he  no  objection  whatso-
 ever.  In  case  the  provision  is  accepted
 and  the  declaration  is  made  after  three
 years,  then  the  entire  proceedings
 would  be  and  void,  and  ig  tne
 Government  wants  to  proceed  again
 under  Section  4  to  acquire  the  land,
 then  the  entire  proceedings  will  have
 to  be  started  ab  initio.

 Simila:ly,  there  is  one  more  provi~
 sion  about  which  there  appears  to  be
 some  misunderstanding.  In  the  origi-
 nal  Act  itself,  there  are  certain  pro-
 visions  in  regard  to  interest.  For
 instance,  Sections  34  and  28  provides
 for  payment  of  interest  under  certain
 circumstances.  Now  we  have  gone  a
 htt’e  ahead.  Many  members  have
 criticised  that  there  has  been  delay
 in  making  declarition  und*r  Section
 6  and  also  in  making  payment  of  com-
 pensation.  The  present  Bill  provides
 that,  88  far  as  pending  cases  are  con-
 cerned,  if  the  delay  is  beyond  three
 years.

 An  hon.  Member:  Two  years.

 For Shri  Annasahib  Shinde:
 interest,  it  is  three  years.

 Jz  the  delay  is  beyond  three  years,
 the  owner  himself  will  be  ertitled  to
 have  interest  at  six  per  cent  on  the
 market  value,  i.e.,  the  market  value
 as  determined  with  reation  to  the
 date  on  which  notification  under  Sec-
 tion  4  is  issued.

 So,  Ido  not  know  why  hon  Members
 should  oppose  this  provision  also.

 The  real  difficulty  comes  in  where  the
 validation  part  of  the  Bill  is  concerned.
 There  are  obviously  certain  difficulties
 and  that  is  why  Government  have  come
 forwarg  with  this  legislation  As  the
 House’  is  aware,  an  Ovdinince  has
 already  been  issued,  and  if  we  do  not
 pass  this  Bill  now.  the  ordinince  wit
 lapse.  The  main  object  of  issuing  the
 ordinance  was  this.  There  sre  a  nnm-
 ber  of  cases  pending  in  the  various
 States  and  which  vitally  ecn-ern  a
 mumber  of  projects  such  as,  for  ins-
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 tance,  the  Bailai  project,  the  Bokaro
 project,  the  Deini  Development  Autho-
 rity  and  8  number  of  other  similar  de-
 partmental  projects.

 With  regard  to  cases  in  which  more
 than  one  declaration  under  section  6
 has  been  issued,  I  wou'd  like  to  explain
 the  various  implications  of  the  Supreme
 Court  judgment.  Take  the  case  of
 the  Shilai  steel  project.  It  is  true
 that  the  prelimiaary  notification  under
 section  4  was  followed  by  a  number  of
 declarations  under  section  6.  The  bulk
 cf  the  area  has  been  acquired  and  the
 steel  plant  is  already  in  operation.  A
 bustling  town  with  various  civic  ameni-
 ties  like  hospitals,  roads  etc.  a'ready
 exists,  but  according  ta  the  Supreme
 Court  judgment,  the  acauisition  of
 lands  ccvered  by  al!  such  declarations
 except  the  first  declaration  under  sec-
 ticn  6  are  invalid.  What  is  the  re-
 medy?  we  pull  down  the
 buildings  and  rastare  the  ‘and  ta  the
 srigical  owners?  Will  thit  be  in  the
 nation]  interest?  Obviously,  we  have
 to  vaiidate  what  had  been  done  jn  the
 past.  While  doing  so,  we  are  provid-
 ing  for  payment  of  interest  in  all  these
 cases  where  the  delay  in  the  issue  of
 the  ceclaration  was  more  than  three
 years.

 enould

 I  may  mention  ancther  example  in
 this  context.  The  Dethi  Administra-
 tion  issued  a  preliminary  notification
 in  respect  cf  certain  areas  in  South
 Dethi.  Several  ces'arations  under
 section  6  have  been  issued  according
 to  the  phased  programme  of  develon-
 ment.  Cn  some  of  these  Lands,  the
 All  Talia  Tnstitute  of  Medical  Sciences
 has  been  built.  If  all  the  declarations
 subsequent  to  the  first  declaration  un-
 der  section  €  are  invalidated,  then  the
 lands  on  which  the  hosnital  and  'abo-
 ratory  stand  will  have  to  be  restored
 to  the  original  orners.  There  lies
 the  genuine  hardship.

 In  all  these  cases,  the  original  owners
 have  already  260  naid  compensation
 according  to  law.  We  have  no  choice
 but  to  validate  such  deciarations.

 APRIL  6,  967  etc.  Bill  3296

 I  hope  hon.  Members  will  appreciate
 this  situation.

 Then,  there  has  Deen  some  criticism
 about  isnds  acquired  round  abvut
 Dethi.  I  de  not  mean  to  sugges.  tnat
 every  acquziticn  proceeding  is  Justi-
 fied  or  there  may  not  have  been  any
 wrong  action  taisen  here  and  there.
 But  the  information  which  is  with  me
 goes  to  show  thet  the  acquisition  pro-
 ceedings  which  are  contemplated  to  be
 taken  round  about  Delhi  are  absulutely
 in  the  interests  of  the  development  of
 Delhi  Mself.  May  I  pcint  out  to  you
 that  the  Master  Plan  for  Delhi  lays
 down  the  urbanisable  limits  of  Delhi
 up  to  the  year  19817  It  envisages  ur-
 banisation  of  a  total  area  of  1,10,487
 acres.  The  present  urbanisid  acea  is
 42,700  avres.  The  estimated  population
 of  thie  uskhenised  area  in  J98]  is  46
 lakns.  The  major  break-up  cf  _  this
 area  is  folicws.  I  am  me  tioning
 this  in  s  of  land  use.  I  am  speci-
 fieally  mentioning  these  figures  bzcause
 there  js  cons‘derable  misunderstanding
 On  this  as  if  lends  are  acquired  enly
 for  scme  private  ccmpanies  or  some
 private  industrialists.  There  might  be
 instanecs  of  acquisition  of  lands  for
 such  purposes  a’so.  But  I  may  just
 quote  the  perecniages  of  the  lands
 acquired  for  various  purposes  so  that
 the  House  may  be  in  a  better  position
 ta  nopreciate  the  exect  position.  Out
 of  the  total  area  that  is  to  ba  acquired,
 housing  area  or  residenial  area  would
 be  42.9  per  cent;  major  commercial
 Gneluding  warehousing)  and  mineral
 sid'ngs  will  constitute  23  per
 cont,  Industrial  area  (Cineluding  min-
 inf)  would  come  to  54  ner  cent,  area
 for  Government  would  come  to  7.4
 per  cent,  area  for  recreation  would  be
 23.7  ner  cent,  pubic  and  semipublic
 facilities  would  be  8  per  cent.  agri-
 enitural  facilities  would  accovnt  for
 0.3  per  cent.  and  transnort  facilities
 excluding  railway  facilities  would  be
 2°4  ner  cent  Roaede  5:3  ner  cent:  rail-
 wav  Jand  Cineluding  stations,  yards
 and  tracks)  23  per  cent.

 These  are  fitures  whieh  20  tO
 show  that  as  far  as  industria!  con-
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 cerns  are  concerned,  a  very  insigni-
 fipant  portion  of  land  is  acquired  for
 them,  5  pey  cent  of  the  plote  in
 Dethi’s  Master  Plan  are  ear-marked
 for  allotment  to  low  income  groups,
 of  which  १5  per  cent  is  exclusively
 for  Harijans,  at  fixed  rates.  These
 are  some  of  the  facts  which  I  have
 trieq  to  put  before  the  House.
 Taking  into  consideration  the  sub-
 missiong  I  have  made,  I  hope  hon.
 Members  will  support  the  Bill  and
 see  that  it  ig  passed.

 etc,  Bilt  3298

 of  the  Act.  A  committee  of  MPS.
 will  be  constituted  and  as  soon  25
 their  recommendations  are  avail-
 able,  we  will  see  that  the  entire
 framework  of  the  Act  is  modified
 and  necessary  provisions  made  8०
 that  hardship  is  avoided  and  comp-~
 laints  against  the  Act  removed.

 Mr.  Chairman:  The  question  is:
 That  the  Bill  further  to  amend

 the  Land  Acquisition  Act,  1894,
 and  to  validate  certain  acqui-
 sition  of  lang  under  the  said

 I  wily  again  reiterate  the  assurance  Act,  be  taken  into  considera-
 I  have  given  to  the  House  that  we  tion”,
 wish  to  go  into  the  entire  scheme  Lok  Sabha  divided:
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 किल,  Chairman:  The  result  of  the
 Division  is:  Ayes:  17;  Nos  :  88.

 The  motion  was  adopted.
 Mr.  Chairman:  We  now  take  clause

 by  clause  consideration  of  the  Bill.
 There  are  some  amendments  to
 Clause  2,  Are  they  moved?

 Clause  2—  (Amendment  of
 5A).

 Shri  Bal  Raj  Madhok  (South  Delhi)
 Sir,  I  move  amendment  No  LM

 section

 Page  14

 (i)  Tine  10,—

 omit  “either”:  and

 (ii)  lines  7]  and  124—~
 omit  “or  make  different  reports
 in  respect  of  different  parcels

 of  such  land”,  (l)
 Shri  Kanwarlal  Gupta:  I  move  my

 amendment  No.  5

 Page  i,  line  2,—
 for  “different”  “two”

 (8)

 Shri  Chintamani  Panigrahi:  I  move
 my  amendment  No.  14.

 substitute

 Page  2,  line  3,—

 after  “Government”  tnsert—
 “within  a  period  not  exceeding

 thirty  days”.  (14)
 Mr.  Chairman:  Is  Mr.  Srinibas

 Misra  moving  his  amendment  No.  I3?
 No.  He  is  not  here;  so  it  is  not  mov-
 ed.  So,  amendments  Nos.  ,  5  and  4
 are  before  the  House.

 Shri  Annavahib  Shinde:  At  this
 stage,  Y  would  like  to  submit  that
 there  is  a  printing  error  in  this  clause
 and  we  have  communicated  it  to  the
 Lok  Sabha  Secretariat.  One  ‘s’  is  mis-
 sing  in  the  word  ‘objection’.

 Mr.  Chairman:  It  will  be  corrected.
 Shri  Madhok.

 Shri  Bal  Raj  Madhok:  Sir,  I  have
 already  spoken  on  the  Bill.  According
 to  section  4  of  the  original  Act,  Gov-
 ernment  can  issue  a  notification  and

 ate,  Bilt  3302

 objections  can  be  raiseq  under  clause
 5.  Under  section  6  the  collector  or  the
 officer  appointed  on  his  behalf  can
 make  a  declaration  and  then  the  land
 is  acquired.  It  is  provided  that  he
 can  make  a  number  of  reports  in  two
 or  three  years’  time;  he  need  not  ac-
 quire  all  the  land  at  once.  Notification
 can  be  made  at  once  but  land  can  be
 acquired  in  parcels  but  the  compen-
 sation  which  is  to  be  paid  will  be  on
 the  basis  of  the  notification.  My  am-
 endment  sets  right  a  defect  in  this
 clause  and  it  is  to  the  effect  that  he
 must  make  only  one  declaration  and
 not  separate  declarations  over  so  many
 years.  I  think  this  is  essential  to  safe-
 guard  the  interests  of  the  land-owners
 whose  lands  are  acquired  like  that.

 श्री  कंजर  लाल  गुष्ग :  मेरी  जो  एमेंडमेंट
 है  वह  मोटे  तौर  से  श्री  मघोक  साहब  की  जो

 एमेंडमेंट  ह ैउसी  की  तरह  की  है।  सैक्शन  छः
 के  अन्दर  तीन  साल  या  दो  साल  के  झन्दर
 जितनी  बार  वह  चाहें  पासंल्ज  में  डेक्लेरेशन
 कर  सकते  हैं  भौर  जितनी  बारभी  हो  जमीन
 को  ले  सकते  हैं  1  मेरी  एमेंडमेंट  यह  है  कि  सारा
 जो  सैबशन  4  शौर  सैक्शन  6  के  बीच  में  समय
 मिल  जाता  है  उसमें  बहुत  बार  लेने  का
 अधिकार  झापकों  नहीं  होसा  चाहिये  केवल
 दो  बार  का  मैंने  कहा  है।  डिफ्रेट  की  जगह  मैंने
 दो  शब्द  सबस्टीट्यूट  किया  है।  मैं  समझता

 हूं  कि  मंत्री  महोदय  इसको  स्वीकार  कर
 लेंगे  ।

 Fanigrahi:  Sir,
 my  sole  objective  in  moving  this
 amendment  is  that,  because  of  the
 delay  in  the  proceedings,  naturally,
 the  staff  employed  in  the  Land  Ac-
 quisition  Department  gets  time  to
 manipulate  the  records,  and  therefore,
 unnecessarily,  the  peasant  whose  land
 is  being  acquired  is  made  to  suffer.

 I  may  here  bring  to  the  notice  of
 the  hon.  Minister  what  the  Assam
 Estimates  Committee  has  recently
 commented  on  the  various  land  ace
 quisition  proceedings  there;  they
 have  said  that  different  beses  of
 evaluation  were  undertaken  at  differ-
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 ent  times  for  different  cases  within
 the  same  identical  village.  In  one
 village,  while  the  same  land  is  being
 charged  at  Rs.  1,000  per  acre,  an-
 other  land  is  charged  at  Rs.  200  per
 acre.  It  is  because  of  this  that  the
 staff  is  getting  time  for  all  these
 manipulations

 Therefore,  my  submission  is  that
 beginning  from  the  land  acquisition
 proceedings  to  the  stage  of  payment
 of  aompensation,  only  stx  months
 should  be  there  and  not  more  than
 that.  That  is  the  sole  object  in  my
 moving  this  amendment.

 oft  झब्युल  धनी  बर  (गडगाव)  :  मैं
 अपनी  एमेंडमेंट  नम्बर  29  के  बारे  में  इतना
 हो  कहना  चाहता  हूं  :

 यही  कातिल,  यही  शाहिद,  यही  मुतसिफ  ठहरे

 अफर  रबा  मेरे  करे  खून  का  दावा  किस  पर  |

 मैं  समझता  हू  कि  बिनाश  काले,  विपरीत  बुद्धि
 के  मुताबिक  काम  हो  रहा  है।  एक  तरफ  तो

 फूड  फूड  की  बात  ये  कहते  है  और  दूसरो
 तरफ  जहां  शझच्छी  पैदावार  होती  है  उस  जमीन
 को  ये  एक्यायर  करते  जा  रहे  है।  अभी  श्री
 गजराज  सिंह  ने  बताया  है  कि  किस  तरह  गांव
 द्रोणाचाय  के  ईद  गिर्द  का  इलाका  जहा
 चालीस  ट्यूबवैल  लगे  हुये  हैं  एक्वायर  कर
 लिया  गया  है।  बहुत  सरसब्ज  जमीन  यह  है  |
 तीन  बार  वह  फसल  देती  है  उमको  इन्होने
 एक्वायर  कर  लिया  है।  किस  लिये  किया  है  ?

 इण्डस्ट्री  के  लिये  और  डिफेंस  के  नाम  पर
 किया  है  ।  उसका  सही  सही  इस्तेमाल  भी
 नही  हुआ  है।  अगर  पझ्रापको  इन  कामों  के  लिये
 जमीन  लेनी  ही  थी  तो  प्राप  रही  जमीन  ले  सकते
 थे,  कल्लर  वाली  ले  सकते  थे  ।  जिसकी  जमीन
 आप  लेते  है  उसको  ाप  एक  तो  पूरा  मुआवजा
 नही  देते  हैं  श्रोर  दूसरे  कितने  ही  साल  गुजर
 जाते  है  भऔौर  उनको  रकम  की  भदायगी  नही
 होती  है  |  ह. | औ  भाप  कहते  है  कि  आप  सूद  दे
 देंगे।  मैंने  जो  संशोधन  रखे  है  उनको  इस
 याल  से  रखा  है  कि  झगर  झ्ापके  दिमाग

 में  झा  जाये  तो किसान  बरबाद  होते  से  बच
 जाये  1  फूड  फूड  की  बात  तो  बहुत  होती  है
 लेकिन  किसान  के  साथ  किस  तरह  से  धोखा
 किया  जाता  है,  इसकी  तरफ  ध्यान  नहीं  दिया
 जाता  है।  भगर  यह  बात  इनके  ध्यान  में  भा
 जायें तो  मेरी  एमेंडमेट को  ये  कबूल  कर  लेंगे  |
 लेकिन  इस  वक्‍त  जो  हालत है  उस  में  तो

 यही  कहा  जा  सकता  है  :

 किस  किस  तरह  सताते  हैं  ये  बुत  हमें  निजाम

 हम  ऐसे  है  कि  जैसे  किसी  का  खुदा  तहों  ।
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 Shri  Dattatraya  Kunte  (Ko'aba):
 The  clause  before  the  House  says
 that  a  period  of  three  years  ought
 to  be  allowed  to  lapse  before  action
 is  taken.  What  is  the  basis  on  which
 the  period  of  three  years  has  deen
 laid  down?  Unfortunately,  on  no
 occasion  has  the  Minister  in  change
 explained  to  us  why  the  period  of
 three  years  js  yequired,  Why  the
 Officers  who  have  got  all  pieces  of
 information  at  their  command  are
 not  ig  a  position  either  to  make  a
 report  or  declaration  or  enable  the
 Government  to  make  a  declaration
 within  g  shorter  period?  The  Minister
 only  saiq  yesterdey  that  as  against

 \

 etc,  Bill  3306

 no  time  limit  being  presoribed  in
 the  Act,  he  has  been  pleased  enough
 to  give  aperiod  of  three  years,
 which  is  as  a  matter  of  grace.  I  do
 not  want  any  grace  to  be  shown;  I
 want  an  honest  justification  for  the
 Period  of  three  years  being  fixed,
 and  as  jong  as  it  is  not  given  before
 the  House,  it  is  very  difficult  to
 discuss  this  amendment,

 Shri  Srinibas  Misra  (Cuttack):  Sir,
 I  beg  to  move:

 Page  l,  line  2,—after  “reports”
 insert  “  not  exceeding  two”.  (18).

 Mr,  Chairman,  Sir,  Clause  2  seeks
 to  overcome  the  mischief  or  adverse
 effect  of  the  Suprem  Court’s  judg-
 ment,  according  to  the  statement  of
 objects  and  reasons.  But  we  find  that
 it  goes  beyond  the  object  stated  in
 the  Statement  of  Objects  and  Rea-
 sons.  The  object  is  only  to  rectify  cer-
 tain  defects  created  in  the  proceedings
 which  have  been  already  started,  It
 says:

 “Consequently,  to  overcome
 adverse  effect  of  the  Supreme
 Court  judgment..”,

 ie.  the  adverse  effect  on  the  procee-
 dings  that  have  been  completed  and
 are  pending.  The  Minister  while
 piloting  the  Bill  or  in  the  Statement
 of  Objects  and  Reasons  has  not  given
 any  reason  whatsoever  why  he  should
 extend  the  number  of  notices  which
 the  Supreme  Court  hi  held  to  be
 invalid.  He  says  that  clause  2  covers
 any  number  of  reports  under  section
 5A  ang  declarations  under  section  6,
 It  goes  beyond  undoing  the  mischief
 caused  by  the  Supreme  Court  Judge-
 ment  and  beyond  the  Statement  of  Ob-
 jects  and  Reasons.  We  can  understand
 in  respect  of  lands  which  have  been  ac-
 quired  and  on  which  structures  have
 been  built,  it  is  difficult  to  dismantle
 them.  But  it  is  very  easy  to  comply
 with  the  judgment  and  honour  it  in  its
 letter  ang  siprit  in  subsequent  acqui-
 sitions,  Why  {s  it  that  provision  has
 been  made  that  a  large  number  of  re-
 Ports  and  g  large  number  of  declara-
 tions  will  be  made?  That  can  be  cut
 short,  That  is  why  My  amendment
 wants  to  provide  that  it  should  be
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 (Shri  Srinibes  Misra)
 cut  down  to  one  year.  At  their  own
 sweet  will,  they  cannot  say  that  they
 ‘wil]  be  lethargic  and  negligent.  This
 is  a  licence  given  to  negligence.

 Shri  Annasahib  Shinde:  Most  of  the
 members  while  speaking  on  clause  2
 are  making  observations  which  do  not
 pertain  to  clause  2.

 Mr,  Chairman:  Please  confine  your
 remarks  to  clause  2.

 Shri  Srinibas  Misra:  Clause  2  itself
 provides  for  everything.  Claus  2
 and  8  both  contain  the  same  provision
 of  three  years.  They  are  inter-related.
 We  cannot  take  clause  2  without  clause

 bri  Annasshib  Shinde:  Clause  2
 deals  with  amendment  of  section  8A
 while  clause  3  seeks  to  amend  section
 6.

 Shri  Srinibas  Misra:  The  two  sec-
 tions  are  30  inter-related  that  the
 minister  cannot  divorce  clause  2  of
 Clause  3  or  vice  versa.  Without  2
 report  under  section  5A,  there  can  be
 no  declaration  under  section  6.  There
 will  be  as  many  reports  as  there  will
 be  declarations,  So,  the  amendment.
 if  at  all,  will  affect  both  clauses  2  and
 3.  As  it  is,  section  5A  reads  thus:

 “Submit  the  case  for  the  deci-
 sion  of  the  appropriate  Govern-
 ment,  together  with  the  record  of
 the  proceedings  held  by  him  and  a
 report  containing  his  recommenda-
 tions  on  the  objections.”

 The  words  “a  report”  have  been  inter.
 preted  by  the  Lordships  of  the  Sup-
 reme  Court  as  one  report  and  not
 more  than  one.  Ciause  2  seeks  to
 substitute  this  portion  by  the  follow-
 ing:

 “either  make  a  report  in  respect
 of  the  land  which  has  been  noti-
 fied  under  section  4,  sub-section
 (I),  or  make  different  reports  in

 ae
 of  different  parcele  of  such

 s
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 My  amendment  eays,  limit  it  to  two
 at  the  maximum.  [If  the  Government
 is  simcere  and  if  the  executive  is  not
 to  be  given  this  licence  for  negligence
 and  lapses,  the  number  of  reports
 shoulg  not  exceed  two.  That  is  what
 my  amendment  seeks  to  do.

 Shri  Annasahib  Shinde:  Mr,  Chair-
 man,  Sir,  |  think  most  of  the  criticism
 that  has  been  made  now  in  respect  of
 clause  2  is  irrelevant.  As  I  have
 already  submitted,  Government  came
 forward  with  this  amendment  as  a
 result  of  the  Supreme  Court  judge-
 ment  in  the  case  Government  of
 Madhya  Pradesh  vs  Vishnu  Prasad
 Sharma.  In  the  judgment  itself
 Justice  Sirkar  while,  of  course,  refer-
 ring  to  section  6  indicated  that  it  must
 follow  that  without  a  special  provision
 more  than  one  declaration  under  sec-
 tion  6  was  not  contemplated.  So  by
 implication,  if  there  was  a  provision
 in  the  law  for  more  than  one  report
 uF  one  declaration  it  would  be  perfect-
 ly  legal.  Therefore,  in  order  to  over-
 come  the  difficulty  that  there  was  no
 specific  provision  in  the  present  law  of
 making  more  than  one  report,  we  have
 come  forward  with  this  legislation
 with  a  specific  provision  in  clause  2.

 Mr.  Chairman:  Shall  I  put  all  the
 amendments  together?

 Shri  Kanwarlal  Gupta:  The  Minister
 may  like  to  accept  some  amendments.

 Mr.  Chairman:  He  is  not  accepting
 any.

 Shri  Annasahib  Shinde:  I  have  con-
 ceded  on  the  major  issue  of  amending
 the  entire  law.

 Mr.  Chairman:  I  shal!
 amendments  together.

 Amendments  Nos.  L  5,  38  ह... क  4  were
 put  and  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  2  stand  part  of  the

 BuUL”

 The  motion  wag  adopted.
 Clause  2  was  added  to  the  Bil,

 put  the
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 Chante  8  (Amendment  of  Section  6)
 Set  ्,  Krishnamoorthi:  gi,  I  beg

 to  move:

 Page  2,  line  2i,—

 for  “three  years”  substitute  “one
 year”  (2).

 shri  Kanwarial  Gupta:  Sir,  J  beg
 to  move:

 Page  2,—
 omit  lines  6  to  73.  (6).

 Page  on
 omit  lines  23  and  24  (8).

 ह.! 1. ल  Srinibas  Misra:  Sir,  i  beg  to
 move;

 Page  2,  line  6,—
 after  “and”  insert  “,  not  exceed-

 ing  two,”  (15).
 Page  2,  line  2l,—

 for  “different”  substitute  “two”
 (16),

 Shri  Chintamani  Panigrahi;
 peg  to  move:

 Sir,  I

 Page  2,—

 after  line  24,  insert—

 ‘(c)  in  sub-section  (3),  after
 the  words  “hereinafter  appear-
 ing”,  the  following  shal]  be  in-
 serted,  namely:

 “after  payment  being  made
 within  a  period  not  exceeding
 sixty  days”.  (18)

 Shri  Annasahib  Shinde:  Sir,  I  beg
 to  move:

 Page  2,  line  2,—

 after  “have  been  made"  insert—
 “(wherever  required)”  (24).

 Shri  Abdul  Gani  Dar:  Sir,  I  peg  to
 move;

 Page  2,  line  23,—

 for  “three  years”
 “six  months”  (30).

 Mr.  Chairman:  The  clause  and  these
 amendments  are  now  open  for  giscus-
 sion.

 substitute—

 ate,  Bill  3379

 Shri  द  Krishnameorthi:  Mr,  Chair-
 man,  Sir,  7  have  given  an  amenament
 saying  that  the  period  of  time  taken
 for  notification  under  4  and  6  ,hould
 be  reduced  to  one  year  instead  of  three
 years.  Aftec  the  commencement  of
 this  Ordinance,  Mr.  Chairman,  notifica-
 tions  have  been  published  and  the
 Government  wants  to  give  three  years.
 As  you  are  aware,  the  price  of  lana
 rises  every  day.  When  the  Govern-
 ment  acquires  some  property  of  थ
 citizen  it  should  not  distinguish  bet-
 ween  a  citizen  who  is  owning  a  land
 and  a  citizen  owning  a  house  or  some
 shares  in  a  company.  So,  in
 such  cases,  today  the  price  of
 one  acre  of  land  may  be  ‘Rs.  1,000
 but  within  six  months,  as  I  heve
 stated  earlier,  it  will  become
 Rs.  3,000  or  Rs.  5,000.  Why  should
 the  owner  of  that  land  be  deprived
 of  the  benefit  of  the  real  market
 value  by  extending  the  period  to
 three  years  That  is  my  question.
 The  hon.  Minister  may  come  jfor-
 ward  and  say  that  they  require  some
 time  for  preparation  of  plan  of  the
 site,  measuring  the  land  and  820  On.
 But  that  can  be  reduced  to  the  mini-
 mum  possible.  My  amendment  seeks
 to  reduce  the  period  between  sec~
 tion  4  and  section  6  to  one  year.
 Within  that  one  year  Government
 will  have  enough  time  to  take  all  the
 adequate  steps.  If  the  period  ex-
 ceeds  one  year  then  6  per  cent  inte-
 rest  shou'd  be  calculated  from  the
 date  of  expiry  of  one  year  and  paid
 to  the  owner  of  the  land.  Three
 years  is  too  long  a  period.  We  should
 not  place  the  owner  of  land  in  an
 embarrassing  position  for  a  long
 period  of  three  years.  One  year  is
 more  than  enough.  So,  T  am  plead-
 ing  for  the  acceptance  of  my  amend-
 ment.

 Shri  Chintamani  Panigrahi:  I  will
 not  take  much  time  of  the  House,  7
 would  only  suggest  that  the  land
 should  be  acquired  only  after  the
 compensation  has  been  paid.  Now
 land  is  acquired  without  immediate
 payment  of  compensation  and  the
 farmers  have  begun  to  believe  that
 this  is  an  instrument  of  है.
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 [Shri  Chintamani  Panigrahi}
 for  them.  Though  the  acquisition  is
 meant  to  carry  out  development
 programmes,  becayse  they  are  un-
 necessarily  being  harassed  by  the
 administrative  staff,  that  impression
 is  being  acquired  after  the  payment

 लिये  कि  प्रगर  उनके  साथ  ज्यादती  हुई  है  तो
 उनको  बदला  मिल  जायगा,  या  उसके  बदले
 में  सरकार  यह  जमीन  जो  कि  नई  'रिक्लेम
 करती  है,  उन  किसानों  को  दे  दे  और  उनकी

 of  compensation.

 aft  कांधर  लाल  गुप्त  सभापति  महोदय,

 यह  जो  अमेंडमेंट  रखी  गई  है,  मैं  चाहता  हूं
 कि  मंत्री  महोदय  थोडा  इस  पर  ध्यान  दें,

 क्योंकि  तीन  साल  के  भन्दर  तो  कीमतें  बहुत
 ज्यादा  बढ  जाती  है।  प्रगर  दिल्ली  को  ही  देखें
 सो  झापको  मालूम  होगा  कि  यहां  पर  तीन

 साल  में  जमीन  की  कीसतें  300  परसेंट  शौर
 400  परसेंट  बढ  जाती  हैं  ।  इसलिये  यह  बडी
 ज्यादती  की  बात  होगी  कि  शाप  जिसको
 जमीन  लेना  चाहते  है  उसको  कम  दाम  दें

 झौर  बागे  जाकर  उसी  जमीन  का  ज्यादा
 दाम  लोगों  से  लें।  सरकार  को  अपनी  तरफ

 से  एक  झादश  रखना  चाहिये,  वह  जिस  भाव

 धर  खरीदे,  उसी  भाव  पर  उस  को  देना

 चाहिये,  उस  के  श्रन्दर  मुनाफालोरी  नही
 करनी  चाहिये।  दिल्ली  में  मकानों  के  किराये
 500  परसेंट  ज्यादा  यढ़  गये  है।  इसलिये  मैं

 बाहता  हू  कि  श्राप  इस  प्रमेंडमेंट  को  स्वोकार

 करे

 श्री  अब्दुल  शनी  दार  :  सभापति  महोदय,
 मैंने  झपनी  अमेडमेट  मे  6  महीने  के  लिये

 कहा  है  7  वह  इसलिये  कहा  है  जैसा  कि  मेरे

 पहले  बोलने  वाले  मोहतरिम  दोस्त  ने  कहा
 कि  जमीन  की  कीमतें  हर  रोज  बढ़ती  है।  या

 तो  सरकार  कीमतों  का  फैसला  उस  वक्‍त  करे,
 जिस  वक्‍त  रुपया  दे,  लेकिन  इसके  साथ  यह
 भी  समझना  चाहिये  कि  व  बेचारा  जायगा

 कहां  ।  जिसकी  जमीन  ये  लेते  हैं,  यह  क्या

 करेगा,  उसकी  भौलाद  क्‍या  करोगी।  इस  में

 झगर  यह  बान  होती  कि  जैसे  ब्यास  डेंम  है,
 भाजहा  डेम  हूं  भीर  दूसरे  बड़ें  बड़े  ढेम  हैं,
 जिस  से  किसानो  को  जिन्दगी  मिलती  हो,  तो
 किसान  इसको  बरदास्त  कर  सकते  थे,  इस

 कोमतों  का  फैसला  पीछे  करे,  तब  तो  समझ
 में  यह  बात  शा  सकती  थी  1  लेकिन  मुसीबत
 यह  हैँ  कि  डिफेंस  के  नाम  पर  ड्वेलपमेंट  के
 नाम  पर  कितनी  ही  चीजें  की  गई  हैं,  लाखों
 रूपये  का  नायलोन  टाऊ  एण्ड  टाप्स  मंगवाया
 गया  और  एक  पैसे  का  खर्च  नहीं  किया  गया,
 करोड़ो  रुपये  का  ऊन  मग़वाया  गया  और  वह
 स्‍्टाक  में  पडा  सड॒  रहा  है।  मोनोपोलियां  दी
 जाती  हैं।  इसी  तरह  से  जो  इन  के  पेट  होते  हैं,
 अजीज  होते  हैं,  उनको  इण्डस्ट्रीज  के  नाम  पर

 एक  एकड  चाहिये  तो  उनको  सैकड़ों  एकड़
 जमीन  दी  जाती  है,  जिससे  बेचारा  किसान
 बरबाद  हो  जाता  है।  अगर  इस  को  6  महीने
 कर  दें  तो  इससे  यह  फायदा  होगा  कि  किसान
 को  वक्‍त  पर  पैसा  मिल  सकेगा  शौर  बह  यह
 महसूस  करेगा  कि  वाकई  मेरी  जमीन  को
 लिया  गया  है,  इसकी  भेरी  कनी  को  जरूरत
 थी  झोर  मेरे  दूसरे  किसान  भाइयों  को  जरूरत
 थी,  इसलिये  इन्होने  इस  जमीन  को  लिया  है।
 लेकिन  अगर  यह  बात  नही  है  और  सिर्फ  मोनो-
 पोली  सिस्टम  करते  चले  जायेगे,  जैसे  डिफेस
 के  नाम  पर  किया  हुआ  है,  चन्द  झ्रादमियों  को
 ठेके  दे  रखें  है  कि  वही  माल  दें,  बन्द  इण्डस्ट्रीय-
 लिस्टम  के  जगह  जगह  जमोनें  एक्वायर  की
 जाती  है--मैं  बहुत  सी  मिसाले  दे  सकता  हूं
 कि  किस  किस  तरह  से  इन्होने  अपने  अजीजों
 को  जमीने  दिलाई  हुई  है  भौर  वे  बेकार  पड़ो

 हुई  है  ।  इस  लिये  मेरी  ख्वाहिश  है  कि  थोड़ा
 सा  झपने  दिमाग  पर  जोर  डाले।  मैं  खास
 तौर  से  जग़जीवन  राम  जो  से  कहना
 चाहता  हू,  जिनका  कि  कल  जन्म  दिवस  था,
 बह  जरा  सोचे  कि  झाज  यह  किसान  के  साथ
 गांधी  बाबा  के  साथी  होते  हुमे  शन्याय
 करने  जा  रहे  हैं।  सुप्रीम  कोर्ट  ने  जो  फैसला
 दिया  है  उस  फ़ेसले  को--यह  ठीक  है  कि  इस
 को  हक  हासिल  है,  हाउस  को  हक  हासिल  है---
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 इनको  नहीं,बूंकि  ये  मैजोरिटी  में  हैं,  इस  लिये
 इन  को  हक  हासिल  है  उस  फेसले  को  पामाल
 करें  झौर  उसको  दुक  रायें  -  लेकिन  मैं  इतना

 जरूर  झर्ज  करदेना  चाहता  हूं  कि  झगर भाप
 किसान  को  ठक  राते  हैं  तो  जैसा  मेरे  पहले  भाई
 ने  कहा---इन  को  ख्याल  आना  चाहिये  कि
 किसान  झाज  इनका  है,  वह  गरीब  भ्राज  इन
 की  तरफ  देखता  है--ये  उस  के  लमाइन्दे  बन
 कर  यहां  झाये  हैं,  मैं  प्रापपो  यह  भी  बता  दू
 कि  एक  ह 16  काग्रेसी  मेम्न रने  इस  बिल  के  हक
 में भावाज  उठाने  की जुरंत  नहीं  की,  लेकिन

 चूंकि  डिवीजन  के  वक्‍त  हां  कह  देने  से  यह
 पता  नहीं  चलता  कि  किसने  हां  की  है  भोर
 किसने  नको  है,  भाहिस्ता  से  हा  कह  दिया,
 लेकिन  जितने  भी  बोले  इस  दिल  के  रिलाफ
 बोले  ।  इसलिये  जमीन  का  मसला  किसी  बनत
 किसान  को  आमादा  नकर  दे,  आज  किसान
 बड़ा  ही  शांत  है,  अमन  का  देवता  है,  वह
 किसी  भी  तरह  नहीं  चाहता  कि  मुल्क  में  कोई
 गड़बड़ी  हो,  लेकिन  शाप  बतायें  कि  किसान

 को  जिस  तरह  से  बरबाद  किया  गया  है,  जिस

 तरह  से  प्राज  ये  उस  को  बरबाद  क  रना  चाहते
 हैं,  वह  कब  तक  शांतिपू्वक  रहेगा,  बल्कि

 एक  इन्कलाब  आयेगा  न्ौर  वह  इन्कलाब  एक
 ऐसा  इन्कलाब  होगा,  जिसकी  सूचना  मैं  कई
 बारदे  चुका  हुं---ये  शर  मैं  कुत्तों  की  तरह
 सड़क  पर  पड़े  होंगे  और  कोई  पूछने  वाला  न

 होगा  ।  वह  दिन  झाने  से  पहले  किसान  को
 न्याय  दो  |  बजाय  इसके  कि  एक्ट  बना  कर
 उसको  बरबाद  करो,  क्‍या  ही  झच्छा  होता
 कि  इसको  मुल्तवी  कर  देते,  सिलेक्ट  कमेटी
 के  सुपुदं  कर  देते,  इसमें  किसान  को  भावाज

 को सुनते  & रएक  झच्छा  बिल  लाते,  जिससे

 हम  भी  खुश  होते  भौ  र  किसान  भी  खुश  होता  ।
 लेकिन  भ्राज  मैजारिटोी  के  बल  पर  जो  भी

 मन  में  भ्राता  है करते  चले  जा  रहे  हो,  इस
 लिये  मैं  बेतावनी  देता  हूं  कि  शाज  किसान

 को  बरबाद  करना  सारे  देश  को  व  रबाद

 करना  है।  किसान  पर  इन  की  शौर  हमारी
 जिन्दभी  भूनहसिर  है,  उसको  तंग  न  करो,
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 इस  तरह  से  उसको  बरबाद  मकरो  |  झगर
 बरबाद  करते  हो  तो  किसानों  के  फायदे  के
 लिये  करो  t  यह  न  हो  कि  हजारों  एकड़  जमीन
 पड़ी  है,  दफा  4  भौर  6  का  नोटिस  हो  गया
 है,  लेकिन  एक  तिनका  भर  भो  हवलेप  नहीं
 हुई  है  ।

 इसलिये  मेरी  दरख्वास्त  है  कि  मेरी  6
 महीने  की  एमेडमेट  को  मन्जू  र  किया  जाय
 ताकि  इन  को  ज्यादा  मौका  नमिले  कि  किसान
 को  जमीन  का  नाजायज  फायदा  उठा  सकें
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 Shri  Srinibas  Misra:  Sir,  again
 the  same  question  crops  up  in  this
 clause.  Three  years’  time  has  been
 given  for  doing  all  sorts  of  mischief
 that  the  administration  can  do.  What
 are  they  dojng  now?  In  violation  of
 all  the  legal  provisions  as  large  tract
 of  land  is  acquired  and  then  they
 sleep  over  it  for  years  and  years,  It
 has  been  discovered  now  and  has
 come  before  the  House  that  this  is
 doing  injustice  to  the  peasants,  rich
 and  poor  alike.

 What  this  legislation  seeks  to  do  is
 this.  It  wants  to  give  them  licence
 to  sleep  over  the  matter,  which  was
 declared  illegal,  for  three  years.  Ins-
 tead  of  correcting  the  administra-
 tion’s  weakness  and  lethargy,  this
 legislation  has  been  hastily  introduc
 ed  to  give  them  licence  for  this  lazi-
 ness,  lethargy  and  their  arbitrary
 actions,  to  go  on  without  plans  and
 then  to  come  up  with  reports  and
 notifications  subsequently.  This  is  why
 my  amendment  seeks  to  restrict  it
 to  one  year  only,  not  three  years  but
 one  year.  Why  can  they  not  pere
 fect  it?  Why  can  the  executive  off-
 cers  not  be  compelled  to  work  it  out
 within  one  year?  Why  should  they  be
 given  time  of  three  years  to  do  what
 they  like  and  sleep  over  the  matter?

 Shri  K.  Narayana  Bao  (Bobbill):
 Sir,  I  have  been  hearing  the  speeches
 of  the  Members  since  yesterday.  Of
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 {Sbri  K.  Narayana  Rao]
 course,  on  an  occasion  iike  this.
 everybody  is  interested  in  expressing
 his  opinion  on  a  very  wider  area.  It
 is  quite  good;  it  is  to  be  done.  But
 many  Members  have  forgotten  the
 scope,  the  ambit,  the  necessity  snd
 the  urgency  of  introducing  this  par-
 ticular  Bill.  The  Bill  has  a  very  limi-
 ted  object....

 Mr.  Chairman:  The  hon.  Member
 should  confine  his  remarks  to  clause
 3.

 Shri  K.  Narayana  Rao:  Yes.  I  ani
 coming  to  that.  The  clauses  are  inter-
 related  and  most  of  the  provisions
 are  consequential.  The  main  provision
 ts  the  validation  of  certain  transac-
 tions.  In  s0  doing,  not  only  they
 want  to  validate  certain  transactions
 that  had  already  taken  place  in  the
 light  of  social  justice,  in  the  light  of
 development,  in  the  light  of  socialism
 and  because  in  the  process  of  all  that
 they  have  to  take  into  consideration
 certain  hardships,  they  want  also  to
 bring  about  the  time-limit  between
 the  issue  of  the  notification  and  the
 declaration  which  was  very  vague  and
 indifferent  earlier.  Today,  you  might
 take  40  years  or  even  15  years.  Na-
 turally,  even  when  the  Supreme  Court
 had  to  interpret  this  particular  tech-
 nical  word,  they  were  perhaps  80
 much  impressed  by  these  delays  that
 they  might  have  been  constrained  to
 give  a  technical  meaning  to  this  ex-
 pression  stating  that  notification  and
 declaration  is  one  and  the  same  thing
 Once  we  accept  that  particular  inter-
 pretation,  the  hon.  Minister  rightly
 said  that  we  have  to  undo  many
 things,  reopen  many  issues,  with  the
 result  that  these  things  must  be  vali-
 dated

 The  social  factor  is  also  there.  We
 should  not  keep  the  gap  very  long.
 Now,  the  present  issue  will  be  whe-
 ther  it  should  be  one  year  or  three
 years  or  even  five  years.  It  is
 everybody’s  guess;  it  is  everybody's
 imagination.  There  are  the  difficul-
 ties.  You  cannot  forget  the  fact  of
 litigation.  So  many  other  things
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 comes  into  the  picture.  It  ig  good  if
 it  can  be  completed  within  one  year.
 But  the  fact  remains  that  in  most  of
 the  cases,  the  administrative  process
 will  take  a  longer  period.  80,  let  us
 err  on  the  wider  side  rather  than  say-
 ing  that  it  should  be  completed  with-
 in  one  year.  If  you  cannot  complete
 it  within  one  year,  you  have  to  make
 a  declaration  again  with  the  result
 that  many  of  the  things  will  be  upset
 and  a  lot  of  litigation  will  take  place.
 Once  we  accept  the  principle,  the
 need  of  validation  and  the  need  for
 relief,  there  should  not  be  any  quar-
 rel  about  the  time  factor.  The  quar-
 re]  is  only  about  the  time  factor.  The
 principle  is  accepted.  I  do  not  think
 that  there  is  any  necessity  for  hav-
 ing  a  quarrel  over  that.  At  least  the
 provision  is  a  definite  one.

 With  these  words,  I  support  the
 original  provision  of  three  years  as  is
 mentioned  in  the  Bill.

 6.54  brs.

 LMr,  Deputy-SeeaKer  in  the  Chair]

 Shri  Annasahib  Shinde:  Mr.  De-
 puty-Speaker,  Sir,  excepting  the  last
 Member  who  spoke  just  now,  much
 of  the  criticism  made  by  various  bon.
 Members  had  been  wide  off  the  mark.
 May  I  submit  that  three  years  time-
 limit  is  the  maximum  limit.  It  does
 not  mean....

 Shri  Mohammeq  Imam  (Chitra-
 durga):  Sir,  there  is  my  amend-
 ment  No.  2  on  clause  3,  I  may  be  al-
 lowed  to  move  it.

 Mr,  Deputy-Speaker:  Now,  the  hon.
 Minister  is  replying  to  clause  3.

 Shri  Mohammed  Imam:  This  amend-
 ment  2i  is  on  clause  3.

 Mr.  Deputy-Speaker:  Clause  3
 Amendments  2  and  6  have  been  moved.
 The  other  amendments,  7,  27,  22  and
 others  cover  the  same  ground.  There-
 fore,  I  do  not  think  that  the  hon.
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 Member’s  amendment  need  be  moved.
 It  has  already  been  covered.  Does  he
 want  to  speak?

 Shri  Mohammed  Imam:  [I  want  the
 entire  clause  to  be  deleted.

 Mr.  Deputy-Spesker:  The  hon.
 Member  wanted  to  say  something.

 Shri  Mohammed  Imam:  I  want  to
 move  My  amendment.

 Mr.  Deputy-Speaker;  It  is  not  neces-
 sary  because  it  has  been  covered.  The
 other  amendments  cover  his.  He  can
 make  a  speech,  if  he  wants.

 Shri  Mohammed  Imam:  By  this
 amendment,  I  propose  that  the  entire
 clause,  lines  6  to  13,  be  deleted.  It
 relates  to  Section  6  wherein  it  is  con-
 templated  that  there  shall  be  only
 one  declaration.  It  has  been  the  prac-
 tice  of  this  Government  to  issue  differ-
 ent  declarations  and  acquire  lands
 piecemeal.  This  is  not  at  all  contem-
 plated  and  the  Supreme  Court  has  de-
 finitely  said  that  this  is  illegal  and  has
 given  its  opinion  that  there  should  be
 only  one  declaration,  and  in  pursuance
 of  this  declaration  when  a  piece  of
 land  is  acquired  and  if  the  remaining
 land  belongs  to  the  same  owner  and
 if  they  want  to  acquire  any  more  land
 from  his  area,  then  they  have  to  issue
 a  fresh  declaration  under  Section  4
 foliowed  by  another  declaration  under
 Section  6.  So,  the  retention  of  this
 Clause  will  be  flouting  the  judgment
 of  the  Supreme  Court.  The  Supreme
 Court  has  ruled  that  there  shall  be
 only  one  declaration  and  with  that  de-
 claration,  section  4  exhausts  itself.  So,
 it  ig  not  proper  for  this  House  to  flout
 the  opinion  of  the  Supreme  Court  and
 retain  this  Clause  which  is  the  cause
 of  80  much  of  misery  and  so  much  of
 hardship  to  the  ryots  whose  rights  are
 expropriated.  It  has  been  the  practice
 these  days  to  nullify  the  judgment
 given  by  the  highest  judiciary  of  the
 land.  This  is  one  such  instance.  Any
 opinion  offered  by  the  highest  court
 is  to  be  held  with  utmost  sanctity  and
 it  hes  the  s#me  value  ag  any  provi-
 sion  of  the  Constitution.  So,  the  judg-
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 ment  of  the  Supreme  Court  should  not
 be  disregarded  and  it  must  be  given
 due  respect.  But,  on  the  other  hand,
 here,  the  highest  court  is  sought  to
 be  made  a  subordinate  of  the  execu-
 tive.  If  any  opinion  given  by  the
 Supreme  Court  ig  against  the  inclina-
 tion  of  the  Government,  they  at  once
 rush  and  pass  an  ordinance  and  they
 entirely  disregard  the  opinion  of  the
 Supreme  Court.  After  all,  in  demo-
 cracy,  there  are  three  organs  which
 are  important,  namely,  the  Legisla-
 ture,  the  Executive  and  the  Judiciary.
 The  Legislature  deals  with  law-mak-~
 ing,  the  Executive  is  meant  to  imple-
 ment  the  law,  but  the  Supreme  Court
 is  the  guardian  of  the  law,  it  ig  the
 upholder  of  the  rights  and  liberties  of
 the  people  and  if  its  opinion  is  so
 lightly  regarded  and  is  not  given  effect
 to,  then  there  \s  no  safety  for  the  peo-
 ple.  Here  the  Supreme  Court  has
 given  a  dfinite  ruling;  they  have  said
 that  the  procedure  adopted  by  the
 Government  so  far  is  illegal  and  un-
 lawful  and  it  should  not  be  resorted
 to  They  have  said  that  there  shall
 be  only  one  declaration  which  should
 be  followed  hereafter.  So,  in  the  light
 of  these  observations,  I  submit  that
 the  entire  Clause  proposed  may  be  de-
 leted  and  the  original  clause  retained.

 Shri  Annasahib  Shinde:  As  I  was
 submitting,  the  three  years’  time-limit
 ig  the  maximum  time-limit.  It  does
 not  mean  that  in  the  case  of  each  and
 every  acquisition  proceedings,  the
 three-year  period  should  be  taken.  In
 fact,  we  wish  that  the  acquisition  pro-
 ceedings  are  completed  as  early  as
 possible.  But  the  point  is  this.  In
 the  previoug  Act  there  was  no  time-
 limit  prescribed  while  in  the  new
 provision  we  are  prescribing  a  time-
 limit.

 As  I  have  already  stated  in  my
 earlier  observations,  we  are  reconsi-
 dering  the  entire  scheme  of  the  Act.
 At  that  time,  perhaps,  a  number  of
 things  can  be  taken  into  consideration.

 But  I  may  submit  that  as  far  as  the
 declaration  under  section  is  concerned,
 till  the  declaration  comes  in,  the  ori-
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 ginal  owner  remains  in  possession  of
 the  land  and  the  wsufruct  remains
 with  the  owner  of  the  land.  As  far
 @g  the  use  of  the  land  and  the  bene-
 fits  of  the  land  are  concerned,  they
 remain  with  the  owner  and  no  interest
 ig  adversely  affected  thereby.

 Moreover,  I  may  bring  to  the  notice
 of  this  House  a  recent  observation
 made  by  the  Supreme  Court  about
 this,  The  Supreme  Court  has  held
 in  @  recent  case  that  after  the  inten-
 tion  to  acquire  the  land  is  widely

 een
 some  ante-dating  is  reason-

 able...

 Shri  Dattatraya  Kunte:  Would  the
 hon.  Minister  give  the  citation?

 NW  hrs.

 Shri  Annasahib  Shinde:  I  shall  give
 the  citation  presently.  Otherwise,  they
 have  said  that  there  is  the  risk  of  arti-
 ficial  boost-up  in  prices  and  specula- tors  naturally  take  advantage  of  such
 a  thing

 As  far  as  the  time-limit  is  concern-
 ed,  that  is  a  very  reasonable  time-limit
 because  some  enquiries  are  prescribed
 according  to  the  original  scheme  of
 the  Act  and  n  these  enquiries,  some-
 times,  there  are  a  number  of  owners
 and  co-owners  who  come  up  with  con-
 flicting  claims  and  hence  these  enquir-
 ies  take  some  time  and  it  takes  some
 time  for  the  authorities  to  come  to
 Proper  conclusions.  So,  the  provision
 which  has  been  made  in  the  Bill  is
 quite  reasonable  and  it  should  be  ac-
 cepted

 Shri  Dattatraya  Kunte:  The  hon.
 Minister  promised  to  give  the  citation
 but  he  has  given  it.  To  which
 case  and  to  which  judgment  is  he
 referring?

 Shri  Annasahib  Shinde:  I  shall  give
 him.

 Shri  Dattatraya  Kunte:  It  should  not
 go  on  record  like  that.  It  38  an  im-
 perfect  record  otherwise
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 hri  Annasahii  Shinde;  I  shall  give
 it  to  him.

 Shri  Dettatraya  Kunte:  Till  then  it
 should  not  form  part  of  the  record  of
 the  House.

 Shri  Annasahib  Shinde:  The  refer-
 ence  which  I  have  mentioned  is  Bela
 Banerjee  case.

 Shri  Dattatraya  Kuonte:  The  case
 number,  the  year  and  everything  re-
 lating  to  it  should  be  given.  Otherwise,
 it  would  not  be  a  proper  citation.

 Mr.  Deputy-Speaker:  Later  on,  the
 hon.  Minister  may  give  him  all  the
 particulars.

 Shri  Annasahib  Shinde:  I  shall  give
 him  later.  If  Shri  Dattatraya  Kunte
 is  interested,  I  shall  give  him  all  the
 particulars  together  with  the  copy  of
 the  judgment  also.

 Shri  Dattatraya  Kunte:  I  object  to
 this  remark.  The  House  is  interested
 in  this.  This  is  not  the  way  to  treat
 the  House.

 An  hon.  Member:  It  is  contempt  of
 the  House.

 Mr,  Deputy-Speaker:  There  is  no
 question  of  contempt.  He  has  said
 that  all  the  particulars  would  be  given.
 The  hon.  Member  should  accept.
 Where  does  the  contempt  of  the  House
 arise  in  that?

 Shri  Dattatraya  Kunte:  I  did  not
 talk  of  contempt.  He  said  If  Shri
 Dattatraya  Kunte  ig  interested.”.  Whe-
 ther  Shri  Kunte  is  interested  or  not,
 the  House  should  be  given  this  infor-
 mation  as  of  right  and  of  duty.

 Shri  Annasahib  Shinde:  May  I  give
 the  citation?  It  is  the  State  of  West
 Bengal  vs.  Mrs.  Bela  Banerjee,  .  1954,
 SCR,  558.

 Mr.  Deputy-Speaker:  I  suppose  Shri
 Kunte  has  followed  it.  The  hon.  Min-
 ister  has  given  all  the  perticulars.  2
 hope  he  is  satisfied.
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 I  shall  now  put  the  following  amend-,
 ments  to  vote,  namely  amendments;
 Nos.  2  (the  same  as  a  77  and  22),  6.
 (the  same  as  2,  8,  15,  16,  8  and  805,
 There  is  q  Government  amendment,
 namely  amendment  No,  24  which  I
 shall  put  to  vote  separately.

 hose  who  are  in  favour  of  these
 amendments  may  say  ‘Aye’.

 Some  hon.  Members:  ‘Aye’.

 Mr.  Deputy-Speaker:  Those  against
 may  say  ‘No’.  y

 Some  hon.  Members:  ‘No’,

 Mr.  Deputy-Speaker:  I  think  the
 ‘Ayes’  have  it,  the  ‘Ayes’  have  it.  oe

 So,  the Shri  Dattatraya  Kunte:
 Unter- amendments  are  passed

 ruptions).

 Some  hon.  Members:  No.

 Mr.  Deputy-Speaker:  No.

 An  hon.  Member:  The  amendments
 are  passed.  There  can  be  no  division
 now.  (Interruptions).

 “a
 Mr.  Deputy-Speaker:  May  I  point

 out...

 Some  hon.  Members:  We  want  divi-
 sion.

 Shri  Dattatraya  Kunte:  The
 ration  has  been  made  twice.
 cannot  be  division  now.

 Shri  द  Krishnamoorthi:  When  the
 amendments  have  been  passed,  the
 Government  must  tender  its  resigna-
 tion  now.

 Shri  Annasahib  Shinde:  On  a  point
 of  order.

 Shri  Dattatraya  Kunte:  There  cannot
 be  any  point  of  order  after  the  ruling
 hag  been  given

 Mr.  Depaty-Speaker:  That  might  be
 my  opinion,  but  they  are  claiming  di-

 decla-
 There
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 Shri  Kanwarial  Gupta:  No,  no.

 bri  Dattatraya  Kunte:  No,  no  divi-
 sion  was  claimed.

 Shri  च्  Krishnamoorthi,  On  a  point
 of  order.

 bri  Tenneti  Viswanatham  §  (Visa-
 khapatnam):  No  division  was  claim-
 ed  at  all.

 Shri  Annasahib  Shinde:  On  a  point
 of  order.

 bri  च्  Krishnamoorthi:  On  a  point
 of  order.  After  putting  our  amend-
 ments  to  the  vote  of  the  House,  the
 Deputy-Speaker  said:  ‘Those  in  favour
 will  say  ‘Aye’;  then  he  said  ‘Those
 against  will  say  ‘No’.  After  hearing
 the  response,  he  has  given  his  judg-
 ment.  The  Deputy-Speaker  has  an-
 nounced  that  the  amendments  are  car-
 ried  (Interruptions).  Consequently,
 the  Government  has  to  tender  its  re-
 signation.  When  amendments  moved
 by  the  Opposition  Members  have  been
 passed,  it  is  the  duty  of  the  Cabinet
 to  resign.  We  have  respect  for  the
 Deputy-Speaker;  we  have  respect  for
 his  decision.  The  Deputy-Speaker  has
 given  his  decision.  That  must  be  res-
 pected  by  the  ruling  party  also.

 Shri  Annasahib  Shinde:  I  am_  also
 one  of  the  movers  of  amendments.

 Shri  V.  Krishnamoorthi:  He  had  left
 his  amendment  for  the  time  being.  It
 was  only  our  amendments  which  have
 been  put  to  vote,  not  the  Government
 amendment.

 Mr.  Deputy-Speaker:  Shri  Kanwar-
 la!  Gupta.

 Shri  Dattatraya  Kunte;  Before  you
 give  your  ruling,  you  should  hear  us.

 at  कंबर  लाल  गुप्त  :  मैं  यह  कहना
 चाहता हूं  कि  पहले  भ्रापने  प्रमेंडमेंट  का  नाम
 लिया,  प्रमेंडमेंट  के  नम्बर  का  नाम  लिया,
 कि  यह  जो  अमेडमेंट  है  उस  पर  जो  लोग
 इसके  हक  में  हों  वह  शायेज  कहें  भ्रौर जो  हक
 में  म  हों  वह  नोज  कहें  7  फिर  भाप  मे  कहा  कि
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 “्ामेज़  हैव  इट”  i  उस  का  ज्षो  रेकार्ड  है
 श्राप  उसको  देख  लीजिये  ।  उस  के  बाद  जब

 हम  लोगों  ले  कहा  कि  अरमेंडमेंट  पास  हो  गया
 तब  उस  वक्‍त  उनकी  जाग  खुली
 (व्यकषधान )  ।  उन्हें  पता  नहीं  था  कि  वह  क्या
 करगये  और  क्या  हो  गया।  जब  हम  ने  कहा
 कि  प्रमेंडमेंट  पास  हो  गई,  मैंने  और  दूसरे
 साहब  ने  उस  के  नाद  छ्याल  अाया  की  गलती

 हो  गई  |  मैं  कहना  चाहता  हूं  कि  आप  रेकार्ड
 देख  लीजिये  ।  उन्होंने  ज्ञो  डिवीजन  की  मांग
 की  है,  तो  इस  वक्‍त  डिवीजन  नहीं  हो  सकता
 योंकि  जब  एक  बा  र  डिप्टी  स्पीकर  ने,  भेप्र र
 ने,  कह  दिया  कि  अमेंडमेंट  पास  हो  गई  तो
 उस  के  बाद  डिवीजन  नहीं  हो  सकता  ।  मैं

 कहना  चाहता  हूं  (व्यकषात)

 संसद  कार्य  तथा  संचार  मंत्री  (  eto
 राम  सुभग  सिह)  :  मैं  प्वाइंट  झाक  आर
 उठाना  चाहता  हू  ।

 Shri  Kanwarlal  Gupta:  I  would  re-
 quest  the  hon.  Minister  not  to  inter-
 fere.

 मैं  यहकहना  चाहता  था  कि  चूंकि  यह  भ्रमेंडमेट
 शब  बिल  के  साथ  पास  हो  गई  है,  और  दूसरी
 चीज  यह  है  कि  मैं  धपने  भाई  से  सहूमत  हूं  जो

 कुछ  उन्होंने  पजाब  सरकार  के  बारे  में  कहा
 कि  चूंकि  श्रबन  यह  भ्रमेंडमेंट  पास  हो  गई  है  इस
 लिये  यह  नो  कांनफिडेंस  है  श्रौर  सरकार  को
 इस्तीफा  दे  देना  चाहिये।

 Shri  Dattatraya  Kunte:  I  want  to
 make  a  few  observations  before  you
 come  to  any  conclusion  on  the  mat-
 ter...

 Mr.  Deputy-Speaker:  On  the  same
 point  of  order?

 Shri  Dattatraya  Kunte:  Yes.

 As  my  predecessor  has  rightly  put
 it,  the  shorthand  notes  are  there;  re-
 ference  may  be  made  to  the  shorthand
 notes  or  the  tape-recording  which  is
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 there,  which  will  indicate  that  you  in
 your  best  judgment  did  declare  it
 twice,  not  once.  You  said  “The  Ayes

 ave  it’,  waited  for  a  moment  for
 any  one  to  rise  for  a  division.  Nobody
 rose.

 Dr.  Ram  Subhag  Singh:  No,  no.  That
 ig  not  so.  (Interruptions).

 Shri  Dattatraya  Kunte;  I  am  not
 yie'ding.  Let  them  shout,  lam  not
 yielding.  I  know  what  shouting  is.

 An  hon.  Member:  Then,  we  shall
 also  shout.

 Shri  Dattatraya  Kunte:  Go  ahead.
 As  long  I  am_  in  possession  of  the
 House,  I  am  not  going  to  yield,  let
 them  shout.

 I  was  submitting  that  the  rccord  is
 there.  I  am  only  suggesting  to  the
 Chair  that  the  recorg  be  cunsultea,
 the  tape-recorder  and  also  the  short-
 hand  notes,  I  have  confidence  in  the
 shorthand  reporter  also.  Therefore,  I
 was  simp'y  saying:  let  the  Chair  ex-
 amine  for  itself  the  records  both  of
 the  tape  recorder  and  also  the  short-
 hand  Reporter,  and  if  he  finds  that
 the  statement  which  I  have  made  is
 correct,  because  the  tape-record  ought
 to  record  that  voice—if  I  demand  a
 division,  my  voice  would  be  recorded
 there—if  that  is  the  position,  it  might
 be  a  lapse,  even  Homer  nods,  nothing
 is  lost.  I  would  only  point  out  that  I
 am  not  of  the  same  opinion  which  has
 been  voiced  jus  now,  as  the  Govern-
 ment  has  another  remedy.  This  Bill
 will  go  to  the  Upper  House,  there  the
 amendment  cou'd  be  passed,  it  can
 come  back  to  this  House.  Therefore,  if
 some  lapse  has  happened...

 Dr,  Ram  Subhag  Singh:  Trere  is  no
 lapse.

 Shri  Dattatraya  Kunte:  ...they  must
 pay  the  price  for  it.  To  bamboozle  and
 to  shortcircnlt  the  procedure  of  this
 House  is  a  wrong  practice,  and  I  am
 finding  that  since  the  first  day  of  the
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 the  rd,  both  of  the  tape-recorder
 and  of  the  shorthang  Reporter.  It  need
 wot  take  any  advice  from  me  or  from
 ary  other  member.  If  no  reference  is
 Going  to  be  made  either  to  the  record
 of  the  tape-recorder  or  the  shorthand
 notes,  I  will  have  to  say  that  harm  is
 Ddeing  done  to  this  august  House.

 Deputy-Speaker’s  mouth  “The  Ayes
 have  it”  escaped,  that  is  true.  (Inter-
 vuptions).  But  I  will  remind  you  that
 you  at  once  paused.  You  stopped,  at
 that  moment  we  asked  for  a  division,
 in  detween  your  two  “Ayes  have  it”
 we  asked  for  a  division.

 Some  hon,  Members:  No,

 Mr.  Deputy-Speaker:  It  is  not  ne-
 eessary  to  refer  to  the  records.  As  the
 hon.  Member  has  observed  and  has
 also  confirmed,  it  was  a  slip,  bu‘  on
 account  of  that  slip  you  should  not
 claim  that  there  is  no  occasion  for  a
 division,  because  immediately  I  had  a
 fook  at  him,  and  the  Minister  got  up
 and  immediately  askeq  for  a  division.
 (Interruptions).

 Shri  च  Krishnamoorthi:  The  Spea-
 ker  should  not  commit  an  error.  You
 must  safeguard  the  interests  of  the
 Chair.

 Shri  Jyotirmoy  Basu  (Diamond  Har-
 Dour):  Let  Mr.  Kunte’s  suggestion  be
 accepted.

 Shri  Kanwarlal  Gupta:  This  is  a  se-
 rious  matter

 Shri  Tenneti  Viewanatham:  I  have  a
 submission  to  make  Mr.  Deputy-
 Bpeaker.

 Shri  A.  K.  ह... उ  (Calcutta  North
 West):  On  a  point  of  order,  Sir.  Once
 ग  Chair  has  declared  a  particular
 338  (Ai)  LSD--9.
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 announcement  ag  being  due  to  an  acci- dental  slip  or  error,  that  is  the  end  of the  matter  and  that  concludes  i.

 Shri  Tenneti  Viswanatham.  With great  deference  to  the  learned  Mem- ber  here,  may  I  say  that  it  will  be  a
 very  dangerous  practice

 Dr.  Kam  Subhag  Singh:  There  is
 nothing  dangerous  in  it.

 Shri  A,  K.  Sen:  It  can  only  ०९  upset
 by  an  adverse  vote  of  the  House.  (In-
 terruptions  )

 Shri  Tennett  Viswanatham;  There  is no  question  of  resignation  or  anything.
 Nobody  presses  for  it.  To  say  that
 there  was  a  slip  and  thercfore  to  per-
 mit  a  division  wil!  be  creating  a  very
 bad  precedent.  Tomorrow  it  insy  be  a
 more  important  measure  and  there-
 fore  this  House  should  not  be  made
 to  act  because  it  was  &  slip.  You  did
 not  say  that  it  was  a  slip.

 Mr.  Deputy-Speaker:  I  have  said  it;
 I  agreed  with  him...  (Interrup-
 trons).  There  is  no  necessity  to  refer
 to  the  tape  recorder.

 Shri  Piloo  Mody  (Godhra:):  I  appeal
 to  the  Minister  in  the  name  of  de-
 mocracy  to  accept  it  sportingly.

 oft  कंबर  जाल  गुप्त  :  सारे  इधर  के
 मैम्बरएक  राय  रखते  है  भौर  उनका  कहना  है
 कि  एमेडमेट  पास  हो  गई  है।  उधर  की  तरफ
 लोग  कह  रहे  हैं  कि  हमने  डिविजन  डिमाड
 किया  था  ।  इन  दोनों  बातों  को  ध्यान  में
 रखते  हुये  हमारी  यह  मांग  बड़ी  जायज  मांग
 है  कि  रिकार्ड  देख  लिया  जाये  झौर  टेप
 रिकार्ड  भी  देख  लिया  जाये ।  प्रमर  झ्राप
 इसको  एप्रिशिएट  नहों  करते  हैं  श्रौर  हस
 डिमांड  को  नहीं  मानते  हैं  भोर  डिविजम

 भर  क रवात ेहैं  तो  यह  बहुत  शराब  प्रेसोडढेट

 होगा  भौर  इसका  बहुत  गहरा  झसर  होगा
 ौर  इससे  डेमोक्रेसी  को  काफी  चोट

 पहुंचेगी  ।  इस  वास्ते  मैं  कहना  चाहता  हूं  कि
 रिकार्ड  ह्लोरटेप  रिकार्ड  धाप  दोनों  देख

 लें  ध्रौरफिरजोकरना  हो  करें।
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 Ms.  Deputy-Speaker:  I  have  heard
 all  the  sides.  I  would  like  to  ask  this
 question.  Are  we  going  to  take  a
 stand  like  this  when-I  have  admitted
 that  it  was  a  slip?  That  is  the  main
 question,  In  this  august  House  when
 we  are  considering  an  important  mea-
 gure  like  this,  are  we  going  to  insist
 on  this,  when  I  have  admitted  that  it
 was  aclip.  I  think  they  are  perfectly
 right  when  they  are  claiming  a  divi-
 sion  and  so  I  have  ordered  a  division.
 Let  the  Lobbies  be  cleared......
 (Interruptions).  When  the  Division
 4s  ordered,  nothing  will  on  record.

 Several  hon.  Members  rose—

 Mr.  Deputy-Speaker:  Please  sit
 down,  The  lobbies  have  been  cleared.

 aft  gare  wrt  गप्त:  उपाध्यक्ष  महोदय,
 भाप  हमारी  फोलिएज़  का  ध्यात  रखें।  हम
 झापको  झज्ञा  ह. 16  उल्लथन  नहीं  क  रना  चाहते
 हैं,  जेकिन  अगर  इसी  तरह  कार्यवाही  चलाई
 गई,  तो  हम  इस  हाउस  में  नहीं  रह  सकेंगे  ।

 यह  बात  गलत  है।  यह  बड़ी  अजीब  बात  है
 कि  झप  लिखित  रिकार्ड  को  भी  नहीं  देखता

 चाहते  श्र  टेप  रिकार्ड  को  भी  नहीं  देखना

 चाहते  ।

 की  जार्ज  कर्नोडीश  (  बम्बई  दक्षिण  )  :
 उपाध्यक्ष  महोदम,  इस  तरह  का  गलत  और
 नियमों  के  विरुद्ध  कोई  काम  झाप  के  द्वारा
 नही  होना  चाहिये  i

 at  हरबधाल  देवशुण  (पूर्व  दिललो)  :
 उपाध्यक्ष  महोदय,  विरोधी  दल  का  सशोधन
 पास  हो  गया  है।  शब  सरकार  को  त्यागपत
 दे  देना  चाहिये।

 Mr.  Deputy-Speaker:  I  shall  repeat
 what  I  had  said.  It  was  a
 slip,  and  on  that  basis—(Interrup-
 tion).—please  sit  down,  jet  me  finish
 —I  do  not  think  this  august  House
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 inherent  right  to  claim  a  division—
 (Interruption).

 Several  hos.  Members  rose-—

 की  ार्थ  क्ेग्डीया :  उपाध्यक्ष  महोदय
 श्राप  मेरा  व्यवस्था का  प्रश्न  सुनिये

 Mr.  Deputy-Speaker:  I  will  now
 put  all  the  amendments  to  the  vote,
 except  the  Government  amendment.

 Shri  P.  KE.  Deo  (Kalahand):  Sir,
 what  I  have  learnt  is  that  after  you
 have  given  your  ruling  on  the  subject,
 and  said  that  an  amendment  has  been
 adopted—“The  Ayeg  have  it,  the  Ayan
 have  it,”  they  cannot  retract  and  go
 back.  It  was  embarrassing  for  us
 even  to  participate  in  the  debate  any
 longer.

 Mr.  Deputy-Speaker:  Do  you  want
 to  teke  advantage  of  that  slip?

 Mr.  Deputy-Speaker:  I  have  called
 Mr  Sen  (Interruptions).

 को  जाऊं  कर्ेन्डीस  द:  पहले  से  खड़ा

 हैं  ।  पहले  झाप  मेरा  ठपवस्था  का  प्रश्न

 सुनिये

 Shri  Kanowarhkl  Gupta:  The  matter
 has  been  decided.  If  you  have  got
 any  doubdt,  please  find  out  from  the
 tape  record.

 Mr.  Deputy-Speaker:
 ting  the  slip,  I  have
 tions).

 थी  जायजे  फर्मेन्डीश  उपाध्यक्ष  महोदय
 मेरा  व्यक्स्था  का  प्रश्न  सुनिये  |  मैं  झाप
 श्यान  नियम  367  की  ओर  दिलाना  चाहता
 हूं  जिस  में  कहा  गया  है  :

 After  admit-
 (interrup~



 $333
 Land  Acquisition  CHAITRA  i6,  38७  (SAKA)

 इस  नियम  का  उपनियम  (2)
 इस  अकार  है  :

 “(3)  The  Speaker  shall  then
 say:  “J  think  the  Ayes  (Qr  the
 Noes  as  the  case  may  be)  have
 it’.  If  the  opinion  of  the  Speaker
 as  to  the  decision  of  a  question  is
 not  challenged

 An  hon.  Member:  It  has  been  chal-
 lenged.

 Shri  George  Fernandes:
 ४०,  ३९  shall  say  twice:  ‘The

 Ayes  (or  the  Noes,  as  the  case
 may  be)  have  it”  and  the  question
 before  the  House  shall  be  deter-
 mined  accordingly.”

 waar  में झाप  ने  हम  लोगों  की  मदद  की  है  ।
 झब  जो  चिल्लाया  जा  रहा  है  उस  का  जशाय
 श्राप  के  मूह  से  यह  गाया  है.  “मैं  दे  गलती
 की  है  देयर  वाज  ए  स्लिप  आन  माई  पार्ट  |
 मैं  आप  से  बहुत  अदन  के  साथ  कहना  चाहता
 है  कि  भाप  की  शोर  से  कोई  गलती  या  स्लिप

 नहीं  हुई  है।  जिस  वक्‍त  आप  ने  इस  तरमीम
 को  पेश  किया  उस  वक्‍त  इस  तरफ  के  लोग
 ज्यादा  संख्या  में  सदन  में  मौजूद  थे  |
 उस  तरफ  के  लोगों  ने  इस  कानून  शौर  इस
 तरमीम  का  महत्व  नहीं  समझा  जिस  के
 कारण  वे  लोग  सदन  में  मोजूद  नहीं  थे  ।
 जब  उन  को  भ्रपनी  गलती  महसूस  हो  गई  कि
 उन  की  लापरवाही  की  वजह  से  यह  तरमीम
 पास  हो  रही  है,  क्योंकि  हमारी  तरफ  से  कहा
 शया  कि  हमारी  तरमीम  पास  हो  गई  है,  तो  उन
 की  तरफ  से  बिल्लाना  शुरुहों  गया  t
 झापने  एक  बार  एक  निर्णय  दिया  और  एक
 तरमीम  को  पास  किया  |  एक  नियम  के
 आधार  पर  दिया  हुभा  निर्णय  अगर  बदलने
 का  काम  झाप  करेंगे  तो  शुइतना  कहूंगा  कि  यह
 नियम  उल्लधंत  हो  जायगा,  पह  नियम  को
 तोड़ने  का  काम  हो  जायगा  |  बिल्कूल  एक
 सासूली  सी  गलतो  की  बजह  से  छोटी  सी
 गलती  की  बजह  से  लापरवाही  की  बजह
 से  सरकार  गो  झाज  यहां  पर  ह, . अ  झुकाना
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 पढ़ा  है  झब  इमको  बचाने  का  काम  भाप  की
 तरफ  से  नहीं  होगा  भाहिपे  । नियमों  का
 फालन  करना  भौर  पालन  करनाता  श्रापसा
 काम  है  t  ane  नियमों  के  संरक्षक  हैं  1
 इनका  आपने  संरक्षण  करना  है  ।  भियमों
 को  तोड़ने  का  महापाप  इन  लोगों  को  बजाने
 के  लिए  आपके  हाथ  से  हो  जाएगा  तो  मह
 सर्वेधा  अनुचित  होगा  ।

 श्री  मनु  भाई  पटेल  (सोई) :
 एमेंडमेट  के  बारे  में  झाईज  हद  इट  यह  तो  श्राप
 बोले  थ  लेकिन  आपने  यह  नहीं  कहा  था  कि
 एमेडमेट  इज  पास्ड  शौर  एमेडमेट  इज  पास्ड
 कहने  से  पहले  ही  हमारी  तरफ  से  डिविजन
 माग  ली  गई  थी---(इंटरप्शग्न)  :

 hri  =Dattatraya  Kunte:  Sir,  you
 have  come  to  the  rescue  of  persons
 who  need  not  be  rescued  at  this  stage,
 because  they  need  not  leave  ther
 chairs  and  go  to  the  other  side.  This
 is  not  a  defeat  where  the  Government
 has  to  resign.  The  remedy  is  there;
 they  can  go  to  the  Upper  House.  If
 a  शु  has  been  committed,  let  us  find
 out  by  whom  it  has  been  committed.
 (Interruption),  An  hon.  Member  here
 wants  to  convert  this  into  a  machtli
 bazar,  He  has  no  right  to  say  that.

 Sir,  on  the  first  point  I  said,  let  us
 refer  to  the  tape  record  and  shorthand
 notes.  The  Chair  was  pleased  to  say
 that  the  Chair  committed  a  slip.
 Before  the  Chair  said  that  I  referred
 to  ‘Homey  also  node’  and  all  that.
 Let  us  find  out  from  the  tape  record
 whether  the  Chair  immediately  said
 that  a  slip  was  committed  or  there
 was  a  time  lag  of  5  to  20  minutes.
 Then  it  cannot  be  a  slip.  I  am  not
 making  any  statement  at  all.  I  arn
 only  pleading  with  the  Chair,  that  the
 Chair  should  itself  look  into  the  tape
 record,  into  the  shorthand  records
 and  see  whether  ten  to  fifteen  minut-
 es  elapsed  before  the  Chair  said  that

 a  slip  was  committed.  If  the  records
 show  that  it  was  after  a  lapse  of  ten
 or  fifteen  minutes  that  the  Chair  said
 that  a  slip  wag  committed,  well,  then
 let  the  consequences  be  taken.  They
 are  not  80  heavy.  It  only  means  some
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 {Shri  Dattatraya  Kunte])
 time.  Let  me  make  it  very  clear,  Sir,
 that  if  such  a  ruling  is  given  at  this
 atage  the  Chair  ig  asking  us  to  dis-
 respect  the  rules  of  this  House.  In
 the  last  few  days  that  I  have  sat  in
 this  House,  unfortunately,  I  have  seen,
 with  due  respect  to  the  Chair  a  Mem-
 bers  of  the  House,  not  sufficient  res-
 pect  being  paid  to  the  rules  of  this
 House,  I  do  not  say  that  the  Chair  has
 been  very  co-operative  in  seeing  that
 the  rules  are  obeyed—with  humility  I
 sty  that;  if  I  have  committed  anv  mis-
 take  I  apologise  to  the  Chair.  Yester-
 day  athing  happened,  The  House  could
 mot  have  taken  up  two  motions  and
 discussed  them.  At  one  time  we
 pointed  it  out  to  the  Chair.  Today
 again  we  are  committing  another  mis-
 take.  If  we  are  going  to  commit
 mistakes  like  this  and  then  our  rules
 are  not  followed  it  will  lead  to  a
 pandomonium,  Therefore,  I  earnestly
 appeal  to  the  Chair  and  through  the
 Chair  to  the  Members  on  the  Treasury
 Benches  to  see  that  we  do  not  convert
 this  House,  this  august  Parliament  of
 this  country,  into  this  a  pande-
 monium—my  hon.  friend  here  wants
 to  name  it—I  do  not  want  to  say  so—
 a  fish  market  Therefore,  I  would
 humbly  request  you  do  not  to  do  this
 thing  because  this  is  a  small  matter,
 the  matter  could  be  taken  to  the
 Upper  House,  it  could  come  back  here
 and  then  it  could  be  passed

 It  is  a  small  matter  and  all  this
 should  not  be  done  just  on  the  pretext
 of  a  slip.  I  have  made  a  request  for
 reference  to  the  tape-recorder.  If
 the  Chair  is  not  to  concede  this  small
 request  of  referring  to  the  tape-
 record,  not  to  any  ststement  either  by
 me  or  by  any  other  Member,  the  only
 course  open  to  honest  men  like  me  35
 to  walk  out  and  that  ig  whet  ॥  will
 resort  to.

 Mr.  Deputy-Speaker:  Shri  Fernandes
 referred  to  rule  367  and  pointed  out:

 ‘Tf  the  opinion  of  tha  Speaker
 as  to  the  decision  of  a  question
 is  challenged,  he  shall  order  that
 the  Lobby  be  cleared.”
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 Shri  s.  MM  Banerjee  (Kanpur):  It
 Wag  not  challenged.

 Mr.  Deputy-Speaker:  But  there  is
 another  provision,  namely:~

 “After  the  lapse  of  two  minutes
 he  shall  put  the  question  a  second
 time  and  declare  whether  in  his
 opinion  the  “Ayer”  or  the  “Noes”
 have  it.”

 This  provision  is  intended  if  by  any
 slip  the  opinion  expressed  by  the
 House  (Interruption).  Then,  there
 ig  another  provision:—

 “If  the  opinion  so  declareg  is
 again  challenged,  he  shall  direct
 that  the  votes  be  recorded  either
 by  operating  the  automatic  vote
 recorder  or  by  the  members  going
 into  the  Lobbies:”  (Interruptions)

 Shri  8.  M.  Banerjee:  Kindly  read  the
 rules  during  the  inter-session  and
 then  give  a  ruling  on  the  subject...
 (Interruption)

 Shri  Kanwarial  Gupta:  Why  do  you
 not  listen  to  the  tape-record  and
 decide?

 Mr.  Deputy-Speaker:  Therefore,  the
 rules  lay  down  that  because  we  want
 to  ascertain  the  correct  judgment  of
 the  House—not  ance  or  twice  but
 even  thrice.  Whatever  Shri  Kunte
 may  have  observed,  we  are  observing
 the  rules.  Yesterady  also  the  Speaker
 observeq  the  rules.  I  have  got  the
 lobbies  cleared,  I  will  order  the  divi-
 sion...  (Interruption).

 Shri  Dattatraya  Kunte:  We  walk
 out.

 5.38  hrs.

 Shrt  Dattatraya  Kunte  then  left  the
 House.

 Some  hon.  Members:  Shame,  shame.

 Several  hon,  Members  then  left  the
 House,
 Shri  Pileo  Mody:  Why  do  you  not

 consult  the  records?
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 af)  weer  विह.री  वाजपेयी  (बलरामपुर):
 मुझे  इतनी  बात  कहनी  है  कि  यह  गलतो  आपकों

 हुई  है  या  कांग्रेस  पार्टी  की  हुई  है  ?  भ्रगर
 गलती  कांग्रेस  पार्टी  की  हुई  है  तो  उसे  आपको
 झपनो  गलती  नहीं  बनानी  चाहिये  !

 Mr.  Deputy-Speaker:  It  is  my  slip.

 हिचका,  M.  Bamerjee:  There  is  no
 question  of  there  bemg  your  slip  It
 is  a  ship  on  their  part,

 Shri  Bal  Raj  Madhok-
 altp  on  your  part.

 shri  S.  M.  Banerjee:  That  is  why
 we  did  not  want  a  Congress  man  to  be
 there  in  the  Chair.

 There  is  no

 Shri  A.  B.  Vajpayee,  Shri  Bal  Raj
 Madhok,  Shri  S.  M,  Banerjee  and  some
 other  hon,  Members  left  the  House.

 Mr.  Deputy-Speaker:  The  question
 is:  ् कि1

 Page  2,  line  2l—

 for  “three  years”
 “one  year”  (a).

 substitute

 ’  AYES

 Division  No.  6
 Patel,  Shri_N.  N

 NOES
 Ahmed,  Shri

 Bajaj,  Shri  Kamalnayan
 Barua,  Shri  R.

 Barupal,  Shri  P.  L.
 Basw:  Shn
 Bhakt  Darshan,  Shri
 Bhargava,  Shri  B.  2

 Bhetigeharyya,
 Shrt

 Bohra,  Shri  Onxariai
 Brahm  Prakash.  छुचला
 Buta,  Singh,  Shri
 Chaturvedi,  Shr:  R_  L

 Chaudhary,
 Shri  Nitira)

 Shrimati

 Mahadeva

 Singh

 Hajarnawis,  Shri
 Iqba!  Singh,  Shri
 Jadhav,  Shri  Tuishidas
 Kavade,  Shri  B.  R.
 Kotoki,  Shri  Liladhar
 Kinder  Lai,  Shri
 Lakshmikantammia,

 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R
 Lutfal  Ha

 que:
 Shri

 एप्दात  Dr.
 Mahinda,  Shri  Narendra

 Malhotra,  Shri  Inderjit

 ete,  Bill  3338

 Page  2,—
 omit  lines  6  to  13.  (6)

 Page  2,—
 omet  lines  28  and  24.

 Page  2,  line  8,---
 (8)

 after  “and”  insert  “,  not  exceed-
 ing  two,  La  (15).

 Page  2,  line  i,—
 for  “diferent”  substitute  “two”.

 (16).

 Page  2,—.
 after  line  24,  msert—

 ‘(c)  in  sub-section  (3),  after
 the  word:  “hereinafter  appear-

 ing”,  the  following  shall  be
 wmserted,  namely:

 “after  payment  being  made
 within  a  period  not  exceeding
 sixty  days”.’  (18).

 Page  2,  line  23,—-
 for  “three  years”  substitute—

 “six  months’.  (30).
 The  Lok  Sabha  divided.

 Pandit,  Shrimati  Vijays
 Lakshmi

 Pant,  Shri  K.  C.
 Parmer,  Shri  Bhaljbhai
 Partap  Singh,  Shr:
 Pate),  Shri  Manibhnai  J.
 Patel,  Shri  Manubhai
 Patil,  Shri  C.  A.
 Bam,  Shri  s.  B.
 Pati!’  Shri  T.

 Raj  Deo  Singh,  Shri
 Ram  Kishan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shr:

 amesh  Chandra,  Shri
 Rampur

 Manadevee Pe Chavan,  Shri  Y.  8  Mishra,  Bibhuts  Ramsehek!
 Das,  Shri  Mishra,  Shri  G.  8.  Singh.  Shri

 oy  ee
 “ne

 rd  Reali oor,  न
 =  hie  Nahata  Shri  Amrit  Roy,  Shri  Bishwanath

 Ganesh,  Shri  K.  FB.  Nayar  Sushila  Shrimatl
 Uma

 Shri  Tukaram  Pandey,
 Nath

 Pahadia,  Shri
 Shr  4  Saha,  Shri  9.  K

 Sayyad  Ali,  Shri
 Vishwa
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 Sen,  Shri  P.  5  Suidyya,  Shri  Tiw.  Shri  D.  N.
 Sethi,  Shri  P.  C  Sinha,  Shrimati  Tar-

 oe Shah,  Shri.  Manabendra  keshw  Tulsidas,  ०  न
 Sheo  Narain,  Shri  Ss  Verma,  Shri  Prem ane,  S
 Shinde,  Shri  Annasahib  Supakar,  Shri  Sradhakar

 Swaran  Singh,  Shri Shiv  Chandika,  Shr

 Shri  A.  T.  Sarma  (Bhanjangar):
 The  machine  is  not  working.

 The  result  of Mr,  Deputy-Speaker:
 the  Division  is:

 Ayes  |

 Noes  83

 Seme  hon.  Members:  The  machine
 is  not  working

 Mr.  Deputy-Speaker:
 lease  rise  in  their  seats.

 They  may

 Some  hon.  Members  rose—

 Mr.  Deputy-Speaker;  ‘The
 have  it;  the  “Noes”  have  it.

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  I  shall  now

 out  Government  amendment  No  24
 to  the  vote  of  the  House.  The  ques-
 tion  is.

 Page  2,  line  2,—

 “Noes”

 after  “have  been  made”  insert—
 “(wherever  required)"  (24).

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 te:

 “That  Clause  3,  as
 stand  part  of  the  Bill.”

 The  motion  was  adopted,
 Clause  3,  as  amended,  was  added

 to  the  Bill.
 Clause  4—(Validation  of  certain

 requistions).
 Mr.  Deputy-Speaker:  We  shall

 take  up  cliuse  4.  In  regard  to  this
 clause,  thee  are  some  amendments:
 Nos.  9,  10,  und  20,  No,  20  is  the  same
 as  No.  ३306,  Then  there  are  amend-~
 ments  Nos’  19,  and  23.  Thesi  there
 are  Government  anitéadiments  Nos.  25,
 26,  27  and  28.  Then  there  ३8  another

 amended,

 amendment  No.  31  Is  any  of  these
 amendments  moved?

 Shri  Annasahib  Shinde:  I  am  mov-
 Ng  amendments  Nos.  25,  26,  27  and

 e.  Amendments  made:
 Page  2,  line  ह:

 omit  “or”.  (25).
 Page  3,  line  3,—

 omit  “or”,  (26).
 Page  3,  lines  7  and

 omit  “in  pursuance  of  one  or
 more  reports  made  under  sec-
 tion  5A  thereof”.  (2).
 Page  3

 after  line  25,  insert—
 “(3)  Where  acquisition  of  any

 particular  land  covered  by  a
 notification  under  Sum-sec-
 tion  qa)  of  section  4  of  the
 principal  Act,  pubhshed  before
 the  commencement  of  the  Land
 Acquisition  (Amendment  and
 Validation)  2  of  39607  Ordi-
 nance,  ‘1967,  75  or  has  been
 made  in  pursuance  of  any  dec-
 laration  under  section  6  of  the
 Principal  Aca,  whethcr  made
 before  or  after  such  com-
 mencement,  and  such  declara-
 tion  725  or  has  been  made  after
 the  expiry  of  three  years  from
 the  date  of  publication  of  such
 Notification,  there  shall  be  paid
 simple  interest,  calculated  at
 the  rate  of  six  per  centum  per
 annum  on  the  market  value  of
 such  land,  as  determined  under
 section  23  of  the  principal  Act,
 from  the  date  of  expiry  of  the
 said  period  of  three  years  to
 the  date  of  tender  of  payment
 of  compensation  awarded  |  by
 the  Collector  for  the  acqulsi-
 tion  of  sudh  land:

 Provided  that  no  such
 oa shall  be  payable  for  any  period

 during  which  the  proceedings



 ‘3341

 fox  the  acquisition  of  any  land
 were  held  up  on  account  of  stay
 or  injunction  by  order  of  a
 court:

 Provided  further  that  nothing
 in  this  sub-section  shall  apply
 to  the  acquisition  of  any  land
 where  the  amount  of  compen-
 sation  has  been  paid  to  the
 persons  interested  before  the
 commencement  of  this  Act.”
 (28).

 (Shri  AnnasahildD  Shinde)

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  4,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  4,  as  amended,  was  added  to

 the  Bull,
 Mir.  Deputy-Spesker:  There  are  no

 amendments  to  Clause  5.

 Shri  झ,  Krishnimoorthi:  I  have
 @iven  an  amendment  to  clause  4.

 Mr.  Deputy-Speaker:  We  have
 adopted  clause  4  You  were  not
 present  then,  I  shall  put  Clauses  5
 and  i,  the  Enacting  Formula  and  the
 Title  to  the  Bill.  The  question  is:

 “That  Clauses  5  and  lL  the
 Enacting  Formula  and  the  Title
 stand  part  of  the  Bil.”

 The  motron  was  adopted,

 Clauses  5  and  1  the  Enacteng  Formula
 and  the  Title  were  added  to  the  Bill.

 Shri  Anmasghib  Shinde:  Sir,  I
 move:

 “That  the  Bill,  as  amended,  be
 pessed”
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”

 लो  पिमूसि  ॥... अ  (मोतिहारी)  :

 उपाध्यक्ष  महोदय
 गरी बहव

 ने  बह  अावया-
 सन  दिया  है  कि  सरक।र  एकक्‍्वीजीशन  के

 Land  Acquisition  CHAITRA  16,  889  (SAKA)  etc.  Bill  3342

 के  सब  पहलुझों  पर  भंज्छी  तरह  से
 विचार

 कर  के  अगले  सेशन  में  इस  बिल  को  फिर
 लायगी  |  मैं  झाशा  करता  हूँ  कि  वह  भपने

 इस  कमिटमेट  को  पूरा  करेगें  1  सैंड  एक्बीजीशन

 कानून  को  जिस  तरह  से  एनफोर्स  किया  मया

 है.  उस  से  किसानों  को  बहुत  तकलीफ होती
 है  शौर  उन  की  बहुत  सी  जमोनें  चली  गई
 है  7  उन  जमीनों  के  एबज  उस  लोगों  को

 दूसरी  जमीनों  दी  जा  सकती  थी  लेकिन  वे

 नही  दी  गई  प्रौर  इस  सम्बन्ध  भे  बहुत  धाधली
 हुई  है  ।  मैं  उन  से  भाग्रह  करूंगा  कि  बह
 इस  मामले  को  अच्छी  तरह  से  समझ  कर
 श्रौर  मेम्बरों  की  राय  ले  कर  भ्रगले  सेशन  में
 दोबारा  इस  बिल  को  लाये।

 shri  Dattatraya  SEunte:  Gir,  we
 are  at  the  third  reading  of  the  Bill
 This  38  unfortunate  that  we  are  DAs
 sing  such  &  measure—(Interruption)  ७
 I  am  speaking  on  the  third  reading
 and  a  Member  has  the  right  to  do
 I  have  caught  the  eye  of  the  Chair.

 Mr.  Deputy-Speaker:  He  has  got
 the  right.  Let  him  go  on.

 Shri  Dattatraya  Kunte:  It  is  very
 unfortunate  that  in  the  first  session
 of  the  Fourth  Lok  Sabha  we  are  lay-
 ing  down  a  tradition  of  disregarding
 the  very  eloquant  and  very  lucid  and
 learned  judgment  of  the  Supreme
 Court  by  pas3ing  such  a  sort  of  legis-
 lation  which  really  does  not  help  the
 Government,  and  at  the  same  time,
 causes  great  harm  to  the  peasants
 whose  interests  the  party  In  power  has
 been  claiming  to  be  having  utmost  in
 their  hearts  (Interruption).  When
 I  found  that  it  was  not  correct,  I  left.
 Now,  as  I  was  saying,  I  expected,  this
 first  session  of  the  Fourth  Lok  Sebha
 to  lay  down  different  traditions;  we
 have  three  different  repositories  of
 power  in  this  country—the  legislature,
 the  judiciary  and  the  executive  who
 should  respect  each  other  and  respect
 the  opinion  expressed  by  each  other.
 In  thie  particular  casa,  what  da  we
 find?  The  Supreme  Court,  on  a  mat-
 ter  which  came  before  it—it  did  not  do
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 it  amo  motu,  and  there  have  been  hun-
 dreds  of  thousands  of  cases  where  more
 than  one  declaration  might  have  been
 Passed  and  the  land  might  have  pas-
 sed  hands—gave  a  decision;  it  did
 not  bother  about  it  before  the  case
 came  before it.  When  one  citizen  takes
 amatter  tothe  Supreme  Court  and  be-
 lieves  that  he  has  won  in  law,  we
 the  supreme  legislature  of  this  coun-
 try  want  to  deprive  him,  by  passing
 this  legislation,  of  the  right  that  he
 had  earned  in  a  court  of  law.  If  we
 pass  this  legislation,  which  I  am
 afraid  this  House  by  the  majority
 which  the  Government  commands
 would  pass,  we  will  be  doing  a  dis-
 service  to  this  country,  because  we
 will  tell  the  people  that  the  judicial
 Gecision  and  the  judicial  interpreta-
 tion  of  law  passed  by  this  legislature
 or  by  its  predecessor  is  not  respected
 in  case  it  does  not  suit  the  wishes  of
 those  in  power.  Therefore,  I  will
 again  appeal  before  this  stage  js  over,
 to  the  Government  that  they  should
 reconsider  the  matter  and  withdraw
 he  Bill  rather  than  pass  it  and  take
 it  to  the  other  House  and  convert  it
 into  law.

 eft  wee  माहुटा  (बाडमेर)  :  उपाध्यक्ष

 महोदय  मैं  मामनीय  मंत्री  के  इस  श्राश्वासन
 का  स्वागत  करता  हूं  कि  वह  बहुत  ही
 शीक्ष  भूमि  अधिग्रहण  के  प्रश्न  पर  एक
 काम्प्रदेंसिव  कानून  पेश  करेगें  जो  इस  देश की
 बदलती  हुई  परिस्थितियों  के  अनुरूप  होगा
 जोझाज  के  नये  हालात  को  देखते  हुए
 भूमि-अधिग्रहण  की  सभी  समस्याओं  को  ध्यान
 में  रखते  हुए  जनता  की  नसकलीफो  को
 को  कस  से  करने  वाला  बिल  होगा  1

 भूमि  भ्रधिषग्रहण  को  जो  समस्या  है  वह  है

 झाधशुनिकरण  की  समस्या,  शहरीकरण  को
 समस्या  ।  हम  लोग  भावनाओं  भे  बह  कर
 जब  यह  बात  कहते  है  कि  यह  कानून  स्वत:

 ही  किसानों  के  हितों  के  खिलाफ  जाता  है  तो
 मैं  इस  बात से  सहमत  नहीं  हूं  ।  भाज  के  युग
 में  झराधुनिकीकरण  झौर  शहरीकरण की  मांग  यह
 हू  दुनिया  के  हर  देश  में  यह  मांग  है।  इस  समय

 सरकार  को  लेती  की  किसानों  की  जमीन को  सेने
 पर  मजबूर  होना  पड़ता  है।  लेकिन  कानून
 ऐसा  होना  चाहिये  जो  कि  इस  झाधुनिफीकरण
 शौर  शहरीकरण  को  कम  से  कम  पीड़ादायक
 बनाये  कम  से  कम  किसानों  को  उस  से
 तकलीफ  हो  t  कम  से  कम  पीड़ा  की  मार्फत
 अधिग्रहण  हो  इस  प्रकार  का  कानून  होना
 चाहिये  ।  जिस  समय  यह  कानून  बनाया
 गया  उस  समय  इस  बात  का  ध्यान  नहीं  रक्‍्ला
 गया ।  मैं  मत्री  महोदय  से  निवेदन  करूंगा
 कि  जो  नया  बिल  पास  करें  उसमें  इस  बात  का
 ध्यान  रक्खे  ह:  जो  भूमि  ली  जाये  उस  को
 लेने  मे जिस  की  भूमि  ली  जाये  उस  को  कम
 से  कम  कृष्ट  हो  ।

 एक  झौर  समस्या  मैं  उस  वक्‍त  पेश  करना'
 चाहता  था  जब  कि  पहला  वाचन  चल  रहा  था,
 लेकिन  वह  मैं  श्रव  पेश  करने  के  लिये  मजबूर
 हो  रहा  हूं  7  डिफेन्स  मिनिस्ट्री  ने  कुछ  जमीन
 ऐक्वायर  की  है  7  यहा  पर  00  बीचे  या
 L00  एकड़  का  प्रश्न  नहीं  है।  उस  ने  करोब
 000  बर्ग  मील  भूमि  ऐक्वायर  की  है  1

 बहू  कितने  एकड़  होती  है  इस  का  हिसाब
 शाप  लगाइये  ॥  उस  में  फील्ड  फायरिंग

 रेन्ज  बनाया  जा  रहा  है।  उस  एक  हजार
 बर्ग  मील  में  38  गांव  भाते  है  जो  लोगों  से
 ले  लिये  गये  है  ।  वहा  पर  2  हजार  लोग  हैं
 श्ौर  एक  लाख  मवेशी  है  7  उन  को  गांवों
 झौर  घरो  से  निकाल  दिया  गया  है  ।  उन
 की  फसलें  यहा  खड़ी  है  लेकिन  यह  फसलो  को
 देख  तक  नही  सकते  है।  चारों  तरफ  कांटेदार
 तार  लगा  दिये  गये  है  2  हजार  धादमी
 बेघरबार  हो  गये  है।  मैं  चाहता  हूं  कि  भूमि
 अधिग्रहण  अधिकारों  का  उपयोग  करते  वक्‍त
 सरकार  इस  सदन  को  एक  झारबासन  दे
 कि  जब  कभी  सरकार  ऐटम  बनाने  की  कोशिश
 करे  ऐटम  बम  बनाने  के  प्रश्न  पर  जैसी  सरकार
 में  घोषणा  की  है  कि  यह  प्रश्न  खुला  है---
 मैं  उस  से  अमुरोध  करूंगा  कि  बहू  इस  बाल
 की  सदन  के  सामने  चोषणा  करे  कि  यदि  ..!



 सरकार  कसी  भी  किसी  भी  दिन  ऐटम  जमाने
 कोशिल  करेगी  तो  जैसलमेर  शौर  बाड़मेर
 जिलों  की  जमीन  इस  ऐटम  बम  के  टेस्ट  करने
 के  लिये  ऐक्वायर  न  की  जायेगी  |

 शो  दिव  न।रायथण  :  उपाध्यक्ष  महोदय,
 &  इस  गर्ेमेंट  से  साफ  कह  देना  भाहता  हूं
 झौर  इस  झपोजिशन  से  ज्यादा  स्ट्रांगली  कहना
 आहता  हूं  कि  श्राप  जो  लैड  ऐक्विजिशन  कानून
 पास  करने  जा  रहे  हैं  वह  बढा  खतरनाक  है।
 एग्जाम्पल  हमारे  सामने  है  कि  गाजियाबाद
 की  हजारों  बीघे  जमीन  ली  गई,  लेकिन  न
 उस  पर  मकान  बने  झोर  न  कोई  कंस्ट्रक्शन
 हुआ  ।  दाज  जा  कर  झगर  भाप  वहा  के
 ईकसानो  को  देखिये  तो  वह  बेचारे.  तितर
 बितर  हो  गये  ।  न  उन  को  कोई  रोजी  देने
 साला  है  और  न  खाना  देने  वाला  है।  |  झगर
 ाप  को  झ्राज  मकानों  की  जरूरत  है  तो

 ब्योदहू  मंजिले  मकान  बनवाइये  ।  जो  सरकारी
 दफतर  दिल्‍ली  मे  हैं  ग्राप  को  क्‍यों  नही  हटाते  हैं  t
 इस  लिये  मैं  सरकार  से  कहना  चाहता  हूं
 (व्यवधान  )  मैं  किसान  का  बेटा  हूं,  में  जिम्मे-
 दारी  से  कह  सकता  हूं  क्योंकि  मैं  किसान  के
 दं  को  जानता  हू  -  उधर  वाले  लोग  ती  सिफ

 हुल्लड़बाड़ी  करना  जानते  हैं  ।  किसानों
 की  बकालत  करने  के  लिये  मैं  सरकार  से

 पुरओर  शब्दों  मे  कहना  चाहता  हूं  कि
 इस  तरह  का  कानून  बनाने  का  समय  वह
 होता  है  जन  इमेजेन्सी  हो  या  कोई  लड़ाई
 हो  उस  वजत  झाप  भले  ही  जमीन  ऐक्वायर
 करे  ।  कोई  मेडिकल  कालेज  खोलना  हो  तब
 आप  जमीन  ऐक्वायर  करें  7  लेकिन  अगर
 ऐसी  कीई  बात  मे  हो,  भाप  को  सिर्फ  दफतर
 खोलने  हों,  .00  आदमियों  को  बसाता  हों
 हो  शौर  इस  के  लिये  आप  किसानो  की  जमीन
 को  ले  लें,  मह  दीक  नहीं  है।  ,हम  भीख
 सागते  हैं  प्रसमरोका  जा  कर,  रूस  जा  कर  कि
 झ्  ला  कर  खिलाओो,  भोर  यहां  इस  तरह  से
 करते  हैं  7  झगर  लमीनों  को  जबर्दस्त  लेना

 ही  पड़े  तो  मैं  कहना  चाहता  हूं  सरकार  से  कि

 बह  मुनासिन  इंग  से  करे  कौर  ठीक  कानून
 द ।, ड  कर करे ।

 शनी  तंचलसोदास  जाधथ  (वरामती)  :
 मैं  कोई  भावण  नहीं  करना  चाहता  हूं  ।
 केबल  सूचना  देना  चाहता  हूं  in  पहली
 सूचना  यह  है  कि  जो  जमीन  कब्जे  में  ली  जाती
 है,  जब  वह  कब्जे  मे  लो  जाती  है  उसी  वक्‍त  का
 किसान  को  दाम  दे  दिया  जाये  ।  लेकिन
 नोटिफिकेशन  पहले  होता  है  और  यार
 पाच  वर्ष  बाद  कब्जा  किया  जाता  है  t
 में  कहना  चाहता  हु  कि  जिस  वक्‍त  कब्जा
 लिया  जाये  उसी  बकत  का  दाम  दे  दिया  जाये  |

 दूसरी  बात  यह  फि  उसे  कब्जे  मे  लेने  के
 बाद  भी  लैंड  रेवेन्यू  काश्वकार  को  देनी  पड़ती
 है  ।  काश्तकार  खुद  लैंड  रेवेन्यू  देता  है
 लेकिन  उस  का  फायदा  उस  को  कोई  नहीं
 मिलता  ।  इस  लिये  जब  तक  जमीन  सरकार
 के  भ्रधिकार  में  हो  ,  लेड  रेवेन्यू  सरकार  दे  t

 तीसरी  बात  यह  कि  जमीन  की  जो
 कीमत  होती  है,  उस  को  भ्रफसर  लोग  अपने
 मन  से  तय  न  करे  a  जो  प्रड़ोस-पड़ोस  में
 जमीन  की  कीमत  हो  उस  के  हिसाय  से  काश्त-
 कार  को  भी  कीमत  मिलनी  'चरहिये  झौर  वह
 तुरन्त  मिलनी  चाहिये  ।  बीस  पच्चीस  1 । अ
 बाद  नद्दी  मिलती  चाहिये  1

 श्री  क.  ना.  तिवारी  (बेतिया)  :
 जो  कुछ  श्री  कुंटे  जी  ने  कहा  है  मैं  उस  की
 ताईद  करता  हु  और  सरकार  में  निवेदन
 करना  चाहता  हु  कि  इस  बिल  में  जल्दबाजी
 न  करे  ।  उस  को  इस  तरह  से
 लाना  चाहिये  जिस  मे  किसाना  की  तकलीफे
 भी  दूर  हो  और  काम  भी  पूरा  हो  जायें  ni
 अगर  शाज  किसानो  से  जमोन  को  लेने  में
 कोई  तकलीफ  होती  है  उन  को,  तो  वह  भी
 नही  होनी  चाहिये  ।

 श्री  बलराज  मधोक  :  उपाध्यक्ष  महोदय,
 इस  बिल  के  बारे  में  जितने  भी  लोग  बोल  हैं,
 चाहे  कांग्रेस  बेंचेज  के  चाहे  विरोधी  बैंचेश  के,
 सब  मे  एक  मत  हो  कर  ,  एक  स्वर  से  इस  कप

 बिरोर  किया  है।  इस के  बावजूद  भी  यदि,
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 कुछ  काग्रेस  सदस्यों  ने  इस  के  पक्ष  में  बोट
 दिया  है  तो  यह  उन  की  नैतिक
 कमजौरी,  नैपक  कमी  है,  जिसका  परिणाम
 झाज  देश  भर  मैं  देखा  जा  रहा  है
 यह  उन  की  नैतिक  कमजोरिपां  ही  प्रकट
 करता  है  ।  प्रोर  जब  वोटिंग  का  समय
 झाया  तो  मैं  समझता  हूं  कि  जब  उनके  मुंह  से
 अा.पोज  निकला  तो  यह  उन  की  नैतिक
 आत्मा  का  पक्ष  था।  |  बोट  देते  वक्‍त  उन  की
 शात्मा  बोल  रहो  थी।  उन  का  शरीर
 कैद  है  लेकिन  उन  की  ्ात्मा  फिर  बोल  उठती

 है
 इस  लिये  मैं  कहूगा  कि  भ्रगर  आप  समझते

 है,  भाप  की  शात्मा  अगर  मानती  हैं  कि  यह
 बिल  गलत  है,  शौर  आप  जानते  हैं  कि इस  बिल
 के  द्वारा  आप  प्रत्यायार  कर  रह  है  किसानों  के
 ऊपर  ,  इस  बिल  के  द्वारा  आप  दिल्‍ली  की
 हार्डासग  प्राब्लम  को  हल  नहीं  करने  जा  रहे
 है  बल्कि  लाखों  लोगों  को  बेधर  करने  जा

 रहे  है  तो  मैं  प्रार्थना  करूगा  कि  आज
 झाप  का  बहुमत  है,  आप  अपनी  झात्मा
 की  झावाज  भी  सुनिये,  प्रा  प  नैतिकता  की  भ्रावाज
 को  भी  सुनिये  श्र  जनता  का  विचार  कर  के
 इस  बिल  को  पास  न  कीजिये  ।  समय  गृजरने
 दीजिये,  शौर  फिर  जैसा  मंत्री  महोदय  ने  कहा
 है  कि  वहू  कमिशन  मुकरंर  करने  वाले  है,
 पालियामन्द्री  कमिशन  मुकरंर  किया  जाये  |
 उस  को  रिपोर्ट  भाने  दी  जाये  ।  उस  के  बाद
 अच्छे  तरीके  से  बिल  पास  करना  हो
 उसे  पास  किया  जाये  ।  इस  . 7
 सम्बन्ध  में  मैं  फिर  प्रार्थना  कख्गा  कि  इस

 को तुरन्त  पास  न  किया  जाये  |

 Shri  झ,  Krishnamoorthi;  Mr,  Deputy-
 Speaker,  Sir,  since  the  Bill  was  intro-
 duced  in  the  Lok  Sabha,  so  many
 things  have  happened,  some  parlia-

 “mentary  and  some  unparliamentary.
 Whatever  it  may  be,  we  are  now  at
 the  final  stage  of  the  Bill.

 I  spoke  on  the  Bill  yesterday  and
 the  Government  hag  now  come  for-
 ‘ward  with  an  amendment  on  which  I
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 eould  fttot  speak.  Anyway,  ¥  thank
 the  Government  for  having  at  least
 introduced  an  amendment  to  safe-
 guard  the  interests  of  those  people
 whose  lands  have  been  notified  right
 from  949  onwards.  This  is  only  2
 half  measure  which  will  satisfy  the
 People  to  some  extent.  My  request
 to  the  Government  38  that  the  entire
 ‘and  acquisition  law  must  be
 thoroughly  changed.  The  hon.  Min-
 ister  has  already  made  a  statement  on
 the  floor  of  this  House  that  he  will
 constitute  a  Parliamentary  Committee
 to  go  into  the  working  of  all  the  as-
 pects  of  the  Bill,  Though  the  Ordi-
 nance  gives  still  three  or  four  months
 time,  the  Government  has  thought  it
 fit  to  pass  it  immediate’y  to  safeguard
 the  interests  of  the  Government
 acquisitions

 My  only  request  is_  this:  let  the
 Government  constitute  a  Parliamen-
 tary  Committee  to  go  into  the  aues-
 tion  of  Land  Acquisition  Act  imme-
 diately,  so  fhat  we  can  discuss  at  full
 length  the  aspects  of  the  Land  Acquisi-
 tion  Act.

 48  brs,
 Shri  Tenneti  Viswanatham:  We

 have  taken  an  oath  to  observe  the
 Constitution—noat  only  the  letter  of
 the  Constitution  but  also  the  spirit  of
 the  Constitution  After  the  Second
 Reading  was  over  and  after  the  Third
 Reading  has  begun,  we  have  heard
 speeches,  also  from  the  Congress  side
 opposing  this  Bill  practically.  There-
 fore,  the  result  of  the  discussion  3३  that
 almost  the  entire  House  js  against  it
 excepting  the  Executive  which  has
 given  a  whip  in  this  matter.  If  no
 whip  was  given,  it  was  clear  that  the
 clauses  also  would  have  been  opposed
 by  most  of  the  Congress  Members.
 Therefore,  if  the  Government  should
 observe  the  spirit  of  the  Constitution,
 I  think  they  would  do  well  ta  with-
 draw  the  Bill  even  at  this  stage.  There
 ig  absolutely  no  difficulty,  fdr,  the
 Minister  has  already  promised  ‘that  he
 would  introduce  a  comprehensive  Bill.
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 We  have  taken  an  oath  that  we  would
 respect  the  spirit  of  the  Constitution.
 The  Supreme  Court  is  »  part  of  the
 Constitution.  The  moment  the
 Supreme  Court  interprets  your  legisla-
 tion,  immediately  you  come  forward
 with  a  legislation  to  nullify  the  inter-
 pretation.  Is  it  observing  the  spirit  of

 the  Constitution?  Let  the  Government
 ponder  over  this.

 थी  हरबपाल  देवगण  :  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  घोर  विरीध  करता

 हूं  भोर  इस  सदन  से  प्रार्थना  करता  हूं  कि  वह
 इस  बिल  को  इस  स्टेज  पर  भी  पास  न  करे।
 यह  बिल  जनता  विरोधी  है।  इस  बिल  से  पहले
 हो  किसानों  को  बहुत  नुकसान  पहुंचा  है  भौर
 झगर  यह  पास  हो  गया  तो  यह  किसानो  के
 हितों  को  तबाह  कर  देगा।  इसलिए  जो

 कुछ  पीछे  इस  बिल  से  नुकसान  ह्धा  है उस  को
 अन  आगे  नहीं  बढ़ाना  चाहिए।  i894
 के  प्रिंसिपल  ऐक्ट  के  द्वारा  भी  जो  किसानों
 को  सुविधाएं  प्राप्त  थी  वह  भी  इस  बिल  के
 द्वारा  छीनी  जा  रही  है।  विदेशी  सरकार  से
 हम  यह  उम्मीद  नहीं  रख  सकते  थे  कि  वह
 जनता  का  ध्यान  रखेगी  लेकिन  ब  जो  इस
 वक्‍त  सुविधाएं  प्राप्त  थी  वह  सरकार  को
 छीननी  नहीं  चाहिएं।

 इस  बिल  का  सदन्‌  के  सभी  माननीय
 सदस्यों  ने  विरोध  किया  है।  कांग्रेस  बैंचेज
 में  स ेकिसी  ने  भी  उस  के  समर्थन  में  तक  नहीं
 दिये।  इस  से  यहां  दिल्‍ली  के  हजारों  किसान
 बेचर हो  गये  है।  45  पैसे  फी  गज  के  हिसाब
 से  जमीन  लेकर  उन  को  200 रुपये गज़  तक
 मीम  देची  है।  उन  के  जमीन  छीन  कर
 मुझाविजा  थोड़ा  देकर  उन  को  बेरोजगार
 और  बेधर  कर  दिया  है  और  भागे  भी  यहा

 उम्मीद  है  कि  यह  किसानों  को  जो  बचेखुजे
 किसान  है  उन  को  भी  तबाह  कर  देगी।
 इसलिए  जिन  लोगों  ने  मौन  बनाये  हैं  उन
 के  भी  मकान  दिल्‍ली  में  उजाड़  दिये  गये  ौर

 जे  पुलिंग  ई  गुद्दी सिलेगा
 इसलिए

 पास  AY  t a
 का  बिरेर्ध करता  हु  और  सभी  संदर्स्थों
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 से  अपील  करता  हूं  कि  बह  इस  बिल  को  पास
 ने  करें।

 बीनती  लक्ष्मीघाई:  उपाध्यक्ष  महोदय,
 मेरी  अपने  उधर  के  भाइयों  से  यहो  भ्रपील
 है  कि  उन  को  झपना  एग्रोच  कंस्ट्रक्टिव  रखना
 चाहिए।  उन  को  इस  बात  का  ताज्जुब  होता
 हैकि  वैसे  तो  हम  इस  बिल  की  खामियां
 झपनी  स्पीचो  में  बतलाते  है  और  सुधार  के
 लिए  मंत्री  महोदय  को  सुझाव  देते  हैं,  स्पोों  में
 तो  हम  लोग  विरोध  करते  है  लेकिन  जब
 बोटिंग  का  समय  झाता  है  तो  हम  उस  में
 विरोधी  लोगों  के  साथ  वोट  नहीं  करते  हैं।
 ह. ह  यह  जो  हमारे  शर  उन  के  वीच  में  झन्तर
 है  वह  उन  को  समझना  चाहिए।  ह: है  भगर
 बच्चा  ख़राब  होता  है.  दगा  करता  है,  ग्लत
 काम  करता  है  तो  उसके  शुभचितक
 मां,  बाप  झादि  डाट  डपट  कर  सही  रास्ते
 पर  लाने  की  कोशिश  करते  है,  उस  बच्चे  का
 कान  पकड़  कर  उसे  सुधारना  चाहते  हैँ।
 ठीक  वही  बात  इस  सरकार  के  लिए  लागू
 होती  है।  हम  इसे  डाट  डपट  कर  शौर  ज़रूरी
 हो  जाय  तो  कान  पकड़  कर  भी  सही  रास्ते
 पर  लाना  चाहने  हैं,  सुधार  कराना  चाहते
 हैं  जबकि  भाप  उसे  जान  से  ही  मार  डालना
 चाहते  है।  भ्राप  उसे  सुधारना  नहीं  बल्कि

 बिलकुल  खत्म  कर  देना  चाहते  हैं।  कांग्रेस
 सरकार  का  तख्ता  ही  उलट  देना  चाहते  हैं
 जबकि  हम  उसे  कायम  रखना  चाहते  है।
 श्रलबत्ता  अगर  उस  में  कोई  ख  नी  है  तो  चका

 सुधार  भ्रवर्य.)  करना  चाहे  हैं  V

 हमारा  सुझाव  उनको  सुधारने  कछे  लिए  होता
 है  जबकि  धाप  का  उत  को  उलटने  का  होता
 है  यही  हमारे  पौर  भाप  में  फर्क  है।

 की  wo  मो  बनजी:  उपाध्यक्ष  महोदम,
 मैं समझता  हूं  कि  यहू  बिल  जो  हमारे
 सामने  है  शासक  दल  इसे  झपने

 बहुमत
 से

 झवश्य  पास  करा  लेगा।  कुछ  बहुमत  के
 आधार  पर  और  कुछ  कानूनी  उल्लंघतों  के
 झंधार  पर  यह  पास  तो  हो  ही  जायगा  लेकिन
 मैं  समझता हूं  कि उस  दिन  जब  एक  उत्तर  दि
 को  मामला  चाोयो  लैंड  एक्वीजीशन  का  और

 etc,  Bill
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 जिसमें  कि  कानपुर  के  एक  बहुत  बड़े
 सरमायेदार  जो  इस  सदन्‌  के  सदस्य  भी  रह
 चुके  हैं,  राम  रतन  गुप्ता  थे,  उन  की  ज़मीन
 को  ठीक  करने  के  लिए  उस  को  कानूनों  बनाने
 के  लिए  भअ्रध्यादेश  जारी  किया  गया  था।

 मुझे  याद  हैं  कि  शिन्दे  साहब  जिस  मंत्रालय
 में  झाज  हैं,  उस  के  मंत्री  उस  वक्‍त  पाटिल  साहब
 मे  और  पाटिल  साहब  के  कहने  के  श्रनुसार
 बह  भ्रष्मादेश  इसलिए  लागा  गया  था  राष्ट्रपति
 ी  का  कि  उस  जमीन  की  किसी  इंडस्ट्री
 के  लिए  जरूरत  थी  और  वह  इंडस्ट्री  राष्ट्र
 के  हित  में  शझौर  उस  वक्‍त  राष्ट्रीय  कम  से
 कम  मांग  यह  थी  कि  उस  में  ऐसा  सामान
 बनाये  जोकि  देश  को  सुरक्षा  के  लिए  लगाया
 जाय  लेकिन  मैं  समझता  हूं  कि  सुप्रीम  कोर्ट
 के  जजमैट  के  बाद  राज  झगर  सुप्रीम  कोर्ट
 के  जजमंट  की  यह  दुरणा  हो  चुकी  है  इस

 कानून  में  इस  सदन  में  तो  मैं  समझता  हूं  कि

 कुछ  दिन  में  ऐसा  होगा  कि  सुप्रीम  कोर्ट  की

 कोई  इज्जत  या  जजमैंट  की  कोई  बकझत

 इमारे  देश  में  नहीं  रह  जायगी।  इसलिए
 मैं  आप  से  निवेदन  करना  चाहता  हूं  कि  झाज

 हमारे  प्रधान  मंत्री  इस  बात  पर  सोचे  विचार  क  रे
 मयोकि  ससा  दल  के  जिन  लोगों  ने  वोट  इस
 बिल  के  पक्ष  में  दिये  जब  वह  भाषण  दे  रहे
 थे  तो  साफ़  मालूम  होता  था  कि  वह  इस  के
 पक्ष  में  नही  हैं  हालांकि  कुछ  अनुशासन  के
 झाधार  पर  ध्राज  उन्होंने  उस  ऊे  पक्ष  में  वोट
 दिया  है  क्योकि  संस्था  का  अपना  प्रनुशासन
 है  भौर  बह  उस  को  मानना  चाहते  हैं।  मैं  भाप

 से  कहूंगा  कि  पिछली  मर्तबा  यह  'भ्राश्वासन

 दिया  गया  था  इसी  सदन्‌  मे  जबकि  श्री  रास

 रतन  गुप्ता  का  मामला  था  झौर  कहा  यह  गया

 ला  कि  इस  तरोके  से  संशोधन  तहीं  लाया  जायगा

 झाज  भी  मैं  महसूस  करता  हूं  कि  यह  संशोधन

 बिला  सोचे  समझे  लाया  गया  है  और  सरकार

 मे  कुछ  गलत  तरीके  जमीनों  को  जो  ले  लिया

 था  दिल्‍ली  शहर  में  उनको  बैलिडेट  करता

 है।  मैं  यह  जानता  हूं  कि  कालोनाइजर्से
 जो  हैं  कुछ  उन  में  बहुत  करान  हैं।  मैं  यह

 शाह,  Ent

 भी  जानता  हूं  इसो  संसद  के  एक  माननीय
 सदस्य  हैं  भौर  जोकि  सत्ता  दल  से  सम्बन्धित

 हैं  वह  खुद  एक  बहुत  बड़े  कालोगनाइजर हैं
 और  जमीनों  को  गड़बड़ी  करते  हैं

 शो  दिय  नारायण  :  दोनों  तरफ़  है  |
 उधर  भी  है  ।

 बबी  wo  सो०  बनर्जी  :  मैं  भाई  शिव
 नारायण  जी  से  कहना  चाहता  हूं  कि  जब
 कोई  भाषण  दे  रहा  हो  तो  उसे  सुनिये  ।  मालूस
 होता  है  कि  आप  को  किसी  ने  मिक  कोट  दे
 दिया  है  इसलिये  धाप  ऐसी  बात  कहते  हैं  1

 श्बी  शिव  नारायण  :  ले  लो  हम  तुम्हें
 दे  देंगे  t

 eh  स०  मो०  बनर्जो:  श्राप  द्वी  उस  कोट
 को  रक्खे  रहिये  ।  भ्रगली  दफ़  चुनाव  में  उस
 को  बेचना  हूँ  ।

 xasz

 Mr.  Deputy-Speaker:  Order  order.
 May  I  remind  the  hon.  Member...

 Shri  s.  M.  Banerjee,  Why  should
 they  disturb  me?

 Mr,  Deputy-Speaker:  May  I  remind
 him  that  he  is  supposed  to  make  some
 contribution
 being  a  little  aerious.
 bringing  in  extraneous  matters?

 Shri  8.  M.  Banerjee:
 serious  about
 Perhaps,  you  did  not  follow  Hindi..

 to  the  deliberations  by
 Why  is  he

 What  is  un-
 it?  What  did  I  say?

 Mr,  Deputy-Speaker:  I  have  follow-
 ed.  Let  him  conclude  now.

 Shri  S.  M.  Banerjee:  Why  are  you
 allergic  to  mink  coat.  I  am  not  talk-
 ing  of  the  Prime  Minister’s  mink
 coat.  You  should  have  taken  it  ina

 sporting  spirit.

 मैं  कह  रहा  था  कि  श्री  राम  रतन  गुप्ता

 को  महां  सदन्‌  में  मदद  की  गई  ia  और  आज
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 थी  मदद  की  जा  रही  है  राम  रतन  गुप्ता  से
 भाप  लोग  इतने  थुश  क्‍यों  हैं  ?

 मैं  कहता  gf  fe  ove  इस  सदन  में  पाटिल
 साहब  जिनको  कि  बम्वई  की  जनता  ने  हराया
 था  उन्हें  जबरदस्ती  भ्रध्यादेश  लाना  पढ़ा
 शौर  उस  भप्रध्यादेश  के  प्राघार  पर  गलत  तरीके
 से  बहुमत  फे  झाधघार  पर  एटार्नी  जनरल  के
 फैसले  के  खिलाफ

 Shrimati  Lakshmikantamma  (Kham-
 mam):  Does  it  add  to  the  prestige  of
 This  House?

 Shri  ह प  N.  Tiwary:  How  much
 time  has  been  given,  Sir?  We  were
 given  only  two  minutes.  (Interrup-
 tions),

 Shri  8.  M.  Banerjee:  You  are  the
 only  person  who  can  stop  me.  They
 cannot  stop  me.

 Mr.  Deputy-Speaker:  Please  con-
 clude.

 Shri  S.  M.  Banerjee:  Do  you  con-
 sider  all  Congressmen  to  be  Marshals
 or  what?  They  cannot  stop  me  (In-
 terruptions).

 Shriaati  Lakshmikantamma:  I
 would  हिय  द  you  to  3९१  that  decorum
 is  maintained  and  ९९:  ता  standards
 are  obscrved  in  the  House  ()nterrup-
 tions).  This  is  a  shame.  (Interrup-
 tions).

 Shri  8.  M.  Banefjee:  She  is  allergic
 to  me.  I  do  not  know  why.

 Shrimati  Lakshmikantamma;  What
 is  allergic  about  it?

 The  whole  world  is  watching  what
 you  are  doing.

 aft  Wo  झो०  बंनजों:  :  में  कह  रहा  था

 कि  इस  कानूत  के  बारे  में  जरा  सरकार  सोचे  ।

 दाज  इसको  पास  न  करे  ।  कोई  जल्‍दी  नहीं

 है  ।  एटर्नी  जनरल  को  इसे  भेजा  जाए  ताकि

 बह  झपता  मत  इसके  बारे  में  द ेसके  |  उनका

 मत  आ  जाते  के  बाद  ही  कोई  फैसला  किया
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 जाए  1  भाजिर  ऐसी  जल्दी  भी  क्‍या  है  t  मैं
 नहीं  समझता  हूं  कि  भ्रगर  इसको  पास  से
 किया  जाए  तो  कोई  बहुत  ज्यादा  देश  का  था
 दिल्‍ली  का  नुकसान  हो  जायेगा  |

 प्रन्त  मे  मैं  यही  कहना  चाहता  हूं  कि
 सरकार  इस  पर  विचार  करें  धौर  एटर्नी
 जनरल  की  राय  इसके  बारे  में  झवरश  ले  |

 Shri  Mohamea  jJmam:  There  has
 been  so  much  of  opposition  to  this  Bill
 and  confusion  on  either  side  of  the
 House  that  the  Government  will  be
 well  advised  to  withdraw  this  Bill  and
 bring  forward  @  comprehensive  Bill
 in  some  other  session,  as  has  been
 suggested  by  various  members  in  this
 House.  This  Bili  had  been  introduced
 not  in  the  interest  of  the  country  or
 the  nation  but  to  legalse  the  illegal
 acts  committed  so  far  by  Government,
 to  perpetuate  those  illegal  acts  and
 to  enable  Government  to  repeat
 illegal  acts  in  future.  This  legislation
 also  aims  at  nullifying  the  judgment
 of  the  highest  court  in  the  land.

 This  Act,  it  has  been  admitted,  is  an
 archuc  one.  lt  was  passed  as  long
 a»  ‘1894,  It  requires  various  modifica-
 tions,  and  Member  after  Member  has
 expressed  his  desire  that  a  compre-
 hensive  investigation  regarding  the
 working  of  this  Act  be  undertaken
 and  a  comprehensive  Bill  brought
 forward.

 It  must  be  understood  that  the  Land
 Acquisition  Act  is  q  confiscatory  and
 expropriatory  measure.  It  aims  at
 acquiring  lands  of  individuals,  ac-
 quiring  their  private  lands,  perhaps
 their  only  means  of  living.  The  indi-
 vidual  is  asked  to  undergo  this  sacri-
 fice  in  public  interest  for  a  public  pur-
 pose,  When  he  undergoes  this
 sacrifice,  it  is  quite  necessary
 that  proper  steps  are  taken  to
 rehabilitate  him  so  that  he  may
 not  lose  his  means  of  living,  20
 that  he  may  be  assured  that  his  posi-



 Land  Acquisition 3355

 [Shri  Mohammed  Imam]
 tion  will  not  be  worse  than  what  it
 was  before.

 This  Act,  as  it  at  present  stands,
 has  a  great  damaging  effect.  It  is
 necessary  that  the  entire  Act  be  re-
 viseq  and  so  framed  that  it  will  not
 operate  to  the  prejudice  of  the  per-
 son  whose  land  is  compulsorily  ac-
 quired.

 I  wonder  whether  this  Bill,  if  it
 can  be  passed,  if  it  is  passed,  will  be
 in  order.  The  Bill  as  finally  passed
 must  include  all  the  amendments  that
 have  been  passed.  In  my  cpiniti,  the
 various  amendments  that  have  been
 carried  as  declared  by  the  Deputy-
 Speaker—the  Deputy-Speaker  unedui-
 vocally  declared  them  passed—should
 be  incorporated  in  the  Biil  in  its  final
 form.

 Mr.  Deputy-Speaker:  The  hon.
 Member  was  not  here  when  the  divi-
 sion  took  place.

 Shri  Mohamed  Imam:  It  has
 stated  that  there  was  gq  _  subsequent
 division.  I  must  submit  with  all  due
 respect  that  that  is  illegal  and  that
 it  is  not  authorised  by  law.  When  the
 Speaker  gives  his  decision  Gefinitely
 that  a  certain  amendment  has_  been
 passed,  there  is  no  provision  either  in
 the  rules  of  procedure  or  9  the  Con-
 stitution  to  reopen  it.

 been

 Shri  A.  T.  Sarma:  No,  it  can  be
 reopened.

 Shri  Mohamad  Imam:  With  due
 respect,  he  cannot  reopen  it.  The
 decision  stards.  According  to  the  de-
 cision,  a  |  those  amendments  have  bzen
 passed  and  they  should  be  incorporat-
 ed  in  the  Bill.  So,  if  the  Bill  is  passed
 without  incorporating  all  those  amend-
 merts,  then  I  am  afraid  the  whole
 procedure  is  illegal,  the  Bill  in  the  final
 form  cannot  operate  and  cannot  be-
 come  law.

 So,  on  these  grounds  I  oppose  the
 passing  of  this  Bill  and  I  advise  the
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 Mover  of  this  Bill  in  all  humility  to
 withdraw  it.  No  time  is  lost.  There
 is  still  time  for  the  expiry  of  the  ordi-
 nance,  another  four  months  more.  So,
 he  will  do  well,  in  deference  to  the
 wishes  of  a  large  number  of  members,
 to  withdraw  this  Bill  and  bring  it
 again  in  the  next  session  of  Parlia-
 ment,  which  session  is  not  far  off.  So,.
 I  oppose  this  Bill.

 Shri  Annasahib  Shinde;  I  share  the
 concern  of  the  House,  and  all  the
 hon.  Members  have  expressed  concern
 over  the  various  provisions  of  the  Bill.
 I  do  not  want  to  enter  into  elaborate
 arguments  at  this  stage  because  I  have
 already  explained  the  purpose  for
 which  the  Government  had  to  bring
 forward  this  Bill.

 Shri  Bibhutj  Mishra,  cne  of  the
 senior  members  of  this  House,  desir-
 ed  that  Government  should  give  a
 firm  assurance  to  the  effect  that  the
 entre  framework  of  the  Act  would  be
 gone  into.  May  I  repeat  that  I  have
 already  in  my  preliminary  observations
 stated  that  a  committee  of  Members  of
 Parliament  will  be  constituted,  and
 since  it  is  a  subject  falling  in  the  con-
 current  List,  representatives  of  the
 State  Governments  wi'l  also  have  to  be
 associaed  with  that  committee.  As  soon
 as  the  report  of  that  commttee  is
 available,  we  shall  examine  the  entire
 framework  of  the  Act,  and  Govern-
 ment  will  come  forward  with  qa  new
 legislation.  But  for  the  time  being,
 due  to  some  technical  difficulties  we
 have  to  bring  forward  this  legislation.
 No  disrespect  to  the  judgment  of  any
 court  is  meant  thereby.  Therefore,
 I  commerd  this  Bill  to  the  House.

 Shri  Himatsingka:  May  I  also
 suggest  that  the  draftsmen  should  be
 a  little  more’  careful,  so  that  the
 Minister  may  not  have  to  bring  an
 amendment  immediately  after  jt  is  in-
 troduced.  Another  fact  is  the  Fin-
 ancial  Memorandum  was  also  not
 attached,  it  was  added  iateron.  These
 things  should  be  looked  into  by  the
 office,  otherwise,  there  will  be  diffi-
 culty.
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill.  as
 pacsed.”

 Mr,  Deputy-Speaker:  Let  the  Lob-
 bies  be  cleared.

 The  lobbies  have  been  cleared.
 Shri  Tennet]  Viswanstham:  On  a

 point  of  information,  Sir.  Are  you  ai-
 lowing  the  members  of  the  Rajya
 Sabha  to  sit  in  the  House  at  the  time
 of  Voting.

 Mr.  Deputy-Speaker:  So  long  as  he
 is  not  voting,  if  there  is  any  Rajya
 Sabha  member....

 Shri  Tenn*ti  Viswanatham:  The
 question  is  not  whether  they  are  vot-
 ing  or  not.  They  oughi  not  to  sit  at
 the  time  of  the  voting.  The  lobbies
 are  clearerl  means  those  who  are  not
 members  of  this  House  should  not  sit.

 amended,  be

 This  is  a  very  simple  rule.  In  our
 Assembiies,  we  do  not  allow.

 Division  No.  6]  AYES

 Shrimati  Indira
 Shri  K.  R
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 Mr.  Deputy-Speaker:  No  seats  have
 been  allocated  to  them.  They  can
 sit  here,  but  they  are  not  voting.

 Shri  V.  Krishnamoorthi:  How  can
 we  be  sure  that  they  are  not  voting?
 They  should  raise  both  their  handg  at
 the  time  of  voting  (Interruptions).

 Mr.  Deputy-Speaker:  When  a  Minis-
 ter,  who  is  a  member  of  the  Rajya
 Sabha,  pilots  a  Bill,  he  sits  here.  He
 has  &  right  to  sit.

 Shri  Dattatraya  Kunte:  As  ७  matter
 of  convemence,  the  rules  can  be
 amended.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  the  Bill,  as  amended,  be
 passed.”
 I  request  hon.  members  to  use  both
 the  hands  simultaneously.

 The  Lok  Sabha  d  rided.

 [18.22  hrs.
 Mandal,  Shri  Yamuna

 प्पा  ‘asad
 Mane.  Shri  Shanharrao
 Mirandi,  Shri

 Ahirwar,  Shri  Nathu  =  Dhulcs':war  Meena,  Shri
 R  Dixit  Shri  a  C

 Aga,  Shri_Ahmad  Gandhi.
 Ahmad.  Dr.  £  Ganesh

 Ahmed,  Shri  F.  A
 Azad,  Shrj  Bbagwat  Jh, 28  ri  agwa  a

 haw
 Bajpaj,  Snr)  viaya  Dhar

 game  eat
 Bedubrata

 ara,
 Barupal,  Shri  P.  L.
 Baswant,  Shri
 Bhagat,  Shri  B.  R.
 Bhandare,  Shri_R.  D.
 Bhargava,  Shri  B._N.
 Bhattacharyya
 Bohra,  Shri  Onkarlal

 Singh,  Shr

 Cheattenit
 Shri  Krishna

 Chaturvedi  Shri  R.  L.
 udhary,  Shri  Nitiraj

 iY.  B.
 ury,  Shi  Val-

 Dalbiy  Si  th,  Shri
 Deo,  Shri  T.
 Deoghare,  Shri  N.  R.

 ‘Shri  c.

 Ganga  Devi,  Shrimati
 Ganpat  Sahai.  Shri
 Gautam,  Shri  ©,
 Gavit,  Shri  Tukaram
 Ghosh,  Shri  PL  K.

 Gupta  Shri  Ram  Kishin
 Hajarnawis,  Shri
 Himatsingka,  Shri
 Yadhav,  Shri  Tulsidas
 Jadtv,  Shri  दि  N.
 Jagjiwan  Ram,  Shri
 Kahandole.  Shrj
 Kamble,  Shr
 Kamla  Kumari  Shrimati
 Katham,  Shri  B.
 Kavade,  Shri  B.  R
 Kedaria,  Shri  C.  M.
 Keshri,  Shri  Sitorem
 Khanna,  Shri  P.  K.
 Kinder  Lai,  Shri
 Kureel,  Shri  B.  N
 Laxmikantamma,
 Lalit  Sen,  Sh n,
 Laskar,  Shri  N.  R
 Bea

 Shri  Cc.  H.
 utfal  Ha

 ब्
 Sh:  ri

 Mahida,  Shri
 Narendra  Singh

 Malimariyappa,  Shri

 Shri-

 Masuria  Din,  Shri
 Menon  Shrj  Govinda
 Minimata,  Shrimati  Agan

 Dass  Guru
 Mishra,  ‘Shri  Bibhuti
 Mishra,  Shri  G.  0.
 Mondal,  Dr.  P.
 Mrityunjay  Prasad,

 Shri
 Mudrika  Singh,  Shri

 Mukeriee,  Shrimati har
 Nageshwar,  Shri  M.  N,
 Naghnoor,  Shri  M,  N,
 Nahata,  Shri  Amrit
 Oraon,  Shri  Kartik
 Pahadia.  Shr
 Pandit  Shrimati  Vijaya

 Lakshmi
 Panigrahi,  Shri  Chint3-

 Pant,  Shri  K.  C
 Parmer,  Shri  Bhalji
 bha

 Pratap  Singh,  Shri
 Patel,  Shri  mubhai
 Patil,  Shri  C.  A.
 Patil,  Shri  Deorao

 a
 ह: उ
 Pramanik,  Shri  J,  N..
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 है  की  Shri  Shafi
 Raedhabai,  Shrimati

 Ram  han,
 Ram  Subhag  Singh  Dr.
 Ram  Dhan,  Shri. Ram  Sewak,  Shri
 Ram  Swarup,  Shri

 Ramshekhar
 Prasad ngh.

 Ranghir’  Singh
 Rane,  Shri
 Reso  Shri  K  Narayana
 Rao,  Dr.  ्  K.  R.  ्य
 Reddi,  Shri  ७  8.
 Reddy  Shri_  Ganga
 Roy.  Shri  Bishwanath
 Sadh  Shri
 Saha,  Shri  S

 Saleem,  Shri  M.  Y.

 Abraham,  Shri,
 K.  M

 Amat,  Shri  D.|
 Amin  Prof.  R.  K.
 Amin,  Shri  Ramachan-

 Py,  oti-moy
 Berwa,  Shri  Onkar  Lal
 Bharat  Singh.
 Chittybabu,  Shri

 UUs  a  a  NUS  ‘cag
 Dhirendranath,  Shri
 Dipa  Shri  A
 Esthose.  Shri  P.  P
 Fernandes  Shri  George
 Gopalar,  Shri  D.  5

 ta,  ri  Kanwarlal
 Gupta,  Shri  Lakhanlal
 Jena,  Shri  D.
 Jha,  Shri  Bhogendra
 Joshi,

 Shri  Jagannath
 80

 Banerjee
 Basu,

 Shri  K.  M.  Kaushik  (Chanda):  The
 machine  is  not  working.
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 Salve,  Shri  N.  K.
 Sambandhan,  Shri  S.
 Sarma,  Shri  T
 Satva  arain,  Singh,

 5  4  AU,  Shri ayyad
 Sen,  Shri  Deven

 Shri  Pp.  G.
 Sethi,  Shri  P.  C.
 Shah  Shri  Shantilal
 Shankaranand,
 Sharma  Shri  0.  ९
 Shashi  Ranjan.  Shri
 Shastri  Shri  8.  N
 Shastri.  Shri  Ramanand
 Sheo  Narain,  Shri
 Sheth,  Shri  'T.
 Shinde.  Shri  Annasahib
 Shiv  Chandrika  Prasad,

 5
 Shukla,  Shri  s  N
 Siddayya,  Shri

 NOES

 Joshi,  Shri  8
 Shri

 Kedar  Baswan,  Shi!
 Khan,  Shri  Ghayoor  Ali
 Khan  Shri  Latafat  Ali
 Khan,  Shri  Zulfigqaur  Ali

 Kothari.  Shri  8.  Ss. Krishnamoorthi,  Shri  पे.
 Kunte,  Shri  Dattatraya
 Madhok,  Sh

 rH
 Ba]  Raj

 Madhukar,  Shri  K.  M
 Muajhi,  Shri  M

 Mangalathumadom  Shri
 Misra,  Shri_Srinibas
 Mody,  Shri  Pi
 Mohamed  Imam,  Shri
 Molah  hri
 Naik,  Shri  R

 58.23  hrs,

 otc.  Bat  3360

 Siddeshwar  Prasad,
 Shri

 Singh,  Shri  D.  N.
 anki,  @hri  8.  M.

 Shs.  A.  5.

 Vajpayee  Shri  A.B.
 Veerappa,  Shri  Rama-

 dr;
 Yadab  Shri  N.  P.
 Yadav,  Shri  Chandra

 Jeet,  Shri

 Nair.  Shri  Vasudevan
 mar,  Shri  D,

 Patel  Shri  Manibhai  J.
 Patil,  Shri  N.  R.
 Patodia  Shri  D.  N
 Ram  Singh,  Shri
 Ray,  Shri
 eae

 Narain  Singh,
 Se  Dr.  Ra
 Sharda  Nand,  Shri
 Sharma,  Shri  B.  S,
 Sharma  Shri  N.  S.
 Shastri,  Shri  Shiy

 Umanath,  Shri
 ansh  Narain,  Shri

 Viswanathan  Shri  G.

 Viswanatham,
 Shri  Ten-

 ni

 BUSINESS  OF  THE  HOUSE
 Shri  S.  A.  Dange  (Bombay  Centra!

 South):
 ing.

 Mr.  Deputy-Speaker:  The  result  of
 “the  division  is  Ayes  149;  Noes  62.

 The  machine  is  not  work-  The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):
 nounce  that  the  business  in  the  House
 for  tomorrow,  the  7th  April,  967  will

 Sir,  I  beg  to  an-

 The  motion  was  adopted.
 be  as  follows:

 ()  Further  consideration  and
 passing  of  the  Minerel  ह...
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 ducts  (Additional  Duties  of
 Excise  and  Customs)  Amend-
 ment  Bill,  if  the  Bill  is  not
 finished  today.

 (2)  Consideration  and  passing
 of  the  Constitution  (Twenty-
 first  Amendment)  Bill.

 (3)  Consideration  and  passing
 of  the  Finance  Bull.

 456

 (4)  Consideration  arid  passing
 of  the  Essential  Commodities
 (Amendment)  Bill.

 If  the  House  agrees,  Private  Mem-
 bers’  Bills  may  be  taken  up  after  the
 above  Government  Bills  gie  disposed
 of  and  if  necessary  the  House  may
 sit  longer  tomorrow  to  complete  the
 business.

 Shri  S.  A,  Dange  (Bombay  Central
 South):  Sir,  there  fs  something
 wrong.  When  I  pressed  from  here
 something  was  registered,  but  when  १
 pressed  from  here  nothing  was  regis-
 tered.

 Mr.  Deputy-Speaker.  I£  there  is
 any  defect  it  will  be  removed.

 Shri  8.  M.  Bamerjee  (Kanpur):
 Mr.  Deputy-Speaker,  Sir,  according
 to  the  announcement  just  now  made
 by  the  hon.  Minister  there  are  many
 Bills  including  the  most  important
 Bil,  the  Essential  Commodities  Bill,
 which  are  going  to  be  passed  tomor-
 row.  What  will  happen  is,  all  the
 important  Bills,  where  we  want  to
 take  part  in  the  discussions,  are  going
 to  be  guillotined  and,  ultimately,  the
 Private  Members’  Bills  also  will  not
 be  taken  into  consideration,  Sir,  to-
 morrow  is  the  last  day  of  thys  session,
 and  the  hon.  Minister  wants  io  rush
 through  all  this  business.  I  would  re-
 quest  him  not  to  do  sv.  They  have
 already  extended  the  Rajya  Sabha
 sitting  up  to  the  ]0th.  Let  us  also  sit
 up  to  0th  to  pass  these  jmportant
 legislations  with  full  responsibility,
 because  all  the  textile  mills  are  still
 facing  closure  and  it  is  not  an  easy
 job.  There  are  two  other  statements
 which  the  hon,  Minister  promised  to
 383  (Ai)  LSD—20,
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 me.  One  is  about  the  recent  judgment
 of  the  Supreme  Court  about  the
 Fundamental  Rights.  He  promised  to
 speak  to  the  Minister  of  Law  and  said
 that  the  Law  Minister  would  make  a
 statement.  Another  was  about  the
 clesure  of  Laxmi  Rattan  Cotton  Milla.
 About  35  lakhs  of  people  are  facing
 starvation.  The  hon.  Minister  said  he
 would  speak  to  the  Commerce  Minis-
 ter  and  he  would  make  a  statement
 here,  Sir,  this  is  a  very  important
 matter.  Let  us  sit  up  to  the  l0th.  We
 are  not  going  to  lose  by  that.  Other-
 wise,  let  him  make  those  two  state-
 ments  also  tomorrow.

 aft  get  ea  कछबाय  (उज्जन)  :
 उपाध्यक्ष  महोदय  मैं  यह  जानना  चाहता
 हूँ  कि  माननीय  मंत्री  ते  अपने  वक्‍तव्य  में  जिन
 बिलों  का  उल्लेख  किया  है  उन  के  लिए
 कितना  कितना  समय  रखा  गया  है  ।  कल
 गैर  सरकारी  विधेयकों  को  साढ़े  तीन  बजे
 लिया  जाना  है  1  क्‍या  सब  सरकारी  काम  उस
 से  पहले  ख़त्म  किया  जा  मकेगा  ?  मैं  यह
 निवेदन  करना  चाहता  हूं  कि  हम  गैर  सरकारी
 विधेयकों  को  टाल  नहीं  सकते  है  मर  सरकारी
 काम  के  लिए  सप्ताह  में  केवल  ढाई  घंटे
 मिलते  है  शौर  सरकार  उनको  भी  उड़ाना
 चाहतो  है  7  इसलिये  सरकार  अपने  बिलों
 को  चाहे  कम  करे,  लेकिन  गैर-सरकारी
 विधेयकों  को  ज़रूर  लेना  चाहिये  ।  मैं  यह
 भी  जानना  चाहता  हूं  कि  कल  हम  कितने
 बजे  तक  बैठेंगे  ।  झगर  झ्रावश्यक  हो,  तो
 सरकार  इस  सेशन  को  एक  दो  दिनों  के  लिए
 बढ़ा  दे  t

 Shri  Umanath  (Pudukkottai):  Sir,
 the  proposal  just  now  made  is  very
 very  unfair,  because  the  effect  of  the
 proposal  will  be  like  this.  Tomorrow
 is  the  only  day  in  this  entire  session
 for  Private  Members’  Bills,  and  that
 they  are  going  to  suppress.  Secondly,
 what  is  going  to  happen  is,  these  Bills
 like  Eessential  Commodities  Bilis,  in-
 volving  lakhs  and  lakhs  of  workers,
 their  wages  being  deducted,  are  going
 to  be  hurried  through.  Even  the  time
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 limit  is  going  to  be  given.  They
 are  going  to  hurry  up,  guillotine  and
 get  it  passed.  These  two  are  going  to
 de  the  worst  affected  because  of  that.
 They  are  going  to  do  it  with  their
 Majority.  It  is  a  rotten  practice,  the
 moet  unjust  ang  atrocious  practice  of
 depriving  the  House  and  the  Members
 of  the  Private  Members’  Business,  the
 only  time  when  they  can  move  their
 Bills,  and  depriving  millions  of
 workers  of  half  of  their  day’s  wages
 without  giving  an  opportunity  to  dis-
 cuss  the  provisions  of  those  Bills.  You
 want  to  hang  a  person  without  giving
 him  an  opportunity  to  have  his  say.
 The  temerity  with  which  the  Govern-
 ment  has  come  here  with  proposals  on
 such  an  important  question  facing  the
 nation  is  most  atrocious.  I  oppose  it.
 Yesterday,  with  their  slender  majority
 they  did  it.  They  are  using  their
 slender  majority  for  purposes  which
 are  palpably  wrong.  They  must  with-
 draw  the  proposal  which  they  have
 now  made.  The  only  other  course
 left  to  them  is  to  extend  the  session.
 To  get  over  the  problem  of  extending
 the  session,  which  they  have  done  be-
 fore,  they  are  trying  to  deprive  the
 Private  Members  of  their  right  to  in-
 troduce  Bills  and  deprive  the  workers
 of  their  rights.  This  is  very  wrong.  I
 oppose  it,  appeal  to  the  members  of
 the  Congress  party  to  persuade  their
 Ministers  not  to  resort  to  rotten  tactics
 like  this.

 Shri  Bal  Raj  Madhok  (South  Delhi):
 When  we  fixed  the  time  table  with  the
 Speaker  then  it  was  assumed  that  we
 are  giving  four  hours  to  the  Land
 Acquisition  Bill,  four  hours  to  the
 Essential  Commodities  (Amendment)
 Bill  and  three  hours  to  the  Finance
 Bill.  Then  yesterday  some  time  was
 taken  on  the  vetlana  affairs  and
 today  the  Land  Acquisition  (Amend-
 ment)  Bill  has  taken  more  time  than
 anticipated.  Therefore,  now  either
 some  Bills  will  have  to  be  held  over
 or  the  session  will  have  to  be  extend-
 ed,  We  cannot  deny  the  right  of  the
 Houge  to  discuss  these  Bills  which  are
 of  vital  importance  and  which  affect
 millions  of  people  of  the  country.  So
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 I  would  appeal  to  the  hon.  Minister  to
 accept  the  suggestion  that  the  session
 be  extended  by  a  day  or  two  so  that
 all  these  Balls  could  be  discussed  in
 detail.

 Shri  Nambiar  (Tiruchirapalli):  If
 there  is  any  difficulty  in  extending  the
 session  by  another  day,  we  are  pre-
 pared  to  sit  late  after  7  p.m.  tomorrow.
 We  have  no  objection  to  that.  But  for
 no  reason  whatsoever  can  we  agree  to
 cutting  down  the  time  for  the  Private
 Members’  business.  During  the  last
 session  of  the  last  Lok  Sabha  once  we
 sat  till  8.30  p.m  in  the  night  and  then
 also  the  House  was  adjourned  only
 for  want  of  quorum.  Therefore,  I
 would  request  the  hon.  Minister  not
 to  reduce  the  time  of  two  and  a  half
 hours  allotted  for  Private  Members’
 Business  After  all,  it  is  given  only
 once  a  week.

 Some  hon.  Members  rose—

 Mr  Deputy-Speaker:  Regarding
 the  time  a  suggestion  has  already
 been  made.  So,  only  those  who  want
 to  make  new  suggestions  need  speak.

 Shri  S.  K.  Sambandhan  (Tiruttani):
 The  Essential  Commodities  (Amend-
 ment)  Bill  has  been  given  the  fourth
 place  in  tomorrow’s  business  and  not
 immediately  after  the  Mineral  Pro-
 ducts  (Additional  Duties  of  Excise
 and  Customs)  Amendment  Bill.  Let
 that  Bill  be  brought  up  next  to  the
 Minera)  Products  Bill.

 oft  एस०एम०  ौशी  (पूना)  :  यह
 सवाल  जो  सदन  के  सामने  है  उस  में  से  एक
 रास्ता  निकल  सकता  है  7  यह  जो  टाईम
 लिमिट  फिक्स  हमा  है  वह  तो  बिजनेस  ऐड-
 वाइजरी  कमेटी  ने  किया  है।  झब  कल
 रोज  तो  हाउस  बैठने  वाला  है  7  तो  जो

 सुझाव  बताई  गई  है  या  अमेंडमेंट  की  बात

 कही  जा  रही  है  तो  वह  बिजनेस  ऐड्नाइजरी

 कोोंटी  की  मीटिंग  इकट्ठा  बुलाकर  क्यों

 नहीं कर  लेते  ?
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 Shri  a  Kandappan  (Mettur):  It

 would  be  very  unfair  to  reduce  the
 time  for  the  Private  Members’  busi-
 ness,

 Mr.  Deputy-Speaker:
 has  already  been  made.

 Shri  S.  Kandappan:  If  the  Govern-
 ment  still  insist  that  they  cannot  ex-
 tend  the  session  and  everything  should
 be  finished  by  tomorrow,  then  I  would
 suggest  that  in  view  of  the  importance
 of  the  Essential  Commodities  (Amend-
 ment)  Bill,  it  should  be  given  prece-
 dence  over  the  other  Bills.

 Dr.  Ram  Snbhag  Singh:  I  fully
 agree  with  the  last  hon.  Member,  be-
 cause  I  have  simply  effected  a  little
 change  in  the  order  of  business  be-
 cause  we  want  that  the  “onstitution
 (Amendment)  Bill.  which  relates  to
 Sindhi  language.  may  be  taken  up
 early  tomorrow.

 Shri  Dattatraya  Knnte  (Kolaba)-
 is  there  any  urgency  about  it?

 Dr.  Ram  Subhag  Singh:  There  is
 some  urgency  abort  it.  As  he  knows,
 the  other  House  has  adopted  it.  It  fs
 being  postponed  for  a  long  time.
 Therefore,  we  want  that  ir  should  be
 adopted  by  this  House  tomorrow.

 That  point

 Shri  Umanath  feels  a  bit  more
 agitated  regarding  workers  but  IY
 might  be  permitted  to  assure  him
 that  we  are  as  much  protectors  of
 the  workers’  rights  as  anybody  else.

 Shri  Umanath:  That  is  why  you
 are  doing  this.

 Dr,  Ram  Subhag  Singh:  We  shall
 do  our  best  to  see  that  their  interests
 are  fully  protected.

 Shrj  Nambiar  has  struck  a  balance
 between  the  two  hecause  he  has  sug-
 gested  that  we  might  sit,  if  necessary,
 during  the  night  also  tomorrow.  Iam
 entirly  in  the  hands  of  the  House.  If
 the  House  agrees,  x  have  no  objection
 to  altting  day  after  tomorrow,  but  #f
 it  uy possible  to  do  so  we  can  adopt
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 all  the  Bills  as  well  as  Private  Mem-
 bers’  Bills  tomorrow.

 Shri  Joshi  suggested  that  the  Busi-
 ness  Advisory  Committee  can  meet
 temorrow  and  decide  about  the  en-
 tire  thing.  It  is  not  Government's
 decision  The  decision  was  taken  by
 the  leaderg  of  the  Opposition  groups.
 Therefore  if  you  sav  anything,  you
 are  saying  that  against  your  own
 leaders  and  I  am_  accepting  your
 suggestions.

 Shri  Bal  Raj  Madhok:  After  that
 decision  was  taken,  we  have  taken
 extra  time  on  other  business  and
 therefore  the  time  tahle  already  de-
 cided  in  the  meeting  had  been  upset.

 Dr  Ram  Subhag  Singh:  I  agree  to
 all  the  suggestions  but  not  to  objec-
 tionable  ones.  t  do  net  agree  to  Shri
 Kunte’s  suggestion  because  he  feels
 aritated.

 Mr.  Deputy-Speaker:  Private
 Members’  business  may  be  taken  up
 at  4  o’clock  and  we  micht  sit  longer
 as  Shri  Nambiar  suggested.

 Some  hon.  Members:  No.

 hri  Umanath:  He  agrees  to  sitting
 on  Saturday.

 Dr.  Ram  Subhag  Singh:  If  we  can
 transact  all  the  business  tomorrow  by
 sitting  an  hour  or  so

 sf  ao  aro  बनओों  :  नहीं  होगा,
 मान  लीजिये  ।

 डा०  राम  सभण  सिह  :  तो  हम  कहां
 कहते  हैं  कि  नहीं  मानेगें  ?  हम  ऐशग्री  करते

 हैं
 If  it  is  not  possible,  we  will  sit  day

 after  tomorrow  also.

 जी  हुकम  |  कलबाय  झाप  दो

 दिन  बढ़ा  दीजिए  न

 Shri  है.  M.  Banerjee:  If  we  sit  on

 Saturday,  the  heavens  are  net  going
 te  fall.
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 Dr.  Ram  Subhag  Singh:  I  have
 already  accepted  that.  We  shall  sit
 on  Saturday  if  the  business  is  not
 finished  tomorrow.

 Shri  Umanath:  There  should  not
 be  any  uncertainty.  If  the  House  is
 to  sit  on  the  8th,  Members  will  book
 their  seats  accordingly.  When  he  says
 that  if  it  is  not  finished  tomorrow,  the
 tendency  wil]  be  to  finish  tomorrow
 somehow.

 Dr.  Ram  Subhag  Singh:  I  agree  that
 we  can  sit  on  Saturday  also  to  com-
 plete  the  business.

 Mr.  Deputy-Speaker:
 Saturday.

 So,  we  sit  on

 38.38  brs.
 MINERAL  PRODUCTS  (ADDI-

 TIONAL  DUTIES  OF  EXCISE  AND
 CUSTOMS)  AMENDMENT  Bill

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  Sur.
 I  beg  to  move:—

 “That  the  Bill  further  to  amend
 the  Mineral  Products  (Additional
 Duties  of  Excise  and  Customs)
 Act,  1958,  be  taken  into  considera-
 tion”
 The  object  of  the  Bill  is  to  replace

 the  Ordinance  that  was  promulgated
 by  the  President  on  the  7509  Decem-
 ber,  1966.  A  statement  explaining  in
 detail  the  circumstances  which  neces-
 sitated  the  promulgation  of  this  Ordi-
 mance  has  already  been  laid  on  the
 Table  of  the  House  and  I  would  re-
 quest  the  Members  to  refer  to  it.

 The  House  is  aware  that  in  terms  of
 the  agreements  concluded  with  the
 three  major  oil  companies,  namely,
 Messrs  Burmah  Shell,  ESSO  and  Cal-
 tex,  the  ex-refinery  prices  in  India  of
 the  major  petroleum  products  are
 determined  on  “import  parity”  basis
 which  include  the  following  elements
 ह उ  «addition  to  wharfage/landing
 charges  at  Indiqn  ports  of  discharge:—
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 (a)  f.0.b.  cost  at  Abadan,  and

 (b)  marine  freight,  marine  insur-
 @ance  and  ocean  loss  applicable
 from  Abadan  to  the  Indian
 ports  of  discharge.

 The  selling  price  which  is  also  con-
 trolled  is,  on  the  other  hand,  deter-
 mined  on  the  basis  of  ex-refinery
 price  plus  marketing  charges,  profit  of
 marketing  companies  and  recoverable
 duties  and  taxes.  On  the  basis  of  the
 above  formula,  the  ex-refinery  prices
 increased  after  devaluation  in  terms
 of  rupees  because  of  the  changed
 value  of  the  Indian  currency.
 The  refineries  were  accordingly
 entitled  to  fix  higher  ex-refinery
 sel'ing  price.  It  was  foung  that  this
 gave  the  refineries  an  adventitious
 profit  because  they  were  able  to  fix
 ex-refinery  price  on  their  own  pro-
 ducts  manufactured  in  India  on  the
 basis  of  the  notional  increase  of
 similar  »mported  products  as  a  result
 of  devaluation  The  internal  cost  of
 production  had  not  increased  in  the
 Same  proportion  as  the  notional  im-
 port  price  It  is  to  mop.  wp  this
 difference  that  a  higher  additional
 excise  dutv  is  now  proposed  to  be
 levied  This,  however,  cannot  be
 done  in  respect  of  kerosene  certain
 grades  of  refined  diese]  oi's,  light
 diesel  oil  and  Bitumen  without  an
 amendment  of  the  Mineral  Products
 (Additional  Duties  of  Excise  and
 Customs)  Act,  958  because  this  Act
 has  fixed  ceiling  limits  in  respect  of
 these  products  which  will  be  exceed-
 ed  if  the  full  additional  excise  duty
 which  is  likely  o  be  imposed  imme-~
 diately  or  in  the  near  future  on  these
 items  is  actually  levied.  The  Bill,
 therefore,  propose  to  raise  the  ceiling
 limits  in  regard  to  these  four  pro-
 ducts.  The  hon.  Members  will  recall
 that  an  Ordinance  was  issued  on  the
 i5th  December,  966  to  enhance  the
 ceiling  limits  in  regard  to  these  four
 items.  The  present  Bill  seeks  to
 replace  the  Ordinance.  In  regard  to
 the  other  petroleum  products,  the
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 ceiling  limits  imposed  in  the  Act  are
 sufficiently  high  and  there  is  no  need
 therefore  to  enhance  these  limits  also,

 A  question  may  be  raised  as  to
 whether  the  imposition  of  higher
 additional  duties  will  not  have  the
 effcet  of  increasing  the  price  of  these
 products  to  the  consumers.  I  woud
 like  to  assure  the  hon.  Members  “hit
 this  would  not  be  so  because  under
 section  5  of  the  Mincral  Products
 (Additional  Duties  of  Excise  and
 Customs)  Act,  1958,  the  additions]
 duties  cannot  be  passed  on  to  the
 consumers.  The  consumer  price
 which  is  controlled  does  not  take  into
 account  these  additional  duties  and
 its  imposition  wi'l,  therefore,  have  no
 effect  on  the  consumer  price

 Sir,  I  move.

 Mr.  Deputy-Speaker:  Motion
 moved:

 “That  the  Bill  further  to  amend
 the  Mineral  Products  (Add.tional
 Duties  of  Excise  and  Customs)
 Act,  1958,  be  taken  into
 consideration.”

 Dr.  Ranen  en  (Barasat):
 Mr,  Depttty-Speaker,  Sir  the  State~
 ment  of  the  Objects  and  Reasons  of
 the  Rill  states,  in  a  nutshell,  chat
 these  forcign  oi]  companies  were
 taking  advantage  of  devaluation  for
 sometime  past  and  they  were  making
 extraordinary  profits  in  addition  to
 profits  which  they  were  mahing
 before,  Secondly,  the  object  of  the
 Bill  is  to  mop  up  these  profits,  This
 ig  what  the  Statement  of  Objects  and
 Reasons  of  the  Bill  says.

 I  would  first  deal  with  the  first
 question.  It  has  always  been  found
 that  these  foreign  oil  companics,
 perticularly,  the  Burmah  Shell,  the
 Esso  and  the  Caltex,  have  tried  to
 benefit  from  our  difficulties  and  from
 our  troubles.  This  devaluation  was
 done  in  our  country,  as  it  is  known
 today  to  everybody,  at  the  behest  cf
 the  American  Government,
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 An  hon,  Member:  The  World  Bank.

 Dr.  Ranen  Sen:  The  World  Bank
 is  only  a  subsidiary  to  the  American
 Government.  Everybody  knows  it.
 These  are  the  companies  which  are
 international  cartels  and  two  of  them
 belong  to  very  big  inte:nutional
 cartels  under  the  American  patronage,
 Before  Independence,  in  the  olden
 days,  one  could  undetstand  that  their
 exploitation  knew  no  bounds.  But
 even  after  Independence,  these  fcreign
 companies  went  on  doing  taings  with
 impunity.  They  used  to  dictate
 terms  to  India,  I  may  recall  some
 of  those  instances.

 Shri  KR.  D.  Bhandare  (Bombay
 Central):  Sir,  the  rules  of  relevance
 must  be  enforced  in  this  House.  He
 is  allowed  to  speak  on  company  law
 and  on  what  not.  (Interruption).

 Dr.  Ranen  Sen:  He  is  new  to  this
 House  and,  therefore,  he  does  not
 find  relevanre  in  what  [  say.  I  may
 point  out  that  the  Statement  of
 Objects  and  Reasons  of  the  Bill  speci-
 fically  mentions  that  after  devalua-
 tion,  these  foreign  companies  are
 cheating  India.  Therefore,  I  am  rais~-
 ing  this  point.  It  is  not  for  the
 first  time  that  these  foreign  American
 companies  and  British  companies  are
 exploiting  India.  If  that  hurts  that
 gentleman’s  sentiments,  I  am  sorry  I
 cannot  help  it.

 As  I  was  saying,  this  is  not  a  new
 thing  But  unfortunately,  the  Gov-
 ernment  of  India  from  the  very
 beginning  bowed  down  to  tne  black-
 mai]  tactics  of  the  forcign  oil  com-
 panics,  namely,  the  three  giant  com-
 pan.cs.  In  the  past,  I  remember,
 these  companies  were  given  the  ९०५
 tract  to  find  out  whether  oil  or  gas
 was  available  underground  in  India.
 These  are  the  very  two  compani(s—
 Burmah  Shell  and  =  &s8>—wauch
 wasted  the  public  money  for  two
 years  and  gave  a  wonderful  report
 that  India  does  not  have  any  g&s  or
 oil  underground.  But  after  qa  few  years
 with  the  help  of  Soviet  technicians,
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 ofl  was  found  in  Gujarat  and  other
 places  and  prospecting  is  going  on.

 Secondly,  these  companies  refused
 to  give  us—I  may  refer  to  the
 Damle  Committee  report—the  source
 of  their  crude  cil  supply.  It  is
 written  in  the  Damle  Committee
 report  that  these  companies  refused
 to  give  us  the  source  of  their  crude
 oil  supply.  Also,  about  prices,  I
 may  refer  you  to  the  very  recent
 report  of  the  Working  Group  on  oil
 prices.  This  Working  Group,  set  up
 by  the  Government  of  India,  n  their
 observations,  have  stated:

 made  by ”
 “The  arrangements

 the  three  private  0)  companies

 namely,  those  three  companies
 Burmah  Shell,  Caltex  and  Esso:

 “.,.for  import  of  crude  oil  are
 intended  to  dispose  of  the  ०
 produced  by  their  principals,
 affiliates  or  subsidiaries  and  do
 not  permit  of  price-fixing  by  free
 and  full  competition  and  At  8
 difficult  to  accept  that  their  prices
 are  the  most  favourable  in  the
 world  market.”

 This  is  from  the  report  submitted  by
 Talukdar  Committee  in  August  1965.
 It  shows  that  even  today  they  want
 to  dictate  the  price.  Again,  in  this
 report,  there  is  a  specific  mention
 about  the  Caltex  company.  It  is
 stated:  |

 “The  process  margin  guaranteed
 under  the  agreement  for  the
 Cochin  refinery  ,  .”

 This  agreement  was  entered  into
 only  two  years  back.

 =  is  higher  than  the  cal-
 culated  margins  of  the  three
 existing  coastal  refineries.  The
 price  of  crude  oil  reported  to
 have  been  negotiated  by  Philips
 for  the  Cochin  Refinery  appears
 to  be  considerably
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 the  price  for  the  same  erude  oil
 offered  to  the  Ministry.”

 This  exploitation  of  India  went  on
 during  British  days,  Even  today,
 when  we  are  free,  when  we  have  a
 fee  Government,  this  Government
 asts  at  the  behest  of  these  oil  com-
 panies;  they  are  afraid  of  fighting
 these  companies.  I  am  going  to  say
 how  they  are  fighting  the  companies,
 when  I  discuss  another  section.

 We  should  at  the  same  time
 remember  that  this  attitude  of  the
 Government  of  India  is  quite  manifest
 in  this  aspect.  Offshore  drilling  was
 done  with  the  help  of  Soviet  tech-
 nicians  and  they  made  a  positive
 report  that  on  the  Coromondal  coast,
 near  Kerala,  near  Bombav  and  near
 some  other  place  in  the  gulf  of
 Cambay,  there  were  strata  of  oi]  and
 gas,  and  they  are  prepared  to  help
 the  Government  of  India  with  their
 knowhow,  but  the  Government  of
 India  has—of  late,  particularly—
 developed  a  soft  corner  for  these
 Americans  They,  in  the  name  of
 getting  the  latest  and  the  best  tech-
 nique—-I  do  not  know  what  is  meant
 by  the  latest  and  the  best  technique
 —entered  into  an  agreement  with  the
 American  Company,  the  Ashland
 Company,  but  within  a  few  months,
 the  Ashland  Company  backed  out;
 they  wanted  better  terms,  they
 wanted  to  squeeze  India  further.  and
 now  we  are  left  high  and  dry  These
 are  the  three  companies  which  are
 not  only  affecting  the  economy  of
 India  but  are  also  affecting  the  em-
 ployment  potential  of  our  country,
 These  are  the  companies  which  have
 created  havoc  in  the  employment
 position  in  India,  by  introducing
 electronic  computers  to  throw  out
 people,  by  closing  down  Tin  factories,
 by  winding  up  offices  such  as  the
 Caltex  office  in  Calcutta  and  so  on.
 How  are  we  going  to  fight  these
 companies?

 Shri  K.  C.  Pant  has  said  thet  by
 the  imposition  of  these  levies  the
 extra  profig  is  going  to  be  mapped
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 up  Sir,  you  are  an  experienced
 parliamentarian  ang  you  know  what
 happens  whenever  the  Government
 of  India  or  any  State  Government
 impose  a  levy  of  even  one  paisa.  The
 result  has  been  that  the  prices  have
 gone  up  invariably,  Why?  They  go
 up  because  the  Government  of  India
 have  no  price-fixing  machinery,

 Shri  K.  0.  Pant:  If  the  hon.  Mem-
 ber  would  give  me  a  moment,  may
 I  explain  the  position?  This  is  not
 the  ordinary  excise  duty;  this  is  an
 additional  excise  duty  which  is  non-
 recoverable  and  it  is  not  passed  on
 to  the  consumer.  So,  there  is  a  dis-
 tinction  between  the  two,

 Dr.  Ranen  Sen,  I  understand  that.
 I  do  not  mean  to  say  that  the  provi-
 sions  that  he  has  spoken  of  will  not
 have  any  deterrent  effect.  I  do  not
 say  that.  But  what  will  happen  m
 the  market,  in  the  whole  sale
 market  and  in  the  retai]  market?  It
 has  been  our  experience  that  the
 prices  generally  go  up  in  such  cases.
 It  is  the  consumers  who  will  have  to
 pay  more;  the  travelling  public  will
 have  to  pay  extra  bus  fare  or  taxi
 fare,  It  is  the  peasants  in  the
 villages  who  will  have  to  suffer  for
 want  of  kerosene.  So,  I  would  sub-
 mit  that  Government  have  to
 exercise  some  control  on  the  prices.
 May  I  know  what  control  is  _  exer-
 ecised  by  them  on  the  price  of  kero-
 sene,  and  on  the  ordinary  fuels  which
 the  villagers  use  today?  Therefore,  I
 say  that  some  other  method  should
 be  found  out  by  the  Government  of
 India  to  control  the  prices  and  at  the
 same  time  mop  up  the  extra  profit
 which  the  oil  companies  are  making.

 Shri  Jyotirmoy  Basa  (Diamond
 Harbour):  We  all  know  the  collabo-
 ration  of  this  Government  with  their
 godfathers  in  the  West,  namely  private
 American  capital,  I  would  not  go

 ee.  Srl  3374

 Kerosene  is  an  item  which  !s  almost
 as  important  as  food  to  the  common
 man.  It  is  a  ‘must’  for  the  millions  of
 students  who  have  no  access  to  electri.
 city  which  the  Government  have  pro-
 mused  for  long.  To  a  city-dweiler  and
 to  the  common  man  who  cannot  afford
 an  electric  chimney  or  heater  or  some-
 thing  of  that  sort,  kerosene  is  the
 only  source  of  fuel  which  will  gene-
 rate  no  smoke.  So,  if  you  discourage
 the  use  of  kerosene,  there  will  be
 health  hazards.  I  do  sincerely  hope
 that  the  finance  Minister's  colleagues,
 namely  the  Education  Minister  and
 the  Minister  of  Health  would  at  least
 step  in  an  see  that  this  kerosene  flows
 into  the  household  of  the  common  man
 at  a  lower  price.  The  hon.  Minister  is
 talking  of  giving  relief  to  the  common
 man.  This  is  an  opportunity.  Why
 should  they  not  sell  at  least  one  item
 at  a  lower  price?

 Last  year,  we  had  a  student  pro-
 cession  in  Basirhat.  The  students
 wanted  kerosene  for  their  studies.
 They  had  an  annual  examination  be-
 fore  them;  they  could  not  study  after
 darkness  in  the  absence  of  kerosene.
 Then,  what  happened?  The  trigger-
 happy  Congress  Government  of  Ben-
 gal  was  ruling  at  that  time.  Here  was
 a  young  boy  who  wanted  kerosene  for
 his  study  and  who  wanted  to  pass  his
 examination  by  studying  in  the  dark-
 ness....

 Shri  K.  C.  Pant:  There  has  been
 some  firing  since  then  too.  There  has
 been  some  firing,  of  late  also.

 An  hon.  Member:  Is  the  hon.  Minis-
 ter  very  happy  over  it?

 bri  K.  0.  Pant:  Iam  unhappy.  I
 am  merely  pointing  it  out.  The  hon.
 Member  said  ‘trigger-happy’.  We  are
 all  trigger-happy.

 Shri  Jyotirmoy  Basu:  It  was  the
 Congress  Government  in  Bengal  which
 did  this  at  Basirhat.  Let  him  read  the
 newspapers.  This  had  been  enginser-
 ed  by  him.  We  all  know  that.  These

 into  the  details  of  that  it  is  a  very  petroleum  combines  are  too  big  for
 anhaly  chapter.  this  small  Government  of  India.  They
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 (Shri  Jyotirmoy  Basu)
 will  never  disclose  to  them  the  first
 landed  cost  of  petroleum  products.  If
 Government  say  that  they  give  them
 these  figures,  I  do  not  believe  it.  So
 buying  petroleum  from  their  sister
 concerns  in  Abadan  or  Gulf  of  Mexico
 and  producing  an  imeginary  invoice  on
 that,  Government  conspired  because
 they  could  not  take  the  risk  of  taking
 the  Parliament  and  the  people  into
 confidence,  and  imposed  an  overnight
 devaluation.  Government  have  been
 throwing  salt  on  the  wound  of  the
 countrymen,  Now  they  are  playing
 into  the  hands  of  the  foreign  investor.

 हथ  would  not  hke  to  say  anything
 further  because  the  time  is  very  short.
 What  I  say  to  the  Finance  Minister
 is:  give  a  chance  to  the  common  man
 to  survive;  give  him  the  minimum
 human  musts,  and  kerusene  is  one
 item  that  the  student  requires,  that  the
 city-dweller  requires  I  hope  he  will
 take  it  that  way.

 hri  8.  M.  Banerjee  (Kanpur):
 I  support  the  contentions  of  my  hon.
 friend,  Dr.  Ranen  Sen.

 hri  Jyotirmoy  Basu;  About  your
 collaboration  with  the  agitators  in
 Calcutta,  I  will  discuss  it  with  you
 Jater,  +

 Mr.  Deputy-Speasaker:  Order,  order.

 Shri  8.  M.  Banerjee:  I  fully  agree
 with  the  hon  Minister  when  ha  said
 that  this  is  non-recoverable  It  is
 stated  already  m  the  statement  of
 objects  and  reasons.  But  one  thing  is
 clear:  after  devaluation,  who  is  get-
 ting  more  profit?  We  have  been  tell-
 ing  in  this  house  that  all  these  oil
 companies  arc  making  fabulous  profits,
 and  they  should  have  been  nationalis-
 ed  by  this  time.  This  Govenment  has
 neither  the  courages  nor  the  convic-
 tion  to  do  so  because  it  has  to  get  he'p
 from  America  which  is  the  country
 which  controls  the  big  oi]  industry.

 I  would  request  the  hon  Minister  to
 see  that  those  commodities  used  by
 consumers,  specially  kerosene  oil  and
 other  oils,  are  made  available  to  them
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 without  any  increase  in  price,  We
 know  that  the  prices  have  increased
 Even  after  this  I  can  assure  you  that
 there  will  be  more  profits  that  the
 foreign  oil  companies  will  make  ana
 less  benefit  to  the  consumers,

 So  my  submission  is  only  this,  that
 the  hon,  Minister  should  explain  the
 Position  and  give  an  assurance  to  this
 House  that  efforts  will  be  made  to
 bring  down  the  prices  of  Oils,  especial
 ly  kerosene  oil,  because  it  fs  used  not
 by  the  big  people,  but  by  the  ordi-
 nary  common  people.

 Another  thing.  They  are  taking  ad-
 vantage  of  the  Government’s  weak
 Policy  pursued  not  by  the  Finance
 Minister,  but  by  the  Minister  for
 Petroleum  and  Chemicals.  These  oil
 companies  have  taken  advantage  of  it
 and  they  have  thrown  hundereds  of
 employees  on  the  streets.  They  have
 not  accepted  the  recommendations  of
 Shri  R.  L.  Mehta  and  today  nearly
 500—600  men  in  Calcutta  belonging
 to  the  Caltex  company  are  on  the
 streets  Some  members  are  hkely  to
 be  retrenched  because  they  are  going
 to  introduce  computers  and  automa-
 tion.

 I  mention  this  point  because  this  is
 al]  connected  with  those  oil  companies
 who  earn  more  profits,  on  the  one
 hand,  and  retrench  our  Indian  workers
 on  the  other.  They  are  earning  these
 profits  at  the  cost  of  our  nation.

 Shri  D  C,  Shama  rose—

 Shri  S  Kandappan  (Mettur):  On  a
 point  of  order.  When  an  hon.  Mem-
 ber  is  on  his  legs,  can  the  hon.  Mem-
 ber  (Shri  D.  C  Sharma)  remain
 standing?

 Shri  8.  M.  Banerjee:  I  do  not  mind
 because  whether  he  ig  sitting  or  stand-
 ing,  to  me  it  is  the  same.

 I  would  on'y  request  the  Minister
 to  kindly  consider  this  matter.  We
 expect  from  Shri  Pant,  the  worthy
 sean  of  a  worthy  father,  to  rise  above
 the  ordinary  Congress  politics  and
 try  to  curb  the  profits  of  these  mons-
 polists.
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 20  in.
 1  D.  o.  Sharma  (Gurdaspur):  I

 am  glad  I  have  caught  your  eye  today,
 and  I  first  of  al}  congratulate  on  your
 elevation  to  this  Chair.

 An  hon.  Member:  Better  la'e  than
 never.

 Shri  D.  Sharnmm:  it  is  very  diffi-
 cult  to  speak  about  thote  foreign  ofl
 companies.  If  an;  one  does  so,  he
 Goes  s0  at  his  own  peril.  If  any  one
 tries  to  compete  with  them,  he  does
 so  with  a  great  deal  of  danger  to
 himself.

 There  was  one  Union  Minister  of
 Oil  here,  Shri  K.  D.  Malviya.  He  tried
 to  put  Indian  oil  on  the  map  of  India,
 anq  also  on  the  map  of  the  world,
 and  I  know  what  his  fate  was,  what
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 his  fate  now  is  and  what  his  fate  will

 when  one

 change  governments.  They  have
 tical  power,  It  is  not  that  they  have
 only  this  oil,  but  ६०  this  ofl,  to  every
 barrel  of  oil,  every  can  of  diesel  cil,
 to  every  barrel  of  other  kinds  of
 things,  political  strings  are  attached.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  continue  tomorrow.
 48.08  hrs.

 The  Lok  Fabha  then  adjourned  till
 Bleven  of  the  Clock  on  Friday,  April
 q  967|Chaitra  17,  889  (Saka).

 GMGIPND—LS-0—I33  (Ai)  LED—  0-5-87—-972,


